Monday, May 15, 1972
Vaisakha 25, 1894 (Saka)

LOK SABHA
DEBATES

(Fifth Series)

Vol. XIV

[ May 10 to May 23, 1972/Vaisakha, 20 to Jyaistha 3, 1894 (Saka) |

Fotrth Session, 1972/1893-%4 (Saks)

( Vol XV contains Nos. 41—50)

LOK SABHA SECRETARIATE
NEW DELHI



CONTENTS

No, 44—Monday, May 15, 1972{Vaisakha 25, 1874 (Saka)

CoLumns
Oral Answers"to Questions :
*Starred Questions Nos. 823 to 827, 829 and 832. 1)
Written Answers to Questions :
Starred Questions Nos. 821, 822, 828, 830,
831 and 833 to 840. . .. 29 42
Unstarred Questions No. 6003 to 6007 and
6009 to 6202, 42— 9§
“alling Attention to M~tter of Urgent Public Importance -
Reported apprehension of submersion of
some U.P. Villages duc to proposed construction
of Buxer-Koiloor embankment, 1 8--210
', Railway Men’s strike in Barauni Area for
Grant of Project Allowance 210- 1)
Drought’and Water Scarcity Conditions in
West Bengal. “ . e 212—14
er Laid on the Table. N . 214
“orrection of Answer to S. Q. No. 535—
te. Revision of Merit-cum-Means Scholarships for
214—15

Technical Studies.

ffinance Bill, 1972—

Motion to Consider 215-~18, 235306

Shri Yeshwantrao Chavan 215—17
Shri Dinen Bhattacharyya 23542
Prof. V. K. R. Vardarajas Rao 24252
Shri Indrajit Gupta .. 25260
Shri N. K. P. Salve e 26074

27481

Shri Virendes Agarwal

#The Sign-+marked above the name of a Member indicates that the question was
actually seked on the floor of the House by that Member.

(i)



(i)

CoLumns
Shri S. N, Misra e 281—8$
Shri P. K. Deo v 285—90
Shri Amrit Nahata e 29096
Shri Subodh Hansda v 296300
Shii B. R. Shukia . e 300—303
Shri K. N. Tiwary . .. 303--306
Ke. Alleged insult of certain M. Ps. by the
Minister of Railways. o 218—19, 223—35
Re. Anti— Vietnam War Demonstration at
U.S. Embassy in New Delhi. . e 22021

Re. Alleged forcible capture of Election Booths
o Bihar. v e 221==23



LOK SABHA DEBATES

LOK SABHA

P

May 15, 1972(Vaisakha 125,
1894 (Saka)

Monday,

[The Lok Sabha met at eleven of the clock.

| MR. DEPUTY SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Regularissation of Services of P. G Teachers
appointed on ad hoc basis in Government
Schools, Delhi

+
*323. SHRI JAGADISH BHATTA-
CHARYYA :
SHRIMATI BIBHA GHOSH
GOSWAMI :
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased to
state :

(a) whether serious mistakee have been
committed by the Departmental Promotion
Committee in rcgularising the services of
Post-Graduate teachers appointed on ad
heoc basis in Government Schools under the
Delhi Acministration; and

(b) if so, the steps proposed by Govern-
ment to rectify the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAV) : (a) No, Sir.

(b) Does not arise.

SHR1 JAGADISH BHATTACHAR-
YYA : 1 am surprised at the rcply

Minister is suppressing facts. Howsvar, |
would 1ike to know whether it is a fact
that some PGTs have been regularised from
a date when they were neither holding the
posts, nor were qualifizdd for the posts
while regularisation of some teachers has
been deferred from 1-11 yzars? Is it also
true that the names of some PGTs who
have ecither left the departmont, died or
never joined the department have been
shown n the confirmation, regularisation
and seniority list?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. § NURUL HASAN) : In the
information given to us, the Dzthi Admini-
stration have stated that they have strictly
followed the rules which are called the
Delhi Administration Seniority Rules 1965.
According to them, there has b:en no such
case, but if there is any specific case the
hon. Member has in mind and if he would
let me know about it, I will certainly look
into it.

SHRI JAGADISH BHATTACHARYYA:
Isita fact that some PGTs have been
regularised against two subj:cts while they
are teaching only onc subject, and if so,
the numbe: of such teachers and the officer
responsible for this sanction? Is it also a
fact that some male teachers promotad
against the vacancy under female teachers,
quota have been in the male seniority tist
without divetting the posts from female
quota, and if so, the number of such cases?

SHRIMATI BIBHA GHOSH GO-
SWAMI : Sir, therc heve been irregularities
that has been admitted by the Chief Secret-
ary to the Delhi Admunistration also? In
view of this, | am surprised that the
Mumnister has been befooled by the Delhi
Administration. May I know whethetr in
order to do justice to the teachers who
have already bhzen harassed for 1 to 11
years, the Government will (@) regularise

given by the Minister, M scotns thas the the services of the teachers with effect
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from the dates of their promotionfap-
pointment if they are in service without
a break or reversion, as has bcen done in
regard 10 the U. D. clerks of the same
department? and (b) pass immediate orders
fixing the 1cgularisa‘ion year so that it
conforms to the academic year, /. e. from
May to April instead of from the mddle
of July to April which at present leaves a
gap of 2§ months 1o the detriment of the
teachers’ interests?

PROF 8. NUVWL HASAN" The rules to
which I made a reference a littie while ago
state quite categorical'y that the period
of ad-h>¢ appointment will not be taken
into account while fixing seniority.

But 1t there is any case of hardship,
and if the hon. Member is good enough 1o
bring it to my notice, I will look into 1t
and see where thcie has been a hardship
and wheic it nceds a more sympathetic
treatment.

SHR! R. D. BHANDARE : May I
know from the hon. Minister that such
an injustice has taken placc in the case of
Sanskrit graduate teachers? He can answer
the question if he has the information in
his possession, or I can send out the list
s0 that he can rectify it. (Jnterruption) 1If it
is possible, and he has the information, the
may answe: it in the House.

PROF S. NURUL HASAN :
have it.

I do not

g eqry earer e qfoe

*824 ot @ AW ; ¥qT piw w=
qg FAIN FT FIFG 05 ¢

(%) w1 “¥=frg eqra T qEA
afvez” grr 1959 § aaré af smaTeR
difw w1 wrrw (aferme) ¥ 1968 ¥ g¢
T At o usy dfwn ¥ gee §
gipsivest fedT w@T 9T WOAT X9 oA §
w¢ we by fvar war aqr; o

(=) afy of, g Nfae & g o
fariae x frd ad & wat wyea § 7

MAY 13, 972
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) The Conference of
Chief Ministers and State Ministers at
Madras, in 1968, endorsed the basic guide-
lines laid down by the Central Council of
Local Self Government that while the baord
pattern of the fundamentals may be uniform
there should not be any rigidity in the
pattern of Panchayati Raj and recommended
that the question of 3 or 2 tier structure
should be left to the option of the States,
This has been accep ed and is being imple~
men'ed by the State Governmcnts/Union
Territories throughout the country.

(b) Does not arisc.

st qAAE TOTT: WITHT FATH TAS
A AT 1 feqid § wmaAw AT g fE
¢ wza § gawr fasm af g
fagre & adt gur, 3@ wag g, v
waur § gt gar 1 FediE o B, gee oww
fawms § 1 e Al @ zmw faew
FANONR EIH gw feg wF N
AFY 1 2 T § garam afefy wh
sy a7 faer afegr = ot ar aw
qaraq TElt AT WY damad fafafy
gt ? g T ® gig few a0 1 Al
rzzme ¥ mamy sfafa o foew
qfewg ar quga wfafy g demE
wyreft ?

o @t fag: 7 g & damy awd
g W dugy WX SR AR GdwEe
wfafr @t arferafor @ W I &
o ¥ a9 Gy g 9 § Afew ow
g faar afewr aarmr e §, fefewe
widfae | Ao A duge afafe afl
T AT qX g

oft TrreATT wreht: Y anrcodt §
e B fag : Bk T A {1 A

are % § 1 dwer duran § i wixfis
ofees W 1 % arg forar afoae §
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W dame it § 1 sH D E, wh DT §
offc ez dmrer ¥ s § 0 11 g¥a¥ ¥ o
2 gfaax Efccliy A §, &t ez@ &
wze N AR grRe HF a1 ¥
TFAQE WA @Ay ¥ @I @
forar wfewr g a0 w0

oY e W ;AW fAAT F) v
W G177 & wirwie fag argd ar af
e @t ? wa qama fAdtr @ A
| MIS-RI3 A1 ¥ agh T Ad g &
UK §, 959 94T q 743§ 74) &
¥ Mwaifas exrgi aw g W@y g AN-
A9 1 FITHIT & AFIy @G A9AT |

o 5T Fag : a8 wgaT ag i fw
qarad Af & | 99AF a1 g 92 § A
¥ %9 usd) & qarg agw faAi @ adi
gei...

o qEwy T At g & adt
e

site sie fag : 1964 v 1965 ¥ it
afi g8 o Ry A @@z 191 ¥
g1 A ag WAy FRATQR Y
e 7@y § ga< 9w A g0 i |

ot fasyfa fasr : war agaft agi §
fie gt wr garad qaré af & agh wiad
% wraery # favdy dar g §, wREW
N frordy Gz gE § o gEd @ N
drnrfeat azi g7 o€ § 1 frg ag ¥ MY
ey sfaws aar oo §, 6 ag ¥
damaa & fag @ w17 wrw M @A
wfara faaifcr w41 7 damad o § ©1%

w #§ oy wiedage ¥ eifesw 40

o7 § ) TAwT awwar & fag Wiy daraa
¥ farg gévum wfmaw o frgfes 0
i A A dear wangd A I X@-
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w & Wi wiEl # X o oraenr Y
farfeat fax o1 W@ ¢, ¥ T ag Ny
qr a% ?

st §iv Fog : ag¥ 3w & faq 4o
7l & g7 F fog s ol A
wfe7 €, #1if% qammal #1 9gwar wog
WA F g §F AT WwT FTRL R
JaEd] § I FAA ¥ | A g Qi
qm & &g s gy weehy gy
A qmEt § yA-favrd o sA.
fasm & w1ar AR N aw s &1 3g
A AT F AArY § 1 qA" _R I
g arfix ¥, A% ag dard qr awdt @
AR AFAT T Fiivg & a9 & I
74 g g4 frt fao® & onif ¥
qrz gifed s #7133 oW Grar v
gofag g3 oifed) ¥ v g uoar ¥
gi1gn 93 %1 qg wo= § fo gw way
AT FY THA FAT | galfie 97 wAww
t & ga wifzat 919 Hi foese o R
¥ am w3, arfe wa¥ 2 1 @ ford
{ M7 AT /F |

SHRI P. VENKATASUBBAIAH ; I
want to know whether the Government
propose to introduce a uniform policy of
electing the Penchayat president, samiti
president and the zila parishad president,
directly by the people so that the oppressed
and the suppressed and the unrepresented
people could get due representation. The
present system of indirect elections oaly
helps vested interests get important positions.
In view of this would they iutreduce the
system of direct elections ?

PROF. SHER SINGH : We are appoin-
ting a high powered commission verv soon
and this aspect of the question will also be
dealt with by that commission: they will
make recommendations on this also.

o axfag aromw qt¥ : owr At
iRy 59 I T fawr F@ ¥ tAq
Aare & fF quraat & o forar gficadt
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¥y Y qrask & o, famdy o wr
GFenTT @), & s siizgm ¥
Taifaey fafages § wgraar g ?

Mo §x fog : wgrasg AT arfas-
qre witg g st § far afeadt A
TR qras @ A€ gw g § fE
ey wfys ofs & 9@, arfs ¥ vy
ST FTH FT TF + AR qTAA oY o
s ofm s oifs w1 fysdsoor @Y
sitt @iwer v, frar ofvgs), vy sqmn

whes far, AT sarar w=at F17 &

sft Yo dto WG : Fq7 HAY APEw F
o Ta avg ¥ fowered wid 3, gy A
qEarl ¥ 29 msa F gArA 9 8
feaga s wgl ¥ o€ qd oferd &
8fogr wagdd & am aed faed
fagear 77 gad wif A foma ge
sf Ealtzraw ¥ oot afs &
g% 9T Sr7E N2 fqe g9 )@ &, qifw
¥ ATY 9 § A FAT AR

Mo & fag : X #1f fremaa i
aw qrafimd 3
Hindustan Latex, Trivandram

" #§25. SHRI VAYALAR RAVI : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

—

———————
(a) whether the production in the
Hindnstan Latex, Trivandrum has in :reased
in 1970-71 and 1971.72, if so, to what

extent;

(b) whether the demand for the pro-
ducts has also increased simultaneously:
and

(¢) the latest position of unsold stock
with the factory?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

MAY 15,1972
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PLANNING (PROF D. P, CHATTOPAD-
HYAYA) : (a) and (b) . Yes, Sir, The pro=
duction of Nirodh at the Hindustan Latex
factory at Trivandrum has increased from
52.75 million pieces in 1969-70 to 78.87
million pieces in 1970-71 and 97.66 million
pieces during 1971-72, The demand for
Nirodh has also increased from an average
monthly off-take of 8.24 million pieces
during 1969-70 to 14.45 million pieces during
1971-72 (upto February, 1972),

(¢) The unsold stock of Nirodh lying
with the factory at Trivandrum as on 1st
May, 1972 was 8.42 million pieces.

SHRT VAYALAR RAVI: From the
statement it could be seen that production
has gonc up by almost 85 per cent in
1971-72. T want to know what is the total
production capacity of the plant and also
whether the profit of the factoty has also
gone up proportionate to the increased
production?

PROF. D. P. CHATTOPADIIYAYA :
The production capacity is much more than
what we have been producing. But in the
last three years, the orders have stcadily
increased from 47 million to 110 million
pieces. But this year. in 1972-73, we need
210 million pieces out of which we hope
the Hindustan Latex will be able to produce
110 million.

SHRI VAYALAR RAVI
profits gone up?

: Have the

PROF. D. P. CHATTOPADHYAYA :
Yes, Sir.

SHRI VAYALAR RAVI : The minister
has admitted that production could not
come upto the total capacity of the plant.
It has also been pointed but in this House
that the administrative office spending Rs. 3
fakhs is functioning in New Delhi whik the
factory is at Trivandrum and the Managing
Director spends only half an hour in his
office. I would like to know what steps are
being taken to shift the administrative office
to Trivandrum and also change the present
Manging Director who is physically han- -
dicapped. .

THE MINISTER OF WORKS AND. -
HOUSING AND HEALTH AND FAMILY
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PLANNING (SHRI UMA SHANKAR
DIKSHIT) : If the impression is that the
establishment is not working profitably, it is
not correct. I tried to get this information
this morming and I was authoritatively
informed that in 1970-71 the profit was Rs.
3.91 lakhs. In 1971-72 it was Rs. 12 lakhs.
The total equity capital is Rs. 70 fakhs. Now
only Rs. 52 lakhs of the loan remain and
the rest has been repaid. The interest also has
been paid. Provision has also been made
for depreciation and other allowances.
Therefore, the company is gradually impro-
ving. Its total capacity is 144 million and
its production has gone up to 96 or 97
million. It can increase by another 10 or
15 or 20 million. It has become necessary to
increase its capacity to at least double beca-
use the estimate is that the dem nd will
more than double itself. The fact that it
is 14 million per month itself shown that it
is more than the total production capacity.
There is a private sector factory at Madras
which supplies about 70 million. The hon.
member should not worry about bur not
being able to supply the necessary quantity,
because we may even increase the capacity.
In fact, we are trying to get the additional
plant forged in India. Wc hope this can be
done.

SHRI VAYALAR RAVI: I said the
Managing Director works for just hall an
hour in the office.

SHRI UMA SHANKAR DIKSHIT : So
for as this is concerned, the working seems
to be quite satisfactory.

. SHRI JYOTIRMOY BOSU: May 1
know what is the cost of production of
Nirodh and what is its wholesale price?

MR. DEPUTY-SPEAKER : This relates
to the Latex Factory at Trivandrum.

SHRI JYOTIRMOY BOSU : He is
talking about the factory making profits and
50 on.

SHRI UMA SHANKAR DIKSHIT : 1
have no information on that just now with
me. If he puts a separate question, I will
angwer it.

SHRI C. K. CHANDRAPPAN : The
hon. Minister did not explain why the hcad
office of a factory functioning in Trivandrum

VAISAKHA 25, 1894 (S4K4)
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is kept in Delhi in spite of the fact that the
minister says that it is running at a profit.
My contention s, it would have made much
more profit if the head office 1s in Trivandrum
itself, Why does the Government persist in
keeping the head office in Delhi?

SHRI UMA SHANKAR DIKSHIT : 1
shall examine it again. It is an establishment .
directly controlled by the Government of
India and the factory is at a long distance
in Trivandrum. So, we want to have some-
body who will keep in contact with it and
give us the information. The reasons are
obvious. I do not know why it 18 considered
so mysterious, (Interruptions).

SHRIK. GOPAL : In reply to part .
(b) of the question the hon. Minister said
that four million pieces are lying unsold
There were reports in the press that in a
place like Bangalore there is shoriage of
Nirodh. What steps have been taken by
government to ensure proper distribution ?

SHRI UMA SHANKAR DIKSHIT :
The fact that there is a very small stock
shows that the demand is outstripping the
supplies. I have already said that we are
considering and planning arrangements by
which the supply will be increased.

SHRI G. VISHWANATHAN: We have
heard of cases of impotency in production.
But thus Ministty suffers from impotency in
distribution. If there is proper distribution
there should be scarcity because it is said
that the demand is more than production.
But according to his statement, more than
8 million pieces are lymng unsold. What
steps are government taking to ensure that
it is available to the people in each town
and village ?

MR. DEPUTY-SPEAKAR ; 1
he has answercd that guestion.

SHRI G. VISWANATHAN : He has
answered it. Now it is easily available
only in towns.

SHRI UMA SHANKER DIKSHIT:
I strongly deny the impuiation. The very
fact that the total supplies in stock is less
than one month’s consumption is a remark~
able achievement. So, such charges should
not be made.

SHRI G. VISWANATHAN :
available in the rural areag,

think

1t is not
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SHRI VASANT SATHE : In view of
the tremendous need for control of popula-
tion in this country. particularly in the
rural areas, is the government considering
any reduction in the price of Nirodh for
family planning purposes ?

MR. DFPUTY-SPEAKER :
suggestion for action.
o ¥ deaverd Afeww widt
1 &A1 wAr

*326. st fasyler fast : qa7 varesw wite
qfeure frlam Wt 7z EFd S W
w¥%t f:

(%) wrdha fafrear afore ¥ feay
wrgde dfews FraEl ) da @

(=) wnfafe wsa sl gror
o § eofer frg ag st
ar¥z was gy & wf fefimy Ay
fadel¥ & wregar adf & oay;

(w) =zfz g, &t a7 =9 s &
o, fog fafwear ofvex & dad fy
g ot faaay fefunY & fadei¥ &
w1 AR & IR, woEe AR-a fex

qE W
(%) ¥ ar § ¥=Dg awwre s A
wriamg) v ¥y faarc @ 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) to (d). A statement is
laid on the Tabie of the Sabha.

It is a

Statement

At present only 14 privatc medical
colleges are effectively working in India.
Eight out of these 14 have been approved by
tha Medical Council. The question of
approval of the remaining six medical
colleges is under consideration of the
Council. However, since these six colleges
are :ffilitated to universities whose degrees
are already recognised, students who pass
out of these colleges will not be affected in

MAY 15, 19m
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any way either in regard to registration or
employment in India.

Foreign ccuntries have their own rules
ard regulations regarding recognition of
medical qualifications including Indien
degrees. As smple opportunities for doctors
are availeble in India, the question of our
doctors going from pillar to post should
not arise.

In ¢dditicn to the 14 private medical
colleges mentioned above a few more are
1eporied to Lave cecn.e up recently but the

details regarding tl.em are not read’ly availe
able.

st fawfe faw: sgream oY, &N
ez  ag aga § wEang § 1 fagne
¥ or Aferw gadww ¥ A eAn
¥ 4y 1 39 gude #AA A femr §

“In the course of its investigation
the Ccmrmitiee has found that none of
the dozen private medical colleges in
Bihar, which admit students after charg-
irg the capitation fee ranging from Rs.
15,60 to :0£CO rer student without
having any uniform admission criteria,
are adherirg to the principles laid
down by the Medical Council of India.”

whwrgagsg g

“Several students, most of whom
have failed to get admission into the
Government medical colleges dus to
lack of merit were admitted by the
private colleges on payment of a lump-
sum donation of about Rs. 20,000 be-
sides daily tuition fees,”

o =g dfeww wifgw & o
t o dzar wwde W oy § fe o
TR § e ag W T wRor 20
gaTC &Y wvg &% dRaw ¥V, e
e ¥ § o oY sy QA § ag e
e AN A A & o wigar § feowar
i g auiEgy Wk grefags &
FHIAT AN ooy W aiefagt et
§ st wiw woglt WX wiw v Ee
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¥ frg w1 svge waw garory ?

MR. DEPUTY-SPEAKER : 1 do not
know how this question arises. Anyhow, he
may answer it.

frafor ot wrvanme awr e st
afcare frdterw sivfy st gaiwe €ifa: ag
N g o ¥ warar § e A 143
¥ 3w feww oifew ¥ wrgar & § W
erez § fn forrer e ag AW IR
f R TR AT Al f 3 w@h
WA ofg & FToew & Ak § gR ag
g el §, 7w wEew & § 2w
fagre & & &, 3% ag ww gfrafadr w1 §,
rafadt &1 s § s ag 2 f5 gaer
MY 97 AY &« ¥ T
#! wrgar 7 31 (smaww) Afeww wifaw
qEart 7% @ oW glafed ¥ Avan
faw Tt § o frerdf &7 fa eliwe
&Y st § Al SEEr @x @ & wiawr
& 913 8 i gfaafadr w st e
I TqFAA0 § ( &1 IqH WAATR qE
#1 gfqafad) & ag waer FE RN

ot fapfar fasr : gurenw oft, s@
#fes vifaa w1 4 § 9an faar gor
§ fr Yfewa AYfaw & # awqr N
fr grfiizm & o1 Ad, oprd A sryear
&% & a1 aff wfy, e ¢ oar
aft & oy wed Wt X € @ A,
wafrr @ & ar Af, @ A
Wl gtw w ¥ I Afeww
sYfgw wryar A, ag IEE A H
frargur ) N & o Wz § fe
adRgT 1T TEfTgy ST B A
fret g€ § o) dzor etz ¥ qar @
qrag T e aff Rer B A &
fore &are §ar aft ?

ot gamiwe Gfr @ fisdt v w1
wgt wry wardd fr e drar § @ IEN

VAISAKHA 25, 1894 (SAKA)
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T ¥w awd ¥ ) WA guIY O QT g
gfe N gw Xeww sw fame ¥ §
S o) Argar aff &k g A 14 %
6 %Y wrat agf @Y v €1 8 g wry
W argar @ wf § o Afeww wiawr
¥ ok avy waw

ot TrsaATe wreRt : Surer wEed,
wr gg aw ¥ § fr fgR awe i
ic-gorrdt Afewa w2 oqrean
w7 3 & fog WE Frewm femn
iR wag wHE wmitdag oy
frac s @ty ? afcazaaasgat
Igd qt § wrw e wr afafwr
g ?

it gnwinT dfaw : Aaq, g e
& THETHT T 99T 6 F1E g g ¢

SHRI SUBODH HANSDA : The hon.
Minister said that six Medical Colleges
have not been approved by the Medical
Council. I would liks to know from the
hon. Minister whether the degrees conferred
by the Medical Colleges which are recog-
nised by the Medical Council will be treas
ted at par with the degrees conferred by the
other Medical Colleges.

SHRI UMA SHANKER DIKSHIT :
One is, affiliation to a university. Ifitis
affiliated, then a medical graduate can set
up a practice on his own or he can get an
employment there. 1If it is recognised by
the Medical Council, then it has a highet
position in the State and outside also. But
it depends on whether on reciprocal grounds
a foreign university recognises it or not.

oft gww W weww : § amdw Wf
it & wAar wgar g e X & s agy
T¥r et Afeww w@w F gt AN @A
w1 ofr §, SEW oA F ad go dw ¥
Afeww w1l ¥ qga o § s g
I qaw) wAy 48 fre g § W) Sde
firerar § Y @ge s wrr ¥ g femn
et &, e wh AW a3 feray oriaT §
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dragsgromar § fs g widg wy ¥
o7 WIfgg, 99 & ' WORT RAW
fadar, ¥fr T § o (vmEwA) o @Y
& oar argar § s dey afxfeqfyr dur
qQ ol § afas 3w faX. .. (swawr)
& garr ¥ @RIr g WY w9 TAw §
(vawwm).. & syawr wigar g v Y
yfefeafiy dgr 7 &1 wd g a@R g
®F Al @ aadr av wrgaz FINl
wY St g gu § IaH Arar 3 ar wfaw
& ufew W w139 @ faad a6 @AW
farer g% MY sgaTer TOER W@ AT W@
Larag?

=it FursieT Qfww : fiaq, § wfeg
A FT F IAT ¥ w4z § fw wrady
#eeT Y o9 AgryT ¢ A% a¥ar fru-
qT Wi wEew g

oY gew wy woEw : faw o N
gignig gaR g fag § & gad wdig
femy w1 § 1 weg WY W9 o T
g fau ¢

oY FawieT Nfwa : sy, 7 ¥H
$TYF L, ITH WY gETT FAL GAAT
wifgg 1 ug eareey w1 fEwTT RE ¥
ey T@ar § 1 gard wgt A% gE g
wiE A W@ grdg § ag Ga9r wEw W
i 3

gau frdgr ¥71 ag § fe amn
fesc g arear § e @i d AR e
fermrn g arr st gad oY faemdf are
%< faad ag a1t wr? fe¥t oa« feafir
T ), ag #if sgewx Afg A
Ty IAET WA g1 avar § 1 AfF7 www™
wsTag A § AN @y v famey
oy A W Wy At g N, @
T QT A& fag sTedE S W

qr g WY g & e ag gl
fifaafi &
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sft geney wown -t

MR. DEPUTY-SPEAKER : Order,
order. This will not go on record. The
hon. Member had put a question and the
Minister has given the answer. The matter
ends there.

st Xo gwo famrdt: daw qr @Y
®FY @ N, I fear war §—

“Foreign countries have their own,
rules and regulations regarding recoge
nition of medical qualifications includ-
ing Indian degrees. As ample opportu-
nities for doctors are available in india,
the question of our doctors going from
pitlar to post should not arise.”

§ ot wElET & & F1q ATAAT THAT
g0 ¥ ¥ 3y § gt gard gfeaw
ghafedy & o fY gy emed ®
fomrfias agf foar mar § ? godh are—
oft dug & qarar @1 fF a7 wew ar
I, A% AF Fug G ¢, Faga ¥
T w Aed agf fasy | ag Redz
Y oq fear §, & s@Ar Sigan g @l
frad T warwTEe, a9 f5d ge wived
¢, oY ymwgerde § ?

MR. DEPUTY-SPEAKER ; Questions
and answers appear to be long. Let us
have brief questions and brief answers.

st gawiex Afwra : ogt av IR
# giafads 1 ga9@ § 9§ TN
Hasifedt & grir o Har § 1 Foke
# 5 yhafadrr ) wegar ey gk &,
it o At 8wt ag ¥ faeedfa,
N o, Forar & § oYT &7 wie wreeT ¥
arat &, afew v o) ¥ Lenfadt
¥ T A Q¥ ¥ wTOT YT ATRAAT
L

wgt a% gudt Ay w7 ey § g
agt afef ¥ wreed WY aga wwwr § WY
wger ¥ fed § ogh v R el &

*Not Recorded
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-5 2o ) @ Treed wfyy, o %
t, e g aff 8w Te ¥
o gart 1w et wqrA §

SHRI SAMAR GUHA: May I know
whether itis a fact that in our country
thousands of doctors are practising in the
rural areas and also in the urban areas
without proper medical knowledge, and if
80, whether it is also a fact that Govern-
ment propose to bring forward a Bill on
unregistered doctors so that after giving
them the training they will be granted cer-
tificates to serve as medical practitioners ?
I would like to know what steps Govern-
ment are taking in this regard.

MR. DEPUTY SPEAKER :
tion does not arise out of this.
Question. Shri Arjun Sethi. . .

SHRI SAMAR GUHA : How does it
not arise, Sir ? | submit to you thatin
private colleges a spxcial one year’s course
can be introduced ..(/nrerruptions)

MR. DEPUTY SPEAKER : Order
please, I have gone to the next Question.
The main questiou was about non-recogni-
tion of degrees in foreign countries and by
the Indian Medical Council.

Shri Arjun Sethi.

Depriving Guru Nanak Unlversity Students
of National Sports Talent Scholarships

*827. SHRI ARJUN SETHI: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether two students cricketers of
Guru Nanak University have been deprived
of their Nationa! Sports Talent Scholarship,
due to their participation in the first NDF
Cricket match between the Indian XI and
the Rest of India at Calcutta, by the Uni-
versity authority; -

(b) if so0, the reasons for such depart-
meat; and

The ques-
Next

(¢) the reaction of the Inter-University
Sports Board of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (a)to(c). The lmet-Univgr-
sity Board bave sanctioned the scholarships
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but have not received any official communi.
cation from the University to suggest that
the disbursement of the amount of the two
students has been withheld. It has been
ascertained from the Guru Nanak Univer-
sity that thev have not taken any decision
so far to withhold these scholarships,

Amount spent by State Spurts Councils

*§29. SHRI PAMPAN GOWDA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE b: pleased to state :

(a) the amount of money earmarked by
the Union Government and spent by the
State Sports Councils during the last two
years;

(b) whether the whole of the allocated
money has been utithsed and if not, the
reasous thereof; and

{c) whether Government also supervise
to ensure full utiisation of these funds ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K S. RAMA-
SWAMY) : (a) The budget provision for the
year 1970-71 and 1971-72 for financial assis-
tance to State Sports Councils 1s given below:

1970-71 ... ... -« Rs. 1200 lakhs
197872 o .l L Rs. 10.00 lakhs
(® A modified scheme of financial

assistance to State Sports Councils including
certain additional items for which financial
assistance would be avitlable on a sharing
basis was sanctioned during 1970.71. Uti-
lisation of funds under this scheme during
that year was fow presumab'y because the
applicants had to ensure availability of their
matching share of expenditure. The situs
ation has improved in 1971-72,

(c) Under the scheme financial assise
tance is earmarked for certain spzcifizd pro-
jects subiect to the condition tbat atleast an
equal amount sanctioned by the Central
Government is raised by the State Sports
Councils. Government obtain periodic
progress report and utilisation certificates
from the grantees in token of utilisation of
the amount sanctioned.

SHR1 PAMPAN GODWA : The Minis.
ter has shown the amount ear marked but
he has not shown the actual amount that

has boen speat,
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SHRI K.S. RAMASWAMY : 1 am
giving the figures. In 1969-70—Rs, 204,874,
1970-71— Rs. 3,72,773 and 1971 72—
Rs. 8,47,930. The latest figure is more than
the revised estimates.

SHRI PAMPAN GOWDA : Can he
give the break-ups ?
MR. DEPUTY SPEAKER : Please

don’t go into details. You can get them by
writing to him.

SHRI G. VISWANATHAN : In view
of the fact that we did not get even a single
gold medal in the Oiympic Games, I want
to know from the Minister what gteps he is
going to take to improve the quality of our
sportsmen and athletes.

MR. DEPUTY SPEAKER . That does
not arise. The question relates to Sports
Councils.

SHRT DINESH CHANDRA GOSWAMI:
You know, Sir, there has bzen a great dec-
line in the standard of sportsin this country
and it is primarily due to the fact that in
the organizations of sports to-day there is
potitics. In that view of the matter, may 1
know from the Goveremsnt whether along
with the disburshment of this money the
Government have taken any steps to cont-
rol or supervise these sports bodies ?

SHRI K. S. RAMASWAMY : For
encouragement of sports we have started a
scheme under which we are giving aid to
the States for butlding gymnasium, play-
fields, swimming pools, etc. and we give
50%, grant for the first items and 759 for
equipment.

With regard to the control of organisa-
tions, we have set up the Council of Sports
now and itis for them to supervise and
every time they come to us for grants for
going abroad, we do insist that they should
maintain the highest standardrs in sports.

SHRI P. VENKATASUBBAIAH : May
1 know whether the Government contemp-
late to advise the various State Sporis
Councils to extend their activities to the
rural areas also so that the rural youth

also may get an occasion for participating’
in them ? Now, it is only conifined to dere”

tain big cities.
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SHRI K. S. RAMASWAMY: We
have got a Rural Sports Scheme alsp. We
give 509/, grant and the amount is Rs. 200
for the first year and Rs. 100 for the second
year for equirment plus honoraria for
teachers in rural sports at the rate of Rs. 20
per month,

In the current Five Year Plan we have
proposed to set up 2500 rural centres out of
which only 700 have baen sanctioned and
the amount so far spent is Rs 1,64,000.

SHRI VIKRAM MAHAJAN : In how
many rural areas you have so far opened
stadiums ? Why have you not done so far
in such an extensive scale as in urban
areas ?

SHRI K. S. RAMASWAMY : 700 cen-
tres havs been opened in the various States.
We have also asked the Siates to speed up.
They have fou1id s3n: diffizuities. Some
States have re turned the amount also.

MR. DEPUT'Y SPEAKER : Shri Dhan-
dapani- absent.

Shri Bhaura--absent.
Shri Narsimha Reddy.

Profits of Sugar mills and <hare of Sugarcane
supphers therein

*832. SHRI P. NARASIMIA REDDY:
Will the Minister of AGRICULTURE be
pleascd to state :

(a) whether Government are aware of
the huge profits acsruin3 to Sazir Mulls im
the country due to steep tise 12 the pricos
of sugar; and

(5 1f so, the steps proposed to secure
to sugarcane suppliers duc share thareof by
way of bonus?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROP.
SHER SINGH) : (a) . The profits made by
the sugar factories depend on the cost of
production of sugar which in turn depends
on factors like the cost of sugarcane; actual
sugar recovery, duration of the season, cost
of stores, salary and wages, depreciation,
maintenance and repairs, other overheads,
return on ¢apital employed and the reafi-
satioh "from “the sale of sugar As these
factors vary with different factories. the
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cost of production end profitability will also
very frem frctory to fectory. As widely var-
ying prices Feve teen paid for sugarcane in
the current season, the cost of production of
sugar will also vary within wide limits. The
curren! season is still cn #nd so it is difficult
to precisely assess the profits earned by the
sugar facicrics, althovgh it can be said that
scme of them might have made substantial

profits.

(b) Due to higter realisations by sale
of sugar in the opcn market, the suger
factories all over the country are by and
large already paying higher cane price than
the min‘mum fixed by Government.

SHRI B. P. MAURYA : On a point of
order. Tle enswer must be limited to the
questicn; they should not go out of the way
to support the vested interests.

PROF, SHER SINGH : By and large
they are paying higher price to the sugarcane
growers than the statutory minimum price.

SHRI P. NARASIMHA REDDY : In
view of the peculiar answer given by the
hon. Minister may I know whether it is the
view of the Government that sugar factories
during the current season are not making
fabulous profits? If they are of the view
that fabulous profits are being made in view
of higher prices of sugar ard lower price of
cape what steps are taken to ensure proper
share of the profit to the sugar-cane growers?

PROF. SHER SINGH: Some have made
substantial profits. 1 myself said that scme
have made substantial profits. There are
certain ‘siayjo for example in Madhya Pra-
desh and Bihar and scme in U. P. In Scme
of the faciories their profits have not been
as much as what my friends would say,
fabulous; in their cases it may be, they just
have been able to recover the cost they
incurred. In some cases they have made
substantial profit. We are considering the
whole question of a long-term policy of
sugar,

MR. DEPUTY SPEAKER : How much
goes to the growers ? That is the question.

PROF. SHER SINGH : Aslsaid, we
ask the States to compel the factories to
pay higher price to sugarcane growers and
higher prices have been paid, not just Rs.
7.37 minimum price; it has been of the
order of Rs.9.50 to Rs. 1200 in Uttar
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Pradesh, Rs 1! in Haryana, Rs. 9.00 in
Punjab and it is more than Rs. 11 ex-field
in Maharashtra. So, by and large much
more than the minimum price is being paid
to them.

‘.

SHRI P. NARASIMHA REDDY: In
view of the reply given by the hon Minister
it is clear that the Government has no
definite policy of securing to the cane gro-
wers a due share in the profits, leaving it
to the sweet will and pleasure of the mill
magnates to fix od aoc prices and so my
question is whether in view of the difficulty
also expressed by the Minister of taking
action as the season is in progress, whether
at the conclusion of the season steps will be
taken to secure a due share for the growers
or try to raise the minimum price of cane
to Rs, 10 per quintal for the coming season
at least?

PROF. SHER SINGH: The whole policy
is under consideration ind decision will be
taken soon,

ot ATy a0 : JYA w1y, F4Y
o & dar gare qOr T 91 fF e
fasi & &R g W & ar ad
Ffpa Wt oft & S99 grar ¥ gear
wyy ST TAT S AR 5 3w fae A
TATE! wwrar § 1 @ garw °r fF q@ar
= der w3 gl # #1€ ey feay
1T a1 7gY WY @ fawfes # fagiy
Rt AT FRET § sey o
oRy ¥ 7 ¢ @ify der X aATY WTew-
& ® Ay fawr o — I vfae gam
feq g T4

sto gie fog : % frdew frar fe
o Paedw A gAiE FwAr § 0 A ww
ara ¥ T Ad fear § o gAd a0y
* 1nF o saver feward S wvfgw
¢ frg s et ¥ 9w & form war fear
Y Tg g A T G 1w A
Afy wry & fog g fee e @ £
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ot aefag arTaw vk ¢ qar At @ § P K quAr amper § woerc e 60

& a7 9T frAe F W F IR N
fafer wgar aamr a1 fast agy o
GFES FRT AR 941 FT W &
9u%T ¥9 fgear ¥7 di9d @3 49T A
fadrm o Fogwd wr gy Trr 9T A4t
fadyft o1 a1 3w NfF w7 @ fear qar
2 ? oo g fam wifas wgda w6t
Far w% FA T g W@ §Ek
g fedtory fagr ar fo g 6 )
g &) wog ¥ A &0 & e wigan
g ek @ § "ok wmrsda@ a1 g ?
FE—HT 70t #y7 & arferdt wfeqarc
= o1 @ ¥ oy e o Y ¥ samr
garé sodY ? wa Y &) &Y 40 wde
9 g7 J1 @ § T afswr 7 o w1y
AT ¥/ TFIT A QT AT W@ gAY 5w
grasq { gy qur A g ?

sYo giv fag: switesi 1 60
s N A @A Fwm d 51 @ g
... (FEwEw) ...

# faaze foar fs 60 wfama <y
oA & 9w ¥ AR feelt ¥ wEg ¥
DT IOTHF wrr §d r@ 8

(vamm)...

SHRI NARSINCH NARAIN
PANDEY : He has not replied to my
question.

MR. DEPUTY-SPEAKER : He has
asked the question and the Mmnister has
replied as best as he could, Iam helpless
at the moment to do anything further.

oft wzw fagrt aoodadY : i e
mifa® Y 60 wfqa SEEAT TR
¥Rgiagew e @ & fdm 40
sfow o ao ¥ dw R agagn
FAITM R L wragaw fe
faer mifaw 1200 vo ufy =9 TATH %77

shraa 3% @ 7Y 4oty w7 o #, Y
F1 qU ®TF T G faaeor #7 sqaeqr
it 7 Fwr ?

Yo wiv fag : 4% wg¥ frdea fem
fe @t am av fawre @ @
N L

Wt dte gao faard : foit iy
AEYeE, AT adrw gt T e f T
¥z Y awrdt § 5 N 7 WA
W™ Ared gwr ar Gl s\ sawrdur
AT ot fF gar ar A8 | gEH @ wEw
g 1 T QY Y wies dar frar ST & T
wfa® qAE Famar arar ¢ g T
F & #7 fwar @ al gw o
&1 9T & ¥ fAg 311 A0F §19 ®
§ arfes &g w37 77 wrzw A awg §
m“?é B aaelte 9 aedl o1 0@ P ag
T TG AY GO arar ¥ qIAAE 391 S

ST g ?

TEY 70 61 30 &1 wrfer o7 gERy
W19 80 YT 20 WY ady w7 3 wye
® IR g7 T @ 87

Mo oe fag : &% g far f&
79 fixda 41 a7 60 40 a1 1 wHY gy
70:30 97 1 0¥ g7 aid 7% faaATe AT w®
R foamr g1 ag $feve dfaer q3T
FqT g FafE qGT T30 Gifast oy
ye gay fafga & E

SEVERAL HON. MEMBERS—rose.—

) MR. DEPUTY-SPEAKER : This ques-
tion has been taking 50 much time. 1 will
have 1o pass on {o the other questions also,

- Now, Shri S. B, Giri.

SHRI S.B. GIRI : For the last ten years,
the sugar mills have been making enormous_
profits.  The consumers have not been
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benefited by it and we are purchasing sugar
in the black market. At least now, there-
fore, will the Government bring an ordi-
nance ? For the last ten vears, the suger-
cane growers have been denied their due
share from the profits of the sugar factories.
Will the Government now at least bring
about an ordinance on the sugar factories to
give a bonous, out of their profits, to the
sugarcane growers in the future ?

MR. DEPUTY-SPRAKER : How does
the question of ordinince arise here ?

SHRT S. B. GIRI There is a Bonus
Act for the workars, and the workers are
guarantsed 2 minimum bonus
cent. There is a Bill als» ¢coming. So, mv
question is, whzther the Governm:nt has
got any . proposal...(‘nterruntion) ..to. bring
out at least a lezislation to protect the sugzar-
can: growsars by giving them a minimin
bynaus out of the profits made by the sugar
mills ?

MR. DEPUTY-SPEAKER : It is a
suggestion for action. SHIE

< SEVERAL HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU : Will the:
Government tell us correstly and truthfully,
what is.the true cost of production of sugar
at the factorv gite in thz North Indian
factories, an1 what sozcific steos the Govern-
ment prooose to take to maike suzar avail-
able at a reasonable price to all sets of
consumers ?

PROF. SHER SINGH As for the
cost “of production, I have already. sub-
mitted in reply to part (a) of the question
that there are so many factors on which the
cost of production depends ; it depends
upon the operations from factory to
factory.

SHR1 JYOTIRMOY BOSU Let him
give us the minimum and the maximum.

PROF. SHER SINGH How can it

be given off-hand.

SHRIT JYOTIRMOY BOSU : Sir, we
are not going to allow him to go away like
that. No, Sir. We cannnt allow him to
get away like  that.
may try to protect the Minister..,
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MR. DEPUTY-SPEAKER : Iam not
trying to protect him.

SHRI JYOTIRMOY BOSU We are
not allowing him to get away like that. We
want to know what is ‘the minimum and
what is the maximum  cost of production so

far as the production of sugar in the country
is concerned. Let him tell us.

PROF, SHER SINGH : T want noice
for that. i

SHRI JYOTIRMOY BOSU: This
House shauld not, and we caanot allow
the Minister to get away with such an
answer. - We are not going to allow him.

N o, Sir. (Interruption)

MR. DEPUTY SPEAKER : Order,
please. Listen to me please. I understand
that this q uestion has excited the Members,
bt vou cinnat get very much in the
Qnastion Hour. If you are not satisfied
with the answer, there are other ways of
raising the matter.. He says he wants
notice. Let us see.

SHRT JYOTIRMOY BOSU: I am afraid
I would not be able to co-operate with
you in bringing the House to order. Can
you qnite frankly agree with the answer,
Sir ? The Minister has just-now said that,
in reo'v to part (a) of the question. There
are different factors which influence the
cost of prodnction of sugar depending on
different regions of the country. I am now
asking him to tell us what is the miniurum
cost of production in the country and what
is the maximum cost of production of sugar
in the country per kilo or per quintal.

PROF. SHER SINGH : I have asked
for notice. How can I say off-hand, un-
less it is calculated ? (Interruption)

MR. DEPUTY-SPEAKER
please. He save he wants notice.
to calculate the figures.

SHRI INDRAIJIT GUPTA : Sir, if you
will refer to the question, you will find that
it relates to the profits of the sugar mills,
the price of sugar and the question of
bonus for the sugarcane growers in the
country. In all these aspects of the ques-\,
tion, the cost of production is vitally con-
cerned, and he must have "‘comea prepared

Order,
He has
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to answer the questions, He got notice—
three weeks’ time.

MR. DEPUTY-SPEAKER : He wants
time.

SHRT INDRAJIT GUPTA : When he
krew such a question was coming up, he
must have come prepared, to the House, to
answer all these questions.

MR. DEPUTY SPFAKER :
order.

Order,

s wew fagrd wrddt ;. g

oft, wrr AR SrafY, 3@ I DI
ad vy

MR. DEPUTY SPEAKER: We are
reaching the end of the question Hour. If
he wants, you may give notice ..(Imterrup-
tions.)

SHRI JYOTIRMOY BOSU : I have
got my rights here. Mr. Indrajit Gupta
read out the question. Profits can arise
only if the cost of production is known...
(Interruptions.)

s} R WA WOATT : WI IFTC WA
AT 1 ¥, T wrw AdY wA o

MR. DEPUTY-SPFAKER : 1 am only
saying that if Members feel that this is an
important question and thev feel so agitated
about it, and since he says he wants notice.
they can get it by giving notice.

L) W wOUTT : W1q wew ey
maﬂwmﬂ'ﬁ A o o gw
¥ sarer AT AT R N § JEATAT

SHRI ATAL BIHARI VAJPAYEE :
Why the Minister did not come prepared ?

MR. DEPUTY-SPEAKER : I do not

SHRI ATAL BIHARI VAJSPAYEE :
You ought to know.

MR. DEPUTY-SPEAKER : 1 have
said already: it is on record . (Imerrnptions)
that the Minister should do his home work
and come better prepared to the House.
What else do you want 7 Next question.
Shri Sa.nar Gupa. . ‘
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sﬂmmmt;t: Wfew femar
frar oy

SHRI NARSINGH NARAIN PANDEY:;
On a point of order.

MR. DEPUTY-SPEAKER : There is
no point of order during the Question Hour
because you are not satisfied with the answer
of a Minister. Next question.

SHRI B. P. MAURYA
rising on a pont of order.

SHRI SAMAR GUHA rose—

I have been

PROF. SHER SINGH: I want to
make a submission.
SHRI SAMAR GUHA : Has it be-

come fun ? Bvery time you are asking me
to put the question, this is happenning...
(Interruption:) 833.

PROF. SHER SINGH: My submi-
ssion is that the question relates to the
profits of the sugar mills and the share to be
paid to the sugarcane suppliers by way of
bonus,

There is no reference to the cost of pro-
duction as such.

SHRI JYOTIRMOY BOSU : How do
you come to profits without knowing the
cost of production ?

oft g Wy woun : qreha Wl
fire T Y g S R 1 o e
fie 3% avg & darc T wmar w3 )

MR. DEPUTY-SPEAKER : Order,
order. 'The question Hour is over. Call
attention notice ..({merruptions).

oft gow Wy wowm ;o qon E A
wa dare g iy | gare o Aifew
¥ fody awa Adf § 1 ool ofgy dure @
w2 O ot ww aarw & o

SHRI SAMAR GUHA : On & point of
order, Sir. At least half & dozen times yon
asked me to put the question. Now can
yoit suy that Question Hour is over without
asking the minister to reply to that Juestion
ard allowihg me to put & supplomentary ?
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., MR. DEPUTY.SPFAKER : May be
you are justified to feel aggrieved. But
you can see for yourself thatI am in the
hands of the House. Under those circum-
stances, I found myself helpless. I cannot
order the clock to stop for you. Please
cooperate

SHR1 SAMAR GUHA - There have
been precedents where the Question Hous
has been extended by two minutes to enable
the minister to reoly

MR. DEPUTY-SPFAKER : You have
put the Ques'ton and the answer will be
laid on the Table

SHRI SAMAR GUHA .
bad precedent for future

« MR, DEPUTY-SPFAKER : For future,
1 shall sec what ts to be done  But for the
the moment I have gone to the next item

Shri Jhar-

It will bea

Shri Shanker Dev. Absent.

ki.ande Ral.

WRITTEN ANSWFRS TO QUESTIONS

fomra ) foren w1 qResA Wi SAIT

*g21. oft wiiwre Wi WA A
firer itC wwTS wEwTer WA g IAY A
w1 2t 5

(%) =mav goere ¥ ER-EC T
fag € fre & gded ST AT
TR N §F UG 8 wRAaET a|
I WFIEAr F19 F a9 =§ wax fear
sk

() ufk g, At g [T AR
wrd?

fasn st @ATH FEQT HAED AGY
Mﬁamiaﬁ‘ﬂ(ﬂﬂcﬂo gww):
(%) s (@) 3w ¥ gw wuTwds,
1967 & fieat YAt 1 | €8 F F, TERY
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AT F AT AT AR T F T A
# wf arzagerel w1 glwsr w7, Qe
g g g ¥, Dy & d@xr w7 fawr,
foar womr et wla, 1972 ¥ uF W3-
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Schemes for marginal farmers and Agricul-
tural Labour in Orissa

#828. SHRI CHINTAMANI PANI-
GRAHI : Will the M'nister of AGRICUL-~
TURE be pleased to state :

(2) the Districts in Orissa which have
been covered by the scheme of Marginal
Farmers and Agricultural Labour so far;
and

(b) whether the scheme is proposed to
be extended to Puri District in Orissa a.nd
if 50, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) Two
districts, namely Cuttack and Keonjhar
have been covered under the scheme of
Marginal Farmers and Agricultural Labou-
rers tn Orissa.

(b) No, Sir. At present, there is no
proposal under consideration of the Govern-
ment of India to extend this scheme to Puri
District of Orissa.

D scussion ou how housing problem in Delhi
bas b.en solved by D. D, A,

*330. SHRI C.T. DHANDAPANI :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(8) whether Union Government have
proposed that the representatives of State
Goversments and Hoousing Boards should
be invited to discuss how the Delhi Deves
lopment Authority has been able to solve
the housing problem in Delhi;

(b) if so, whether State Governments
have agreed to this suggestion;

(c) the time by which the meeting is
likely to be called; and

{d) the nature of help the Unien
Government will give to the States in soly-
ing the housing problem ?
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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKER
DIKSHIT) : (a) to (d). Such a proposal has
been made and the views of the State
Housing Boards and States Governments
are awaited.

Progress of rural housing schemes

*831. SHRI B. S. BHAURA : Will
the Minister of WORKS AND HOUSING
be pleased to state : :

(a) the main factors hindering the
progress of rural housing schemes; and

(b) the steps being taken to step up
the implementation of the rural housing
schemes ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKER
DIKSHIT) : (a) and (b). Paucity of over-
all resources and higher priority for other
sector has been respoasible for slow prog-
gress of rural housing schemes. However,
it has been recognized that the problem of
rural housing is most acute amongst rural
land-less who do not have even a house-
site on which they could put up some shel-
ter which they can call thei* own, a new
Central Sector Scheme on the basis of 1009,
grant assistance is being implemented ftom
the current year.

Conversion of National Library Calcutta into
an autonomous body

*833. SHRI SAMAR GUHA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state .

(a) whether Government propose to

convert National Library,
autonomous body; and

(b) if so, the broad outline of the
schemes of Government in-this regard and
the reasons for the proposed step ?

THE MINISTER OF . EDUCATION,
SOCIAL WELFARE L
(PROF. S. NURUL HASAN) :

mmendations placed on the table of the
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Calcutta into an

.AND CULTURE_ .
(a) and (b) =y
In pursuance of the Jha Commlttces reco-. .
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Lok Sabha on the 14th August, 1970,
Government took a decision, also placed
on the table of the House on the same date,
to. replace the -Advisory Council by a
Governing  Council exercising effective
authority as soon as the Director is appoin-
ted. The legal and procedural - framework
within which this can be done is under
active examination. =% 7 =
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fawon

frodhr arc ow 65 fret well & fA
g fey o ¥ aw uw <fogw
sfawoor, feeft & Freafafey sraforar
w1 wrgaee faear ot o

(i) feseht oferge Fown & fddig
et & gfewr § wd gy wd fad
30 qefie efipe fed o (Tg
TN ¥ qTfAet A wrer A W AWHT) |

(ii) ez wiehmm, 1939 #
wa 47 ¥ wyEe qfegA agwd
afufwat 1

(iii) g ¥ ameTw @ oy et
g¥ ¥ A Y gayd dfret & aqufeat ¥
q: e & fad o

(iv) stafrs fAfade wwfmi o
Ty wife @ o ¥ 9 wrdew aff @,
wefire ok firfrdy seafral & faeo
felr

oy qfcags wrfaso, freelt & foeft
ot & fag Yy 35 ofae AW & waq &
SATE WIX AT wtd & A ¥ wiaw
W€ ft fdr 7t fear &4

MAY 15, 1972

Written Amawers %

Propects of lecreasiug apricultural produc-
tiow in Nalgonda (Andhra Pradesh)

#835. SHRI K. RAMAKRISHNA
REDDY : Wiil the Minister of AGRI-
CULTURE be pleased to state :

(a) whether there are prospects for
increasing agriculture production in Nal-
gonda District of Andhra Pradesh;

(b) whether any Central schemes for
the benefit of small and landless labour are
formulated to that effect;

(¢) If so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHESB P, SHINDE) : (a) and (b).
Yes, Sir. Full information is however
being collected from the State Govern-
ment,

So far as the Central Sector Schemes
for the development of small and marginal
farmers and agricultural labourers are con-
cerned, there is one S. F. D. A. Project and
one M.F. A L. Project in operation in
the District. These schemes are primarily
intended to assist the under privileged sec~
tions of the farming community in taking
td improved agricultural practices etc.,
which in turn helps in increasing agricultu-
ral production.

(¢) The main features of the SFDA
and MFAL Projects in operation in Nal-
gonda District are given in the statement
placed on the Table.

Statement

Main features of the Projects for the development of small and marginal farmers
and agricultural labouters in operation in the Nalgonda District, Andhra Pradesh.

S.F.D. A M.F. A.L.

(i) Date of registration of the 20.11.70 The Project was approved by
Agency implementing the the Govt, of India on 7.1.71.
Project. The same Agency is imple-

menting both S.F. D, A,
and M. R. A, L. Prejocts.
() Area of operation Suryapet, Nal-  Nalgoads, Ramannapet and
soods & Rame  Bhongir Taluks,
asnapet Taluks,
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(iii) No. of Small farmers, mar- 50,000 sfivall 15,000 -marginsl farmers
smal farmers and agricultu- farmers (2.5 (wpto 2.5 acres) and 5,000
ral labourers to be benefited. to 8 acres). Agriculturs lahourers.

(iv) Minor Irrigation (includes construction of new wells, renovation of existing
wells, purchase of o1l engines and electric pumpsets etc.

(v) Animal Husbandary (includes dairy units, poultry units, duck rearing units
and sheep units).

(vi) Small Storage bins.

(vii) Provisions for custom service to participant farmers by institutions like the

Agro-Industries Corporation etc.

(viif)
(training and equipment),

(ix)

Programme for assisting rural artizans

Rural Works Programme (construction

S.F.D. A. M.F.A. L,
Rs 5 lakhs Rs. 5 Inkhs
nil Ras, 20 Iakhs.

of rural roads, carthern bunds, embank-

ments for giving employment)

(x) Total Plan provision for the Project.

Rs, 160 lakhs Rs. 100 lakhs

Investment In minor irrigation schemes by
agricuiture refinance corporation

#8336, SHRI NARENDRA SINGH :
Will the Mumister of AGRICULTURE be
pleased to state .

(a) the total investment made during
the last three years for the minor irrigation
programme by the Agriculture Refiagce Cor-
poration;

(b) the total mvestment under the
scheme . Madhya Pradesh and the results

achieved 30 far; and

(c) the arcas of Madhys Pradesh where
the scheme was started and the impact of
the same on the production of agriculture ?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(2) Details of minor irrigation schemes sano.
tioned by Agricultural Refinance Corpors-
tion are as under :—

(Rs. in crores)
Yea: Number of schemes ‘Total Financial A.R.C's Disbursements
sanctioned Assistance Commimment by A. R. C.
1968-69 n 64,92 58.43 11.54
1969-70 62 48.68 .81 ns
1970-711 35 H.41 “.52 23.06
1971-72 125 62.14 $6.08 13,33
(Upto 31t
March, 72)
—— Ab——— —————— ————— -
813 2s.15 202.18 7.3

" LAl a3 r-q"—w
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(b)-Twenty-ive minor irvigation schemes
M « financial assistance of Rs. 21.76
crores were satiotioned by the Corporation
for Madhya Pradesh so far. Out of this
the commitment of the Corporation was Rs.
19.58 crores. Against this the expected
drgwal upio 30th June. 1972 was Rs. 5,66
crores. 'The actual amount drawn was,
however, only Rs. 2.26 crores by the end of

March, 1572,

(& The meterial is gived in the statement
laid on the Table of the House. [Placed in
Library See No. LT-2020/72)
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Statutory Regulation for Distribution of
6@ Per Cent Sugar through Fair Price Shops

#838. SHRI NIHAR LASKAR : Will
the Minister of AGRICULTURE be pleased
th state ;

(a) Whether the present distribution
alrangement for suger, under which the
mills have voluntarily agreed to give 60
per cent of the production for distribution
through fair price shops, 1s being replaced
by statutory regulation; and

(b) If s0, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). The Govern-
ment are  considering how and to what
exfent the existing suger poiicy should be

The final decision when tuken
will be announced.

Division of Joint Library of Jawaharlal
Nehru University And I. C. W. A.

*839, SHRI INDRANT GUPTA :
SHRI 8. C. SAMANTA :

« Will the Mnister of EDUCATION
.!gep SOCIAL WELFARE be pleased to
at

(8) Whether 1t has finally been
decided to divide the joint Library of flie
Jawaharlal Nehru University and thb
Indian Council of World Affairs ;

{b) I a0, the grounds for the decision;
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(c) Whether the Jawaharla) Nehru Uni-
versity students are the largest users of the
Library and have been demanding that the
Library should be removed intgct 1o their
campus; and

(d) Government’s reaction to this

demand ?

THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF S. NURUL HASAN): (a) and
(b) . The future of the Library has to be
seitled by mutual discussion betwedn the
authorities of the Jawaharlal Nehru
University and the Indian Council of
World Affairs' Discussions in in this regard
are i progress.

(c) and (d) . The teachers and research
scholars of the University comstitute a
large segment of the regular Users of the
Library. Representations have been
seceived from University Student’s Usion
wging that the whole library shoud be
taken in ract to the University campus, It
is for the concerned authorities to arrive
at a decision.
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Creation of Archacologioal Circle of Survey
of Indla at Bangalore,

6004 SHRI PAMPAN GOWDA : Will
the Mijnister of EDUCATION AND
SOCIAL WELEARE be pleased to statp ¢

(=) Whether Mysore Gavernment have
appyoached the Central Govergment for
creation of a separate  Archacological
Cirgle of the Archacologwal Survey of
India with its Headquartars at Bangalore;
and

) If so, whether Government have
arrived at any copclygion and jf not, the
time by which the decision is likely to
be taken considering the interést of the
Mysore State ?

MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULYURE
(PROF. 8. NURUL HASAN) : (3) ' Yes,
sir.

(6) Re-demarcation of the boundaaies
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of the existing Circles of the Survey invols
ving the creation of a Circle with its head-
fuarters at Bangalore, is one of the
tedommendations of the Archasology
Review Committee appointed by the Govern-
ment in 1965, It has now been decided
to procsed with the examination and imple-
mentation of the recommendatfons of the
Committee as far as possible and ina
phased mammer. The recommendation
regarding the re-domarcation of the bounda-
ties of the Circles of the Survey will also
be considered along with the other re-
commendations of the Committee.
" Teaching of Punjabi in Chandigarhs,
600S. SHRI AMARNATH VIDYA-
LANKAR : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(2) The number of Teachers teaching
*Punjabi together with students with medium
of instructions in Punjabi as on the 1st
April, 1969, Ist April, 1970 and on lst
April, 1971 in the Union Territery of
. Chandigarh;

{®) the cause of continuous fall in the
aumber of students with Punjabi as the
madium of imstructions in ¢he Union
Territory of Chandigarh;

() reasons for creating less number of
posts Of teachers for teaching Punjabiin
Chandigath Union Territoty; and

(d) the steps proposed to be taken to
* to improvc the teaching of Punjabi in
Chandigarh Union Territory ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND N TH E DEPARTMENT
OF CULTURE (SHREI D. P. YADAV):
(a) () The number of teachers mr.hhu
Punjabi as a subject, in the
Territory of Chandigarh, is as follawa

As on Ason As on
14-1969 14-1970 1-4-1971
200 px] w

the number of students with Punjabi
- of instruction is as follows :
Ason As on As on
14-1969 1-4-1970 1-4-1971
n» 8458 8586

mY' ”n 19?1

Written dmswers M
(b) and (c). Questions do not arise In
view of reply given to part (a).

(9 The matter is being attended to by
Chandigarh Administration according to
requirements.

Expenditure on world book fair

6006. SHRI VAYALAR RAVI : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleaged to state :

(a) the total expenditure on the World
Book Fair held in New Dellu recently; and

(b) the amount met by the government
of India, U.N I.C.E,F, and other agencles ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID P. YADAV):
{a) The accounts of the Fair have not yet
boen finalized but the National Book Trust
estimate a total expcaditure of about Rs.
1500 lakhs on the organization of the
Fair from which they expect to realise
& revenue of about Rs. 7.00 lakhs.

() An amount of Rs. 6,60,000 has so
far boen sanctioned by Government to the
Nstional Book Trust for organisation of
World Book Fair. Additional grants
totalling Rs. 56,220 have deen sanctiomed
to the National Book 7Trust and the
Federation of Publishers and Booksellers
Associations 1n India to meet the expendi-
ture on the visit of two representatives
each from four East African countries to
participate in the Fair. UNESCO has
sanctioned a grant of $7,000 to the Natiosal
Book Trust to meet the expenditure on the
visit of some other foreign delegates to
participate 1n the International Semimar
which was held as part of the World Book
Fair. No asmstance has been reccived
from U.N.L.C.E.F. or any other agency.

Sclence Laboratory equipment to Tastitations 4
in Keorala

6007. SHRI VAYALAR RAVI : wi
the Minisier of EDUCATION AND
SOCIAL WELFARE be pisased £o state :

#) the names of institutions in Kemla
will be receiving science laboratory
oquipment usider the tecoatly signed agree-
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ment between the Government of India and
U.NICEF. ; and

(b) the number of schools which will
be receiviig science kits under this agree-
ment in Kerala ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) and (b). An
agreement for the wider introduction of the
new Science curriculum has been signed
with UNICEF/UNESCO in April, 1972
under which UNICEF will be supplying
laboratory egquipment to $00 teachers train-
ing institutions and science kits to 55,000
schools during the next 3 years in the coun-
try as a whole. The number of Teacher
Training Institutions and the number of
schools to be selected from each State is
being negotiated with the respective State
Governments. Lower Primary and Higher
Primary schools as well as Teacher Training
schools and colleges are to be supplied
equipment under the scheme.

Opening of New Central Schools

6009. SHRI MARTAND SINGH ;
Wil! the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(*) the number and the names of the
States where new Central Schools are to be
opened during the year 1972 ; and

(b) the amount of money granted by
the Union Government for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) : (a) It is proposed to
open 11 new Kendriya Vidyalayas during
the academic year 1972-73 at the following
places :

DEFENCE AREAS :
1. INS Valsura. Jamnagar (Gujsrat).
2. Balasore (Orissa).

v 3 Air Porce Statlon, Barnala (Pun-
Jab).

VAISAKHA 25, 1994 (SAKA)
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4. INS Hamila, Malad, Bombay
(Maharashirs).

5, Ordamance Factory, Bhandara
(Maharashtra).

6. Bengudbi (West Bengal).

CIVIL AREAS :

7. Rae Bareilly (Uttar Pradesh).
8. RDSO Lucknow (Uttar Pradesh].

9. Delhi.
10. Koliwada, (Bombay).
PUBLIC SECTOR UNDERTAKING :

11. Fertilizer Corporation of India Ltd.,
Barauni (Bihar).

(b) A sum of Rs. 16.50 lakhs has boen
sanctioned by Government of India for the
opening of 10 new Kendriva Vidyalayss
durmg the academic year 1972-73. The
cost for the 11th Vidyalaya will be borne by
the Fettilizer Corporation of India.

Demand of Foreign Breed Balls and Cows
for Bihar

6010. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Bihar Government have
demanded bulls and cows of foreign broed
for 1972-73 and when this demand was
made ;

M) the extent to which the said
demand hgs been met and whether the said
demand has not been met fully ; and

(c) if so, the reasons thereof and the
time by which demand is likely to be
met ?

THE MINISTER OF STATE IN THBE
MINISTERY OF AGRICULTURE (PROF.
SHER SINGH) ° (2) In the annnal fore-
cast of their requirements of emotic cattle
received in July 1969, the Biher Government
had asked for the supply of 20 Jersey bulls,
20 Foreisian bulls and 10 Brown Swil buils

, during the year 1972-73. .

(b) and {c) . The distribution of exotic
catilc to various State Goverpments iclud-
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ing Bihar Government during the year
1972-73 will be considered as and when these
cagtle are received under Colombo Plan or
from other Agencies, or are imported by the
Indian Dairy Corporation during the course
of the curremt financial year, It is too early
to make allocations for this year.

Medical Graduate going Abroad for Education
and Emyloyment

6011. KUMARI KAMLA KUMARI -
Will the Mmister of HEAITH AND
FAMILY PLANNING be plcased to
state :

(a) whether Government have con-
ducted some survey of the Graduates from
Medical Colleges and hospitals going abroad
for education and employment ;

(b) il so, the number of such cascs m
each Institgtion and the number of those
who took employment abroad ; and

{¢) the remedial measures taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) No.

(b) Does not arise.

(¢) A statement containing the infor-
mation regarding the remedial measures
taken in this regard is attached,

Statement

The following remedial measures have
been taken to check the exodus of Medical
Personnel and other Scientists, Engineers
and Technologists to other countries for
education and employment :—

(i) Creation of @ Scientists Pool to pro-
vide for temporary placement of well quali-
ffed  Indian Scientists and Technoloums
nthrnmg from abrosd.

{ii) Creation of Supernumerary posts in
‘approved scientific institutions to which
temporary appoiniments can 'b¥ mad quickly
fram among the scicntists woiking and stu-

dying aproad.
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(it) The Union Public Service Commia-
sion and most of the State Public Service
Commissions have agreed to treat Indian
Scientists and Technologists whole parti-
culars eppear in the National Register as
‘Personal Contact’ candidates for all posts
advertised by them. The U. P. 8, C. have
also made arrangements for interviewing
Indian Scientists and Technologists abroad
for posts in India.

~ {iv) Maintenance of a Special Section
of the National Register of Scientific Techni-
cal Personne! for enrolment of Indian
Scientists and Technologists abroad and for
the circulation of their names to all Minis-
tries, Departments of the Government aof
India, State Governments, Union and State
Public Service Commissions, Universities,
Public Sector 1ndustries and large private
sector establishments The names of such
personncl are pubhshed in the monthly
Technical Manpower Bulletin (C. S. L R.)
which is distributed free at about 300 orga-
nisations all over India.

tv] Piovision lor puyment of iravel
grant o scientists, who on their selection
for appointment in research nstitutions in
Ind:ia, undestake to scive those institutions
for a munimum period of three years.

(vi) Increasing the emoluments of medi-
cal officers in the Central Health Service, in
Central Institutions and in the State
Cadres.

(vii) Granting special concessions and
financial incentives to dgctors working in
the rural areas.

(viii) Enhancing the age of retiremeat of
doctors and specialists and/or re-employing
them after retisement.

(ix) The Medical Council has agreed
to the recognition of experience of working
in a recognised hospital abroad towards
teaching experience to the extent of I year
for appointment as Lecturers. This will
help well qualified mcdical men to enter
the teaching cadre.

(x) Iustitution of scheme of finsncial
assistance to doctors by nationalised banks,
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Percontage of indigenous components in
ships to be produced in Cochin Shipyard and
eacouragement to anciflary Yodustries

6012. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to siate :

(a) the percentage of indigenous compo-
nents in the ships to be produced in the
Cochin Shipyard at different stages of com-
pletion ;

(b) whether Government propose to
develop or give encourgement to develop
ancillary industries around Cochin Ship-
yard 10 increase this percentage of indige-
nous components ; and

(<) if so, the main features thercof and
the probable employment potentiality of these
ancillary industries ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR):
(a) Tt 1s not possible at this carly stage of
this shipyards's construction to indicate the
percentage of indigenous components in the
ships to be built, as the utilisation of ancil-
lary equipments depends on the shipowners'
requiremments, specifications of the ships
number of ships to be built in a particular
series, etc.

(b) Yes, Sir. The Government propose
to give maximum cncouragemnt to the deve-
lopment of ancillary industries,

(¢) Until precise data is available re-
garding the rcquirements of ancillary equip-
ments for ships to be built, even broad
indication of employment potentiality in
ancillary industries is not possible.

Preservation of Wild Life

6013, SHRI DEVINDER SINGH
GARCHA : Will the Mnister of AGRI-
CULTURE be pleased to state :

(a) whether wild life, if preserved pro-
perly. could be a good foreign exchange
eamer ;

*(b) if 8o, steps Government * have taken
or propase to take in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) Several sanctuaries and National
Parks where wild life can live freely and
multiply, have been constituted in all the
States.

(2) Tourist facilitles Jike aecommodation
transport and amenities are heing developed
in many important wild life sanctuaries and
parks.

(3) Publicity is being given to wild life
tourism through posters, folders advertise-
ments etc. through the Tourist Offices in
India and abroad.

(4) Establishing of Wild Life Wings in
the States for the enforcement of Wild Life
Laws.

Working days, percentage of recovery and
price paid on account of sugarcane

6014 SHRIM R. LAKSIIMINARAY A~
NAN : Will the Minister of AGRICUL-
TURE be pleased to state the number of
working days, average percentage of recovery
and the price paid per quintal, factory-wise,
in each State on account of sugarcane for
the seasons 1968-69, 1969-70 and 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : Siatement No. I showing
the duration and average percentage of re-
covery of sugar from sugarcane, factory-wise
for 1968-69, 1969-70 aud 1970-71 seasons is
laid on the Table of the House. |Placed in
Library. See No. 1.T-2021/72]. Statement
No. II indicating the price paid per quintal
of sugarcane by each factory during the
three seasons is also  laid on the Table of
the House. [Placed in Library. See No.
LT-2021/72]

Arrears to sugarcane growers at the end of
1970-71 season and on 30th April, 1972

6015. SHRI M R. LAKSHMINARAYA:
NAN Will the Minister of AGRICULTURE
be pleased to state the price paid for the
current season (1971-72) per quintal and the
arrears to the sugarcane growers by the fac-
tory atthe end of 1970-71 season (September,
1971) and on 30th April, 1972, factory-wise
in each State ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : Statement No, 1 show-
ing sugarcane price paid by factories during
197172 is laid on the Table of the House.
[Placed in Library. See No. LT-2022[72)
Statement No. II showing factory-wise
arrears of sugarean price as on the 30th
September, 1971, and the 15 April, 1972,
is also laid on the Table of the House.
(Placed in Library. See No. LT -2022/72].
Similar information regarding arrear of
sugarcane price as on the 30th April, 1972,
has not yet been received from the sugar
mills.

Indian fiagships lying at Bangla Desh

6016. SHRI SWARAN SINGH SOKHI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(8) whether the Indian Flagships are
lying idle at Chittagong Port, Bangladesh
for want of employment; and

(b) if so, the reasons thereof ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) ¢
(0) No Indisn Flag Ship is lying idle at
present at Chittagong Port, Bangladesh for
want of employment.

(b) Does not arise.
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Copswmption of fertiliser per hectare,
State-wise

6019. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURE be pleased 1o state the average
consuigption of ferttliser per hectare in the
country, State-wise, during the Iast three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEBR P. SHINDE) : A statement
showing the average consumption of fertilj-
sers per hectare in  the country, State-wise,
during the last threo years is attached.

Statement

The average consumption of fertilisers in terms of plant nutrients (Nitrogen, Fhos,
phates and Potash) per hectare of net sown area in cach States during the Jast three years

is as shown below :—

8. No. State Consumption in Kgs./hectars of net
N+P 4K sown area®
05 20
1965-70 1970-71 1971-72
(Actual) {(Actual) (Anticipated)

1. Andhra Pradesh 212 4.6 27.6
2. Assam 3.0 il kX
3. Bihar 13.1 11.8 173
4, QGuijarat 10.2 16.2 19.5
S. Harvama 14,5 19.3 28.7
6. Himachal Pradesh 8.5 133 28.9
7. Jammu & Kashmir 5.1 6.6 7.8
8. Kerala 33.0 26.1 28.2
9. Manipur 3.8 38 4.4
10. Moeghalaya 6.7 109 20.7
1l. Madhya Pradesh . 27 4.5 6.1
12. Maharashtra 8.1 10.8 12,9
13. Mysore 12,9 20.2 23.7
14. Nagaland 1.7 3.3 6.8
18. Orissa 42 4.6 84
16. Punjsb 432 2.7 754
17. Rajasthan 3.1 4.1 54
18. Tamil Nadu 36.6 4.3 529
19. Tripura 0,6 14 3.1
20. Uttar Pradesh 263 38 26.3
21. West Bengal 10.0 12.5 16.2
2. Others 314 4.0 38.7
All Indis 143 16.2 B8

. ® Net arca sown represcnts the area sown with crops and orchards, counting

aroRs

sown more than anoe in the same year only cnce. The area for 196570 in each States has
been adopted for 1970-7) and 1971-72 also s the arca sta tistics for these later years

bave not yet basa drawa up.
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”
Sirike in the Hindustan Latex Limited,
Trivandrum ¢

6020 SHRI VAYALAR RAVE Wil the
Minister of HFALTH AND FAMILY PLA-
NNIG be pleased to state £

() whether there was .an) ilghopr &
rike 1n the Hindustan Latex Jamyied,, Fri-
vandrum m the month of Agpm! this year
and .

{b) 1f so, the reasohs theréfor jnd the
steps taken to meet the demuwhd§ of the
fabourers ? “

THE MINISTER OF STATE IN ¥HE
MINISTRY OF HEALTH AND FAMHLY
PLANNING (PROF D P CHATIO-
PADHYAYA) (a) No

(b) Does not anise

Retrenchment of Teachers appomted gn pé-
hec basis by Delhi Agdminiatration

6021 SHRI BISHWANATH JHUN-

JHUNWALA Wil the Mmister of EDU-

CATION AND SOCIAL WELFARE be plea-
sed to state

(a) whether nearly a hundrea teachers
who were appointed on an ad hoc basis by
the Delhi Admnistration are being threate-
ned with retrenchment, and

(b) whether the teachers had met tne
Prune Minister and submitted to her their
grievances 1 memoranda and if so, whether

CUMAY 1S, 1915
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fooked nto and if so, the remedial step®
bemg taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHR1 D P YADAV)
(@) and (b) The appomntment of tea-
chers by Delhi Adminsstration on ad-hoc
babis were valid upto 0472 A deputa-
tion of these teachers came to sse Prime
Minuster at her residence on April 30, 1972

deputation did not meet the Prime
Minister but left a letter for being placed
before her A deputation representing these
teachers also met Deputy Minister in the
Munistry of Education and Social Welfare
and represent there casc before him  The
matter has aiready been brought to the
notice of Delhs Administration  These
,teachers will be given an opportunity to
appear for interview for regula; vacancies
durmg 1972-73

Niitionalizatlon of printing and fissning of
text books

6022 SHRI P ANTONY REDDI.
Will the Mimister of LDUCATION AND
SOCIAL WELFARE be pleased to state *

(a) whether printing and 1s8ue of text
books have been nationalised by same
States, and

(b) 1fs0, the names of these States
and the extent to which thus has been done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPYT,
OF CULTURE (SHR1 D P YADAV).

the grievances of such teachers have been (a) and (b) A statement 18 attachid
Statement
States Extent of Nationlisation as on 11 1971

Andhra Pradesh All textbooks in afl subjects for the entire school stage.
(127 books)

Assam For regional languages upto primary stage, for Mathematics
uwpto class VIII and pertly 1n Enghsh for standards VI and
VI (69 books)

Brhar Most of the subjocls upto middie stage (£, v., standard VII)
and in some fabjects ef {he secofidary stage (187 Booki)

Gujarat Textbooks for V and IX standards. (39 boeks)
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Haryana Textbeioks in some subjects upto class X (29 books)

Jatnmu & Kashmir

Textbooks for all subjetts upto middie stage and some at
higher stages. (172 books)

Kerala Textbooks for all subjscts upto class X except the none
detailed ones. (249 books)

Madhya Pradesk In some subjects in some standards upto middle stage.
(33 books)

Maharashtra All subjects upto primary stage, and some upto class XI.
(321 books)

Mysare In all subjects upto class VII and in some snbjects at the
secondary stage. (216 books)

Nagaland Only language textbooks and Mathematics upto class III
(75 books)

Orissa AH subjects upto Class VII, (49 books)

Punjab All subjects udto middle stage. (140 books)

Rajasthan All subjects upto middle stage. (62 books)

Tamil Nadu Textbooks in Tamil, Mathematics and English upta class X,

-

Uttar Pradesh
West Bengal

(30 books)
In some subjects upto Junior High School stage (46 books)

Textbooks in all subjects from standards XIT to V and some

for classes VI, VIT & XI. (53 books)

The Union Territory of Delhi. has also
nationalised some textbooks upto the middle
stage. They have adapted of adopted a
number of textbooks prepared by the Natio-
nal Cuncil of Eduoational Resecarch and
Training Most other Union Territories

d upon their neighbouring States or
the National Council of Educational Re-
search and Training for their requiremelits
in this field, !

So far as printing is concerned, mfst of
the States do not have their own printing
preshes 'and nationalised textbooks in such
Stutes ate generally got printed at private
pressed 1n about 309, of the cases textbooks
are printéd at Government pressess. In
addition to this, the Central Goverament
have iossdlled & printing press at Chandi-
gah ind two mthers are 1o be installed at
Bhubaneswar and Mysore.

M 1

Whitributien of textbooks is done to
through normal fesde chanaels.

Taking over of Retall Distribution of Food-
gralns by States

6023. SHRI Y. ESWARA REDDY :

SHRI JYOTIRMOY BOSU -

Will the Minister of AGRICULTURE
be pledsed to state :

(a} whether the State Governments had
been approached to undertake retail drstri»
bution of foodgrams :

(b) 1f 3o, the basic concept underlying
this move and the reaction of the State
Government to the approach of the Central
Government, State-wise ;

.4c) the reaspne of those State Govern-
ments which have not accepted the Centre's
move ; and

(d) other w.etmyves. 1f any, under the
consideration of the Ceatre, to stabilise
the prices of foodgrains at a desired leve
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in those States where the Centre’s sbove
approach was not acceptable ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE); (a) Ratail
distribution of foodgrains is being done by
the State Governments through fair price
shops, ration shoos etc  No change in this
scheme of distribution Is envisaged at
present.

(b) to (d) Do not arise.

Schemes under Crash Programme for Rwral
Employment submitted by Andhra Pradesh
Government for 1972-73

6024. SHRI Y. ESWARA REDDY :
Will the Mlnister of AGRICULTURE be
pleased to state :

(a) the man features of specific schemes
under ‘Crash Scheme for Rural Employ-
ment’ (C.S. R. E) submitted by the
Government of Andhra Pradesh for 1972-73
for the Districts of Cuddapah. Chittoor,
Anantpur and Kurnool, District-wise ;

(b) the estimated amount of the
schemes, District-wise ; and

() the implementing agency in each
District ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) (a) to (¢) : With effect from
1st April, 1972 the State Govornments have
been empowered to sanction for the year
1972.73 such types of projects under the
Crash Scheme for Rural Employment as
have been undertaken in the year 1971.72,
subject to the condition that purticulars of
all projects sanctioned shouid be furnished

MAY 13, 1972
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to the Government of India. New poojects
will require the concurrence of the Govern-
ment of India. The Government of Andhra
Pradesh have not yet supplied the parti-
culars of projects that have been sanctioned
or proposed to be taken up during 1972-73,
As such it is not possible to indicate the
main features of the schemes and estimates
thereof and the implementing agencies to
bo engaged in each district by the Govern-
ment of Andhra Pradesh.

Drilling of Tube-wells in Gays, Bihar

6025, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether any tube-wells have been
bored in the Gaya district of Bihar for
agricultural purposes during the last three
years ;

{(b) if s0, the number thereof in the last
three years (yeur,wisc) drilled in places like
Goh, Anchal, Tekari, Konch, Rurtha,
Jehanabad, Makdumpur, Ghosi, Khijar
Sarai, etc. ; and

() whether tube-wells are likely to be
drilled by the Central Tube-wells Qrganiss-
tion, as per the assurance given by the Hon
‘Minister during one of his visits in the last
drought that took place there ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes.

(b) The year-wise break-up of the bores
drilled and wells converted as Production
Wells is given below for the last three
years ©

S. No. Year

Bores drilied Succeseful -

Name of Block

1 1968-70 k
2 1970-71

] 11 3

Konch, Mokhdume
pur, Jehansbai,
Paraiya, Kako,
Tekari, Beia,
Makhdumpur,
Bela, Telari,
Jebanabad, Guya,
Paraiya.
3 Newadahs, Mokh-
dompur, Jelwmae-
s o

»

17
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(c) There are no further plans of work
for this organisation in Gaya distrct (Bihar)
during 1972-73,

Vocational training as Part of Curyiculam for
B. A. and B.Sc. Degree

6026, SHRI DEVINDER SINGH
GARCHA : Will the Minisrer of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether a college in Delhi offering
vocational training in certain selected fields
as part of the curriculam for the B. A. and
B. Sc. degrees will start functioning from
the academic year, 1972-73;

(b) whether Government has suggested
to States also to open similar type of
colieges ; and

(c) if so, an outline thereof ?

THE MINISTER OF EDUCATION,
SOCIAL WFLFARE AND AGRICULTURE
(PROF. S. NURUL HASAN): (a) The
University of Delhi has decided to start
selected vocational courses from the aca-
demic year 1972-73 in one or two institu-
tions, subject to the approval of the
University Grants Commission. These
courses will form part of the curriculum
for B. A./B.Sc. degree courses. With re-
gard to allowing other Colleges to run
vocational courses, the guestion has been
kept open and will be considered later by
the University.

(b No, Sir.
(c) Does not arise.

Bonus to workers at Major Ports

6027, SHR1 INDRAJIT GUPTA : Wili
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

() whether bonus in term of the Kha-
dilkar formula has been sanctioned for
labour in the various major ports ;

(b) whether the quantum of bonus pay-
able varies from Post to Portiand if w0, to
what extent ;

{c) whether the workers of Calcutta
poct will bo getting lower bonus than those
of Bombay and Madras Ports ; and
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{d) if s0, whether this departure from
the earlier practice of paying a uniform
quantum of bonus at all ports will aggra-
vate industrial unrest ?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR);
(a) The Port Trust employees are not enti-
tled to bonus under the Payment of Bonus
Act, 1965 as it does not apply to the Major
Port authorities. However, ex-gratia pay-
ment in lieu of bonus is being made to all
Port workers in terms of the ‘‘Khadilkar
Formula.”

(b) Yes, the quantum of ex-gratia pay-
ment now varies from a total of 5 per cent
to 8-1/3 per cent of the annual wages of the
employees concerned.

(c) and (d) The quantum of ex-gratia
payment in excess of § per cent of the wages
depends upon the working results of each
Port in the light of the criteria governing
the application of the ‘*Khadilkar Fomula”,
As such, there can be no comparison with
the previous arrangement under which the
ex-gratia was paid at a uniform rate of 4
per cent and the question of industrial un-
rest should not arise.
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Non-avaflability of adequate quentity of
Fertilizers due to less import

6029. SHRI S. M. BANERIJEE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the farmers are not getting
enough fertilisers because of less imports in
1972;

(b) if so, the mepner in which this
shortage is going to be met; and

(¢) whether some countrics have been
approached in this regard; if so, the nrames
of those countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (s) and.(b).
The requiremeitts of farmers for fertilisers
during 1972.73 are expected tp be met satis-
fuctority. The avallability of 9.4 Iakh
tonnes of Nitrogen and & lakh tonines -of
P20 5 from the domestic production for the
Eharif dnd Rabi crops of 1972-73 ass assu-

by the Mlmstry of Petroleun and
and the 'Imports'so be arrsnged  bo

. MAY 15, 19m
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against foreign exchange allpcations made
by the Ministry of Finance for additional
imports of 6.56 lakh tonnes of Nitrogen,
2,04 lakh tonnes of PoOj5 and 1.50 lakh
tonnes of K g g, together with the carry.over
stocks available on 1st April, 1972, are ex-
pected to meet largely the requirements of
farmers for the year.

(¢) The following countries have been
or are being approached for import of ferti-
lisers, during 1972.73 :

(a) East European countries namely
U. S, 8. R., Poland. Bulgaria, Rumania
and G. D. R. uuder Trade Plans.

(b) U, K., France, West Germany,
Holland and Belgium in Western Europe,
Canada and Japan under aid/credits.

(¢) Saudi Arabia, Kuwait, South
Korea, and some other countries under free
foreign exchange.

Differepce between Rate of Interst on Loan
from World Bank and Co-operative Credit
Land Mortgage Bank in Andhra Pradesh

6030. SHRU Y. ESWARA REDDY :
Will thr Minister of AGRICULTURF be
pleased to state ¢

(b) the rate of interest charged from
the agriculturist on the amount of loan
received from the World Bank for develop-
ing the Ayacut under Nagarjuna Sagar and
Podhampad projects, when it was loaned
through the Cooperative Central Land Mort-
gage Bank of Andhra Pradesh; and

(b) whether the difference between the
rates of interest charged by the World Bank
on this som and that charged by the Coope-
rative Central Land Mortage Bunk of
Andhra Pradesh is much wide and conses
quent buiden on the peasantry, and if so,
whether any measurer will be iaken to
reduce the rate of interest charged on the

peasantry ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) . (a) Under
the Projects with assistance from the Inter-
national Development  Associution, the rate
rbte of imterest Charged from farmers witl

be 9%, per snnum on outstanditig balance;
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(®) The international Development
Association’s credits carry no Interest
charges but only a service charge af 0.75%
per annum. The structure of interest rate
for leading for agriculture credit projects
has been laid down on a uniform basis and
is not related to the terms of the external
borrowing by the Government of India.

Unfilled Post of Science Teachers in Delhi
Schools

6031. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased
to state *

(a) the numbazr of vacancies of Science
Teachers in sanetioned P. G T. posts in
Delhi Schools under D:lhi AJdmuinistration
which remdined unfilled for 30 days or more
during the academic year 1971-72;

(b) the main reasons for keeping the
vacancles uafilled and

(c) the steps Government propose to
take to ensure full utilization of the existing

employment potential ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI D P. YADAYV):
(8) to(c) There were 35 vacancies of P,
G. Ts Science 1n  1971-72 from promption
quota which could not be filled up on re-
gular basis in view of the Stay Order gran-
ted by the High Court of Delhi 1n a wnt
petition. These posts were' however, filled up
on adhoc basis for a period not exceeding
three months by the Principals of the
Schools.

Study of driliing and pumping operation on
sub-soil water In U, P,

6032. SHRI S. N. MISRA ; Will the
Minister of AGRICULTURE be pleas~d to
to state whether large scale drilling and
pumping operations of tubs-wells in Uttar
Pradesh will sustain the present sub-soil
water level according to any of the studies
conducted on this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTI/RE (PROF.
SHER SINGH): Schemes of the grouad
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by and large, being executed in  U. P. after
they have been technically scrutinised from
the groundwater availability angle. As
such the sub-soil water levels are likely to
be sustained more or less, even with large
scale ground water pumping.

Grants to Bharat Sevak Samaj For running
Family Welfare Planning Centres

' 6033. SHRI PRABHUDAS PATEL :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state ¢

(a) whether Central Government have
stopped grants to Bharat Sevak Samaj for
running the Family Welfare Planning Cen-
tres in Ahmedabad;

(b) if so, whether this has resulted in
closure of seveateen such centres; and

(c) the reasons for
grants ?

stopping such

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a)and (¢). The Govern-
ment of India stopped sanctioning further
grants or loans to the Bharat Sevak Samaj
after November, 1966 consequent upon the
recommendation of the Public Accounts
Comm ttee of Parliament (contained in their
34th Report to the Third Lok Sabha),

(b) Itis learnt from the Government
of Gujarat that the 17 Famiiy Welfare
Planning Centres run by the Ahmedabad
branch of the Bharat Sevak Samaj were
closed down on 1.4.1972,

Development of Agro-Industries to provide
employment to rural people

6034. SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state ¢

(a) whether Government are stressing
the need for urgent development of agro.
industries to provide gainful employment
to rural working force and also 10 prevent
their exodus to towns and cities; and

(b) ifso, the salient features of the
scheme covering backward regions In the

water through tubewells, pumpsets etc. are, country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Information is being collected and will be
placed on the Table of the Sabha.

Demage to crop in Pall Sub-Division of U. P.
due to hailstorm

6035. SHRI NARENDRA SINGH
BISHT ¢ Will the Minister of AGRICUL-
TURE be pleased to state ¢

(a) whether Governmeat is aware of
the heavy damage to the standing crop
caused by recent devastating hailstorm in
certain parts of the hilly region like the
Pall Sub-Division of Uttar Pradesh; and

() ifso, the steps Governmeht have
taken to provide relief to the affected popu-
lation of the region ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The State Government has reported that
the information is being coliected by them
from the Disiricts. This will be placed
on the Table of the Sabha as soon as
received.

Deaths due to heart attack

6036. SHRI M. S. SIVASAMY : Will
the Ministerof HEALTH AND FAMILY
PLANNING be pleased to state :

(») whether deaths due to heart attacks
are on the increase in the country; and

(b) if so, the State-wise figures thereof
for the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) and (b). Cardiovas-
cular discase are not notifiable diseases and
there is no computsory registration of deaths
due to heart discase, It is, therefore, not
posaible to give the oxact number of deaths
which have oocurred due to heart attack
State-wise for the last three years. However
& statement showing the number of patients
thied in the outdoor and indoor depart-
A% of hotpitals and dispenearles in some
of the States and Union Torritorkey for
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1967-69 is 1aid on the Table of the Houss,
[Placed in Library. See No. LT-2023/72]

Employees charge  sheeted  inlLT,,

New Delhi

6037. SHRI KARTIK ORAON ! Wil1l
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ¢

(a) whether about 60 per cent of the
employees of Indian Institute of Techno-
nology, New Delhi have been subjected to
the repressive measures of explanations,
charge-sheets and disoiplinary actions;

(b) whether 10 per cens to 15 per cent
of the employees originally appointed have
been driven to resign and notices of termi-
nation of services have been served to them
under one protext or the other; and

() if so, the total number of employees
falling under the above categories ?

THE MINISTER OF EDUCATION,
SOCIAL.  WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) ¢ (a) No,
Sir. According to the report received from
the Institute no such repressive measures
have been imposed on the employees.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library See
No. LT-2024/72].

Selection of academic and non-academic
staff of 1. 1. T., New Delhi

6038, SHRI KARTIK ORAON :
Will the Minister of EDUCATION AND
SOCTAL WELFARE be pleased to state :

(a) whether the Acts and Statutes of
the Indian Institute of Technology have
been violated by the Institute of Techno-
logy, New Delhi in respect of statute
12 (1) and 12 (3) in particular with regard
to the selection of academic and non-
academic stafl ;

(b) if %0, the facts thereof ; and
(¢) the action taken thereon ?

THE MIMISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN) : (a) to(e) . .
According to the information farnised by
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the Institute about 147 persons were appoin-
ted from time to time since the inception
of the Institute under Statute (12 (7) govern-
ing temporary appointments.  Sixtysix
persons have since become regular employees
through the normal selection procedures
prescribed under the Statutes.  Fiftysix
persons have either left the Institute or
their services have been terminated. The
rest 23 persons are continuing on ad-hoc
basis ; eight for less than one year and the
rest 17 persons for over one year. The
Government is examining the matter and
will issue suitable instructions to the Insti-
tute wherever the provisions of the Act and
Statutes have not been strictly observed.

Scheme of three year degree course ia U. P.

6039. SHRI S. M. BANERJEE : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether scheme for three-year
Degree Course has been implemented in
Uttar Pradesh ;

(b)

(¢) the difficulties expressed by the
State Government ; and

(d) the steps taken to solve them ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) Except
the Aligarh Muslim University and the
Banaras Hindu University (which are
Central Univarsities), the scheme of three-
year degree course has not been introduced
in the other universities in Uttar Pradesh.

if not, the reason for the same ;

() to (d).In Scptember 1963, the
QGovernment of Uttar Pradesh informed the
University Grants Commission that the
scheme as recommended by the Commission,
and as subsequently considered by a
Committes under the chairmanship of
Acharya Jugal Kishore appointed by the
State Government, could not be imple-
mented even in stages unless the Commi-
ssion or the Central Government agreed to
meet the entire coat of implementing it.
This was considered by the Commission in
November 1963, following which the State
Guvernment was requested to furnish infor-
mation regarding the financial implicatioas.
No teply way received from the State
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Government despite reminders and the
matter was not pursued,

Rural houses comstructed for Scheduled
Castes/Tribes

6040, SHRI PAMPAN GOWDA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of rural houses parti-
cularly of Scheduled Castes and Scheduled
Tribes constructed during the last three
years with Central assistance ; and

(b) the number of urban housing
Units extended co-operation during this
period with the loans and other financial
assistance in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL) : (a) During the
last three vears (1969-72) about 5300 houses
have been constructed under the Village
Housing Projects Scheme of the Ministry of
Works and Housing. Separate figures for
Scheduled Castes and Scheduled Tribes are
not maintained in the Ministry since the
scheme is applicable to persons of all
castes and creeds.

(b) About 39300 urban dwelling units
have been completed under the various
social housing schemes of this Ministry.
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Applioations for Estshiishment of Passenger
Lines on West Coast Road

6043, SHRI B, V. NAIK : Will the
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Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether any appltcations have been
received for establishment of passenger
shipping lines on the West Coast of India,
if so, the main features of the proposed
shipping lines ;

(b) whether these or most of these
applications have been shifted by Big Busi-
ness Houses listed by the Monopoly Com-
mission and if so, the mames of the applic-
ants ; and

(¢) whether Government prefer co-ope~
rative ventures to private ventures, if so,
the steps taken to encourage Co-operative
ventures in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) During the recent past no such appli-
cations have been received.

{b) and (c). Does not arise.
Seminar of Health Specialists in Delhi

6044, SHRI NAWAL KISHORE
SHARMA : Wijll the Ministe of REALTH
AND FAMILY PLANNING be pleased to
state ;

(a) whether a Semmar Conference of
Doctors has been heid recently in Delhi to
discuss the causes of heart attack ; and

(b) whether there is a proposal undec
the consideration of Government to popu-
larise the recommendations of the Seminas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPADH-
YAYA) : (a) and (b). On the 7th April,
1972 and onwards the W. H. O. had cele-
brated the World Health Month during
which the All India Health Foundation and
the Delhi Medical Association organised
panel discussions and seminars on varvious
aspects of heart attack and strokes but no
definite recommendations have besn received
by the Government of India from the
Orvginisers of the panel discussions.
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Steps for cultivation, processing and market-
ing of cashewnut in Contai and Jhargam,
West Bengal

6046. SHRI SAMAR GUHA : Wwill
the Minister of AGRICULTURE be pleased
to refer to the reply given to the Unstarred
Question No. 4995 on the 17th December,
1970 regarding production of cashewnuts in
Contai Coastal belt and state :

() the step taken by Government for
improved Cultivation, processing and mar-
keting of cashewnut in Contai aad
Thergam sub-division of Midnapur District
of West Benga1 ; and

(b) if so, the main feature thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
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The relevant information is being collected
from the State Government and will be
placed on the table of the Sabha.

Installation of Tube-wells to remove water
shortage in Bihar

6047. SHRI R. P. YADAV : Will the
Minister of AGRICULTURE be pieased to
state :

(a) whether Government are aware that
famine like conditions are prevailing in the
several Districts of Bihar for want of wates;

(b) whether Government have any com-
prehensive plan to instal tube-wells to
remove the shortage of water and if so, the
main features thereof ; and

(c) whether any plan has been formu-
lated in the consultotion with Bihar Goven-
ment ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No
information has been received from the
State Government to the effect that famine
like conditions are prevailing in several
districts of Bihar for want of water. How-
ever, the State Government has reported
prevalence of scarcity conditions in 337
villages of Santhal Parganas due to the pre~
vious year’s crop failure. The State
Government is undertaking necessary relief
measures in this area.

(b) The State Government launched a
programme of installing 15,000 tube-wells in
different parts of the State, Of this, about
8,000 had since been instalied and the rest
are expected to be installed by June-July,
1972. Besides about 2,000 State tube-wells
are operating in different parts of the State.

(c) Installation of tube-wells is a part
of the minor irrigation programmes of the
State Governments, and the schemes are
formulated by the concerned State Govern~
ment, The schemes are discussed and re-
viewed with the Government of India and
the Planning Commission particularly at the
time of the annual plan discussions.

Cattle and Crop Insurance Schemes in States

6048. SHRI M. RAJANGAM : Wil
the Minister of AGn!CUL'f‘URBhM
to state :
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() whether Government have advised
the State Governments to take up oatile
and crop insurance ; and

(b) if 20, the broad outlines of the advice
given ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.
The question is still under examination.

(b) Does not arise.

Financial assistance o Tripura for setting up
State Transport Corporation

6049 SHRI DASARATHA DEB : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

() whether any financial assistance has
been sanctioned by the Government of India
to the Government of Tripura for setting
up a State Transport Corporation in Tri-
pura ;

@) if so, the amount asked for and the
amount sanctioned ; and

(c) the names of the office bearers of
the said State Transport Corporation and
the nature of Goverament control over this
body ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(2) and (b). No financial assistance has been
sanctioned by the Government of India to
the Government of Tripura for the Tripura
Road Transport Corporation. However,
the State Government forwarded a revised
scheme relating to this Corporation in
March, 1972, and requested that the Central
Government may contribute to the capital
of this Corporation to the exteat of 33 1/3%
of the total. The State Government have
beent requested to furnish information on
some poirts and a reply from them is
awaited-

(©) () Shyi J. N, Gupta,
Development Com-
missioner, Tripura. ~—Chairman

() Shei N. Sachindeagnd
Superintending En-

ginees, Tripurs.  —Member
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(iii) Shri B. B. Banerjee,

M.L.A., Tripura  —~Member

(iv) Shri R. N. Chakra-
borty, General Man-~
ager. Tripura Road
Transport Corpora-

tion ~Member,

Secretary.

The Government of Tripura exercise
control over the Tripura Road Transport
Corporation to the extent provided for in
the Road Transport Corporation Act, 1950,
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Funds for constraction of a bridge over
Damodar River in West Bengal

6051, Dr. RANEN SEN: Wil
the Mmister of SHIPPING AND TRANS-
PORT be pieased to state *

[a] whether West Bengal Government
had approached the Centre for funds to
constrct a bridge over Damodar River at
Sadarghat . and

{b] if so, the decision taken by Govern-
ment thereon ?

THE MINISTER OF PARLIAMEN.
TARY AFRFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). There has been no request from
the Government of West Bengal in the recent
past for any Central financial assistance for
the construction of the proposed bridge
over the river Damodar which falls on a
State road In 1967, however, the then
State Chief Minister came up with the fol-
lowing proposals :

(i) increase the State Plan ceiling
by Rs. 1 crore to accommodate this pro-
Ject ;

or

(i) provide necessary Central financial
assistance.

The question of accommodating this
work under the State Plan aas also been
considered during discussions on the State's
Annual Plans from time to time. However,
the State Government have not been able
to accommocdate this project in the State
plan nor has 1t been possible to accede to
the request referred to at 1] and [ii) above.
In order to facilitate the determination of
the precise priority of this project for in-
clusion in the 5th Five-Year Plan, a sugges-
tion has been made by the Planning Com-
mission for conducting an economic and
technical feasibility study. This aapect is
being taken up with the State Government.
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Lack of Civic Amcaiti « In Anarkall Park,
Dethi.

6054, KUMARI KAMLA KUMARI ¢
Will the Minister of HEALTH AND
FAMILY PLANNING pe pleased to state

(a) whether attention of Government
bas peen drawn a letter to the Editor which
appeared in the Hindustan Times (Evening
News) on the 4th December, 1971 in which
lack of civic amenities in Anarkali Park,
Delhi-51 has been described;

(b) whether amenities are lacking in
such a colony which is an approved one
vide Resolution No. 1603 of Municipal Cor-
poration Delhi dated the 1st March, 1962;
and

(¢) if so, the reasons therefor and the
steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA): (a). Yes.

(b) The Delhi Municipal Corporation
has intimeted that Anarkalj Park was ap-
proved by the Standing Committee of the
Delhi Municipal Corphration vide Resolu-
tion No. 1603 dated the 3rd March, 1962
(and not 1st March, 1962 as referred to in
the question). Amenities like drains, brick
pavements, metalied roads, primary schools,
refuse coliection sites such as palaos, dust-
bins and sweepers for maintenance of sani-
tation have been adequately provided, The
colony is mostly electrified and electricity
connections are given to the prospective
consumers wherever electricity mains are
already exixting subject to the completion
usual commercial formalities by them.
Necessary action to undertake electrification
of the remaining unelectrified portion/
pockets, if any, could be taken by the
Dethi Electric Suppiy Uundertaking on the
formal request of the residents provided they
fulfill the requisite commercial formalities
Amenities for water supply, sewage and
nutsery school are, however, lacking.

(&) Provision of internal services in
regularised colonies is the responsibtlity of
the plot hoiders. However, the Delhi
Municipa) Corporation has approved a
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scheme by virtue of which the Corpotation
would provide water supply and sewerage
services in regularised colonies on behalf
of the plot holders subject to their signing
an agreement that they would pay the cost
of Rs. 8/ per square meter iu maximum of
20 annual instalments. The plot holders of
this colony have not ye availed of this
facility.

Development of Minor Irrigation on Projects
in Orissa and Tamil Nadu

6055. SHRI D. K. PANDA : Will
the Minister of ACRICULTURE be pleased
to state ¢

(a) the figures relating to development
of minor irrigation projects in Orissa and
Tamil Nadu separately and Central aid for
these projects during the years 1967-1969;
and

(b) the steps being taken for speedier
deveiopment of mtnor irrigation in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH): (a) Minor irrigation
projects wito an outlay of Rs. 5.34 crores
and Rs. 19.93 crores were executed during
the beriod 1967-69 in the States of Orissa
and Tamil Nadu from public sector funds
respectively. In addition, private minor
irrigation works with an investment of Rs.
1.91 crores and Rs. 21.03 crores have been
financed by the institutional agencies such
as Land Development Bank and Central
Cooperative Banks in the two States res-
pectively. The Central aid released for
projects, during the years 1967-68 and
1968-69 was of the order of Rs. 2.035 crores
and Rs. 9.23 crores (provisionally) respect=
vely in the two States.

(b) Steps taken for speedier develop-
ment of minor irrigation in Orissa include ¢

() Extension of Central Loan of Rs.
1.35 crores over and above the
State Plan ceiling, during 1969-70,
by way of relief in respect of Cent~
ral Loan during the year;

(i) Mobilising additionsl financial
resources from the institutionsl
agencies for mindr krrigatica to
the extent posible:
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(ili) Strengthening arrangements for
sroundwater investigations.

(iv) Making efforts for initiating rural
electrification schemes,

Use of unfair means In Examinitions

6056 SHRI JYOTIRMOY BOSU :

SHRI DHARAMRAO AFZAL-
PURKAR

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state ¢

(8) whether as reported by Patriot
dated the I7th April, 1972, Dr. A. B. Ojha
a Professor of Psychology, has said in his
paper ‘Students appraisal of unfair means
used in the examination®

(i) students cannot be primarily blamed
for their violent behaviour on the University
campus; and (1i) the responsibility, if fixed,
falls on teachers, University administrators,
parents and the present structure of society;
and

(b) if so, his reaction thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) ¢ (a) Yes,
Sir.

(b) The views expressed by the scholar
merit serious consideration.
oy wtw o FuTel o win
6057. wt wefrr Aam ;W iR
a9y 9 aary A g1 FR fr A5 RY
HORTC ¥Y s g & fardy gdewl €Y
felrwtr 3 ?
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Central coordination committee for the Deve-
lopment of Archacological monuments of

tourlst Interest

6058. SHRI M. S. SIVASAMY ¢ Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state !

(a) whether Government set up a
Central Co-ordination Committee for the
development of Archacological monuments
of tourist interest; and

(b) if so, the broad outlines thereof
and the progress achieved in this regard ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(FROF. §, NURUL HASAN): (a) Yes,
sir.

(b) The composition aad the terms of
reference of the Commuttee are given in the
attached statement. The first mecting of
the Committee is scheduled to be held on
the 19th May, 1972.

Statement

1. Compostion,

. Minister of Tourism and Civil Aviation
2. Minister of Education and Social Welfare
3. Minister of State for Tourism & Civil Aviation
4. Secretary, Minister of Education and Social Welfare
5. Director Getteral Department of Tourlsm

Chairman
Member

Me:-tber-Secretary
Member

6. Director General Archasological Survey of India "
7. nm Adviser Miﬂilw of Tourism and Civil "

Aviation

8. Financial Adviser Ministry of Education and Social "

Weifare
9, Engineer-in<Chief C. P. W. D.
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. Terms of reference ‘-~

1. To lay down guidlines for the pro-
vision and location of facilities at archaeo-
logical monuments and sites of tourist inte-
rest, such as residential accomodation, rest-
aurant/cafetaria, supply of drinking water
and public conveniences etc; transport,
approach roads, link roads, and parking
areas. .

2. To select archasological monuments
and sites for which master plans would be
preparcd for safeguarding their environment
and natural setting to lay down guidlines
for the preparation of such master plan and
to clear such plans, specially from the point
of view of the architectural style, building
material, landscapping etc.

3. To get a model bill drafted enabling
focal authorities to control construction
quarrying etc. on land surrounding the
archacological monuments and sites of
tourist interest for the preservation and pre-
gentation of our cultural heritage.

4. To decide proposals relating to :

(2) The mounting of son-et-lumiere
or flood-lighting of archeeologi~
cal monuments,

Entrance fees, opening and
closing hours and holidays to
be observed for closure of
monuyments,

®

‘Training of guides to function
at monuments and approval
of the fees to be charged by
them.

©

Printing and sale of tourist
fiterature relating to the erchaeo-t
logical monuments and sites.

@

5. To set up, in consultation with the
State Governments, local committees for
monuments of tourist interest under the
chairmanship of the Commissioner or
Collector, to be responsible for
cleanliness around the monuments and to
prevent vandalism and theft of antiquities:
as also to prevent ungainly structures com-
mg up in ihe vicinity of the monuments;

apd to persuade State Governments to set
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State-level Committees on the lines of the
Central Committee for the preservation of
environment and natural setting of monus
ments under the State Departments of
Archaeology.

6. To take decisions on the recom-
mendations made by the local committees.
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Literacy in Assam

6062, SHRIMATI JYOTSNA CHANDA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

. () whether according to the Census
1971, the percentage of literacy has gone
down in the State of Assam ; and

(b) if »0, the reasons therefor and the
steps Government propose to take the rec-
tify the state of affairs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D,
P. YADAV) : (a) No, Si.

(b)) Question does not arise,
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Ayurvedic treatment for Cuncer

6067. SHR! BIBHUTI MISHRA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government's attention has
been drawn to the news item appearing
in ‘Hindu' on the 18th April, 1972 under
the heading ‘Ayurvedic system has cure for
eancer® ; and

(b)
thereto 7

THE MINISTER OF STATE IN THE
MINISTRR OF HEALTH AND FAMILY
PLANNING (PROF. D. P CHATTO-
PADHYAYA) : (a) and (b). The informa-
tion is being colliccted and will be made
available as early as possible.

mmma(-w-mwmedmmm
Cabinet to formulate A new sugar policy

§068. SHRI ARJUN SETHI :
SHRT SUKHDEO PRASAD :

Wilt the Minister of AGRICULTURBE
be pleased o bty ¢

if so, the reaction of Government
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(8) whether there has been a move to
appoint a sub-committee of the Union Cabi-
net to formulate a new sugar policy for the

year 1972-73 in the light of declining pro-
duction and rising prices of sugar ;

(b) if so, the broad features thereof ;
and

(¢) when the sub-committee is expec-
ted to give their recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (u) to (¢). The future
sugar rolicy is at present under considera-
tion of the Cabinet and the decision when
Bnalised will be announced.

Schemes submitted by Orisss Government
under crash programme for rural employ-
ment during fourth plan

6063. SHRI CHINTAMANI PANI-
GRARI :  Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Orissa Government
have submitted schemes as part of the Crash
Programme for inclusion in the year 1972.73
of Fourth Plan ;

(b) if so, whether the schemes for all
the district in Ornssa have been received ;
and

(c) the main feature of the schemes
and the estimates made ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (@) to (¢). With effect
from 1st April, 1972 the State Governments
have been empowered to sanction for the
year 1972.73 such types of projeets under
the Crash Scheme for Rural Employ-
ment as had been undertaken in the year
1971-72 subject to the condition that parti-
culars of all projects sanctioned should be
furnished to the (sovernment of India,
New projects will require the concurrence
of the Government of India. The Govern-
ment of Orissa bave mnot yet supplied
the particulars of projects that have been
sanctioned or proposed to be taken up
during 1972 73. Assuch it is not possible
to indicaté the main features wof the
wchomes and estimates theroof formulated by
thie Staté Govemment,
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Employment of Agricultaral Gradestes

6070. SHRI 8. A. MURUGANA.
NTHAM : Will the Minister of AGRICUL-
TURE be plcased to state :

(a) the total number of agricultural
Post-Graduates at present in the country
and number remaining unemployed ; and

(b) the steps taken to provide employ-
ment to them ?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
The output of Agricultural Post-gradutes duy-
ing 1969-73 has been assessed at 7,850. The
question of employment of Agricultural Grs-
duates/Post graduates falls within the jurisdi-
tion of the State Governments. Agricultural
Graduates are however, being increasingly
utilised in a number of capacities for moder~
nising Indian Agriculture. With many Agri-
cultural productivity-oriented programmes
introduced during the Five Years Plans, a
very large number of agricultural graduates
are being employed either for advisory
services or for direct field services. Lately,
a good number is being employed by agro-
industries on specialised jobs connected with
their production and promotion activities.
The number of agricultural graduates directly
taking to farming has also increased during
the past few years.

System of Medical Inspection in Schools

6071. SHRI S. A MURUGANA-
NTHAM :  Will the Minister of EDUCA-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether the present system of medi-
cal inspection in schools has been found
ineffective ;

(b) whether there is no srrsunement
for medical check-up of childeen in many
schools; and

() if so, the steps Government pro-
pose to take to improve the systema of medi-
cal inspection in shools ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUGCATION AND
§OCIAL WELF\RE AND IN THE
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DEPARTMENT OF CULTURE (SHRI D.

P. YADAV) : (a) to (c). Due to the limited
financial resources, the State Governments
have not yot beon able to establish a satis-
factory system of medical inspection in most
of their schools, Both Education and
Health being State subjectes, it has been
suggested to the Siate Government that
schoot children should be medically examined
when they enter the schools and at least
once each during middle an high school
stages,

The Department of Health have circu-
lated & scheme to all States for the opening
of achool health Units in Urban areas
having a population of 40,000 and above,
They are aiso working out detailed plans for
organising school Health services in the Fifth
Plan to cover both rural and urban areas.

Shortage of Doctors in rural areas

6072. SHRI 8. A. MURUGANA.
NTHAM: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state @

(a) the steps taken to meet the acute
shortage of doctors in the rural areas ; and

(b) whether thexe has been any im-
provemeat in the situation as a resylt of
these steps ?

THE MIMISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (a) The following incentives
have been recommended to the State Govern-
ments ;—

(1) provision of adequate living and
working acoommodatioq ;

rent-free accommodation ;

giving stipends to medical students
who undertake to serve in rural
areas for a certain number of years.

an allowance of Rs, 150/-pm,
to the doctors posted at the Pri-
mary Health Conires mtumted in
distant and diadvanataged arcas,

{3) Welghtags for mural servios in
geaating feslowshipe, otp:

@
3)

)
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(6) Adhoc appointment are being made
to il up vacancios in the CHS in
the peripheral aveas by deputing a
Central Team to interview candi-
dates at State Headquarters/Medi-
cal Colleges,

Special Medical allowance of Rs.
150&100 p. M for D & C stations
respectively is given for CHS posts.

M

Legislative measures are being
taken to have a Scheme for
National Service,

@®

(b) Yes. The percentage of Primary
Health Centres wuthout doctors has gne
down from 207 in 1960 to 3.4 in 1971.
There has thus been an improvement in the
situation

Schools opened in Sidhi and Rewa Region of
M P.

6073. SHRI RANABAHADUR SINGH:
Will the Miniser of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the number of primary and Higher
Secondary Schools opened in the backward
areas of Madhya Pradesh specially m Sidhi
and Rewa region during last three years with
the financial assistance of the Central Gov-
ernment ;

(b) the number of students belonging to
the Backward Classes benifitted by giving
scholarships in the said region ; and

(c) the amount of money so far granted
by the Union Government for the uplift of
this areas in the educational field ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (8) The Government of India
does not give any financial assistance to state
Governments for opening of schools.

(b) The information is being collected
and will be laid on the table of the Sabha.

{6) All assistance to State Governments
is given as block grant and no apecific
amount is given for odyeation jo bagkward
areRs,
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Education for Adivasis In Eastern Reglon of
Madhya Pradesh

6074. SHRI RANABAHADUR SINGH:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) whether the Government are aware
that the Adivasis in Madhya Pradesh Eastern
Region need quite different approach in the
educational field ,

(b) if so, whether the Union Govern-
ment propose to teach them at a primary
stage for three years in Devanagri script mn
their own tongue, environment and their
folklore ; and

(c) whether Government at present sup-
plying books to Adivasi children free of
cost ?

THE DEPUTY MINISTER IN THE
MINISTRY OF BEDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D P,
YADAYV): (a) to (c). The policy to be
adopted as regards medium of instruction
for tribal children is that they should be
taught through their mother tongue. The
script to be used will, no doubt be deter-
mined by local conditions, As Education is
a State subject it is for the State Govern-
ment to decide the matter,

For distribution of free text books, pro-
vision has been made under the Scheme for
the Educated Unemployed and funds have
been granted to States to distribute books
apd statioaary to childrer of backward
classes including Adivasi children.

The Government of India bas no propo-
sal to teach Adivasi through Dovanagari
script.

Schemes to belp furmers to raise yields in
Madhya Pradesh

6075. SHRI RANABAHADUR SINGH:
Will the Minister of AGRICULTURE be

plessed to state :

(8) whether Government have framed

any rursl scheme as & part of the State.wise

me to help the farmer to raise

the yield from his field in the eastern dist-

ricts (Rowa and Sidhi jn Mudhya Pradesh);
od -
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(b) the estimate fn hectares for which
Government propose to distribute the mexi-
can wheat, hybride jwar. Vidisha jwar,
Swaran jwar, hybrid maize, composite maize
and hybrid bazra and cotton soed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHES P. SHINDE) : (a) and (b).
The Information has been called for from
the State Government and will be placed on
the table of the Sabha as soon asit is
received.

Deaths due to Caocer

6076. SHRI C.T. DHANDAPANI :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether half a million people die
of cancer in India each year according to
the statistics rovealed by World Health

Organisation;

(b) whether they have also stated that
50 per cent could be cured;

(¢ if so whether a pilot study in Tamil
Nadu at Kancheepuram is the first attempt
in India at mass screening of & given popu-
fation to detect oral cancer and cancer
of the cervix; and

(d) if so, the steps being taken to cure
the cancer and also to introduce this pilot
study in other States 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND PAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA): (a) and (b). The world
Health Or-ganisation in its special feature
for April, 1972 have mentioned that on the
basis of general statistics from Greater
Bombay it is estimated that half a million
people die of cancer in India every year and
that 50% of these cases could be cured if
diagnosed and properly treated easly.
QGovernment have not conducted any study
in this regard ?

() No. Mass screening programmes for
detection of servical precancerous and can-
cerous lesions bave been conducted by the
Indian Counct! of Medical Research.

(d) A proposal for sotting up Reglonxl
Cances Resgurch Ceatrog In the Mntrgilv
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unper active consideration of the Contral
Government, Central assistance is aiso
being given to some of the cancer institu-
tes.

Soaring Iand values in Urban Areas

6077. SHRI B.S. BHAURA : Will
the Minister of WORKS AND HOUSING

be pleased to state :

(a) whether the soaring land values in
the urban areas had been one of the main
factors hindering the progress of low and
middle income group housing schemes; and

(b) if s0, whether any stops are being
taken to bring down the value of land in
urban areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII. K. GUJRAL) : (a) Yeos, Sir.

(b) The land acquisition and devejop-
ment scheme, which was introduced in 1959,
envisages grant of loan assistance to state for
large acale acquisition and development of
urban land for making available developed
plots to intending house builders particular-
ly those in lower income groups, The
scheme is in the State sec or of the Fourth
Five Year Plan. The States have been
urgoed to undertake acquisition of urbani.able
lands i a big way.

Insofar as Delhi is concerned, a scheme
for large scale acquisition, development and
disposal of land was started in 1961 to dis-
courage private specufation in land.

These measures have to some extent
belped in making developed land available
at reasonable prices for housing for lower
incoms groups.

Stoppags of free sale of Sogar by Mills in
view of high price of Sugar

6078, SHRI P, NARSIMHA REDDY :
Will the Minister of AGRICULTURE by
pleased to state :

(8) whether Government are consider.
ing stopping free sale of sugar by the Mills
in view of the prevailing high price of sugar;
and

() ifnot, the steps contemplated
befug down the price of sugar ¥ »
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) - (a) and (b). The future
policy is under consideration and the final
decision when taken will be announced.

Wheat and Rice procarred by F. C. L and
procurement price issue price and trad-
ing overhead expenses per tonne

6079. SHRI P, NARASIMHA REDDY:
Will the Munister of AGRICULTURE be
pleased to state :

(a) the quantities of wheat and rice
produced by the Food Corporation of India
during the last year;

(b) the procurement prive per tonne
and the issue price per tonne and the trading
overhead expenses per tonne of each of the
above commodities; and

(o) the steps being taken to eliminate

the variance in pricing policies in relation
to these two commodaties ?

Average procurement charges/
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) During
the year 1971.72 (April, 1971 to March,
1972). Food Corporation of India procured
50 29 lakh tonnes of wheat and 27.18 lakh in
tonnes of rice including paddy in terms of
rice.

(b) Procurement price of wheat was
Rs.760/- per tonne for indigenous common
white and different Mexican varieties and
Rs 710/- to Rs 740/- per tonne for the
indigenous Red variety. The issue price
was Rs. 780/- per tonne. Procurement prics
of rice varied from State to State. A state.
ment showing State-wise prices of standard
varicties of rice is attached. Issue prices of
rice are given below :—

Coarse Rs. 1000/- per tonne
Mediom Rs, 1110/~ per tonne
Fine Rs, 1200/~ per tonne
Superfine Rs. 1280/~ per tonee

Overhead expenses on procurement of
wheat and rice by F, C. 1. during 1971.72
were as under ;

(Rs. per tonne)

Storage. movement & distribue  Totl

incidentals tion costs for normal & buffer
cperations
Wheat 110 20 127.00 N
Rice 7360 155.70 229,30

{©) The pricing policies for wheat and
tice are reviewed every year, A comprehen.
sive scheme for studying the cost of cultiva-

tion of principal crops has been undertaken,
The result of the study will be kept in view
while formulating pricing policies in future.

Sarement
Statement showing procurement prices of standard variety of rice in the various

States, during 1971-72 scason,

(Rs per tonne)
8. No. Name of State Standard Procurement price for
variety 197372

1, Andhra Pradesh Akkullu 803 20
2. Assam Wiater Sali -

3, Blhat Coarse 952.50

4. . Gujarst Sathi 85340

3. Harysm Begmi 853.00

6 Keala Palghat Matts £58.80

7 Madbya Pradesh Curmats 83660

8.  Maharashire Coarse 810.00
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1 2 3 3
"9, Mysore Coarse (raw) 743.00
10,  Orisa Medium 952,00 “
1. Punjab Begmi 855,00
2. Rajasthan Suthersaul —
13, Tamil Nadu Kattaisamba 883.10 (Bolled)
(ur)
14, Uttar Pradesh Grade HI 890 00
1. West Bengal Common 912,00

w(‘:e;\ml upiversities in Southern States

'-4 6020, SHR! P, NARASIMHA REDDY:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have consi-
deréd the need to start a few Central Uni-
versities in the Southern States; and

) if so, the broad outlines of the pro-
posals in this regard ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) * (a) and tb)
A proposal for the establishment of a Cent-
ral University at Pondicherry is under
consideration,

Post of Librarian, Nationsl Library. Calcutta

6081. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELPFARE be pleased to state :

(8) whether the post of the Librarian of
National Library, Calcutta is lying vacant
for a considerable period of time; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
, MINISTRY OF EDUCATION AND SO-
CIAL WELFARF AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAV); (8) Yes, Sir However, as an in-
terim measure, short term arrangements have
been made for looking after the work.

(b) .On the recommendations of the
Reviowin' Committee, the post of Librarian
bas sincé been upgraded to the post of ‘Dires-
tor. The upgraded post of Diredtor will be
filed up afer the recruitment rules for the

post arp_ fuglised. The questiop of flling

this post is also tied with the question of
the future administrative set up the National
Library, Calcutta, which is currently under
consideration,

Recommendations of Review Commitiee on
National Library, Calcutts

6082. SHRI SAMAR GUHA: Will the
Mianister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) Government’s decision in regard to
the recommendations of the Review Commi-
ttee on National Librar«, Calcutta ;

{b) whether this Review Committee did
not examine the views of the subscribers and
readers of the Library; and

(c) if so, whether while considering the
recommendations of the Review Committes
in regard to the reorganisation of the admi~
nistrative structure and the functions of the
Library, the views of the subscribers and
readers will be taken into consideration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.P.
YADAY) : (8) A statement about the deci-
sion taken on the recommendations of the
Reviewing Commuittee has already been
laid on the Table of the Lok Sabha in
August, 1970,

(b) The Reviewing Committes did obtain
the views of the different categories of ugers
of the Library by the issue of detailed ques-
tionnaire covering the Library’s aciivities, its
organisationa! set up, staffing pattern, dtc.
1n addition, 4 number of distinguished per-
sons were interviewed, The Committee consi-
dered these views before formuiating ﬂnir
recommendations.

{©) Does not arise,
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Tukiog over of baliding at 150, Wu-
maln road, Calcutts

6083. SHRI SAMAR GUHA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government have decided
to acquire the building at 150, Baliaghata
Main Road, Calcutta, where Mahatma
Gandhi undertook fast on 15th August, 1947,
for preservation and converting into a
Gandhl Memorial Bhavan;

(b) if so, the rzasons for delay in taking
steps in this regard; and

(c) the other details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K GUJRAL) : (a) The Ministry
of Works and Housing has no such proposal.

{b) and (c). Do not arise,

¥afte featag, mar (fagre) & feft
wifadi & ot wr wragfeat
6084, st wav Wl : Wy fgen
Wi R wEar A qg A WP
w3t fe

(w) ¥ faama, qar (fgr)
# gfem o\ fogd arledt & fead o
wsagA wT @ §; T

(w) fro¥ @i a5t § fredr anfeadl
¥ ur! ¥ 3 o & af seer &
wig?

fren ST WWTW WETTE  WRTHT O
wepfr fwra % Foshlt (st Wt o
anw) (v) ¥iw fawray @wed o
« Wroft r gorors & wrgre, Aol e, T
wgfar afy ve oAy Y E 1S
wgw 3 wpyfer o anfiy wp @ erx

Meuat
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fagar wrdar ¢
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i e ¥ vow ot St vou-
gy o TR) : (w) Gy oty X
Preprfeor & & fe sl o & oy YW
v sfe fraframm & wrgar @b
wifit | 5a frerfer & wawor F, v ¥
17 vfy frogfaaren agy & eqrfir w<
for ¥ § | ¥ Iwe wAw, Yonw, I
wry w29, $gT, 7 9w, oy dnw,
wgrase (2), waw, ghamn, fagr, Fw@,
arfeare, T, e w7 fgarae
s (i ) F e ST @

(=) fagre & wipn sfy faeafae-
wq 1 MNfws udw Ifefar 17 piw
faegfagea A oF §, T@9AT SEE ®
wiehmn, (uSrn iy faeafagey ufu-
fraw, 1970) & wRE@ 9RAT YT
gfga 3-12-70 wY & 7 4

Cround Water Avatiability in Andhra Pradesh

6087. SHRI K. RAMAKRISHAN
REDDY : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether district-wise ground water
availablity in Andhra Pradesh bas been dsti-
mated by the Central Grouad Water Board;
and

(b) if so, the district-wise information
thereof ?

THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURR (PROF,
SHER SINGH) : (s) o, Sir.

() Question dops not arise. Howover’
the exploration carried out by the Central
Ground Water Board during the yeard 18-
59 and 1968.71 2 and area of 7876 Sq.
Kems. by test drilling in the districts of
Hast Godsvarl, West Goduyari, Krishug,
Ountur and Nellore. An atga of 3045

Kms, was found to be ground witer worthy.

MAY S, w32
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Dimsiad for opesing of teore D M8, Ml
Booths in Seetors 1L aad IV of R K.
Poram, New Delhi

6088, SHRI K, RAMAKRISHNA
REDDY : Will the Minister of AGRICUL-
TURE be pleased to state :

(8) whether there bas been any demand
from the Residents Welfare Associations in
Sectors 111 and 1V, R.K, Puram, New Delhi
to increase the opening of mote D.M.§.
depots; and

(b) if so0, action taken and the time by
which the opening of depots will be comp-
leted ?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) - (8) A request
was recelvéd by Delhi Mitk Scheme for
opening an additional milk booth, from the
Residents Welfare Association of Sector III,
RXK, Puram No such request has been
received by the Scheme from the Residents
Asspciation of Section IV, R.K Puram.

(5) A site for an additional Milk Booth
has been selected by Delhi Milk Scheme at
the corner of the Lawn between Qr. No. 919
& 769, Sector II, R K. Puram. Various
formalities are being completed. It will take
some time before the booth is erested and
it starts functioning.

Agricultaral Research Scheme cxecuted with
U, 8. AMld

6089. SHRI NARENDRA SINGH :
Will the Minister of AGRICULTUKE be
pltased to state :

{a) whether some schemes of agricuiture
research and allied subject were leing sun
by the American Aid;

(b) if so, the names of the schémes; and

(c) the impast on these schemes after
the stoppage of the American Aid and the
steps taken or proposed to be taked for the
cantinuation of these schemes 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P. SHINDE) : (a) Yes Sir.
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(b) Schemes under USAID asmistance
refating to research and education are + —

1. Soil & Water Management

2. Rice Research Improvement

3, Agricultural Universitiss Dewelop-
ment.

A number of agriculturs! research sche-
?lel are also bemg financed out of PL-480
unds.

(c) There has been no stoppage of tech-
nical assistance under the USAID

Progress of Farmers Training and Education
Programme

6090. SHRI NARENDRA SINGH:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the result so far achieved in the cen-
rally sponsored scheme of Farmers Training
and Bducation on the new strategy of agri-
culture; and

(b) the Districts in various States where
the scheme was introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Farmers
Trathing & Education was started in 1966-67
as & Oentrally sponsored scheme The main
element of the Programnve is to train far-
mers, both men and women, to provide
essential suppotrt to agricultural praduction
effort. Total number of persons so far tzain-
ed upto 1971-72 is given in the statement
Jaid on the Table of the Houke, {Plced i
library See No. LT-.0H16{72)

(b) From S districts in 1966-67, the Pro.

e has pow expanded to 100 dlm_ﬁt:
mthe ehd of 31t March, 1972
names of the distritts covered under the
Pragramme are givep in the statement Jaid
on ¢he Table of the House [Placed in library.
see No. 1,T-2026/%2]

worted) & wout @ wregfeni

6094, i wgr v Ty wre:
wit fetwt ofc amr wenw i g
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U & fi5 gox nAw ¥ wggher wf
% fira® ol Y ad 1970-71 § o=

afqat & o 7

frwr Wit www weawr swrem &
yosdht (s Wo guo wrverrd) : wd
197071 % wygfesr onfs & e W
46,020 Afrwrerc wragfeat sarr ¥t wk
o )

Five-Year National Diploma ia Job Orfented
Course

6094, SHRI PRABHUDAS PATEL :
Will the Minister of EDUCATION & SOCI-
AL WELFARE be pleased to state :

(a) whether Gujarat State started a five-
Year National Diploma Course if so, whe-
ther this is called job-oriented course;

(b) whether this is the second State
where such a job oriented ccurse has been
started and whether Centre has promised
financial aid for such institutions; and

(c) if so, the amount that has been san-
ctioned in Gujarat State and whether any
conditions are being proposed ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) (a) Acoording
to the information recerved from the Governe
ment of Gujarat no such course has been
started by the State Government.

(b) and (¢). Do not arise,

Approval of Master Plan sbmitied by
Gujarat State to link ali Ports with Con-
stal Highways

6095. SHRI PRABHUDAS PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stato :

(s) whether State Government has pre-
pared & master plan to Hok all ports in
Gujarat with coastal highways by road;

(b) if 90, whether Centre has approved
this magter glan of Gujurat Stute;

o) 1f s0, whether Constal highways liak-
ing Okba with Kutch would alone cost
Re. Tcroe; and  °
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() if so, whether the Union Govern-
ment have agreed to give full sssistance to
the State in implementing this Master Plan ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
to (d). According to the information recei-
ved from the State Government, a master
plan to liok all ports in Gujarat with coastal
highways by road has been prepared. The
cost of the highway linking Okha to Kutch,
which is a part of such a master plan, Is
estfmated to be Rs, 72.00 lakhs. The State
Government has not approached Govern-
ment of India for approval of the Master
Plan or for financial assistance for it as such.
Financlal assistance for a coastal highway
linking Baroda, Cambay, Bhavnagar, Vera-
val, Porbandar, Okha and Maliya which is
588 miles long and which is likely to cost
Rs, 1500 crores had been asked for by the
State Government. 1In the Fourth plan
Goverament of India has agreed to loan
assistance for 7 bridges and two roads on
this route (Baroda-Okha) ot the order of
Rs. 143 lakhs.

ot grov antst wegedl e s

6096. =%t frw gwe wrewy ;W
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Setting up of All Indis Institute for Research
in Diabetes

8097. SHRI VEKARIA : Will the Mini-
ster of HEALTH AND FAMILY PLANN-
ING be pleased to state ¢

() whether Government propose to sét
up an All-Indis Institute for research in
Diabetes ; and

(b) if so, the time by which it will be’
setup ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPAD-
HYAYA) : (a) No. A

(b) Does not arise,

Report of Commitiee on Reorganisation sed ~
Development of Polytechnic Education ,

6098, SHRI VEKARIA : Will the Minis- 7
ter of EDUCATION AND SO(IAL WELF-
ARE be pleased to state :

(a) whether the report of the Specisl .
Committee on Reorganisation and Develops
ment of Polytechnic Education (1970-71) has
been submitted to Government; .

{b) if s0, the main recommendation made
therein; and

(c) the reaction of Government thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE ,
(PROF, 5. NURUL HASAN) : (8) Yes. Sir

(b) A summary of the recommendations
is laid on the Table of the Honse (Maced in
Library See No. LT—2028 172} .

(¢} A plan of sction for the impiement.’
ation of the recommendations made by the
Expert Committee was evolved in comsultit- ,
fon with the Stxte Directors of Technical
Bducation, The Plan of action was lpppa!od
by the ANl India Council for” Technical .,
Education at its last meeting held on 23ad’
April, 1972, Further action is in poogress to
implecont the plas _through Siafe Gorvepm:.

R w“'..
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Reat due from Ex-ministers, State Minlsters

and Depaty Ministers

§100. SHR1 AMBESH : Will the Minister
of WORKS AND HOUSING be pleased to
stats :

(0) the names or ex-Minigters, Ministers
of Stase and Deputy Ministers who owed
money to Goverament on account of reat
of furaiture, electricity, water and other
itoms ;

(b) the sames of those out of the above
whoss amount bas been written off; and

(¢} the names of thoss against whom
the mrrear is stiil outstanding ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING

MAY 1§, 1972
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(SHRI 1. K. GUJRAL): () to (c). Up-to
date information is being collected and will
be laid on the Table of the House.

Conversion of Libraries into Audiovisual
Communication Centres

6101, SHRI NIHAR LASKAR : Wil
the Minister of EDUCATION AND
SOCTAL WFLFARE be pleased fo state the
steps being taken to convert the Libraries
into Audio-Visual Communication centres ?

THE DEFPUTY MINISTER IN TRE
MINISTRY OF EDUCATION, & SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P. YADAV):
Government have no pioposal, at present,
to converte Libraries into Audio-Visual
Communication Centres However, in so far
as the Central Government are concerned,
the National, Library, Calcutia and the
Delhi Public Library,~ Delhi, do use Audio-
visual media for the information, education
and entertainment of the people, as a supp-
lementary service.

Study In change of Crop Pattern

6102. SHRI RAMKANWAR : Will the
Minister of AGRICULTURE be pleased to
state

(a) whether several studies have recently
been done in the Indian Agricultural Rese~
arch Institute regarding changed crop pattern
in the country;

(b) suggestions made by these
groups in this regard;

study

(c) the reaction of Government thereto;
and

(&) the manner in which the country’s
food position is likely to be improved if
these suggestions are implerented ?

‘THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURB (SHRI
ANNASAHEB P. SHINDE): (s) Yes,
studies on various types of cropping
pattorn are under study at the Indisn Agtl.
cultural Research Institute as well as under
All India Coordinated Projects of the Indian
Councif of Agricultural Research and
Agriculture Universities.
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(b) Various teams of research workers
have studied different types of cropping
pattern of raising 3 or 4 crores in a year in
stead of two. Some of the illustrative ones
are as follows :—

1. Cropping pattern for areas with Irriga-
tion facicities ;

Farmer having his own tube well with
sbundant supply of water can grow crops all
the year round in the following combi-
nations :

Food, cesh, fodder & pulse crop combinations
(a) Masze—Potato —Wheat—Moong

(b) Jowar—Radish —~Wheat—Cowpea
(fodder)

(c) Maizo—Cowpea—Caulifiower—Wheat
Cowpea (fodder) (Mid scason)

(d) Paddy—Wheat—Moaong

(e) Bajra —Wheat—Moong or Cowpea.

Growing vegetable all the year round

(») Bhindi—Peas—Early Cucurbits

(b) Rainy season—Potato—Bhindi or Tome~
to cucurbits.

Fodder crops all the year round
Jowar—Berseem~—Maize~~Cowpea
Maize—Cowpea—Oats —Bajra or
Cowpea

IL. Cropping Pattern for areas with limi-
ted water supply.

Another team is studying the arop
combinatious for areas with limited supply
of water, Such areas exist near the cansls
and is covered with small wells commanded
by persian wheels. In these areas it is
difficult to take profitable cash crops and
other food crops like paddy and wheat.

The following crops combinations are under
study.

(1) Athar—Wheat—Mpaong

(b) Arhar Inter cropped with—Masoor Urid.

(c) Maize—Peas — Moong

(d) Bajra —Masoor — Cowpes

(e) Urid —Barley —Cowpea

(0) Urid —Sarson —Moong

VAISAKHA 23, 1804 (SAKA)
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In the above crop combinations the
basic principle has been to choose crops of
low water and fertiliser requirements,

&) On the basis of such data, the
Goverament of India have started two types
of schemes for the benefit of the farmers

and ultimately increasing the food
production.
(i) National Demonstration Scheme

which aims to demonstrate in far.
mers flelds the potential of multiple
cropping.

Pitot Project on Multiple cropping :
In the Coordinated Project on Agro-
nomic Experiments along with other
experiments intensive  farming
systems for small holders will be
worked out in different agrochimatic
regions of the country.

(ii)

(d) By increasing the intensity of cropp-
ing the food position is linely to improve
considerably Also, better use can be made
of the available water supply. This will lead
to higher economic stability of the farmers.

Demonstration by Panjeb Farmers for Bettes
Distribution of Seeds and Fertilisers

6103, SHRI RAMKANWAR: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether several hundreds of farmers
from certain parts of Pupjab recently demon-
strated outside the Prime Miuster’s House
demanding distribution of seeds and fertili-
sers froe from corrupt practices ;

(b) whether they also demanded imme.
diate inarease i wheat procurment prices ;
and

(c¢) whether demands of these farmers
have been carefully examined by the Govern-
ment and if so, reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) Yes, Sir.
800 farmers led by Shri Mahinder Singh,
President, Khetri Bari Umion, Ludhiada
(Punjab) demonstrated outside the Prime
Minister’s residence on April 7, 1972, and
prosepied a letter and memorandum contamns
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ing their demands. A copy of the memoran-
dum is laid on the Table of the House.
[Placed in Library. See No. LT-2029,72).
The memorandum does not contain any de-
mands for distribution of seeds and fertili-
sers free from corrupt practices.

(b) Yes, Sir.

(c) Yes, Sir. Government after careful
consideration, have decided to continue the
procurement price of wheat at last years
level,

Primary Education in West Bengal

6104. SHRI MADHURYYA HALDAR:
SHRIMATI BIBHA GHOSH
GOSWAMI :

Will the WMinister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) the salient features of the recent
report on findings of a study undertaken by
the Statistical Department of the Calcutta
University on primary education in West
Bengal submitted to the National Council of
Bducational Research and Training; and

(b) Government’s resction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P,
YADAV): (a) A statement showing salient
features of the study is attached.

(b) It is expected that the Government
of West Bengal would consider the report
for necessary action and provide at least
minimum facilities in all primary schools in
the Siate immediately and initiate a pro-
gramme for qualitative Improvement of
schools as a long term measure.

Statement

1. The report is based on facilities
avaflable in 1432 primary aad 103 junior
basic schools selected randomly from diffe-
rent districts of West Bengal. In view of the
large number of schools and of teachers, a
sample survey was attempted instead of.»-
complete census.

2. FElementary schools ate mostly co-
educational ?ndcularly in"fural dreds, The
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nearest primary school was within a mile
from 72%, of the respondent rural primary
schools.

3. 59.29 elementary schools are inspee-
ted annually

4. Nearly 90%, of rural primary schools
and all junior basic schools selected in this
study are housed in their own buildings.

S. Drinking water is not avilable with-
in or near the school compound to children
leading in 44 primary and 9 junior basic
schools selected in tural areas. Even in
Caluctta students in about 30% of primary
schools do not get driking water inside the
school building.

6. Even black boards do not exist in
55 elementary schools There-fourth of rural
primary schools and two-third of urban
primary schools do not possess any books.

7. More than one-fourth of teachers
(259% working in rural areas are not even
matriculates) one-fourth of such teachers
having no formal training in methods of
teaching.

8. In about 10% of roral primary
schools there is only one teacher.

9  An attempt has beenmade to study
socio-economic conditions of 5032 teachers
working in elementary schools, 8% of them
working in junior basic schools, 69% of them
being employed in rural areas and 19% of
them being ladies,

10. ‘The average number of members in
the familyof a rural primary school teacher
came out to be ahout 7.

11. In rural areas most teachers dovete
between 4 5 and 5.5 hours 2 day In schoel
teaching, while in urban schools most teao-
hers spend 3.5 to 4,5 hours for the same
purpbse.

C P.W.D. Authorities owe amount to South
Subwrban Municlpality Behals, Caleutta

6105. SHRI INDRAJIT GUPTA :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(8) whether the Central Public Works
Department authtfities ows an amouhit” of”’
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ovér Rs. 7 lakhs to the South Suburban
Municipality, Behala, Calcutta on account
of municipal rates and taxes for the period
between 1963-64 to 197172 ;

(b) whether despite several requests and
reminders from the Municipal authorities,
theso outstanding dues are not being cleared
up by the Executive Engineer, Central Public
Works Department, Dlv, 4 ; and

(c) if so, whether any action will be
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL : (a) No, Sir. The
position s that the Municipality had claimed
about Rs. 8 lakhs on incorrect assessment.
The correct amount due to them has been
calculated at about Rs. 1 lakh and payment
has been made accordingly.

(b) and (c).

Fiw & W=
6106. wft wrgwTer worrer : Wt g

Does not arise.
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Wt g qaR N Fav £ e

(%) fafirm gae & sdw & qe
¢ 1960, 1965, 1970 =T 1972 ¥ *qv

T ¥

(w) e & foqar Idws wraa &
dar guT qar feaar fe ¥ e fear
waT §; WK
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gl X A § frgar gear ¢ awy
o ¥ fre g x Yar T 7

iy dwrey ¥ ooa s (ot g
afgw o frk) : (%) 1960-61,
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wt & draw, Toul & fad qer Y ¥
qor o o7 forer R e

(v wfar frex o)
1960-61 196566 197071 197172
(16 3-729%) (17-3-72%)

(%) witfraw gqedz 34450  330.00 47400  474.00 494.00
(%) gfar 68410 570.00 863.00  843.00 879.00

(467,) 843.00
() araw (43-11 %)

wetfay AT e

(26%q) 32480 278.00 51500 51500 534.00
(v) =gz wiw —wtE ST ot 483.00  473.00 493.00

e 473.00

(1171 %)

s

frerwre e § 1

e e, awer o ¥ oo aur aw qif-e Wy a1d affy W aw
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(/) o e ¥o & W ¥ A § gewifem wAwr s wrfam e A

A
(wre el z X)
ey sratfa
w q Lo w §r, N ¥ =t
1960-61 098 052 — 119 0.002 022
196566 232 123 3.26 014 0.85
1970-71 830 230 — 4.1 032 108
197172 952 278 — 4.80 250 280

[ S——————

() si¥ four Ty A gAY
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waa § fedl o W8 R & W
ofis wfew mws e # awm yw,
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waw aqr urew D oot ¥* oy, fordt
vl 3a¥ gfrad sowew At §, anm
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¥ ax5 % ufes gew ofags arm W0
mfam s AT § |

Wt v W ey Aaey ¥ gl

&1 QT AT

6107 st ecgavr annet W
wreey v afcare fagvow oo 7g Tard
L38 2l oo BT

(%) ®raw I N FH way K
¥ Aae) A 5 & ao-ate AT, wewy,
wfirrgr o foad mfs o o A g@
farerod et @, WMC

(w) afe g, &t 5@ wX ¥ w11
arfrwrag § 7

enrecy site afeere fratay - siwen
% veg st (sito Wo dio wgiarsuma)
(%) v

R AT F w7 WO W eyAT

6108  «ft wy weor @few wAT
oy wt ag ward € gwr w fo

(%) s asa s¥w & I A oagE
ufew AT H g9 o ak g, AW
agr s I W19a @@ HATFT ®9
¥ Fe 1 Seqve faar WAy &, A1

(=) =4y qvEI¢ w@Y FEX F7 IWEA
@ ¥ w4 F1 qgFF Fo@m @A
¥R sda W ?

giw dxwg & v wN(stodt fay) :
(%) stz (&) w7 w3 &R ¥ IWH-
SO FH A o1 @ A quEEy
AT 92 9T @ & ANt |

Functioning of Jayanti Shipping Co

6109 SHRIS M BANERJEE, Wil
the Minster of SHIPPING AND TRANS-.
PORT be pleased to state

(a) whether Jayant Shipping Company
has started proper functioning afier its take-
over ; and

()]
over ?

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT ( SHRI BAJ BAHADUR ) (a) Al-
though the ownership of the company was
taken over by Government in October 1971,
its management had been taken over by

if 80, the progress made aflter take-

Government much earlier on 1(th June, 1966

- an@uwer ¢isicé then the company has been

(a) s aft szar)

functioning properly.
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(b) All the past liabilities of the com-
pany which had accumulated till 10th June
1966, have been cleared, For the period
froms 10th June, 1966 upto the 31st March,
1971, the company has earned an estimated
net profit of Rs 10 51 crores. The vessels
of the company which were in a bad ccadi-
tion due to poor maintenance by the pre-
vious management are now being jooked
after properly.

Written Ansvers

Take-over of whsolesale Foodgrains Trade
consequent on rise in Prise of Essential
Commodities

6110. SHRI S. M. BANERIJEE ; Wil
the Minister AGRICULTURE be pleased
to state:

(a) whether trade in wholesale faod-
graias is likely to be taken over by Govern-
ment in case prices of essential commodities
rise further ; and

(b) 1f not, the positive steps taken to
sec that the prices of these commodities,
including sugar, are brought down to reason-
able level ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Complete
takeover of wholesale trade is not con-
templated at present, Considerable volume
wholesale trade in major foodgrains is al-
ready being transacted through public agen-
cles, in order to stabilise prices.

{b) The public distribution system is
being strengthened to ensure supplies of
foodgrains ard sugar at a reasonable prite
to the consumer, A statement giving the
dotails of the measures adopted, is attached,

Statement

The followiag steps have been taken to
keep prices of foodgrains and sugar at rea-
sonable fevel :--

(i) State Governments have been ad-
vised to liberalise and enlarge the distribu-
tion of foddgrains through fair price shops,

@) Aliocation of wheat to State Govern-
ments have been liberalised to meoet their
requirement in full, - :

VAISAKHA 25, 1894 (S4K4)
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(iii) Stat¢ Governments have been alo-

wed to allot wheat to Roller Flour Mitls

to the extent of their full milling capacity.

(lv) Open market sale of wheat by Food
Corporation of India has been undertaken.

Sugar

(i) Sale of sagar by factories is being
regulated by monthly release orders,

(ii) Sixty percent of the monhly relea-
sed quota of sugar is procured from the
Pactories at fixed price for distribution main-
ly to domestic consumers through fair price
shops.

(iii) Quantitative restrictions have been
imposed on holding of stocks by dealers,

(iv) Inter-State movement of sugar by
dealers has been banned.

(v) Bank advances to sugar dealers
against free-sale sugar stocks have been res-
tricted and bank margins thereon have been
increased from 45 to 65 percent,

Financial Help To Medieal Colleges in U.P.

6111, SHRI S. M, BANERJEE : Will
the Munister of HEALTH AND FAMILY

PLANNING be pleased to state :

(a) whether any financial aid is being
given to the various medical colleges in
U.P,;

(b) if so, whether S50 percent of the
recurring and 75 percent of the non-recury.
ing expenditure was promised for Kanpyr
Medical College ; and

(c) ifso, whether this is being done
and if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) So for as undergraduate
medi¢al education is concerned, no financial
assistance is given to States as this subjeet
assigned to State Sector. However, Central
Government have decided to give financial
assistance to the Government of U.P. for
a period of five years in connection with the
provision of 50 MBBS seats in the State's
Modical College at Moarut, for the Delhi
gludenws, During 197172, & sum of Rs.
4,32,500 has been sanctioned $0 the State
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Government. Far the year 1972.73, s pro-
vision of Rs. 10.00 Jakhs has bpen included
in the budget for the purpose.

As regards the postgraduate medical
education. financial aid is being provided by
the Central Government under the Centrally
Sponsored Scheme for the upgradation of
the following departments in Medical
Colleges in U,P.:

1. Department of Medicine, GSVM
Mcdical College, Kanpur.

2, Department of Medicine, S. N.
Medical College, Agra.

3. Department of Plastic Surgery and
Department of Surgery, K. G. Medical
College, Lucknow,

4. Department of Social and Preventive
Medicine, K. G. Medical Coliege,
Lucknow.

(b) Under the Scheme of upgradation
of Post-graduate Departments,  Central
assistance is admissible to the upgraded

Department of Medicine in GSVM Medical
College, Kanpur, for expenditure on the
following items subject to & maximum of Rs.
10.00 lakhs during the Fourth Pian period.

Non-recurring
(/) Bulldings
Construction of additional buildings for

Iaboratory and clinical training in the depart-
ment.

()  Equipment

Provision of apecial equipment required
for the department.

Recurving

(N Staff
Provision of additional staff to come upto

the pattern recommended by the Medical
Council of India and the affiliating univer-
sity concerned.

() stipend

Stipend for post-graduate ‘studénts
not exceeding ten in number admitted to
the Department at the rate provaleat in
_the fegion or approved by tho affiliating
”M- -
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(c) Central asisstance is being released
in favour of the State Government on the
basis of actual expenditure incurred from
Year to year in accordance with the prescri.
bed procedure,

State Boards om Technical Education

6112. SHRI B. K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plcased to state :

(a) whether the All India Council for
Technical Education discussed the question
of State Boards on Technical Education con-
ceding academic and administrative autonomy
to selected polytechnics ; and

(b) ifso the gist of the discussions held
and the decisions arrived at ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a). Yes.
Sir.

(b) The All India Council for Technl-
cal Education recommeded that selected
polytechnics should be granted autonomy to
evolve new courses of techaician training in
cooperation with industry, set higher stand-
ards and become ultimately model institut-
ons,

Insterest free loans to farmers

6113. SHR] B. K. DASCHOW-
DHURY : Will the Minister of AGRICUL,-
TURBR be pleased to state :

(») whether Government are giving
interest free loans to the farmers. In the
country ; and

(b) if 50, the figures, thereof State-wise
and year-wise, for the last three years ?

THE MINISTER OF STATB IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No Sir.
The Central Government is not giving any
intetet froe Joans directly to farmers,

{b) Doss not arise.
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Explanation from Officers of Works and
Housing Department

6114. SHRI B, K. DASCHOWDHURY:
Will the Minister of WORKS AND HOUS-
ING be pleased to stato :

(a) whether the Vigilance Commission
advised the Department of Works and Hous-
ing on 25 September, 1969 to obtain expla-
nation from Officers of the Department who
are involved in mal-practices and corruption;
and

(b) whether the Commission submitted
several reminders to the Department in
fhis connection and if so, the action taken
thereon and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTERY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL): (a) In their
letter dated the 25th September, 1969, the
Central Vigilance Commission had advised
this Ministry to obtain the explanation of
the officers responsible for sub —standard
work in regard to the buildings in neighbour-
hood X111 of R K Puram and the Curzon
Road Hostel.

(» The Explanations of the officers
.were considered in consultation with the
Central Vigilance Commission and as advised
by the Commission, the lapses on the pari
of the officers responsible for the sub-standard
work were brought to their notice and the
case was closed, with the approval of the
!Central Vigilance Commission.

Jnstaliation of temple Street Press Plant in
Calcutta

6115. SHRI B, K, DASCHOWDHURY:
Will the Minister of WORKS AND HOUS-
,ING be pleased to state :

(a) whether any enquiry was heid in
the installation of Tample Street Press plant
" i Calcutta after 14 years ; and
(b) if so, the out-come thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOQUSING
(SHRI 1. K. GUIRAL) : (a) No Sir,

) docs got arise.
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Construction of malti-storeyed buildinga round
Counaught Circus, New Delhi

6116, SHRI B. K. DASCHOWDHURY:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

whether any enquiry was demanded
and held into the circumstances under which
new plans for the construction of multi-storyed
buildings around Connaught Circus were
entertained despite a blanket ban in the
Capitial ; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. JUJRAL): (a) No enquiry
was demanded nor was it held.

(b) Does not arise

fagarag want & fania & fog
IRGT W FRIAAT

6117, «t waw faw wyee: ;y
fawr oife sam wsqrar A 9 IATA A
gar &% 5 ¢

(%) sar ¥=07 g ¥ wf W
gtyar garg §, fad wrenw & usw W7-
wrd # fagaram aw 913 & fag agr-
gar & o W)

(=) afz gt, @ g@ard & fog fagre
# feadt fr fad oy o daraar 2

vt 81T @RI R WA ANy
wegfa fawm § 39-590 (ot Nodto arrw):
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& fag Wwrew g<Hr #1 o fady sgar
groar agy &) feT @, fafera Qe
A AT B M oAy F wavia afafes
AR & QUL B & Gacrey nifiyy
sfafor qsa-vel & forg fagre afge aft

U aTE oY AR go v & fag
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U WY A af O o 2000 5o ¥
wfgw 7Y
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(w) st (w). femft & et wr
frde feselt Ao Py e A fareelt
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rar § 1 A A weAr woRTT & Wy
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wfierdt o agt v AT Wy ¥ et
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QOpening of New Ceatral School In Bihar

6119, SHRIR. P. YADAV : Wil the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(s) whether there is aony proposal to
start any Central School at Dhandbad in
view of the fact that large number of Ceatral
Government Offices and institutions are
located there ;

(b) whether any survey has been con-
docted so far regarding the Central Govern.
ment Offices and institutions ;

(¢) the ocost involved in opening up a
Central Sehool at Dhanbad ; and

(b) whether there is any further pro-
posal to start Central School in other parts
of Bihar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) There is no proposal to
start a Central Schoo! &t Dhanbad during
1972.73.

@) Yes, Sir,

(¢) The probable cost on establishmeant
of a Kendriya Vidyslaya (Central School)
be as under

NON-RECUKRING (Exucluding Bullding)

m 20d e Sth
Yoar Year Year Yoar:
Rs, Rs, Rs. Rs
50,000 42,000 45,000 Nit,
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RECURRING
2 lakhs 2.80 lakhs 3.25 lakhs 3.90 lakhs

BUILDING : Rs. 10 to 12 lakhs phased
over a few years.

(d) Opening of a Central School at
Barauni (Bihar) during 1972-73 has already
been sanctioned. Proposals have also been
received for opening Schools at Jamshedpur,
Ranchi, Hazaribagh and Patna, which is
under concideration,

Cultural Delegation sent to Foreign Countries

6120. SHRI R. P. YADAV: Will the
Minister of CULTURE bs pleased to state :

(a) the total expenditure incurred on
each cultural delegations sent abroad during
the last three years ; and

(0

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAV) (a) A statement is laid on the
Table of the House. [Placed in Library Sec
No. LT—2030/72)

the outcome of such visits ?

(b) These visits have, apart from popu-
larising the artistic attainments of India,
contributed to the presentation of India’s
cultural heritage in a proper perspective in
various countries. The performance of
Indian musicians and dancers have been
highly appreciated. A taste for Indian music
and dance forms has been inculcated in
foreign countries through the performances
of these artistes, The delegations have
helped to promote mutual goodwill and
understanding with other countries.

Betier seed distribution system for Farmers of
Bihar

6121. SHRI R. P. YADAV : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
Iarge number of farmers in Bihar do ot get
a00ds of wheat, paddy and graws ;

(b) if s0, proposals to distribute good
quality of seeds to farmers in remote viliages
3 { Bihar H

VAISAKHA 25, 1894 (S4K4)

Wristen Answers 130

(¢) whether any survey has been cone
ducated in the past ; and il not, reasons
therefore ; and

(b) the special measures uuder consi-
deration for better distribution of seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) to (d).
The information 1s being collected from the
Goverment of Bihar and will be Jaid on the
table of the Sabha soon

Accommodation in Nursing Home to Card
Holders

6122, SHRIR. P. YADAV ;: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have consi.
dered the proposal to allow C.G. H.S.
card holders whose pay range is below Rs.
620 per months accommodation in the Nur-
sing Home or special ward in the Willlagdon
Hospital or other Hospitals ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FRAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) * (a) and (b) For the pur-
pose of admission of C. G. H. S. beaifi-
ciaries in the Willingdon Hospital Nursing
Home/Special Ward, the minimum pay limit
(including dearness pay) is Rs. 62)/-and
Rs. 361/—respectively. There is at present
no proposal to relax these limits

Celling on urban property

6123, SHR! JYOTIRMOY BOSU :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether his attention has been drawn
toa news item Publiched in the Hindustan
Times dated the 24th April 1972 entitled
“Centre may go slow on Urben Cejling
Act” ; and

(b) if so, his reaction thereto ?

THE MINISTER OF STATE IN THB
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) Yes,

(b). The Government proposes to imple-
ment its promise to bring fortts » bIY for Cell
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ing on urban property as soon as States have
delegated authority to Parliament for such
an enactment,

Foreign expert opinlon on preservation of
Royal Species of Tigers
6124, SHR1 NAWAL KISHORE SHAR-
MA : Will the Minister of AGRICUL-
TURE be pleased to state :
(a) whether some foreign expert opiniong
has been aought to protect the royal species
tigers from diminishing ; and

(b) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir.

(b) Does not arise.

Reconstitution of Committee on Cow
protection

6125. SHRI NAWAL KISHORE SHAR-
MA : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have recon-
stituted the Committee on Cow protection ;

(b) if s0, the reasons therefor ; and

(c) the time by which Committec is ex-
pected to submit their final report to the
Government ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASHHEB P. SHINDE) : (a) Yes.

(b) The reconstitution of the Committee
was necessitated by the withdrawal of the
representative of the Sarvadaliya Goraksha
Mahabhiyan Samiti to participate in the
delibetations of the Committee, despite
request made to them and statements made
in Parliament.

(¢) The time limit for presenting the
Report by the Committee to Government
has been extended upto 31st of March, 1973.

fieeeht % violt & wren wWiwfiedl & ook
& e
6126. sft fwswwre e forg : waT
eareen witve afure fovdvem w) oy wry
Nensyfe;
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Surgical Instroment left inside the stomach
of an operated Patient

6127. SHRI RAJIDEOQ SINGH : Will the
Minister of HEALTH AND FAMILY PLAN
NING be pleased to state :

() whether Government are aware of 1
news item appearing in the duily *Evening
News' dated the 3rd April, 1972 regarding s
story of a Surgeon who forgot the surgica
instrument inside the stomach of an operated

pationt;
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(b) if so0, the cause thereof;

(c) whether the forgetfulness of such
serious nature obscrves some punishment,
and

(d) if so, the action proposed to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D. P. CHATTOPA-
DHYAYA) * (a) Yes.

(b) to (d). The matter is under investi-
gation and action will be taken against those
who are found at fault,

Accommodation for Government Employees
on deputation to Public Undertakings in Defhi

6128 SHRI RAJDEO SINGH :
SHRI BIRENDRA SINGH RAO:

Will the Mimister of WORKS AND
HOUSING be pleased to state :

(a) whether persons who have gone on
deputation from Government to the Public
Undertakings or other semi-government orga-
nisations in Delhi before December, 1968
have been permitted to retain Government
accommodation,

(b) the reasons for not allowing those
persons who have gone on deputation after
that date to 1etain Government accommoda-
tion; and

(c) the steps being taken to remove this
discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUIRAL) * (a) Those Central
Government servants who held lien on
Central Government posts or were quasi-
permanent and had gone on deputation to
Corporations, etc, prior to 16th December,
1968, were allowed to retain the general pool
accommodation in their ocoupation till such
time as they reverted to their Government
posts or were absorbed in the Corporations.
The Corporations are required to pay to
Government licence fes for such accommda-
ption at market rates,
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(b) and (c). This decision was taken in
view of the shortage of accommodation in
the general pool and of the hardship experi-
enced by those Central Government employ-
ees who, though working in eligible offices,
could not be alloted accommodation even
after long service of over 15 to 20 years,
There is no discrimination as Government
have taken a policy decision after reviewing
the existing position and this rule is now
applicablo to all Government servants going
on deputation to Corporations etc. on or
after the 15th December, 1968.

A & geem & aiam feale
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Demand for Mysore Government to increase
Sugar Quota

6133, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of AGRI-
CULTURE be pleased to state :

{a) whether Mysore Government kave
gemanded an increase in the quantity
of sugar to meet the demand of the con-

. Wumess in State; and

(b) if so, the quota Central Government
had been supplying to the State of Mysore
monthly during the last months ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a). Yes, Sir.

(b) The statutory control on the price
and distribution of sugsr was withdrawn
w. e. f. the 25th May, 1971, From January,
1972, the industry throogh an informal
understanding has agreed to deliver ata
fixed price 60% of the monthly release for
meeting the emergent requirements and dis-
tribution to the domestic consumers. The
allocation of fixed price sugar to the various
States is being made from 1.3.72 on a rati-
onal basis after taking into consideration the
population factors past pattern of consu-
mption during 1967-68 and 1968-69 and the
avilability of sugar. The guota of fixed
price sugar aliotted to Mysore Government
for distribution on to domestic consumers
under this scheme from January, 1972, is
given below:—

January, 1372 6,958 tonnes
February, 1972 7,000
March, 1972 9,500 »
April, 1972 9,500 o
May, 1972 9,5(0 ”»

Due to limited availability of fixed price
sugar, it has not been possible to increase
the quota of the State.

Increase in Price of Vanaspati in South Zone

6134, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of AGRI-
CULTURE be pleased to state :

() whether the prices of Vanaspati in
the South Zone have been increased by 10 np,
per kg. recently; and

(b) If so, the reagons therefor ?

THE MINISTBR OF STATE IN TBE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) * (a). The prices of vanam
pat were increased in the South zone by
10 paise por %g. on 8.2.72. Howuver, they
have since been reduced by the same extent
on 8.5.1972,

(b) Vanaspati prices are reviewed every
fortnight with reference to the raw ofl pure
chase prices of the factories in each zone
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during the preceding fortnight, the prevail-
ing ptices of vanaspati in the tespective
zones, the stock position of cheaper imported
olis and the level of incorporation of such
oils permissible in the sacceeding fortnight
and other such relevant factors, and the
same revised upwards or downwards or cone
tinued unchanged as may be necessary,

Downward Tread in Goods Traffic at Calcutta
Port

6135. DR. RANEN SEN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the Calcutta Port has been
facing a steady decline in both sea-borne
and inland goods traffic for the last four

years;
(b) if so, the reasons therdfor; and

(c) the steps taken, if any, to arrest
downwaed trend it traffic ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR): (a).
Yes. The sea-borne traffic, however, has
shown improvement in 1971-72 over the pre-
vious two years,

(b) and (c). The main sommodities which
have contributed to the fall in trafic are
Salt, Foodgrains, P,O L. and General Cargo
under imports and Coal, Ores, Iron and
Steel and Gunnies ander exports, The main
reasons for the decline in traffic in these co-
mmodities and steps taken to arrest the
downward trend are indicated below :—

Salt—The primary ¢ause of decline
in traffic is the paucity of colliers which
bring salt to the port of Calcutta and
load back coal. To arrest the decline,
more colliors are being put in the trade
and the Commissioners bave permitted
discharge of salt at eargo berths also so
that ships bringing salt to Calcutta,
which normally work at Moorings, do
not get aft opportunity to complain about
non-avilability of berths.

Foodgrains—The decline in imports
is the natural tesult of near self-suffici-
ency in foodgrains production in the
country,
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P.0.L~With the setting up of refi-
neries at various port towns and in
Assam, imports have declined. The
P.O.L. traffic will increase substantially
when the new refinery at Haldia is com-
pleted.

General Cargo;—The decline in Gene-
tal Cargo traffic was due mainly to reces-
sion in trade and industry in the regions
served by the Port of Calcutta. The
trend has now reversed and traffic is ex-
pected to improve.

Coal—Decline in exports is due to
Joss of foreign markets as a result of
competition from other countries. More-
over, coal intended for railway use in
South now moves partially by rail. Pau-
city of cofliers had ailso contributed to
decline in coastal movements of coal. It
is hoped that the position would improve
as a result of the efforts being made to
sell coal in the neighbouring market.

Ores—The decline in exports of
ore through Calcutta is due to diversion
of traffic to ports providing better drafts
for handling bulk carriers and faster
loading facilities. ‘Improvement in ore
traffic can be expected only when the
new Haldia Dock comes into commis-
sion.

Iron and Stee}—Owing to shortage
of steel in the country, exports have dried
up and this position is likely to conti-
nue for some time.

Gumnies-—The decline in exports
has been due to dull trading conditions,

Bo far as the traffic at ialand vessels
wharf is concerned, it came down after the
hostilities with Pakistan in 1965, owing the
tlosure of river route to Assam. This traffic
is likely to pick up again when the river
route is re-opened,

Proposal to increase Number of Scholarship
for Backward Classes and S. €. and S. T,
Stadents

6136, SHRI G. Y. KRISHNAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(8) whether there is any proposal
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under the consideration of Government to
raise the number of scholarship due to the
increase in the number of Backwaid Classes
and Scheduled Castes ahd Scheduled Tribes
Students in the country ; and

)

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b) . The scholarships
to the Other Backward Classes are awarded
by the State Government. The Scholarships
for pre-matric courses to the Scheduled
Castes and Scheduled Tribes students are
awarded by the State Government under
State Sector Programme for welfare of
Backward Classes. The sumber of Scholar-
ships and the rules for these are framed by
the State Government

Under the Centrally Sponsored Scheme
of post-matric Scholarships, all the eligible
Scheduled Castes and Scheduled Tribes
students are given scholarships. These
scholarships are given without any merit
test or restriction of age. However, Sche-
duled Caste students are given scholarships
on a graded means test, the eciling being
Rs. 500 p. m. This means test is not appli-
cable to Scheduled Tribes. Apart from
the monthly maintenance allowance, the
stugents are paid all non-refundable compul-
sory fees, like tuition, examination, games
etc. fees. Those Scheduled Castes and
Scheduled Tribes students who secure at
60% marks in aggregate in their Final
examination and study full time courses are
paid 50% aditional maintenance allowance
than the other Scheduled Castes and Sche-
duled Tribes students.

Share of Agricultural Labour in Agriculture
Production

6137. SHRI1 G. Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased
to stato ¢

if 80, the salient features thereof ?

(a) whether there is any proposal under
the consideration of Government to allow
agr icultural labourers to get their share in
agricultural production ; and

(b) if so, the main features thersof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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ANNASAHEB P. SHIND.)) : (a) snd (b) .
Agricultural labourers are entitled to wages
for their work. Government is making
efforts to ensure minimum wages. There is
no proposal under consideration of the
Government to require employers of Agri-
cultural labourers to pay them in the form
of produce.

Drinking Water Fucilities to Harljan and
Tribal Villages in Palamau District (Bihar)

6138. KUMARI KAMLA KUMARI :
Will the Minister of EDUCATION AND
SOCIAL WFLFARE be pleased to state :

(a) whether several Harijan and Tribal
villages in Palamau (Bihar) have not been
provided witn drinking water (facilities at
Government cost so far ; and

(by if 80, the steps Government propose
to take to provide them the facilities of
drinking water and by what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) :(aand (b). The information
is being coliccted from the State Govern-
ment and will be laid on the Table of the
House when received.

Step to check Tiger Population from
Examination

6139. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of AGRI-
CULTURE be pleased to refer (a) the news
item pnblished in the Daily Indian
Express dated the 19th April, 1972 where-
in it Is mentioned that tiger population in
India would be extinct in a decade ; and

(b) if so, the measures Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a). Yes, Sir, Itis the
opinion given by Mr. Guy Mount Fort, a
Trustee of the World Wild Life Fund.

(b) A country-wide census of tigers is
being conducted by the State Forest Depart-
ments during this summer, and tne results
will be kmowh in the next thres months
10 30,
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(1) Export of tiger and its products
a8 accompained or un.accompained baggage,
has been totally banned.

(2) A ban on the shooting of tigers
has imposed in almost all the States from
1970 for a period varying from two to five
ym.

(3) A Task Force under the Chairman-
ship of Chairman, Indian Board for Wild
Life has been constituted to draw a project
for the convervation of tigess in the country.
within three months,

Financlal Assistance to Structural Engineering
Research Centre, Roorkee for Designing
Grain Storage Structures

6140. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the Structural Engineering
Research Centre at Roorkee has taken up
studies for designing durable and economis
cal grain storage structures like silos to
tackle the enormous need for grain storage
caused by the arcen revolution ; and

(b) if so, whether Government of India
will give financial assistaace to the Research
Centre in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERBR P. *HINDE) : (). Yes,
Sir.

(b) The study is presently undertaken
on the initiative of the Research Cenre. The
question of financial assistance can be consi-
dered on receipt of such a proposal

Hunger Strike by the Students of Tibbia
College, Delhi

6141, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to

state :

(a) whether the students of Tibbia
College, Delhi had gone on hunger strike
pince April 13, 1972, and

(b) if so, the main demands of the,
students and  Government's reaction
thereto ?
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THE MINISTER OF STATE IN TTE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTO-
PADHYAYA) : (a) Yes ; the hunger strike
has hewever been withdrawn oo 24th April,
1972,

{b) The main demands of the students
are :

(1) afbliation of the Tibbia College
to the Delhi University ;

taking over of College by the
Central Government ;

jmprovement in the teaching
andother facilities available in
the College ;

@

)

(4) temoval of the Principal of the

College.

The Delhi University have constituted a
Committee t0 examine the question of
affiliation of the Tibbia College, Delhi and
the Jamia Tibbia, Delhi, to the University.
The Delhi Administration had appointed an
Additional District Magistrate to enquire
into the affairs of the Tibbia College, Delhi.
The Enquity Officer has since submitted
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his report. which is being examined by the
Delhi Admisistration.
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Dead Body of Girl Student found in B,H U,
Hostal

6146. SHRI C.K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCLAL WELFARE be pleased to State :

(s) whether the body of a girl Student
was found dead in her room in the Banaras
RHindu University Hostel recently ;

(b} if so, the facts regarding the incle
dent ; and
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(c) the steps taken to investigate the
case and its results ?

THE MINISTER OE EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) to (c) .
According to the information furnished by the
Banaras Hindu University, Kumari Shobba
Devi, a student of IHI-year B. Pharm. class
of the Institute of Technology, was found
hanging with a noose round her neck in her
room in the Women’s Hostel on April 4,
1972. The Vice-Chancellor has appointed &
one-man Enquiry Committee consisting of a
retired Judge of the Allahabad High Court
to inquire into the matter. The report of
the Committee is awaited.

Public Transport and Car Parking Problem
in Delhi

6147. SHRI C.K. CHANDRAPPAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the public
Delhi is in sad state ;

transport in

(b) whether Government are aware of
the fact that there would be car parking
problem in the capital soon ; and

(¢) if so, what steps are taken to meet
these problems ?

THE MINISTER FOR PARLIAMEN-
TARY AFFAIRS AND, SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR):
(). If the reference is to the Delhi Trans-
port Corporation, it may be stated that
taking into account the resources of the
fleet available to the Corporation and the
fact that the new Corporation has taken
over the service only as late as November
3rd, 1971, the services provided are as reason-
ably satisfactory as is possible under the
circumstances It is, however, true that on
some routes, during certain hours of the
day, the frequency of services available at
present is inadeqouato ‘and falls short ‘of
requirements.

() VYes.
(c) The Delhi Transport Corporation

has initinted the following steps tb improve
the bus services in the city :~—

MaA¥ 15, 9"
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sﬂ Orders have been placed for 294
additional buses (including 30 mini buses
which will start éoming this month.

(2) The average daily number of buses
on road rose from 1089 in September, 1971
to 1222 in march, 1972.

(3 Schedules have been readjusted to
extract increased kilometrage from the exist-
ing fleet.

(4) The number of missing trips has
been reduced by about 35% since September,
1971.

(5) Special squades have been formed
to detect cases of ticketless travel and other
irregularitios,

{6) Strict measures have been adopted
to ensure stopping of buses at regular bus
stops,

(7) Special arrangements have been
made to cleans buses at important termini/
changeover points.

{8) A Public Relations Officer has
been appointed for handling public comp-
laints expeditiously.

(9) Proper display of destinations in
front of the buses and route numbers on the
sides has been arranged.

(10) Provision for purchase of an addi.
tional 211 buses has been during the current
financial year.

Idle parking lots have already been provided
at the following places in the old Delhi
area i~

(i) Near the junction of Ring Road—
Rohtak Road.

(i) New Subzimandi, Azadpur.

{ifiy Gandhi ground near Chandni
Chowk.

¥} Dangsl Ground near Bag Dewar.
Propowals for the construction of mujtie
storeyed garages and idle parking lots st
some otlier sites are under the consideration
of the conpexned autborities of the Delbi
Admigisichtion,
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Stum clearance in Delhi

6148. SHR1 C.K., CHANDRAPPAN :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(¢) whether the Delhi Administration
repeatedly pressed the Central Government
to help them in *‘a planned manner” in slum
clearance ;

{b) whether the problem of the unautho-
rised colonies is becoming serious in Delhi
and

{(c) if so, the Central Government's deci-
sion thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I.K. GUIRAL : (a) NO, Sir.

(b) Yes, Sir.

{¢) The following measures have been
taken in this regard :—

(i) Publicity is being done through
newspapers advising the public not
to purchase notified acquired land
without ascertaining the title of the
seller from Delhi Administration in
the Land and Building Department,

(ii) Notice Boards have boen instalied
at various important places in East
Shahdara Area and also in Sub—
Registrar’'s Office notifying that
lands in the arcas had been acqui-
red and that the public should not
purchase them.

Reports are lodged with the police
for encroachments on the acquired
land and several persons, have been
arrested for illegal sale of land.

(iii)

{iv) A police partrol to prevent illegal

construction has besn provided.

(v) Lands carmarked for community
facilities are being femced with
barbed wires aud displaying that
jand is acquired, have been fixed

up.

With & view to contiining the probiem
further, the question of making trapsfer by

VAISAKHA 23, 1854 (SAKA)
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sale, mortgage, gift, leases or otharwise any
land or part thereof in Delhi which has
been acquired or is proposed to be acquired,
without proper permission, a legal offence,
is under active consideration.

wiweas Wy gl wrgat ¥ whtog
TrTAT Y gwa Twar
6149. it wiilkwe RaTX TIRY ;w7
gfy A4 33 qOF A Fo w0 s

(%) =T FTwR #7 fawix a1, qm,
@, arar s Ay F arrEl od
Y # gfa dtar wfafas § e &
q% @A w1 §

(@) afc g, 71 TwFR F @

vy § wiE swar & F1 faae 3
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(%) 7ar wIwx w1 fawre qrQ
&t ¥ wrgw gfarg ¥ & fam w,
fawr Wi wow @< 9 wraTe @€ T
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Facllities to state for National Highways to
be Balit in Backward Areas

6151, SHRI NAWAL KISHORE
SINHA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to atate :

{s) the mileage of National Highways
to be built in backward areas in the country,
particularly in Bihar during the roemaining
period of the Fourth Five Year Plan;
and |



153 Wrikten Amswers

(b) the facilities extended to the State
Governments and the local bodies for expe-
diting construction ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) The
National Highway system of the country is
developed not with reference to  any parti-
cular area but to cater to the overall traffic
requirements of the couatry from time to
time. As part of the Fourth Five Year
Plan programme of development of National
Highways in Bihar, it is proposed to cons-
truct 49 miles of missing links. widening and
strengthening of 478 mules of single lane
sections to two lapes and strengthening of
349 miles of existing weak double lane
stretches. Recently, Chas-Bokaro-Ranchi-
Rourkela-Barakot-Tebher road passing
through the States of Bihar and Orissa has
been declared as a Natonal Highway. The
total length of this road is 287 miles, of
which 156 miles fall in Bihar. Provision
for its important to single lane National
Highway standards also exists in the Fourth
Five Year Plan,

(b) Presumably, the Honourable Mem-
ber is referring to the facilities extended by
the Central Government with regard to the
construction of National Highways. The
development and maintenancc of National
Highways are the sole responsibility of the
Central Government. The schemes compri-
sing the development programme are.
however, executed through the Public Works
Departments of the concerned States. Be-
sides meeting the entire expenditure on such
schemes, the Central Government render
full technical advice and assistance to the
State Governments in the procurement of
equipment whenever sought and essentials
like cement, steel, bitumen etc zequired for
the execution of the schemes.

Tostitute of Management Studies

6152 SHRI NAWAL  KISHORE
SINHA : Will the Minister of* EDUCA-
TION AND SOCIAL WELFARE be pleased
to state :

(a) whether there is & proposal to set
up another Institute of Management Study ;
and

{b) if 50, the stops taken so far 7
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THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and (b) .
Yes, Sir. It has been decided to set up an
Institute of Management at Bangalore in
co-operation with the Government of
Mysore. The State Government has pro-
vided free of cost a site of about 100 acres
at Bangalore. A Board of Governors has
been constituted under the Societies Regis-
tration Act and detailed plans are being
propared for the construction of buildings,
recruitment of staff etc.

The proposal to set up another Institute
of Management in Northern region is under
consideration.

Regularisation of scrvices of Post-Graduate
Teachers appointed oa ad-hoc basis in Delhi

6153. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of EDU.
CATION AND SOCIAL WELFARE be
pleased to state :

(a). the rules regarding regularisation
of services of Post-Graduate Teachers in the
Union '!‘erdtory of Delhi appointed on ad-
hoc basis but continuing indefinitely without
break or reversion;

(b) whether these rules are being
followed by the authorities in toto and if

not, the reasons therefor; and

(c) whether the same rules are followed
regarding the Clerks in the Department
concerned and if not, the difference there-
in ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P, YADAV) : (a) No specific rules for
regularisation of the services of Postgraduate
teachers initially appointed/promoted on
adshoc basis have been laid down by the
Dellii Administration.  But persons appoin-
ted from lower posts to higher posts on
ad-hoc basis can be approved for appoint.
ment on regular basis in accordance with
rules and orders regarding promotion
to higher posts through Departmental Pro-
motion -Committees, The postgraduate
teachers appointed on : ad-hac basis have
besn given regular appointments after appro.
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val by the Deparimental Promotion Com-
mittee. There are no definite rules as to
hoW long a person can be allowed to conti-
nue to hold a post on ad-hoc basis but
ad-hac appointees should be replaced by
regular appointees as soon as possible.
‘Tha ad-hoc appointees have no claim for
regularisation from the dates of their appoint-
ments, Regularisation takes place only
from the date a regular vacancy is available
and not retrospectively. At present there
are no ad-hoc appointees in tbe cadre of
Postgraduate teachers and all such persons
have been regularised,

(b) Yes, Sir.

(c) Yes, Sir.

Report of Review Committee on Madras
Institute of Technology

6154, PROF. NARAIN CHAND
PARASHAR : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether the Reviewing Committee
set up to report on the Madras Institute of
Techoology has since submitted its report
to Government;

(b) if so, the main findings of the
Committee as outlined in the Report; and

(c) the time by which the Reviewing
Committee on four other Institutes will
submit tl.e Reports ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,
Sir. The Reviewing Committee for the
Indian Institute of Technology, Madras has
submitted its report.

(b) The main finding of the Committee
are given in the attached statoment,

(¢) The other Committees are expected
to submit their reports by the middle of
July, 1972,

Statement

1. To make fall use of the faclities
developed at the Institute it should
concentrate mare on postgraduaty
training and rosonrch.

MAY 13, 1972
2.

7.

10.
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At under-graduate Jevel it shoul
provide courses not available i
other centres and for which

possesses high expertise.

By restricting diversification |
research projects, it will be  possib
within its existing resources |
explore important areas of knov
ledge intensively and to develo
expertise in the areas of researc
which are of national importance.

The Institute with its strong facull
and excellent equipment in variot
disciplines is a suitable place fc
undertaking inter-disciplinary prc
jects of national importance.

The Indian Institutes of Technolog
should be willing to take up th
challenge of tackling the problem
relating to development of ne
products and new processes an
of designing sophisticated machiaer

and  equipmeat required b
industry.
With the expertise available at th

Institute it should be possible t
offer some courses in specialise:
areas and in depth geared to th
ultimate goal of the students t
make significant contribution
national effort for development,

Generally under-graduate studeat
do not get the benefit of instructio!
by Senior Staff members in sufficien
measure,

The Institute with the selection o
students on all India basis provide
a fertile situation for developin
a sense of National Integration.

For the high quality specialises
work that the Institute is suppose
to do, it is necessary that constan
offort is made to attract highly
qualified staff and to devise way
and means to retain them.

‘The system of laboratories preva
lent at the lostitute is good and i
has served the Institute very well
indosd.
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Sandwich Courses In Technical Education

6155. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) the nature and scope of sandwich
courses in the field of Technical Education
in India ;

(b) the names of the Technical Institu-
tions where such courses have been introdu-
ced ;

(c) whether it is proposed to extend
these courses to all Technical Institutions ;
and

(d) whether any evaluation has been
made of the progress of such courses where
they have been introduced ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a) The
main objective of Sandwich courses s to
integrate engineering studies at an institution
with actual practical experience in industry
to train the corrcet types of engineers and
technicians needed by industry. The Sand-
wich courses for the degree in engineering
are generally of five and & half years’ dura-
tion and those for the diploma in engincer-
ing of three and a half years’ duration.
Both include a minimum of 12 months’
training in industry given in suitable instal-
meats between two consecutive periods of
institutional studies, Institutional studies
and training in industry from alternate layers,

(b) The list of institutions is given in
the attached statement.

{c) Sandwich courses will be extended to
other technical institutions wherever colla-
boration with industry is avaflable,

(d) Since the courses have been intro.
duced only recently it is too early to make
any ovaluation at this stage. A series of
sensinats and wotkshops has, however, been
condfucted for the elabomtion of the princi-

,#“quwdmmmy
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Statement
Degree Institutions

Madan Mohan Malaviya Engineering
College, Gorakhpur

Motilal Nehru Regional Engineering
College, Allahabad

Malgviya Regional
Cojlege, Jaipur

Punjab Engineering College, Chandi.
garh

Eengincering

G. 8. Institute of Technology and
Sciences, Indore

M.S. University, Baroda

Birla  Vishvakarma Mahavidyalaya
Engineering College, Anand

Maulana Azad College of Technology,
Bhopal

Madhav Institute of Engineering and
Technology, Gwalior

S.A. Technological Institute, Vidisha
L.M. College of Pharmacy, Ahmedabad
L E. College, Morvi

L.D. College of Engineering. Ahmeda-
bad

Thiagarajar College of Engineering,
Madurai

Annamalai University, Annmalainagar.

Regional Engineering College, Waran-
gal

Birla Institute of Technology, Ranchi,
Diploma Institutions

Ramgarhia Polytechnic, Phagwara

Allshabad Polytechnic, Allahabad

Government Polytechnic, Panaji, Goa

K.J. Somaiya Polytechnic, Bombay

Polytechnic Institute, Harda

R.C. Technical Institute, Ahmedabad

:.h;lubai Mafatlal Polytechnic, Bom.
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8.
9.

10.

11,
12,

13,
.
15.
16.

17
18.

19,

21
22

217,
28,

2,

31
3.
33.

3s.

37.
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S.V. Government Polytepalhnic Bhoc

Dharamsinh Desai Institute of Techno-
logy, Nadiad

Shri Bhavsiahji Polytechnic, Bhav-
nagar

Government Polytechnie, Uijsin

Dr. S, & S. Gandhy CoHope of Engl-
neering & Technology, Surat

Government Polytachnio, Bulsar,
A.V. Parekh Technical Institute Rajkot
Vaishnav Polytechnic Indore

Samrat Ashok Technological Institute,
Vidisha

K.D. Polytechnic, Patan

Government Girls Polytechaic, Ahmeda-
bad

L.B. College, Morvi

Government Polytochaic, Rajkot

K. J. Polytechnic, Broach
Government Girls Polytechnic, Surat

Pt. Jawabarlal Nechru Polytechnic,
Sanawad

Bhailal Bhai & Bhikhabbai Polytech-
nic, Vallabh Vidyanagar

C.T.1. Polytechnic, Gwalior
Government Polytechnic, Dhanbad
Government Polytechnic, Barauni
Orissa School of Engineering Cuttack

‘Behrampur Engineering School, Behram-
pur
Jharsaguda Engineering Schoo! Jhar-
saguda
Orissa School of Engineering, Keoajhar

Assam Engiocering Institute, Gauhati

Birla Institute of Techoglogy, Caleutta
The Calcutta Techmical School Calcutta

State Technological Institute, Rourkela
R.C.M. Polytechnic, Avadi, Madras

AH. Wadia Instityte of Teghnplogy,
Kaling, Bombay

MAY 15, 972
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38. Agnet Jumior Technicsl Collegé '(Polyte-

chnic) Bombay

‘Governmert Polytechnic, Visakhapat-
nam

Y. M. C. A. Institute of Bngineering,
Faridabad

Tamil Nadu Polytechnic, Madurai

Coimbatore Institute of Technotogy
Sandwich Polytechnic, Coimbatore

Central Polytechnic, Madras.

39,
40.

41.
42.

43,

Recommendation made by Expert Comutittee
of all India Council for Technical Education

6156. PRO. NARAIN CHAND PARA-
SHAR : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether an Action Plan has been
prepared to implement the recommendations
made by the Expert Commitiee of the All
India Council for Technicai Education ;

(b) the main points of the Plan ; and

(c) whether all the State Governments
to whom the Report of the Committee has
been sont, have agreed to implement the
main recommendations ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) Yes
Sir. A plan of action for implementation
of the recommendations of the Expert Com-
mittee on Polytechnic Education has been
propared,

(b) The main points of the plan of
action are :

(1) Setting up of a State Board of
Technical Education in sach State as a
swtutory  body for the cosordimmted
development of polytechnic educstion
in the State, continuous evaluation of
. standacds, holding of examinations and
award of diplomas.

{2 Appointment of a Standing
Evaluation or Assossment Comngittes
undes each Board in association with

the Regioas! Committes to inspect poly,
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technics on a regular basis and to
suggest measures for improvement and
development.

(3) Bstablishment of close coopera-
tion and coordination with industry to
train the correct types of technicians,

(4) Granting of academic autonomy
to selected institutions to evolve new
types of technician courses in consulta-
tion with industry and to become pace-
setting institutions,

(5) Traming of polytechnic teachers
both through short-term in-gervice and
long-term courses, piovision of tra'ning
reserve in the teaching cadres of poly-
technics to facilitate continuous training
of teachers.

(¢) The Plan of Action was evoived
after consultation with the representatives of
State Governments. It was later approved
by the Conference of State Directors of
Technical Education held on 20th April,
1972 and by the All India Council for Tech-
nical Education at its meeting on 22nd April,
1972, The plan of action is being sent to
State Governments, formally for imple-
mentation,

Recommendations made by the 12th Meeting
of Natismal Council for Womea's Education.

6157, PROF. NARAIN CHAND PARA-
SHAR :Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) the main recommendations made at
the Twolfth meeting of the National Counci
for Women's Education ;

(b) whether every State or Union Terri-
tory of the country has a separate cell for
looking after the women’s education ;

(c) whether there arc any States in the
country where there is not even a single
Women’s College run by the State Govern-
ment or Ceatral Government ; and

(d) if so, the names of such States ?
THR DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIAL WELFARB AND IN THE DE-
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PARTMENT OF CULTURE (SHRID. P.
YADAYV) : (a) A statement is attached.

(b) to (d) Information is being collected
and will be laid on the Table of the Sabha,

Statement

The National Council for Women’s Edu-
cation at its 12th Meeting held on the 18th
April, 1970 at Azad Bhawan, New Delhi
made the following recommendations :

(1) The major programmes regarding
promotion of education of girls and women
prepared for the Consultative Committee of
Parliament for the Ministry of Education
and Youth Services in 1969 be brought to
the notice of the States in an emphatic
manner, requesting them to take urgent steps
for their implementation. This item should
be given an important place in the agenda
of the forth-coming meeting of the CABE.

(2) To enable the Stats Governments
and the public to realise the unsatisfactory
position of girls’ education in the age group
6-14 and to bring to their notice the urgent
need for introducing free, compulsory and
universal education for girls in this age
group, the State Governments should be
exhorted to undertake a survey of the type
carried out in the Mehsana district of Gujarat
State,

(3) Efforts should be made at the State
level, preferably through the Women's Edu-
cation Councils, for co-ordinating the work
of Women'’s Organisations and Social Wel-
fare Organisations functioning in urban and
rural areas in order to activate them for
formulating an annual programme for the
expansion and improvement of the education
of girls and women. The State Government
should involve the State Institutes of Bduca-
tion or a similar appropriate wing of the
Directorate of Education in organising an
annual conference of welfare workers and
their organisations in order to enable them
to meet on a common plateform draw up
programme for the expansion of the educs-
tion of girls and women and to evaluate the
efforts being made in this direction in order
to achieve better formulation of such pro-
grammes anoually.

4. lmpetos should be given in every
state to the yesruitmgnt of womeon teachers
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both for classes 1 to 5, so that young
children may be rightly adjusted to school,
and for classes 6 to 8 (middle class) so that
parents may send their girls to schools with
full confidence.

5. In addition to making primary edu-
cation free and compulsory for girls in the
age-group 6-11, the State Government should
urgently take appropriate measures for
developing middle schools (Std V-VII/VIII)
for girls especially in the rural areas,

6. In the work experienced programmes
which are being evolved by the States as a
part of the school curricular subjects like
tailoring, knitting, weaving, certain opera-
tions in agriculture and farming essential in
rura) areas and other crafts useful for good
home management may be included.

7. Priority should be given to the cons-
truction of hostels for girls at the secondary
stage and they should be located in places
where the intake of girls from the surround-
ing rural areas would be sufficient to warrant
the establishment of the hostel,

8. A separate cell should be created in
the Directorates of Education to look after
the problems of girls’ and women's educa-
tion. Conducting propoganda for increasing
the enrolment of girls at all stages of Educa-
tion, and particularly the primary stage (6 to
11 age group) should be one of the most
important tasks of this cell, to be carried
out in collaboration with the Directorate of
Publicity of the State Governments.

9. The Union Ministry of Information
and Broadcasting and the Publicity and Edu-
cation Departments of the State Govern-
ments should undertake intensive efforts to
prepare and utilise such media of mass-
communpication as film, television, posters
snd other publicity material, folk dramas,
puppet show and so on, for helping the
expaasion of girls education. Since telovi-
vision would be roaching quite a large
number of villages by 1975-76, steps should
be taken from right now to prepare suitable
programmes for orientation of parents on
education of adult women aad girls, illiteracy
and economic productivity programme parti-
cularly for rural women. This should be a
priority item in the televisivn programme for
rural areas,
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10, The question of increased and effec-
tive collaboration between the State Coun-
clls, Social Welfare Depactments and other
Social Welfare Organisations at the State
level may be studied in detail through an
urgent investigation into the administrative
procedures involved in such collaboration
through the agency of the State Institutes of
Education or in other suitable Research Or-
ganisations at the State level.

11. The number of women officers in
the Inspectorates for Primary and Secondary
schools should be substantially increased so
that girls education gets better supervision
and impetus,

12. The State Government may consi-
der modifying their grants-in-aid codes for
primary and secondary schools in order to
attract part-time women teachers, provided
they are trained, by giving them such facili-
ties and Provident Fund and pension not-
mally admissible to full-time teachers.

13. The State Councils should induce
the State Governments to take up pilot
projects in girls’ education in order to find
out new ways and means for improving and
expanding the education of girls and adult
women.

14. Literacy programmes for women
should be intensified and their content should
include education for national integration
and national development with emphasis on
population education and increased economic
productivity.

I5. An appeal may be issued to out-
standing women writers by very State to
undertake the preparation of literature in
regional languages on the subjects related to
better health, nutrition home-management,
agriculture, small scale and cottage indus-
tries etc. The Ministry of Education may
be requested to provide substantial funds for
this programme. The State Institutes of
Education may take up this programme
under the guidance of N. C. E. R, T.

Development of a barder Variety of Rice
6158 SHRI P. GANGADES :
SHRI P, M. MEHTA :

Will the Minister of AGRICULTURRE
be pleased to staty ;
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(s) whether his attention has been
drawn to the Press report that the Central
Rice Research Institute has recommended
to Goverament for a *“*harder variety” of rice
to guit the needs of an Indian farmer ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) (a) The
C.RRI., has among its rice breeding
objectives one for the breeding of hardy
rice varieties suitable for conditions of
stress like drought and water-logging and
with resistance to pests and diseases.

(b) Promuwing varieties are under test.
Scheme to impart Agriculture Education at
Secoudary stage in Orissa and other States

6159 SHRI P. GANGADEB :
SHR1 P, M. MEHTA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Centre is aware that
the Orissa Government would lauach a
scheme to impart Agricultural farm edu-
cation to Secondary School students ;

(b) if so, whether the Centre would
urge other States to Launch such schemes ;
and

{¢) if not, reasons therefor ?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICUTURE (SHRI
ANNASAHEB P. SHINDE) (s) There
are no Higher Secondary. Schools
in Orissa and there s no scheme to
teach Agriculture and Farm Education as a
compulsory subject to Secondary School
Students. Agriculture is, however, a com-
pulsory subject in Classes V1 & Vil and an
optional subject in Classes VII TO XI in
Post Basic Schools. Agriculture is not
taught in Schools affiliated to the Indian
School Certificate Board.

(b) and (). Does not arise.
forgre Trew ¥ ey s G o g ek
o gt
6160, sft craware qresht : w1 -
v wie gficere fivftom ot ag wam &Y
P wla fr ;
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Water Logging Threat in the Capital () if so, the main Jeatures thereo}

6163. SHRI M. S.SIVASAMY : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether investigations has been
completed in the matter uf water-logging
threat in the capital ;

(b) if so, the outcome thereof and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPADH-
YAYA) : () A schems to investigate the
problem of water logging In the capital has
been undertaken by the Delhi Administra-
tion from December, 1970 and the obset-
vations are still continuing,

{b) Does hot urise.

6164, SHRI M.S. SIVASAMY: Wwill
the Minister of AGRICULTURE be pleased
to state :

(n) whether in view of the bumper
wheat and rice crops fhis year, the Fode-
ration ‘tof All Iudia' Roodgraftt +* Dealérs!’
Association have recently denuintied fhat *
tationing in the cities should be lifted ; and

and the reaction of Government thereto ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURRE (SHRI
ANNASAHEB P. SHINDE) (a) and (b) :
Yes, Ssr. The Federation had suggested
withdrawal to statutory rationing for rice
and jowar in Bombay arid for rice and wheat
in Calcutta =od the Asansol, Durgapur in
dustrial complex, Government is not in
favour of withdrawal of statutory rationing
unies fa thejadgoment of the State Govern-
meats such withWawil is pecessary and it
will not affect the supply position.

Reoviewtations of Educational Policy

6165. SHRI S, C. SAMANTA : Wil
the Minister of EDUCATION AND
SOCIAL WELFARR be pleassd to state :

(s) the steps being taken to reorieutate
the educational policy of the Govarnment
of Indis ;

(b) the pattern of the re.orientation
and the time it will take ; and

(c) whether any set of educatfoniste
and experts is being consuited in this cone
nection ; and if s0, who are they ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) () to(e):
Proposals are being formuiated 1o implément
the Natiopal Policy on Education, and to
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80 reconstruct the educational system that
it becomes an jastrument of social trans-
formation. These will be placed before the
Central Advisory Board of Education and
also taken up with the State Gevernment.

Pate of India Qffice Library, London with
thé Bifarcation of Pakistan

6166. SHR1 S.C. SAMANTA : Will the
Minister of BEDUCATION AND SOCIAL
WFLFARE pleased to state :

(a) what shall be the fate of India
Library in London with the bifurcation of
Pakistan imto two independent countries ;
and \

(b) the progress so far made in acqui-
sition of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY Of EDUCATION AND SOCRI-
AL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI DP.
YADAYV) (a): and (b). Draft Agreement for
arbitration received from the UK. Govern-
ment has been under examination. The
context in which discussions regarding the
India Office Library had been taking place,
has changed. Renewed discussions between
tho parties concerned will be necessary.

Request from Hindustst Shipyard Visakba-
patoam for Revision of Pricing snd Sabsidy
Policy in regard to Shipyard.

6167. SHRI K. MALLANNA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Central Government have
since taken any decision on the
request made by the Hindustan
Shipyard Visakhapatnam for revi-
sion of the pricing and subsidy
policy of Government in regard to
the Shipyards ; and

(b) if 80, the broad outlines theveof ?
“I'HE MINISTER OF PARLIAMEN.
TAREY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :(a)
Yes, 8ir, Orders laying down a new pricing
and subsidy policy eflective from 1.4.1971
were issned on the 2208 July, 1971,
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(b) The broad outlines of the new
policy are as under :—

(1) The shipowner will pay internationat
price plus 5% towards partial cost
of import substitution.

The Government will assist the
shipyard to the extent of $% of
the international price of the ship.
This assistance will be reduced to
49, from 14,73, to 39, from 1.4.75
and so on till it disappears comple-
tely with effect from 14.81. For
this purpose the crucial date will
be the date of placement of firm
order.

The Government will also pay to
the Shipyard the actual price diffe-
rential between the indigenous price
and the Jowest internationnal price
of six major items of ship equip-
ment, subject to a celling of 10%
of international price of the vessel.

2

&)

(4) The shipowners will also be char-
ged escalation in respect of the
following:—

(i) statutory rise in prices of controlled
and regulated items such as steel ;

variations in the Customs Duties
in respect of imported items ; and

increase in wages, if any, due to
wage awards/bilateral agreements ;
subject to an overall escalation of
7% of the price.

‘The contract to be signed between
the shipyard and the intending
shipowner should also contain a
clause to enable the Shipyard to
increase the prices of ships to cover
substantial increases in the cost of
constraction on account of unfore-
seen contingencles like devaluation
and similar unforeseen increases
in statutory levies,

)]

@)

o

Exemption of Religions Endowments from
Celing Laws

6168 S8HRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE be
pleased to state :
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(a) whether some of the State took
excepteon to the concessions proposed to be
given to the religious, endowments, as
suggested by Central Land Reforms Com-
mittee ; and

(b) if 50, the nature of the objections
raised and the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY GOF AGRICULTURE (SHRI
ANNASHBB P SHINDE):; (a) and (b).
Matters relating to exemption from ceiling
on land holdings in favour of lands by reli-
gious and charitable institution were discu-
ssed at the meeting of the Chief Ministers
held on April 14,1972, The consensus was
that only genuine trusts of a public nature
doserved special treatment. They may be
either granted annuity or someother suitable
arrangement may be made in order to ensure
that the objectives for which the trusts were
created are not frustrated,

Agro-Service Centres Duaring Fourth Plan

6169. SHRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

) (a) the progress made so far in esta-
blishing Agro-Service Centres in the remai-
ning period of the Fourth Plan ; and

(b) the factors responsible for delay,
if any, in executing the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P. SHINDE) :

(a) 134 Agro-Service Centres have been
established by the end of April, 1972 in
different State as indicated below :—

Name of the State No “of Agro--Service

Centres established
U.P, 78
Bihar 32
Haryana 19
Madhy Pradesh 3

Total ;~ 134

P
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(b) The scheme for setting up Agro”
Service Centres was sponsored during th®
year 1971-72 and is in its infancy There are
certain teething difficulties as indicated
below —

(i) The financial institutions are shy
about lending money to the entrepreneuts
and are insisting on payment of margin
money as high as 259 on advance aad
surety for 2007, of the amount of loan be-
sides hypothetication of machines which most
of the entrepreneurs are unable to provide.

(ii) Entrepreneurs require low priced
46-55 h p tractors for custom hire work so
that they could withstand the competition
with the local tractor owners, but the increa-
se 1n the price of the tractors has affected
work of new entrepreneurs.

(iii) Dealership for sale of other inputs
like fertiliser, spare parts, etc. are taking
time.

(iv) Promotion of entrepreneurship amo-
ngst the qualified technical porsonnel |is
taking time,

All possible efforts are being made to
overcome the difficulties mentioned above
and accelerate the progress of the schems,

Glazing of Verandahs of MPs. Flats

6170. SHRI DK PANDA : Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to unsta-
rred Question No, 3045, on the 17th April,
1972 and state :

(a) whether in most of the cases, giazing
had been provided in the verandahs of MPs.
flats in North and South Avenues and if so
in how many cases;

(b) when the ban was imposed and rea-
sons for economising expenditure only in 34
cases and numbea of letters received before
imposition of ban by the C.P.W.D, autho-
rity; and

(c) whether additional rent is charged
for glazing in verandahs snd if so, the
amount thus recovered ?

THE MINISTER OF STATE IN THR
MINISTRY OF WORKS AND HOUSING
(SHRI 1, K. GUIRAL): (a) Yes, Sir. Ja
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188 cases in North Avenue and 140 cases in
South Avenue—glazing of verandahs has been
done.

(b) Government issued instructions in
August, 1971 to effect maximum possible
economy. In November, 1971, a general ban
on all additions/alterations was imposed by
Government. During 1971-72, requests for
glazing of verandahs were received for 20
flats in North and South Avenues and M4
flats in other areas. Glazing could not be
done in any of these flats as by the time
formalities could be completed, economy
measures were enforced. Action is now being
taken to review these 34 cases with a view
to carry out the glazing work in those cases
where the allottees still want it.

() Yes, Sir. Additional rent is charged
and recovered from the allottees at 69, per
annum of the cost of the work subject to
the temission of 25% admissible to the
Members of Parliament.

Proposals from Orissa Government for Con-
version of State Highways into National High-
ways

6171. SHRI D. K. PANDA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(2) whether any proposals have been re-
ceived from Orissa Government for conver-
sion of certain Highways into National High-
way and if so, the main features thereof
and fength of these roads; and

(b) Government’s decision thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and
(b). No proposals have been received from
the Government of Orissa recently. Propo-
sals fiad 'been received from time to time in
the past out of which the following two
roadi'bave been recently declared as Nati-
onal Kighways which Ife in Ofissa State :

Length

1. Haridaspur (lower reach
of Expressway)-Pradeep 48 miles

2. Rourkela-Barakot-Taicher

Junction with N.H. 42. 130 miles

MAY 1S, 1972
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Only a portion (130 miles) of the road menti-
oned at 2 above Jie in Orissa State,

Freight rates in respect of Indian Cargoes
and Cargoes belonging to other countries .
Imposed by International Shipping lines

6172. SHRI B. V. NAIK : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the International! shipping
lines have imposed discriminating and higher
freight-rates in respect of Indian cargoes to
different destinations;

(b) if so, the comparative freight rates
charged in respect of cargoes from Japan,
Ceylon, Pakistan, Burma and other import~
ant Asian countries to various major desti-
nations in Europe and the U.S.A. and Latin
America and how far the difference in frei-
ghts is justified by difference in distance; and

(c) the reasons assigned for this discri-
minatory levy of freights against Indian
cargoes 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
to (c). Conferences do not appear to follow
any exact method of rate determination.
Generally, they claim that ““what the traffic
will bear” decides the rate for a commodity
from one part to another. This operative
principle gives rise to discriminatory and
anomalous rates.

It cap be claimed that apart from ‘dis«
tance’ varjous factors go into the determi+
nation of rates, such as : (i) character,
volume and availability of cargo, (i) packing
and storage, (iii) competition with goods from
other sources, (iv) compatitive gateways (v)
direct cost of operation. (vi) lighterage, port
facilities port regulations, port churges and
port locations, (vil) insurance, and (viii)
possibility of securing return cargo, to name
a few. The weight given to each of thess
factors may differ from commodity to co~
mmodity, from route to route and from con-
ference. Many indirect external considers-
tions may also come in. When any discri~
mination is found to be based on extraneous
consideration, the matter is taken up with
the Conference,
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It is not possible within the space of a
reply to note all the freight rates charged for
all the commodities from each port in every
Asian country to each major port in Burope,
USA and Latin America. It is noticed how-
ever that the freight rates sometimes beneﬂt
a comntry and sometimes don’t.

Price of Paddy in Bihar and West Bengal

6173, KUMARI KAMLA KUMARI :
Wil the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
the fact that prices of paddy in Bihar and
West Bengal have gone sabnormmlly high
during the last two years ; and

(b) if so, the reasons therefor and the
measures taken in this regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (8) No, Sir.

(b). Does not arise.

VAiSAkbé 25, 1894 (SAKA)

Written Answers 178
Production of rie and wheat in West Baaul

dwe to green revolution and Ceniral '
Ald therefor

6174 SHRI TRIDIB CHAUDHURI :
Will the Minpister of AGRICULTURE be
pleased to state :

(a) the extent of increased production of
rice and wheat in West Bengal in the years
1969-70, 1970-71 and 1971-72 over that of
1960-61 or any other suitable base year as
accepted by the Department of Agriculture
owing to Green Revolution or the applica-
tion of Intensive Agriculture Development
Programme method and increased inputs in
connection with Intensive Agriculture De-
velopment Programme in the district of the
State ; and

(b) the total Central aid given to West
Bengal in terms of Intensive Agriculture
Development Programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) The posi-
tion in regard to production of rice and
whest in West Bengal in the years 1969-70

and 1970-71 as compared to 1960-61 is given
below :

(lakh tonnes)
Increase (+) in
Crop 1960+61 1969-70* 1970-71* 1969-70
over
1960-61 1970-71
over
1960-61
Rice 54.54 63.50(E) 61.05(c) + 8.96 + 6.51
Wheat 0.26 4 0B) 7.00(E) + 3.74 -+ 6.74

(e) Includes estimated date for Summer
crop of rice.

(E) Estimated, *—Final Estimates,

As regards final eitimates of production
of rice and wheat for 1971-72, these are not
yet available, but according to the indica-
tions given by the State Government, pro-
duction of both rice and wheat in 1971.72 is
expecied to be higher then last year.

Much of the progress in production is
due to the adoption of new technology, in-
cluding cultivation of high yielding vn.rieties
or rios and wheat, increased application of
fertilises apd spread of ' irrigation facilithes.
High yielding varieties of wheat are reported

to have gained populanty aad resulted in large
increases in wheat production in West Ben
gal. High yielding varieties of rice are also
reported to be doing very well, specially dur-
ng The summer seasoh.

(b) Acvording to the pattern of Central
assistance in vogue from Ist April, 1969,
Central dsistance Is provided each year the
form of block loens and grants in relation
to the Annual Plan as a whole, 70% being
loans and 309 grants, except in the case of
Centrally sponsored schemes under which
mostly 1009 grént is provided. It is there.
fore, not possible to indicate exact amount
of Central aid for agricultural programmes
or specifically for Intensive Agricultural
Development Programmes. Howevar, in
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accordance with the pattern of block loans
and grants mentioned above, the State
Government have estimated that the total
Central aid (loans and grants) received for
agricultural  development  schemes, in-
cluding Centrally sponsored schemes amo-
unted to Rs. 7.21 crores in 1969-70, Rs. 9.12
crores in 1970-71 and Rs, 8.53 crores it 1971-
72,

Use of marine port facilitics in India by
Bangladesh

6175. SHRI TRIDIB CHAUDHURI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether and to what extent the
Government of Bangladesh are using marine
port facilities in India for importing cargo
and relief materials from overseas as a result
of the temporary Immobilisation of port
facilities in Bangladesh due to the war of
India and Bangladesh with Pakistan in last
December :

(b) the time upto which these are lkely
to continues ; and

(c) the terms of use of our port facili
ties by Bangladesh ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) The Government of Bangla Desh are
not using marine port facilities in India for
importing cargo and relief material from
abroad. This is bocause two of their own
ports, Chaina and Chittagong, are fully
operational,

(b) and (c). Do not arise.
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Help from Intemational Agrl. Organisation
of UnitedNations During 1971-72 and
1972-73:

€178. SHRIS. N, MISRA : Wil the
b:l;llt‘r of AGRICULTURE be pleased to
state : .
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(a) the number of International Agri.
Organisations of United Nations which
have extended help to India during the last
Financial year i.e. 1972-73 ;

(b) the number of them with whom
liason has been established for help in the
year 1972.73;

(c) the names of Agri. Organisations
of the United Nations and the help in terms
of money they have promised for the
Financial Year 1972-73 ; and

(d) if so, the manner in which help so
extended, is proposed to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) to (b).
The information is being collected and will
be laid down on the Table of the Sabha in
due course.

Expenditure on repair and renovation of
offices and Residences of Minister
and MPs.

6179. SHRI S.N. MISRA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(@) the aﬁ‘nount of money spent on the
repair and renovation of the residences of
the members of Parliament of both House
during 1971-72 ; and

(b) whether economy measures were
not adopted during the period of emer-
gency.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) (a) Rs. 20,98,150/-,

(b) Economy measures were duly adop-
ted during the emergency:

Note :- The information given under
(a) pertains to the residences
of Members of Parliament only
and does not include offices/
residences of Ministers.

W.H.O. Aid for setting up -of research
centres and Hospital for Cencer

6180. SHRI S. N. MISRA : Will the
Minister of HEALTH AND FAMILY
be pleased te state :

VAISAKHA 25, 1894 (SAKA)

Written Answers 182
(a) the number of Cancer Research
Centres and Cancer treatment hospitals

established by the Government of India
within the last three years ;

(b) the amount of grant, aid or assis-
tance received for the establishment of
Research Centres and hospitals for Cancer
from the World Health Organisation in the
last three years ; and

(c) if so, the manner in which the same
had been utilised during those periods ?

THE MINISTER OF STATE IN THE
MINISTRY HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPADH-
YAYA) (a) to (c)- The Government of
India ‘have not established any Cancer
Research Centre or Cencer treatment hospis
tal within the last three years. However,
the World Health Organisation: proposed to
start an Qperational research Project for can-
cer control in Tamil Nadu State. The
Government of India and the World Health
Organisation signed am agreement on the
4th November,’1968fgr starting of a Cencer
Control Pilot Project at Kancheepuram with
an objective to evaluate the development of
Cangcer Control Programme based on early
detection and eflective treatment fitted within
the health prierities and existing frame work
of services. This programme has been
organised at Arignar Anna Mamorial Cancex
Institute, Kancheepuram for the :—

(i) detection and treatment of the two
major cancers of the area i.e.,
oropharyngeal and cervical ;

(ii) development of methods for ade-
quate covering and follow up work §
and

(iii)

training of personnel in these

techniques.

The main features of the project are :-

(1) The World Health Organisation
will give a grant-in-aid of $ 20,000 each year
for five years ;

(2) Following the offer of the Nor-
wegian Agency for International Develop«
ment, the World Health Organisation pro-
vides contribution not exceeeding the equiva«
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lent of NKr. 10 lakhs to cover the capital
expénditure on building, medical eguipment
and supplies including vehicles as neces-
sary ; and

(3 Over a period of five years an
addifional amount for the maintenapce of
this equipment starting wtih the equivalent
of 70,000 NKr. during the first year and
reduced by 209, cach subsequent year.

Centres for Improving Breed of Cattle and
Central aid therefor

6181. SHRI S. N. MISRA : Will, the
Minister of AGRICULTURE be pleased to
state

(a) the number of centres established by
the Government for improving the breed of
cows in the country ;

(b) the aid given to the States for esta-
blishment of such Breeding Centres during
the last three years; and

(c) the steps pmponedr to be taken in
1972-73 for the improvement'of the cattle
breed?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (¢).
The required information is being collected
from'the States and will be placed on the
table of the Sabba, as soon as available.

Recruitment of L.D.Cs. on dally wages

6182, SHRI RAMAVATAR SHASTRI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether his Miaistry has been recruit-
ing L D.Cs. on daily wages if so, the num-
ber of L.D.Cs. recruifed during the last to
years ;

(b) the number out of them recruited
through local Employment Exchanges and
the sumber recroited directly ;

(c) whether approval of the D.G.E. &
T. was obtained for relaxation of the rules
in the case of direct recruitment; and

(d) number of persons recruited during
the Jast five months and belonging. to the
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families of the Armed Forces personnel killed
in the recent war with Pakistan ?

THE DEPUTY MINISTER IN THE MI-

NISTRY OF EDUCATION AND SOCIAL
WELFARE ANDIN THE DEPARTMENT
(OF CULTURE (SHRI D. P, YADAV):
(8) Yes, Sir. The umber vaiied accord«
ing to requirements from month to month
during 1970 and 1971 from 5 to 74,

Written dnswers

(b) The maximum number of Employ-
ment Exchange nominges employed at ons
stage was 45; the direct recruits were also
registered with the Employment Exchange,

(¢) No, Sir, as it was not necessary,
(d) Nil,

Appointment of Director General, Indian
Councll for Medical Research

6183. SHRI K. MALLANNA: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether a pathologist, who retired
as the Principal of the Sarojini Naidu
College, Agra and Vice Chencellor of Agra
University after reaching the age of super-
annuation at 62, has been appointed Dire-
ctor-General of the Indian Council for Medi-
cal Research ;

(b) if so, the reasons for his re-appoints
ment to such a high post;

(c) whether no other candidate was avai-
lable for this post; and

(d) whether Government will hold an
inquiry into the circumstances under which

he was ne-appointed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNNIG (PROF, D .P. CHATTOPA-
DHYAYA): () to (d). A statoment giving
the information required Is laid on the
Table of the House. [Placed in libray. See
No. LT- 2032/72)

Dispaeity in inccome in Rural Agricultwrat
Sector
6184, BHRI BIRENDER SINGH RAO:

Will the Minister of AGRICULTURE b
pleased to state;
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(a) the ratio of disparities in income in
therura! agricultural sector; and

(b) whether Government
redoce the disparles; and

(c) if so, the main features thereof?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Informa-
tion regarding the ratio of disparilies in in-
come in the rural agricultural sector is not
available, as the estimates of National and
per capita income are not worked out sepa-
rately for rural areas or for different income
groups,

(b) and (c). The Government are aware
of the need for assisting the underprivileged
soctions of the roral cothmunity and have in
pursuance of their policy of social justice,
introduced special programmes for assisting
these sections. The programmes include
various measures of land reform, the scliemes
for the development of the small and mar-
ginal farmers and agricultural labourers,
Drought Prone Areas Programme, the Scheme
for Integrated Dry Land Agricultural
Development and Crash Programame for
Rural Employ ment.

Restrictions on the Movement of Rice

618>, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether Government propose to lift
the vestrictions on the movement of fice in
the country ;

(]

(¢) the time by which restrictions on
movement of rice will be lifted ?

if not, the reasons therefor ; and

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNMASAHEB P. SHINDE) : (2) No, Bir,

(b) and (c). Restrictions on the titove.
ment of rice are intended to maximise
internal procurement of rice. Plocurement
of rice is nisegessary both for buliding up
an adequate buffer stock as well as for maia-
tainting the public distributica system. The
restrictions oa the movement of rice were
Iast reviewed at the Chicf Minister’s Cog-
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ference hold in October 1971. The consensus
was that these restrictions should continue for
maximising procurement. The question of
lifting the existing restrictions can be consi-
dered by Government only after the next
review.

Declaration of drought and cyclone hit areas
of Orlssa as famine affected areas

6186, SHRID K.PANDA : Will the
Miuister of AGRICULTURE pleased to
state :

(a) Whether Government have since
decided to declare the drought and cyclone
hit areas of Orissa as famine affected areas;

(b) fif not, the reasons therefor ; and

(¢) whother over million persons have
lately been on the verge of starvation and
whether any starvation deaths have actually
taken place in this area ?

THR MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The Governmont of Orissa has informed that
no decision been taken to declare the
drought and cyclone hit areas in the State
as famine affocted. The State Government
is undertaking necessary reljef measures which
include opening of the realief works, distri-
bution of gratuitous relief and providing
mid-day meals to the affected people.

() Reports of scarcity conditions have
been received by the State Government from
11 out of 13 districts. Over a millioa adults
and children are recdiviog mid-day meals and
gratuitous relief. No death due to satrva-
tion has taken place.

Chftural dgreément signed during 1971-72

6ik7. SHRIS. D. SOMASUNDARAM:
Will the Minlster of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the names of countries with which
Cidltural Agreements were signed during
1971-72 ; and

(b) the salient foatyres of each 4f théw
agrosments 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULEURE (SHRI D.
P. YADAV) : (a) During 1971.72, Cuitoral
Agrecment was signed only with one
country, namely Australia ;

(b) The Cultural Agreement concluded
with Australia aims at promotion of cul-
tural relations between, two countries. It
envisages cooperation in the flelds of educa.
cation, science & techonology, art & culture,
radio, press, fllms, sports ant tourism.
Copy of the Agreement is available in the
Parliament Library.

Study by National Conncil of Applied Econo-
mic research regarding iadequate cooperative
credit

6183. SHRI JYOTIRMOY BOSU :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether a recent study conducted
by the National Council of Applied Boono-
mic Research showed that cooperative credit
was inadequnate and its disbursement pleco-
meal and disproportionate betweea economic

groups ;

(b) If so, its main findings and ro-
commendations ; and

(¢} the action, if any, being taken on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir.
() to (¢). A statement is laid on the table
of the Sabha. [Placed in Library. See. No.

LT—2033/72)
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Tabe-Wells in Bahraich U, P.

Written Answers

6191. SHRI B. R. SHUKLA : Will
the Minister of AGRICULTURE be pleased
to state

(a) whether no public tube-wells exist
in the terai region of Bhinga and Tulsipur
of Dustrict Bahraich ;

(b) whether exploratory tube-wells are
to be bored in that region ; and

(c)
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) Yes. No public tube-
wells exist jn this area.

(b) The site. referred to in part (a)
above fall in the Babhar tracts of Uttar
Pradesh, Ther¢ 13 no progiamme to drill
exploratory bores in this area in 1972.73,

if so, the steps taken in this respect

{¢) Question does not arise.

Differences between Central Government and
Assam State Government over passenger-
cum-Cargo Service between Gauhati
and Neamati

6192. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether there is any difference bet-
woeen the Central Government and the State
Government of Assam over a pilot passenger-
cum-cargo service on the Brahmaputra bet.
ween Gauhati and N=amati ; and

(b) if so, the main features of the
scheme as put forward by the State Govern-
ment and as agreed to by the Central
Government with reason for deviation/non-
acceptance of the scheme in toro ?

THE MINISTER OF PARLIAMEN.
TARY AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and
{b). The Government of Assam had submitted
a schome for acquisiion of two vessels,

each having & oapasity of 125 jooncs of
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cargo and 300 passengers, at an estimated
cost of Rs. 30 lakhs for running a criss-cross
passenger-cum-cargo service on the Brahma-
putra between Gauhati and Neamati. A
scrutiry of the scheme revealed that sufficient
cargo is not likely to be avalable for utilising
both the vessels fully, The Government
of Iadia, therefore, sanctioned, to begin
with, the acquisition of one vessel ata
cost of Rs 15 lakhs for operation between
Gauhati and Neamati on an experimental
basis in order to assesss the availablity of
traffic by the river route and its economic
viability.
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g’ fearl wt gt s Mearaw
wafigl & fay fodt g agraar A
syaeqr agt § 1 fine of, odfedy W 9
ge Y frardl ot gfr ax wada wex
&t s & neft &

3. 42 dwra wusi aur gfy  sfawi
%) dtwardl § (aer s3w & Aaig ot
aar iy Afawi @ ol sfga)
T ®ir ANewms  wwfuai gfga
wrETd} & ow war A §T AT HA AvH
sfirdi # gfw 9 g9 F@ & fad
33-1/3 sfaua agrmar 3% o saear § )

(&) 1. 92 Tusl 7 fawrg QA=
& wraia, wor q2w A A7 afcor
% ¥ g% ¥, 50,070 &) wywy (2.5 3
10 uss g aw s arw) & fafae
FrimaY & seasta w A At g

2. 7eq w¥q & darw Fest qQr
s sfae # ) afcdomm & ¥ %
# wran 15,000 @wra pway (Srar-
waat 2.5 TR ¥ w9 S ) §R
5,000 gfy =fist (faa g frara-
mg’isﬂ'{ﬁ\‘ﬂ’ﬁﬂ%ﬂsom
wra iy st @ ff ) & fafaer wrd-
Wl & s AT ST o Y )

Price of D. D. A. Flats for Low Income
Group, ,
6194. SHRI KRISHNA CHANDRA
PANDEY : Wili the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the price, charged by the
Delhi Development Authority feom the
allottees of flats in the Low Income Group
in the varipus localities is the same for. the
fiats which are allotted on cash down basis
and hire purcanse basis;

(6) whether price charged by the Delhi
Development Aythority from the allotteps of
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flats in Low Jacome Group in Wazirpur

Residential Scheme on hire purchase basis
is higher than the Price charged from the
allottees on eash down basis ; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF WORKS AND HOUSING
{(SHRI 1. K. GUJRAL) (a) Yes, Sir. An
exception was however, made in the case of
188 Low Income Group flats constructed in
the Wazirpur Residential Scheme.

(b) Yes, Sir. By Rs. 500/-.

(c) In the case of hire purchase only 209
of the price was recovered from the allottees
before completion, whereas in the case of
cash down basis, the allottees were requited
to pay 60% of the price in the correspond-
ing period.

Admission of Scheduled Castes and Sche-
duled Tribes in the Lady Hardinge Medical
Coliege, Delhi

6195. SHRI ANANT PRASAD DHUSIA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(») the number of Scheduled Castes and
Scheduled Tribes studonts who applied for
admission to the Lady Hardinge Medical
Coliege, New Delhi, during the lust three
yoars ;

(b) the number of seats reserved in the
said medical college for Scheduled Castes
and Schedufed Tribes students and the
number of seats actually filled by the Sche-
duled Castes and Scheduled Tribes studeats
during the last three years ;

*  (¢) whetker under some orders of the
Heakth Minfstry, Scheduled Castes and Sché-
uled Teibes students with 439 marks In
thee of the four compulyory subjects in
Science of F.3¢. or Pro-Medica! Examination
will be admijtted in the Lady Hardinge
Modioal Coltege, Now Dalhl ; if a0, whethee
some students baving the above roquisite
qualification or more qualification were
refused adatission ; and

(@) the ateps being taken by Goverament
to emsyre that all the meats resecved for
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\
Scheduled Castes and Scheduled Tribes stu-
dents in this college are filled by them ?

Written Answery

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING. (PROF. D. P. CHATTOPAD-

HYAYA): (a) 1969 — 1
1970 -— 4
1971 -~ 5
(b) No, of seats No, of seats
reserved actually filled
up
1969 e 20 1
1970 e 4D 4
1971 26 5

(c) The Minsstry of Health have issued
a circular to all the State Governments/Union
Territory Admunistrations during 1970 re-
questing them to advise the Universities
within their jurisdiction not to prescribe a
higher percentage of marks than 459, at the
qualifying examination for Scheduled Castes/
Scheduled Tribes candidates. However, the
Delhi University, to which the Lady Har-
dinge Medical College and Hospital is affi-
liated, have prescribed 55% marks for
general students and 509, marks for Sche-
duled Castes/Scheduled Tribes students. The
admission to the Lady Hardinge Medical
College is made accordingly.

(d) The Government have already taken
up the matter of admission of Scheduled
Castes/Scheduled Tribes students securing
45% marks in their qualifying ezamination
with the University of Delhi and this matter
is still under consideration of the University.

Rafsing 7 the Outer Compound Walls of the

Residential Quarters on Market Rood, Gole
Market, New Delhi

6196. SHRI ISHWAR CHAUDHRY :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

¢(a) whether Government are aware that
the Post Office multi-storeyed buildinlop
Market Road, Gole Market, New Delhi,
overlooks certain residential gquarters and
has thus ditect view of the compounds and
four rootms of the quarters ;
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(b) whether the 24 hour dazzling tube-
lights in the multi-storeyed building are also
a disturbing factor during the summer
nights when the residents sleep in the court-
yards ; and

(c) whether to mitigate the above difi-
culties of the residents to some extent,
Government would raise the outer compond
walls of the affected quarters by a few feet ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1, K, GUJRAL) : (a) Yes, Sir.

(b) No such complaint has been receiv-

(c) There is no such proposal.

Supreme Court Verdict on Kerala Land Re-
forms Act, 1964

6197. SHRI C. K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Supreme Court had
struck down various clauses of Kerala Land
Reforms Act, 1964 as amended in its recent
verdict ;

(b) if so, the likely consequences of the
verdict in Kerala ;

(c) whether the Government intends to
give immediate Constitutional protection to
this Act by including it in the 9th Schedule
of the Constitution ; and

(d) if so, the steps taken so far by the
Government ia that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes Sir.

(b) to (d). The matter relating to pro-
tection of Kerala Legislation is under exam-
ination of the Government of India and a
decision wiil be taken soon.

Shortage of Confiscated Goods In National
Cooperative Consumers Federation Limited,
Bombay

6198. SHRI PRAVINSINH SOLANKI :
will the Minister of AGRICULTURE be
pleatod to stage ;
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(a) whether a huge shortage of confisca-
ted goods hae been detected in the stocks of
the National Cooperative Consumers Feder-
ation Limited, Bombay Branch ; and

(b) if so, the factual position and action
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) and (b).
The factual position and the action taken by
the federation in the matter as are under:

The Bombay Branch of the National
Cooperative Consumers’ Federation,
Limited started the lifting of confiscated
goods directly from the customs and
Central Excise, Bombay aod Surat, from
September, 1969, onwards, Verification
of stocks as on 30-6-70 (/. e. the last day
of the cooperative year 1969-70) revealed
that there was a shortage amounting to
Rs. 5311-28, out of the total quantity of
stock of confiscated goods, valued at
about Rs. 98.00 lakhs, lifted during that
year. A sum of Rs. 2625'00 was recov-
ered from an employee, who was held
responsible for that much of shortage,
and the balance of shortage amounted to
Rs. 2686.28 only forming 0.025% of the
value of the geods handled. For the
cooperative year 1970-71, stock verifica-
tion at Bombay Branch as on 30-6-71
revealed a shortage of Rs, 237942, out
of the total quantity valued at about Rs,
142 crores lifted during that year form-
ing 0.016% of the value of the goods
handled. These shortages were reported
by the Federation to their Board of
Directors for consideration and action to
write-off the shortages.

D, D. A. Registration for 2nd Phase of
Group Housing Scheme

6199. SHRI RAMKANWAR : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of persons registered
under the Delhi Development Authority
Registration for 2nd phase under each group
housing scheme ;

(») the number of flats under constrpc-
tion now, in ench group, Jogality-wise ;
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(¢) when the date of which the first offer

for flats will be made by the Delhi Develop-

ment Authority under each group ; and

(d) the time by which all the registered
applicants would get their flats ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a)

Janta Group 398
Low Income Group 5884
Middle Income Group 9331

(b) Janta Low Middle
Group Income Income
Group Group
Pankha Road —_ 1600 2400
Munirka — - 1000
Malviya Nagar — - 448
Rajouri
Garden (G-8) -— 436 573
Sunlight - 176 —
Madangir 382 — -
Madipur 1512 - —
Kalkaji 1288 1066 —
3182 3278 4421

(c) After about three months,
(d) In about two years.

Refresher Course for Pharmacist

6200. SHRI RAJDEO SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

e

(8) Whother Pharmacy Council of
India have taken a decision to start a refresh-
er course to unskilled persons for making
them a full-fledged Pharmacists with a view
to ‘;mke up the deficiency of Pharmacist;
au

(b) ifso, whether it isin conformity
with the letter and spisit of Pharmacy Act,
1948 ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY

PLANNING (PRQF, D.P. CHATTOPA-
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under proposed Buxar Kolloor Embankment (CA)

DHYAYA):(a) The Pharmacy Council of India
has not considered the question of starting &
refresher course for unskilled persons.

(b) Does not arise.

Development of a new Varlety of Rice at
Central Rice Research Institute, Bidyadhar-
pur, Orissa

6201. SHRI RAJDEO SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(8) Whether the Central Rice Research
Institute at Bidyadharpur in Orissa has deve-
loped a new high yielding variety of rice by
crossbredding a Hungarian strain with a
local variety ; and

(b) if so, whether Agricultural Scien-
tists will be asked to develop a harder variety
of rice to suit the needs of the average Indian
farmer who cannot reach his hands to some
sophisticated equipment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes. Eight
tined cultures from this cross possess a fatr
degree of cold tolerance and good yield
potential and considered suitable for early
sowing in the second crop season (December-
April) ia south and north eastern regions.
These are under tost 1n these regions.

(b) Scientists at the Institute have the
objective of breeding hardy varisties suitable
for stress conditions like drought and water
legging and resistance to posts and diseases.

Safeguard of interest of tobacco growers

6202, SHRI SHASHI BHUSHAN : Will
the Minister of AGRICULTURE be pleased
to state @

(a) the steps Government propose io
avoid the adverse effects of the tobaceo crop
of 1971.72 on account of the propoganda
done by the Indian Leaf Tobacco Develop-
ment Company controlling 80 percent of
tobacco crop; and

(b) whether the need for introducing
regulated marketing system and the auction
_is feit badly so that the gowers are assured
" pf equity price and if 50, the steps taken In

, this girestion?

4

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Apart from
the fact that the India Leaf Development
Corporation issued a press statement
commenting on the quality of the VFC
tobacco produced in Andhra Pradesh
this year the fact that there was increased
production of this variety of tobacco
this year resulted in a depression in the
price of tobacco in the beginning of the
scason. With a view to alleviate hardship
of growers and to sce that reasonable prices
are paid to them, the Government asked the
State Trading Corporation to enter the tob-
acco market and purchase unsold quantities
of tobacco from growers. The State Trading
Corporation has made substantial purchases
and the prices have considerably improved
after the STC’s entry into the market,

(b) The question of establishing regu-
lated markets where tobacco could be sold
after prelimingry grading and through open
auction to ensure remunerative price to the
growers is under consideration,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED APPREHENSION OF SUBMERSION
of SoMe U.P, VILLAGES DUE TO PROPOSED
CONSTRUCTION OF BUXAR-KOILOOR EMBANKMENT

st wrewsd aa (dve) ¢ & arfaes-
iy iw.ages & froar fafaw faoa &
o fewrd ok faga W & am
famrar g o iy wRar g frag
R Hux A & :

fargre GURIT T TRGTHNYL Fe-

77y & yenfaa fofe & oR azow

& fawe AT N2 & FTAT TH gATC

ai} & TT IIX FT GAWIT

fawr§ it fege siwrwg & Felt
(q'timgaw):n'maﬂmtm
aqmmmmmﬁm*
argrare fadr & dw dr @ w9 F
e atr F T @y ey Y @ W@
% wg ok il FeArd ¥ IAY T W
mgmw&im‘immﬂ“
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[ wwrxaw® wm]
wa ooy § Fraw ofmeasy
gt ot a7 aifs agwd 4

1955-56 ¥ AT NI ACFIL T AR
g ¥ A@ & @i feAR A FAHT
39,000 FRaT Y FT INE FA &
forey afvra & agar &% qzde & faig 1
writ gra ¥ foat | e faaf S0 99 @1
qt, & fegre aER ¥ @ FAEET R
g were qv srafe Iat fa 3ay arfgd
firm o< 378 ot ¥ agd aney yf g
foper @oft 1 g P wiorr I ALY WA
w fafesz fear war frad ag fifee frar
fis 57 ax qEL FRATR qLAZAN & A &
qt e A @ 9 sty ad sfe
Ioard Iqrat &1 Freaa ot adr & s,
azdw ax wm w1 frwfw w0 @ W
fier wTg | 3 frada & fad sy @ qwa
aw fa a7 FraifireT ¥ swars #7 F-
%y afgm-&foar a9 & frako 33
fireitsize &t asard ¥ fsar w1 g
WY gare der-ager gw & fawkg
wuier: fiear o oy T )

1966 #, fagix ATHIT ¥ «AUAQ
80,000 ¥RaT &% F I & fau
aifgft s qeaey § fawior 1 oF =An
&are Y | a9 798 g fzar marqr 5
o a2 s a2 i & frar ang,
weawdl w1 g0y fafres 57 & fag
Rrew wegas g omd | Fay 9w o)
faw & ygdieT #7 qar ¥ PRY 4 wrew
qlerat & ag garwar 2 fr IAT W ¥
qewel & quf fied wrd o o figrr A
s azdy & fafe & avg o Serent
JU NRT N a7k 34 e ¥ 67
iz & it fagre oF ave 9
TR ¥ 65 O & @ Lk

Embankment (CA)

g, Qe W i Sm ¥ 18100 wpdwr
(17 e wg¥s), €aba ga g3 o F
29000 sg¥ww (10 3 arw wAT) NA-
FT 9T & & 17560 sgawg (6.2 wiw
%) wrC @t 9T dw R 94860
wiwg (355 @re ¥qAF) A givwaw
argt & uF §f wng ¥ uF oy famw 9w
# srcaifas feqfy & ar | avqT §
¥ sraw 39600 #gaw (14 ar9 ¥Y3F)
AR ok ¥ e ¥ s HrgwaT § @

¥ gdw & ua¥ ¥ 17100 sqiwa
(6 e #7¥w) ww & faear & @9 g

3fg, 1971 &Y ars feafaal de feqfaa
¥, afawan arqm 30 Jdfze & At

gA S Al F i & waaT & afe-
WITEAET, qZ ATAAT O 7 ¢ f
fagr # wwaw 80,000 gy & Wk
IaT w3 § 15000 ey afafer iy
& awrg & fae fagre Y aws gedw w1
faafw &+ & fear wre ot secada &
s & ¥ wrlt Y quf faer g1 W
aeddl w0 wRgw gy geAd & Py
A A T AN aw Afed o, ey
ga amg N wwfea o § Afear g
Fwa< fadh qa g fs aga afas dwg
N ARl & YA FA oAgy W Ak
o afes  geit 1 ST S39 st fagre
& Feasl ¥ WAz A AW gray o gy
w1 S%-31% wgarT ot qugr o §
afer @ @i grane ey s 200
guir )

fagre 1oy qremre gy azeT gedy
§ o iR afn e i 4

ot wrow® T e wEea,
T & oY farrr i oY Reafr oy & fe
IuT 92 &y ¥ afwar dfr adw, dar
e ¥ wffwre frar wmar B, wdendy
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T Y 9T §, ¥fsw wrw @ aferar N
E I 2 Fiw w7 Frwehr Fargr< IR
Y wrafe 97 O% fear war §, WY s
A% ©IT 9% gt § 1 & serfeq 49§
B9¥ ww-wda NTw My AP, I
99U Ty agy, wa g fearw Ay ayg,
foraqz fearar nix ayg, swgr fearw
T WY & A T FEH F AGATT A
A€ & ) g SN0 &Y gHAT & HFHT AT
% g A gwrfag @ @ E W &
i & A 917 & e ag A FA
WA |

S TF FIHTT HT GG TG § ST
¢ fr W gt Y g ¥ fee wed
gelt, @ 9 @ awdY A &) sy wd iy
&) suaw & sEA wrod 3y & fF )
93 T AE § a4 9 wafa 3w ) 0
§ 1 & e § oA wigar § feowar
ard gamdt & guree & fad ag @
nad ¥ wrew g4 & ol fee ¥ fac
s w78 ) g wurd fF A §, Iq¥
SE § HIFT FAT-FQq gAe  IAX
are wE g et a1 ) fgrewk go fo
+t gt g wwrfes & 1 wAw W1 MY
Hewfaa & ? gw woe & sgwa &
a1z ¥ AT A fal ¥ @ g0 wwer
#1 AN Zo Mo W fagre § wufRw
AT &% v & fod darc g ?

gl ara g § f off iy IaTNdw
o wferar gree A ok o § oA fawto
s N W AT gg v g §, o
A w1 wrasr ferarc @ ?

ad g ag § s gae e W,
fagre wumT T #a0m geer g1 A
# ox yanhe wwe § o T &
gT 45 9¢ Prwrt ®eR W W A
whw Froda w oY e aw € fag ow

Bukar-Kailoor Embankment {CA)
wzaw & fraky W wr eqfrg @ ?

% argar g e ool Wiy @@ fawg
9T aga & wez wIw fawre g AR
o AT o ga g fak § 7 gAY
T W BN g g@ faqq F
qeaTy & &7 ¥ F1d F oY el A
W %1€ e dar ) A w31 TER ag
A9l ? o o gone wigl # g 9w
N arwwr @ At § ArqaT, ¥ A alx
§ Y ST 9 AR fage & v @i\
farz o Frew aY R ¥ Rk aga fdd
aAF g TGN WA @G & 1 g ¥ Faindy
TaTE & "R T TiE) ) gl R ¥
fagre Y & fawrr AT °r )

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): We
have been discussing this for the last 14
years. A study has been made and a model
test done. According to our information,
the number of villages is about 200. But
these have got to be removed. They are
subject to inuadation every year. Now,
when a bank has been constructed on the
U. P ade, it is not fair to deny the cons-
truction of a bank on the other side, on
Bihar side  That has gone into very care-
fully, Of course, the suffetings of the peos
ple involved there have to be minimised.
I want to submit one thing that have
been such & number of cases. On the Kosi
river, we have constructed banks on both
sides, and there are a number of villages
within the embankment in between. These
people cannot be helped. They have got to
go to a safer place during these momsoon
moaths.

The gaps are to be closed on the U. P,
side and the bank constructed on the Bihar
side. These things are to be done simultane-
ously, Therefore, 1 do not sce any reason
why we should hold up the work. The
hon, Member has suggested that such of
those villages which are on the border-line
shoyld be protected They will be protected.
The number will not be very high, We will
take measures which can protect these bor-
der villages, Othetwise, there is no reason
why we should hold up this work.
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ot wTewR On : AT HIFW 5 &
® amage W ware < oy § o ag i
@R g ow g AT
den 59 =9 A D w0 E—FH W
%7 G A 1 sqr &7 § a1 A W
v am § ?

DR. K. L. RAO: Whatever be the
number, it would be an ideal thing for these
villagers to get out of that place during these
monsoon months. What can you do other-
wise 7 It is much better they go outtoa
safer place during these four months, They
must get out. If they are willing to go. we
will assist in the rehabilitation of these peo-
ple behind the bank. Afterwards, they can
go back to their place,

it arckeac oy (@¥g) AT @
T aTH, OF aTEh qrgarg § WK gEd
OTH IO 2w w7 afwgy fawr § o Tl
qY A i & ag A Hvear aord O g,
g W A w2W 8 o Ay agafy
¥ qaré wf &, ? 97 o gk A W g
war § A WA qur war § & gesr v

sfafwar § ¢

# ag ft s s § o e
wreH wigw § fe A & oo @@
R gt feady wiEl 93 T waT wdWm
o I 7 dear Fr § i gAY <

& forg sar e A el XA & QYo
w fare fear § 7

g g wear atg aAar T wr ..

Q¥ WAy e C agy wrar W
W

o arcbere ofY : BY fomra & ag
war Y amd fgara ¥ oty
ot atw § 1 AfeT A g & s sty
A A T T T
¥ e o A o e

"o T gawa wsag e ge
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fgre WY § ok g wde W R w
TeT sty ¥ g4 AR ¥t ATRTT
# fet 3 airomr q P B B
o afEY ¥ oy ardr aret et o wlwsy
war g ?

& qorre & awrey #) faqar AmaTg
eE Rk A &1 agi B 2
i e o § 0w W o ate § O
wraa & fomid off @iy § 1 S w7 Tt
AT gAT § | ag HT G I ¥ qWC
gOTE 1 st wEiaw ead ot agt qT AT |
ag gfiq a% 7@ ¥+ Ay gafer Y oY
a% o af gar &1 Komar g § e
wt wEew & 17 w7 v afcwrw gar §
¥ 7 awwan § B anft aw £g ofaam
fazar &1 ga 9T fY s w9 W

Dr. K. L. RAO: The scheme has
been agreed to by both. On the U. P. side.
the hon. Member had said, there was a gap.
That will now be filled up. The embank-
ment will be constructed right from Balia
along both Ganga and Gagra. The agree-
ment has been to fill that gap on one side
and extend the bank, and on the other side
to construct a new bank, which will protect
the Bihar side And that is what is being
done. 1 know full well that quite a number
of villages are there, so many people are
there, but we have to take the decision some
time. People living in those areas are ex-
posed to danger cvery year and it is better
that they are evacuated during the monsoon
months,

it archeaT ofd : (@Y wvavt @9-
aT 96T st fre i 4w i A
e @Y feey nix gifier @ o
T o7 war war § 7w AR & are
i e § s sfar & femrt oY wiw @
g2 & S99 syt warar arqar ?

DR. K. L. RAO: The number of
villages may be about 200 and the popula-
tion will e at the rate of about 500

in each village. The alm of the Govern-
meats is 1 soo that the people are rehabill-
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tated and provided areas outside the bank
and not on the riverside.

ot vmwer faww  (armea) : fagre
T St aiw awr @t § A 39k fag
wit arew ad woar qar § ar af ? afk
wTraT war § @Y gawr w7 afc freer
& ? wur gad ag F qar wwan § v qad
firady gty et W) ieft o

IO YT G BT g9% fag v
el o ar 3 &, afe gf @ w7

oY FY SATAT AT WY § TEE AT
ag %gr arar & fr oF gard & v 8w Ay
oY g W I et A o g w0
& arw guft 1 wa & g wigar § e
37 e A goar & e § wav fearon
W g ? 7@ A & o grard W o)
fasft it A wroar @ ?

DR. K L. RAO : I have aiready ans-
wered the question, The area that will be
benefited is about one lakh hectares or 2§
lakh acres, and the people who will be bens-
fited will be of the order of 3 to 4 lakhs.
Fuether, the people in the Diara area, that
is, in botween the embackments, can still
cultivate in the Rab: period and protection
will be given for about 3} lakhs of acres.

oft vrawexy fawer : IuTSUE wgiay,
Mo ewaisdem ¥ ow

B WA Id o1 Q@ §, wg W gy
garfegred o sl a1 wrardt a¥h,
g @wrrgy ot AP AW oF
war &

DR. K. L. RAO : As I submitted al-
ready, the villages are about 200 and the
population is 1 lakh people. They are al-
ready affected by floods every year., We
capnot help that. So, what I have been
submitting is that by the construction of
the bank, 2} Iakhs acres will be benefitted
and the population benefitted will be 3 lakhs

people.

Buxar-K r Embankment (CA)

&Y wfrwy warx (afiqar): ureqw
WERA, AF DAN-HT FT A § 1 AR
wgeq & warq ¥ ey 5 wg @
feuar adt § i 37 1 fipaml N q9-
el BN wAErd g § ) S wEr g
fis frarT e Y aw ooy A § WA
&3 WX T 7 & fegagr ¥ gz ad
fear oy @, wgt S8 A Afawrar
afta @uft | 7T Az AR WAY & fag
afear gar o, sgr e A gl ar
T 47 9L, WTATE, qQAAS AT AH-
w_e war w1y 7 wfeax Fearm ST adw
% fg wgt o a5 & 9 A wr qey
2 ? wlt wgrem WY Feenat & fawg § W
w10 agr § 9% g age seagion o
FCREI

aft wiew § g § s saT W
g@R Ay & &1 A qra Ay
facdt &, N go fo ¥ Wiy geRfra A
sft daw, arde dReq, fafaed wme gfk-
g, Tade v gfear ) faelt § 1 a3
fazdt 5 wg, 1972 1 faelt 1§ § W
5T 1 AsaT 1284 @ o vew wF
afaar §1 @ & wd) fagr & g
pitfrge, st awf, &1 ¥ Mg W
fazd § wgr mar § fo w@ ank & or-
Frd & w3 66 Ao Tar § At arew
7 &7 feid v ) @ S v A
AN %7 qr6 fAw fFar @y 1

fagre a<eTe & qaTw §W qu
AT ¥ I RY ¥ frad § atw ya¥
¥ % far wiv arew g & fag oy
I % T T | T ey AL
ag Ywarxy Ay awr o § s e
w2 & aT F g A oy wr g
fis g aIW TARAT HAT | FATARG B EW
art ¥ A wAeTd A &\ Ig w am-
wrdy oy & ot ¥\ W agaw wgdl
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[ofr wferer sranz]
fir g atw a3 | T oy Aty wRaw, @

gw A e 3% & for dame €

frgre 0t g g & ot gw W
R gar gg@ aiw T gl ag
safie 7t § 1 dfe Sofms it derr
wifge fs o aiw aTET 9Q, 3@ @20
a1 aferar & o arg ¥ fagar aiw, geat-
qre ate ST AT AT FE AT G | TN
o g SHTC aie F74T FT AW F AT
wemR flazafa g asrgfe
wig ¥ anwr F7 g« atw g g

& ag wrar wgar g fs fow fagdh
w7 8§73 garar feur @, o6 g Ay
IEF! IR § ? T W AR gl
wRw o fagre & gen Afadl wic g
TS & qrg ds w3 A€ wear -
& ? IR Fg ¢ O qF w1w S ww-
fa & 1 afies ARz o e § s e
are @ warfad @0 gwit wmdy awer
ag 3 fF 3 @ At A Fgr ard | o)
% EAR T T F fFAR §, 99 ) gy
&% oy four Ay o\ 99 ¥ qedy w7
W fqur IR KU N qu g g

AT TN F YN Frar I, anfr g
wu SR feERd ew &1 ot @y g
I IR |

DR.K. L. RAO: I am not able to
understand the hon. Member objecting to the
embapkment. At Gayaghat there is an
embankment which has been attacked by the
Gaoga and we have been spending lakhs of
tupees, But the hon. Member has been
inslsting that that embankment must be pro-
toctet! because there are people behind it.
Simfiarly, people on the other side also will
be anxious to get protection by an embank-
ment,

We want to protect as far as possible the
villages which are far away from the river
course and the inundation is 3° and we have
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tried to do and protect them as far as possi-
ble but, there are villages right on the bank
of the river. Such villages we couid not
protect. They exist here also in Dethi, right
in Delhi, in Jumna, like Jagatpur. Some
people living on the river side come and say
their villages are inundated. What can we
do ? They have to go. Some villages Can
be protected by the Construction of embank-
monts. Necossary protection measures are
being done. We are anxious not to cause
any damage to anybody but it is not possible
to avoid some damages.

ot afixwr swoa ;. SUTeaw  wENEw,
T A2 T A7 Argey § 5 qvaay
gar & Wi yrew gy A Fed w8
IO AT JEHIT IT ATAT F) q=wry ¥
freda 1 s sen mFam y
geffraT & 1| ag AT a2 & 9w £
frai WY iifenr ¥ gy w97 Al @
Ty & N vear frrd 1+ ag IR
a1 fagre & geg gl A gor FU W
quear §1 g fet#

DR.K.L. RAO :1 have not received
any letter from the U. P. Government on
the subject. As suggested by the hob.
Member 1 will consult the various parties
concerned to minimise the damage and see
how protection can be given to the people
affected to the extent possible.

SOME HON MEMBERS :—rose (luterr
uptions)*

MR. DEPUTY SPEAKER : Nothing
will go on record. (Interruptions)*®

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 gave the notice at 10-30
(Imerruptions)

MR. DEPUTY SPEAKOR ; I have not
had the time to look nto that, (Imterrup-
tions) 1 don’t want to shut anybody out.
There is a certain procedure which has to
be followed, You may Kindly see Rule 377,
You gave certain notice under Rule 376.
You should give me time to conmtider it.
Regarding Calling Attention alveady o
has been admitted.  (Inrerruption)

& Not recorded,
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SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Considering
the high feelings of members, 1 will allow
each one or two minutes to make a state-
ment only one for each subject. not, two eor
three for every subject. Otherwise, it beco-
ntes a debate which 1 cannot allow, Only
one for cach subject-just mention it, that is
afl.

SHRI JYOTIRMOY BOSU : This fort-
nightly paper in Kerala Nawab had publi-
shed a photostat in which the PA to the
Home Miunister of Kerala, Shri Karunakaran,
says that the Minister had instructed Shri
B. B. John, son-in-law ..

MR. DEPUTY-SPEAKER :
realise that this is a State subject.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Freedom of the press is involved.

He will

SHRI P. K. DEO (Kalabandi) : He
should be allowed to complete his senteuce.

MR. DEPUTY SPEAKER : I have list-
ened to him. He is mentioning about the
name of a Minister in Kerala, If we start
this precedent of discussing about Ministers
of the States here, it will not be proper,

SHRI JYOTIRMOY BOSU :
copy i3 here

MR. DEPUTY-SPEAKER : 1t is for the
Kerala Assembly to look into it. We can
not set this precedent of discussing wuch
matters here.

SHR1 JYOTIRMOY BOSU: It is a
different jssus> altogother.

MR. DEPUTY-SPEAKFR : These are
matiers coming within the responsibility and
purview of the State Assembly, If we start
disscussing these things about them, they
will do likewise in their Assemblies about
us. Then where does parliamentary demo-
cracy go ? I connot allow it.

SHRI JYOTIRMOY BOSU : ***

MR, DEPUTY-SPEAKER : Nothing
that Shri Posu says will go on record.

SHRI JYOTIRMOY BOSU : ***

Photostat

Strike in Baraun: Area

MR. DEPUTY-SPEAKER : He will
kindly co-operete. I connot aflow such matt-
ors to be discussed here. An editor has
been taken into custody. Itis the respon-
sibility of the State Government.

SHRI P. K. DEO : Nn a point of order.
This is on the point raised by Shri Bosu.
This House has on many occasions discussed
the conduct of Chief  inisters of Various
States. There was a historic ruling - -

MR. DEPUTY-SPEAKER : it does not
matter. Iam not going to be drawn into
a discussion on this. If he is not satisfied
with my ruling, he might meet me in my
Chamber.

SHR! P. K. DEO ***

MR. DEPUTY-SPEAKER : What Shri
Deo sgys will not go on record.

SHRI JYOTIRMOY BOSU : If you
want our co-operation, do not overdo 1t.

MR. DEPUTY SPEAKER :1 want his
co-operation. But I cannot allow this.

SHRI JYOTIRMOY BOSU: I have
not come here to sit dumb.

MR, DEPUTY-SPEAKER : Of course,
he is a very vocal and powerful member
here. (Imerruptions) Order, picase. Mr.
Bhogendra Jha.

12.38 hrs

Re. RAILWAYMEN'S STRIKE IN BAR-
AUNI AREA FOR GRANTI OF PROJECT
ALLOWANCE

SHRI BHOGENDRA JHA (Jainagar) :
Sir, on the 8th February, 1971, the Railway
Board through its letter agreed that the
Barauni railwaymen will get a project aliow-
ance in aocordance with the decision of the
Board of Arbitration on the nsue. There-
after, the present Railway Minister violated
this order of the Railway Board, and because
of this, there has been a strike for 33 days
in the Barauni area. (Interruption) thereafter,
on the written, signed assurance of the
Labour Minister that there would be no vict.
imisation and that the demands would be
granted according to the directive of the
Board, the railway strike was withdrawn, ang

P Mot secorded.
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{SHR1 BHOGENDRA JHA]

on the assurance of the Labour Minister, we
persuaded the workers to resume duty and
they did. Thereafter, 4,000 Employees have
been victimised for the last one year. During
the Bangla Desh crisis, they forgot all their
families and they performed their duty well,
because the Barauni area is the lifeline in
that part of our country. Now, the Railway
Minister is adamant, The families of those
workers are starving; their children are starv-
ing; the workers remain suspended The
Labour Minister has accepted in the House
and said-to quote his own words—*1 have
given the assurance; I tried my best; I plead
helplessness.” The Railway Minister is not
prepared to hear the Labour Minister’s
words. I want to know whether there is
only one Government or two Governments
here. (Interruptions) I request you to direct
that the Pnme Mmister herself come and
tell us whether there are two governments
or one government here, and whether the
Labour Minister’s own, signed assurance is
going to be honoured or not. I request that
the Prime Minister should come before the
House and let us know  (Interruptions) 1
seek your permission to lay on the Table
of the House the copy of the assurance given
by the I abour Minister. (Interruptions)

MR. DEPUTY-SPEAKER Order,
please. You know I agreed thatI would
allow the Member to make a statement But.
that should not lead to any debate, in which
case, the other Membets would also like to
have their say, it becomes a régular debate.
Now, it is on record and the Government’s
attention has been drawn to it, and it is for
the Government to take note of it.

oY wea fugrdt adey ¢ (vrifaas)
syreqe oY, 11 @ide & fggeam aew
# suferr ¥ oft g wifem w1 o ¥
g foa s vy o § & osls
fawqa & fadiy 3o freee forfaay foeslt
arg ¥, gt wie ag fadw Wl ¥ amaf
s R AT E 13T N g e oy I
gz ¥ a1z 9z & Far @ Ps ag wone
tono

MR. DEPUTY.-SPEAKER :
like a fairy tale,

It sounds
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in West Bengal

SHRI INDRAJIT GUPTA (Alipore) :
then he roamed about in Chandni Chowk.

oft wew fugrdt wadel . dfF @@
o qogq O wrfeg + N g Arfear
W Tow agf faar 5 1 & wrgmr fn
@ ®7 &7 Pear ang a1 sEat gfie Y
L1l

12,39 brs.

RE. DROUGHT AND WATER SCARCITY
CONDITIONS IN WEST BENGAL

SHRI SAMAR GUHA (Contai) : Mr.
Deputy-Speaker, Sir, for the last several
days, I have been trying to draw the atten-
tion, of the Speaker, through requests and
also through Calling Attention notices, to
the serious conditions that have developed
in West Bengal due to unprecedented drought
and scarcity of water and starvation deaths.
Already, there have been 16 deaths due to
starvation. In certain rural areas, the
situation has developed to such an extent
that the tanks have dried up and hundreds
of tube-wells have dried up. The people in
the rural areas are facing acute scarcity of
water I have written to the Chief Minister
of West Bengal about the steps to be taken.
No reply has come so far I want to know
from the Government. The former Chief
Minister, Profulla Chandra Sen has said
that he would fast unto death unless some
provision is made for the supply of water
in the rural arcas,

SHRI JYOTIRMOY BOSU : We bave
given a call attention notice ; it 18 a serious
matter,

MR. DEPUTY SPEAKER : Because
the Members are so0 anxious I have gone out
of my way and I have allowed Members to
mention, dlthough strictly speaking it is the
responsibility of the State Government,

SHRI SAMAR GUHA : No, Sir,

MR. DEPUTY SPEAKER : Since itis
a big humanitarian problem, 1 have allowed
him to make a statement.

SHRI SAMAR GUHA : It is a conr
current subject. Drought in the eastern



213 Re. Draught Conditions VAISAKHA 28, 1894 (SAKA) Correction of Anvwer 213

in West Bengal

region of India was discussed and the
Central Government said that they had
advanced certain aid to the States of West
Bengal, Orissa, Bihar and other parts for
dealing with the drought situation there. I
want to know from the Government the
amount that they have given, whether it is
sufficient.

MR. DBPUTY SPEAKER : Once I
allow him, he will never know how to stop.

SHRI SAMAR GUHA : I want to
know from the Government what steps the
Government are goiug to take to meet water
scarcity and starvation and other matters
arising out of the drought situation in West
Bengal.

SHRI DINEN BHATTACHARYYA :
(Serampore) : This question must be dis-
cussed.

MR. DEPUTY-SPEAKER : The hon,
Minister is here He has listeaed to the
hon. Member, He must collect some infor-
mation and prepare himself. I have allow-
ed this off the cuff in this way How do
you expect a responsible statement to come ?

SHRI SAMAR GUHA : It s not
merely to go on record. Is it that you
have given instructions to the hon. Minister
to come out with a statemeat ?

MR. DEPUTY-SPEAKER : 1 have
sald that the Hon. Mimister is here and he
has taken notice of what you said.

SHRI SAMAR GUHA :
asked him to make a statement ?

Have you

MR, DEPUTY SPEAKER : I have not.
It is on record. The Minister is here. It
is for him, if he wanrs to come forward with
a statement.

MR. SAMAR GUHA :
lions of people ......

MR. DEPUTY SPEAKER : Shri Baner-
§0..... (Interruptionts).

SHRI SAMAR GUHA: It is not
merely a question for record ; it affects the
lives of millions of people~—(Interruptions®.)

It affects mil-

to Derestion

MR, DEPUTY SPEAKBR: Order,
order All this will not go on record Papers
to be laid.

12.43 brs.
PAPER LAID ON THE TABLE

REPORT AND CERTIFIED ACCOUNTS OF THE
SHIPPING DEVELOPMENT FuUND
CowMITTEE FOR 1969-70.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
I beg to lay on the Table a copy of the
Report and Certified Accounts (Hind: and
English versions) of the Shippiag Develop-
ment Fund Commitiee for the year 196970
together with the Audit Report thereon,
under sub-section (6) of section 16 of the
Merchant Shipping Act, 1958. |.%aced in
Library, See No. LT 2019/72).

12.44 hrs.

CORRECTIONS OF ANSWER TO S.Q.
NO. 535 RE-REVISION OF MERIT-
CUM-MEANS  SCHOLARSHIPS
FOR TECHNICAL STUDIES

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : The answer
to the Starrod Question No. 535 asked by
Shri Ramavatar Shastri regarding revision
of the merit-cum-means scholarship for
Technical Studies and replied to on 24-4-1972
may kindly be referred to (copy enclosed).
In view of the recommendations of the All
India Council for Technical Education made
at its meeting held on 22-4-1972, the part
(c) of the answer already given has to be
amended to read as follows : —

“(¢) The All India Council for Techni-
cal Education recommended the scheme at
its meeting held on 22nd April, 1972. The
Central Government will take a decision
soon in consultation with the Planning
Commission.”

(Interruption)

MR. DEPUTY-SPEAKER : I canunot be
bullied in this way.... ..

(Imterruptions), 1 wanted to give Mr,
Banerjee a chance but his other collepgue'

*Not records.
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[MR. DEPUTY SPEAKE]

will not allow him to take that chance. The
hon Finance Minister,

12.45 hrs.
Finance Bil. 1972

THE MINISTER OF FINANCE (SHRI
JESHWANTRAO CHAVAN) : Mr. Deputy-
Speaker, Sir, I beg to move *

“That the Bill to give effect to the
financial proposals of the Central Govern-
ment for the financial year 1972-73 be
taken into consideration.”

I had outlined the important features of
the proposals contamed in the Bill in my
Budget speech. The details of the specific
provisions in the Bill have been sot forth in
the Explanatory Memorandum circulated to
the Hon'ble Members alongwith budget
papers. I do not, therefore, consider it nece-
ssary to go over the entire ground again.

As Hon'ble Members are aware, we made
a massive effort for resource mobilization
during the last 12 months to meet the diffi-
cult situation which we faced. We have to
utilize these resources to meet the essential
requirements of the country as also to speed
up the development process, The substan-
tial increase in the outlay for the annual
plan for 1972-73 including the provisions for
the public sector programmes should step up
industrial production and stimulate further
economic growth. With a provision of Rs. 240
crores for schemes with an accent on social jus-
tice, the country should make further progress
on programmes of growth with social justice.

The proposals made by me in the field
of direct taxes have, by and large, been well
received in this House as well as outside.
The withdrawal of tax exemption in respect
of casual and non-recurring receipts which
are in the nature of income will make the
taxation law more equitable and in line with
the principle of taxing equally persons with
equal capacity to pay. As Hon'ble Members
are not doubt aware, peresons haviag ‘klack’
money are using ths race course and lotteries
to convert ‘black’ money into ‘white’, The
proposal in the Bill will put a curb on money
washing through such devices. The modi-
fications proposed in the scheme of tax ex-
emption of charitable and religious trusts
will reduce the misuse of tax-exempt funds of
these trusts for giving benefits to the authors,
gébatantial contributors, trustees  and
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their relatives and for acquiring or mais-
taining control over business and industry,
In order to enable the tax administration to
tackle cases of tax evasion with international
ramifications more effectively, the Central
Government will be empowered to enter into
tax treaties with foreign countries for excha~
nge of information for purposes of prevent-
ing tax evasion and for recovery of taxes in
the treaty countries on a reciprocal basis.
The extension of the tax concession current-
ly available in respect of provident fund con-
tiributions, Iife insurancepr emia, ete. toc on-
tributions made towards the Unit-linked
Insurance Plan of the Unit Trust of India
will help in promoting savings, especially
among persons in the middle income bracke-
ts. Exemption of recognised provident funds,
approved superannuation funds and appro-
ved gratuity funds from wealth-tax and of
approved gratuity funds from income-tax

will encourage formation of irrevocable trusts
for the benefit of employees in general.

The modifications in the direct taxation
laws proposed in the Bill represent only a
part of the effort to tackle the problem of
tax evasion and tax arrears and to chanane-
lise investment in desired directions. As
Hon’ole Members are aware, the Select Co-
mmittee on the Taxation Laws (Amendment)
Bill, 1971 has recently submitted its report,
and the House will soon be considering it.
Under one of the provisions of that Bill, the
Central Government will be empowered to
acquire immovable properties at prices which
correspond to those recorded in the sale
deeds. Another provision seeks to debar
the owner of & property held in benami name
from enforcing his claim in a court of law
unless he has declared the income from the
property or the property itself before the tax
authorities The administrative set up of
the official valuation machinery will also be
augmented. All these measures will, no
doubt, provide a useful instrument of checking
tax evasion and circulation of black moaey.

The Direct taxes Bnquiry Committee
headed by Shri K. N. Wanchoo, Ex-Chief
Justice of India, has submitted ijts Final
Report which contains a number of valoable
and far-reaching suggestions for unearthing
black money, preventing evasion and &voi.
dance of taxes, reducing tax arrearsa nd fog
providing tax incentives for savings and in_
vestment We have taken special meuure,

p——

*Moved with the recommendation of the Prendent.
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to examine these recommendations expedi-
tionsly and I hope to bring forth a Bilt to
implement such of the recommendations as
are acceptable to Government soon,

Turning now to the indirect taxes, Hon,
ble Members are aware that taking the mood
of the House into consideration which had
voiced its concern at the increase in the
excise duty levy on kerosene. 1 had, not-
withstanding the fact that there would be a
drop in excise and customs revenue of neatly
Rs. 12 crores, reduced the increase in the
levy from the original 6 paise per litre to 4
paise per litre. 1 had in announcing the
concession, also answered criticisms voiced
against the proposed increase in levy on
other items. ! had found myself unable to
agree to the suggestions regarding these arti-
cles.

In the time between the general discus-
sion and now, 1 have had the opportunity
of carefully examining the various represent-
ations relating to indirect taxes by mectiag
the members of the trade and industry, dis-
cussing with my officers, as well as with
certain Members of this House who had
particular views to urge with regard to some
of the proposals, One feature that I parti-
cularly noticed was that the number of re-
presentations received consequent on the
Budget have been comparatively few, which
in itself, I would venture to think, go to
show that the proposals 1 had made were
reasonably fair. They would not seem to
need any further alteration. The concession
on kerosene which was considered necessary
has already been given effect to. The need
for additional resources remaiis now as
strong as ever, and any unnecessary sacrifios
of revenue would unduly impair our resour-
ces position and would affect onr essential
programames. I, therefore, commend the
various provisions in the Finance Bill for
the consideration of the House, I shall
follow the discussions in the coming days
with interest.

Sir, I move,
Mr. DEPUTY-SPKEAER : Motion
moved :

«That the Bill to give effect to the
fisancial proposals of the Central Govern-
ment for the financial year 1972-73 be
taken into consideration.”

VAISAKHA 25, 1894 {(SAKA)

Re. Atlegred sn sult of 218
some MPS by Rallway Menister

Shri Dinen Bhattacharyya .. RN
(interruptions) Kindly listen to me. You have
seen for yourself that 1 tried my Jevel best
to accommodate everyone. [ would expect
that hon. Members should also be consider-
ate to each other. It is parliamentary
etiquette that when I ask one member to
speak others should not go on shouting and
not allow him to speak. I have conveyed
to Shri Banerjee the suggestion that he can
raigeit after lunch ..(interruptions) I cannot
break the procedure, We have alrcady taken
up the Finance Bill for consideration. It
has been the convention......(inferruptions) 1
have not finished yet. Iam on my legs.

SHRI § M. BANERIJEE (Kanpur) :
When you permitted Shri Samar Gubha,
you should permit me also.....(interruptions)

MR DEPUTY-SPEAKER : There are
certain limits to which I can permit, not
beyond that. Now, Shri Dinen Bhatta-
charyya .. ..(interruptions)

SHRI DINEN BHATTACHARYYA
(Serampur) : How can 1 speak when the
House is not calm ?

MR. DBPUTY-SPEAKER : if he is not
speaking than 1 will call Dr. Rao.

SHRI ATAL BEHARI VAJPAYEE:
Why not the opposition speaker first ?

MR. DEPUTY-SPEAKER :
called him, but he did not speak,

SHRI DINEN BHATTACHARYYA :
Sir, I protest against it . .(interruptions)
What did the Pinance Minister sy ? We
could not hear a word .. ..(Interruptions)

MR. DEPUTY-SPEAKER :
will go on record.

SHRI BHOGENDRA JHA : **

SHRI S. M. BENERIEE : "

SHRI SAMAR GUHA : had

12.55 hrs

RE. ALLEGED INSULT OF CERTAIN
M.Ps. BY THE MINISTER OR RAILWAYS

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT. (SHRI RAJ BAHADUR): May I
say a word 7 So far as the point raised by
Prof. Samar Guba is concerped, tboMini

I have

Nothing

* «Not recorded -
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MPs. by Rallway Minister
ster concerned has listened to that and what-
ever information Is available, I think, will be
made available at his convenience, as soon
as possible So far as the question of strong
feelings expressed on the other side about
some incident is concerned, I would only
say that the Mambers should cooperate......
(Imerruptions) W hatever your grievances, we
shall convey it to the Prime Minister. The
Government is seized of the matter.

Sir, you have already allowed Mr, S. M,
Banerjee to raise that pointat 2 O’Clock.
I do not know why the proceedings of the
House should be held up like this, Why
should the whole House be held to ransom
like this ? (Interruptions)

SHRI INDRAJNIT GUPTA : (Alipore)
May 1 make a submission ? The matter
about Barauni strike has been raised here.
But the point which is not being focussed
properly is that when the secnior Members
of this House. Mr, Bhogendra Jha, Mr.
Sarjoo Pandey and others, went yesterday to
meet Mr. Hanumanthaiya in his house, on
behalf of railwaymen, they were told, ‘“You
get out of my house.” That is why the
feelings are running so high. (Interruptions)
We want the Minister to be brought here
and he should tell us (Interruptions) You
cannot insult Members of Parliament like
that. He may insult railway workers but
he cannot insult his colleagues in the House.

(Interruptions)

SHRI RAJ BAHADUR : All Members
of Parliament are equal and have the same
respect. There is no question about that.
(Interruptions) 1 have already said that we
shall convey it to the Prime Minister,

MR. DEPUTY SPEAKER : The House
stands adjourned for lunch to meet again
at 2 o'Clock.

13.00 brs.

The Lok Sabka adjourned for Lunck till Four-
teen of the Clock.

The Lok Sabka reassembled after Lunch
ot two minutes past Fourteen of the Clock,
[Ssm1 K.N. TIWARY & the Chair]

Re. ANTI VIETNAM WAR DEMONSTRA-
TION AT U. S. EMBASSY IN
NEW DELHI

ﬁf [y ey ; wﬂf« ﬁnu-n
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SHRI S.M. BANNERJEE (Kanpur):
Iam happy, Sir, I have been given a chance.
With your permission I wish to mention that
last Friday, on 12th May 1972, there was
some antiwar demonstration organized by
the Youth Federation of Delhi in which
ladies and gentlemen participated. The
demonstrators wanted to go to the US,
Embassay to lodge their protest against the
most brutal attack of president Nixon in
Vietnam. Generally. the demonstrators are
allowed to go near the gates...

MR. CHAIRMAN : What does the hon.
Member want to say ? He should be brief,

SHR! S.M. BANERJEE : The demon-
strators were not allowed by the Police to
go near the U.S. Embassay which was
very unusual. Not only this, they stopped
them at the main road. Four rings of police
cordon were thrown in front of the Embassy.
Even in America at the time of demonstration
demonstrators are not treated as shabbily as
was done here. The demonstrators were
stopped at the main road. They wanted to
go near the gate, but they were not
allowed,

What is more important is that the
woman demonstrators, specially Miss Bulu
Roychowdhury, were manhandled by the
police ; they were pushed aside. I can show
the photographs, how the ladies were treated,
There were certain agent provocaters who
threw crackers to discredit the Youth
Federation, and I am sure that this is the work
of CIA. 1 would only request this, The
police is hatching up a case that the demons~
trators brought crackers and wanted to
throw at the U.S. Embassy. Although we
fee] that the U, S, Embassy shou!d be blown
off, we have never done that, we never be-
licve in that. The Home Minister must
investigate into the whole thing and see
that those who have been arrested are releas-
ed immediately. At least those police offi-
cers responsible for such & thing should be
suspended immediately, The Minister may
take note of if,
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MR CHAIRMAN : It is all regorded.
They will see, I cannot give any directions.

Here, according to rules, if anybody
wants to raise anything on the floor of the
House, he must write to the Speaker.I
think none of you have written and still
you are raising it. There was tension in the
beginning. So I have allowed it once. But
everytime is not to be treated as Zero Hour.
T hese questions are generally raised during
zero hour......(Jnterruptions) You please take
your seat. Because you did not get an
opportunity to raise it, asa special case I
am allowing it.

SHRI1 S. M. BANERJEE : But, let the
Minister say something, Sir.

MR. CHAIRMAN : That is
record. I am not asking.

on the

In the first hour, there was some-guestion
about the Railway Minister. I will give him
opportunity to clarify his position. That
only I will do.

14.07 hrs.

Re. ALLEGED FORCIBLE CAPTURE
OF ELECTION BOOTHS IN BIHAR
sft crraare meolt (T2AT) © FANE
agiey, 5« fagre ¥ vy faerw W
dr ¥y geT ) 9@ gy ¥ ROy
HATAT AT, FARGL Ww ¥, R Arede
wE org gt ) Sak At ¥ gw Ay
& arad qgAr gy 1
wanafy aftew : 4g N Rz TAAR
R Rymw dar § Rz A gt vy
T ET ATS W gOT, W7 gen, qg
wrerr wgt ¥ arafaa T § )
ot crwaTe aveft ;. wIAE U9
faay W |

wwmata wgrew @ §R smaey W@
ot | W) wrowy are s § oy 2T §E-
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election booths in 222
Bihar
oft TrRTRRTT e :
“.... .Telephonic Message from

CPI candidate Ramgarh that gangsters
of Jansangh candidate capturing many
booths and forcibly stamping ballot
papers with conaivance of officer at Chi-
tarapur Ramgarh Cantt. Lapanga Bhur-
kunda and others/ . / Police and Magi-
strate onlookers/ . / Request suspensi-
on poll/ . J—

Jagannath Sarkar Secretary
Bihar CPI.”

“..Returning  officer Ramgarh
acting in collusion Jansangh candidate
| .| Apprehended foulplay during
counting/ . / Request appointment of
observer during counting......Jagannath
Sarkar, Secretary Bihar CP1.”
qg AT N ARG GIFI,  ARA,

fagre gie, dto dto o &1 &1

wwafa alea : gad @ g ¥
A gy A8 § 1 a8 Qv w1 aHar
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waafy ReT : v &5 IRy | gEA
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Fars frar ar, gafad ag o€ 9 war
T

14.10 brs.

RE. ALLEGED INSULT OF CERTAIN
MPS BY THE MINISTER OF RAILWAYS —
Contd.

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : Sir, T was not
here and in my absence certain hon, Mem-
bers alleged that I insuited them and refused
to see them.

SHRI S. M. BANERJEE (Kanpur) : That
is not the main thing.

SHR1 RAMAVATAR
(Patna) : That is also one thing.

|Tgia wEEd @ RN o), ag @
Hu AN AT IFA AN amwr g
diforg sz @12 & e A are gt Y
at qg g

SHR1 K HANUMANTHAIYA : [ can
only submit in all humility the House
that none of those things are true. Only 3
Members wanted to see me, Shri S, M.
Banerjee, Shri Bhogendra Jha sabeb, and
Shri Sarjoo Pandey. They themselves know.
They sat with me. I gave them tea, ooffee
and coca-cola -.(wama)

waralr waa w9 o g
wre o5 fefeaafas oréf & wradt § 4
a F AT A3 go § 1 oy W
T Q{1 eI gy fonm
wAT o &) ead X oT A1 wre Wge-
Y vk 5 o G A gre SR
du

SHASTR1
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off TwrreTe SreRt : ¥ 13 AR 14
M frar @} g BN aamaa g
o 14 ¥ gow aw § 1., qewm

SHRI K. HANUMANTHAIYA : We
discussed for 3 hours, They asked me to
address the workmen. I spoke in English,
Shri Bhogondra Jha translated in Hindi.
There was no question of insult to anybody.

o} TrATRATT WrENt ¢ ¥ AT S v
§...00...

awmafe wgaw : greh ff o W
ghr 1 N gg X g G § vy Forrd o2
aff smaar 1 sw awg w1 wia fagfrax
w3 ffag

g WY (Al § 1 ST AR
I &3 AEY | TR W9 O QR { A

off vATErATe WOR ¢ TR A At
&7 § 1., . quwm.. .

wamafe aQew : w9 gARfexr wx
Y 1T wRRATR F& &3 req )

SHRI K. HANUMANTHAIYA : My
hon, friend Shri ladrajit Gupta, for whom
1 have great respect, it seems, said that I
insulted & lady worker or some such thing

AN HON. MEMBER :
of Parliament,

SHR1 K. HANUMANTHAIYA : The
only time was that the hon. Members of
the Communist party who are very chi-
vairous, did not bring any lady with them.

SHRI INDRAJIT GUPTA (Alipore):
You are equatly chivalrous. ¥ou have not
broken the service of anoy lady worker ; you
have imposed this on the services of 5,000
men,

Only Members

SHRI S. M. BANERJEE: We do not
bring lady workers everywhere.

SHRI K. HANUMANTHAIYA : The
question raisod by my friend Mr. ladrajit
Gupta ji is an old questign, Beoawso of

**Not secorded.

!
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Barauni and Garhara strike the country was
put toa loss of Rs. 4 crores. They went
on illegal strike Automatically some punish-
ments are attracted to people who parti-
cipated in that strike. Therefore break in
service was not something imposed, but
according to the rule, this is attracted
by those who went on strike.

SHRI INDRAJIT GUPTA : What was
the assurance given before the strike was
withdrawn ?

SHRI K. HANUMANTHALIYA : I only
appeal to my friend Shastri ji, who bears
tne name of Ram, to tell me whether any
assurance I have given in this House on that
subject  In the statement I have given then
there was no assurance of any kind.

SHR! DINEN BHATTACHARYYA :
(Serampore) But his colleague, Shri Khadil-
kar has.

SHRI K. HANUMANTHAIYA: On
the other hand, I told them personally this.
After all, they are our countrymen. I am
not a person who will make any distinction
between a party and a party ; my age as
at least impels me not to go technically on
party lines. I have told them certain things
and if those things are done, the question
of break in service would be reconsidered.
I have discussed it with them. They know
it. 1 do not want to go into details.

On the question of recognition, I told
them it is before a court of law. Shri
Banerjee was convinced. When I explained
that if it is a question of law. it has to be
referred to the law Ministry, where it can
be examined and looked into, he agreed.

Regarding withdrawal of cases, there are
about 43 criminal cases against some workers
who indulged in violence and trespassed
into the houses of officers, Thesc are the
allegations, 1 am not saying anything
further about it, I cannot withdraw these
cases, If these are to be withdrawn, it
must be on the basis of some understanding
arrived at between snanagement and labour,
and then we can go with a common request
before the State Government for the pur-
pose. Instead of producing & congenial
4tm osphere of goodwill snd nodersteading,

VAISAKHA 25, 1894 (SAKA)
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if members —some of them—make wild alle-
gations against a man who is Innocent, all
that I beg of them, is let not any one of
us in our anxiety spoil the good atmosphere
that is being created. In spite of what Shri
Bhogendra Jha has said, I have trust and
confidence in him. He invited me to
address the workers. I explainded to the
workers the role of Parfiament and how I
wifi not be able to sustain losses on the
railways because I have to go before Parlia-
ment for increase of fares and freight which
Parliament generally does not allow. So
I begged of the workers not to go on these
illegal strikes. They quietly listened to me
and went away at the end of the meeting,
I am sure the hon. members concerned will
tell this House that we parted with grace
and goodwill. I do not know why they
raised this question at all, I assure the
House I am one of those people who practise
democracy not for the sake of ministership ;
I am one of those who have paid heavily
by way of imprisonment and sacrifice to
bring about a democratic order into existence
in this country. I will be the last person
to insult Parliament or any of its members
thereof. As hon. members know, so
far as my Ministry is concerned, MPs
receive more respect at my Ministry’s hands
than at any time in the history of the
Railways, Therefore, it is far from my
intention to do that, Therefore, the commu-
nist party members have to talk to me,
negotiate with me. I am not the final
authority. According to law, the Railway
Board is an autonomous organisation. I
have to take their advice and counsel and
then decide. Therefore, what good atmos.
phere they created yesterday be continued.
It will in no way help if they make allegations
either directly here or through any of
their leaders elsewhere against me who has
treated them most kindly and courteously.
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : After the
hon. Minister’s statement and the clear
elucidation of the facts, in all fairness lot
us create a good atmosphers in the House,
In the morning, his resignation was deman-
ded. I do not want to accentuate the
problem, I would only say that whatever
allegations are made should be bom out
by facts. From what has beon stated now,
it is clear that what was said in the morning
was 8ot borne out by Tacts (Inierruptions),
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wawfe afag : ok s gw fede
QoS A YW &)

ot TrTraTe mredt : gaT ¥ o f
oy avw @ E

SHRI RAJ BAHADUR : They should
apologise.

wavafa aed : qF ARH W IW
s F@ &) 98 arewr e @ ar 1
gar e, T8 arT af Adfeke

&F FIAT I, AT AN

SHRI VASANT SATHE (..kola):
Those who made false allegations should at
least express regret.

SHRI RAJ BAHADUR : Yes.

SHRI RAMAVATAR SHASTRI : We
say that it is correct.

ot qvy aiy (arshge) @ ewrafy
a8y, a8 ara ady & FF o ggwedAT A
13 uf Y am £ IBg ¥ FHY A
¥ | fogr AT = Wi W agt AR
¥ | AR TEW gg garar @, Wi
5§ ¥ A wrE ¥ 5 gw 9% A
g w3 ) 7t 7T aE rzaE Al gk
wafed fenredaa awedtw frar war o
14 arlrg #1 &, oY =l 01T =N DA
W g% 7 A7 | IEW wEy R 9w as
A0 A feww a2 A @ ag as
#% & afag 1 wA1 afi ) faw
o fr afen e at fefeze ' gu &0
¥ w7 fw gw A wifrg 3@, Yeurfes-
o< fivuz 58 1 Afer TTaw anfeqd &
fawrs Afadaw § ) wro o oeEmd
LY | g A AT W g ANy
facmm wvar § o1 wad fawrs YRdraw
qrar § O 2w w) gedx fear wrar 40
greami A ¥w fear g k1 Ik A
FR wgr e agd e 8 o Rregsder
Wﬁm,ﬂ“ﬁfﬂfl W*mv
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@it & wgy fe ag wvw A &) gl
gl =Y wra fowmrgsr agl wed &R
39 yfras Y faargs frar gar § foer
#1 Woedm A 4

wamafa wgixa : nig Gifed s T@
Ll

sft woy at¥ : faw gfama &1 wm=-
qu ¥ <fedm § Al gz § wrew
woaga § va%) sy ¥ fowergs frar
goT § | Suk AT OF e A TET wgr
fEog & Wy afiwrd @ ax A
AAY gq A% 9N a7 A @ gEw
1 IR FET ;W WG, N WLZ WY
fewrc ) =Y e W 3 sy fr oA g
g &1 SR sy v &Y oad
FATAT , WY w3 wrq fgu | gad ara-
YT 98 92 @ N At A faw edw
few, 219 IIHT 399 F@r f5 Ay WK
wrafial wt afa@sr § w7 v afvd )
I gad gu wgr fr gh gt Qv a3
wriE 3% gfraa ary @) (swwwa) arw
e & fad g3 ), s« aix T *F A
#EW, s g ag A wodt aw Q@
FUAT A1 & 1 (vqwTA),

SHRI S. M. BANERJEE : I said only
for one.

o arw of® ;.. Qar Wl Y aff
dar @ fafrey %1 fggna & s
AT wfgd fs gy w1 @ oAff M
wraE | gied gfqaa 81 foevrgw el
gC & o aw gfga & faefma ok
afafes 1 507 5O & wraal ¥ Awy

@ gva aw @ § fafreex & dnd
Q|

wATa aheT : wr wow) AT W
& ¥, 39 gwra Afyh

ofy ey 9% : x wer g R oy
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W AdY g S ag 2rafer # qegd
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Sl

st weg are¥ : & a9 Tar
ﬁ,ﬂr‘?'ﬁﬁrﬁfﬁal IEN A1 AT
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SHRI INDRAJNIT GUPTA: Tempers
have been running rather high and so, Mr.
Chairman, I hope you will not take & striot
view of certain words which have been hur-

Jed across the floor of the Fouey,
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Reégarding yesterday's incideat at the
Railway Minister’s house, I think we can
drop the matter. There are allegations and
counter-allegations. As to whether anybody
was guilty of impoliteness, it cannot be settled
here. Nobody is sitting in judgement here to
give a verdict.

But if this matter is to be closed and
ot brought up again in this House aftera
few days, through you I would request the
hon. Railway Minister to look into the real
thing which is at the root of this matter —
break of service of 5,000 employees. Will he
at least assure us that he will look into it
sympathetically and not just show us the
book of rules? It is not going to help us in
this matter if he shows us the book of rules
on the advice of the Railway Board, as he
said himself. He also said that he was not
a man to stick to technical rules. If he takes
up the rules and hurls them at us every time
on the advice of the Railway Board, I am
apprehensive that this matter may come up
again. There are 5,000 workers. 500 of them
are sitting on the footpath and are on hun-
ger strike We want that matter to be
settled 1t Is not as if such break in service
has never been condned. I am a president
of a union and I myself got the break in
service of about 10,000 workers condoned on
the South-eastern Railway who had been on
an cqually so-colled illegal strike. It was
done and heavens have not failen, I would
request him to consider the matter sympathe-
tically  (Imerruptions).

SHR1 BHOGENDRA JHA: Shall I go
away from Lok Sabha ? He called mea
lar If he proves it, 1 shall resign from the
Lok Sabha. I am challenging him (In-
terruptions).

aarfa wgizy : goa & o &
drex 3 aw 3y 7g faar o RiA= PR
fear 38 & ¥ Qi F7a1 § i 9 F=T /WA
& qray sode & ¥ agy ur uwar ) q
A qq7 5y a1 fafqet & qaw wgr, 18
gt sradz ¥ fad g AN 3¢, 7 ¥ 9w
g1 (sqmum)

AN W AR IR sw Ry
ek o Wil | Y g e gard
LR Loid i
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wwrafie wtaw : wTg wr war PR
qWT XW a7 ¥ wrewdy Faerw § g N
®¥ w9 wiyar ?

off Wier w1 : o gy fwew Q)
amy ord € fag § o waw A i

anrafa g : 73 gy HF 1 A

AT o7 WAgwe §, qg Ao ¥ angx
a7 frasar ¥

SHRI BHOGENDRA JHA He tried to
malign the Prime Minister. He said: 1 did
not give a commitment. Mr., Khadiikar's
commitment is not his commitment. The
Railway Board’s signed letter is here. He is
responsible for that .. (Interruptions).

wwafr agieg : a7 9rg §3 ITEA |
ag gw Sr ol gE Afay i § oo W
qATS ALY HIAT |

Y WY W wAT AT WIS AL
F a1 & A qgar

wavafa agiag ; @ wrd A 43
& gW %Y TeqA FAT T )

sft Wex wr : g AR Quarw, §
af dgm, At @ Wg gwar dAer
&fwd i (sawam)

SHRI RAJ BAHADUR: What [ told
you is : the facts are otherwise. The Mini-
ster was quite conciliatory. I think we should
try to be conciliatory rather then try to
create conflicts and comprontations.

SHRI INDRAJIT GUPTA: Two matters
are being mixed up and confused with each
other. One is the allegation and the counter
allegation about what transpired at his
house yesterday. Whether anybody was po-
lite or rude, that is one matter on which the
Members ate not satisfied with the version
given by the Minister. That is a different
matter. The other matter is the mutter of
the initial dispute which has led to this.
There the members are insisting—they have
a letter in their possession given by the Rail-
way Board at the time the strike was with-
$rawn in which & certain assucance was given,

232
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The Labour Minister also gave an assur-
ance. The Prime Minister’s intervention was
requested at that time, I also personally
met her, so that the strike could be called
off. On that basis only the strike was calied
off, because a certain assurance was given.
Now the Labour Minister says, I am help-
less, The Prime Minister is unapproachable
and the Railway Board’s letter has no value.
He says, “I must go by the advice of the
Railway Board”, We are in a difficult posi-
tion, What are we supposed to do ?

SHRI RAJ BAHADUR :1 would beg
of my friend to consider this, 1t isa labour
matter. The labour dispute it going on and
it is pending. You have made certain points
and they have been listened to. Do you
expect the Minister to give a reply offhand
right here? I think it will be too much. We
are trying to settle a labour matter here con-
cerning the recognition of a union, condona-
tion of break in service or such matters, He
has listened to it and the matter is being
dealt with at the proper level, Let it be
dealt with there. Can the Minister say,
“Yes” or “No" here? He cannot This is
not the issue before the House. We are
discussing the Finance Bill. Everything that
has been said here has gone on record. Now
no commitment can be made. There are
two or three issues : Condonation of break
in service, recognition of union and with-
drawal of cases. There are matters which
can only be decided at the proper level in
the proper way. How can the Minister make
any commitment ? (Imterruptions). He has
refuted that he did not allow anyone to meet
him. (Interruptions). He should hear the
Allegation, He will bear me out... (Interrup-
tions).

wrafr w93 AT w AT
&t ot qfreiiz gur g ar ¥ feofm
g & - (frvata) v e @ Aqg A
Ao 9F ag A & fosrd o A W
g forrr e @ w9 AW )
¥ g Fowrd ae adf o 1 ¥ A
T TR R

A e ok
gew ag § fie oy W faod Mg FAW
wg BT wragre gor ¢ gt ww mAER
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Wit &5 a5 & | aT WA A Y qAAr
§ st euwr . fafrec T ame A 1
rmg...

ol AV W SE gAT Ay et
sriamagrfam & fs Y& srgm
qw¥ fagr o firet & fyer efer T
ﬁ“"...

He has refuted that he did not allow
anyone to meet him, (Interruptions) He
should hear the allegation He will bear
me out .. (Interruptions)

SHRI RAJ BAHADUR : I would beg
of Mr. Bhogendra Jha and my other friends
there : let us take this matter out of this
House and we shall discuss It with an open
mind.

SHRI BHOGENDRA JHA : In this
House 1 am proved a liar .. (/aterruptions).
I will not go to negotiate with him. That is
not the matter The question is, the house
should hear what we have alleged. (Interrup-
tions).

SHRI RAJ BAHADUR : May I appeal
to the leader of the CPl, Mr, Indrajit
Gupta? The basic question is about the wel-
fare of iabour. We might have behaved or
misbehaved with each other. We can cer-
tainly quarrel with each other; we can also
condone each other. We can certainly play
with our tompers sometimes. But since this
concerns the woifare of the Jabour, let us
discuss it dispassiopately in a calm atmos-
phere outside, The Finance Bill is under
discussion and not this. So, I would beg of
hon. Members to consider this point.

SHRI INDRAJIT GUPTA : 1 can only
say that although it Is a labour matter, as
far as the handling of it bythe Labour
Minister and the Railway Minister is con-
cerned, wo have absolutely no confidence
left. 1 am prepared to advise my colleagues
to drop the matter only on one condition, and
that is this, that you give an assuranco that
when this matter will be taken up outside
the House, it will be by no person other
than the Prime Minister, at whose original
intervention the sirike was withdrawa. If she
is prepared to handle it, we are prepared to
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drop tbe matter. We have no confidence in
the Labour Minister or the Railwdy Minister.

SHRI RAJ BAHADUR : Itis too much
for me to pass any judgment on my collea-
gues, the Labour Minister and the Railway
Minister. That is not fair or proper, we
shall have to co-operate with each other. All
that I can say is that I shall convey to the
Prime Minister what he has said. I cannot
really say anything more than that. After
all, we have to deal with each other. You
may be angry with me sometimes. But we
shall have to sit down and work. I cannot
condemn my colleagues the Labour Minister
and the Railway Minister merely to please
him. All I can say is that we are seized of
the matter which is a labour dispute at
least. I think that should suffice.

SHRI INDRAJIT GUPTA : As the lea-
der of the party ] am taking personal res-
ponsibility of seeing to it now that the
matter is dropped. But I am doing 1t on my
understanding that the matter will be dealt
with and disposed of by the Prime Minister.
If that is not done, then we may raise it
again.

MR. CHAIRMAN : What Shri Indrajit
Gupta has said is on record. The Minister
will consider it and now he will tal to him
and decide it.

a® e A o e § wwam =
fe v @i gERt O S E L ag E@W Q)
e

off €13 wgemai)

ot yevite o : weAe faw g gw
aFr wmy & Afen wdAw fafe X
WYY ATERY i T HY (EFT A W g aY
gt %1 yy Y var weAr wifgd B
e g ?
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SHR1 DINEN BHATTACHARYYA
(Serampore) : Mr Chairman, Sir, I could not
bear what the hon. Fihance Minister spoke
bere because of the very important jssne
raised here.  If only this attitude had been
taken by the Minister of Parlismentary
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Affairs at the outset I think we could have
saved much time of the House.

The Finance Bili, 1972, is yet another
attempt to put heavy tax burdens on the
teople for raising resources for the perpetu-
ation of the capitalist path of development
which the ruling party has been treading for
the last 25 years. Despite the tall talk of
soclalism and garibi hatao, the Government
ted by Shrimati Indira Gandhi has been
following a policy of helping big monpolists
and landlords.

The Finance Bill is a magnificent attempt
at self-delusion. The taxation policies embo-
died in the Bill arc a mandats for stagnation
and not a mandate for economic growth
with social justice and self-redance

Sir, 1 may say that it is a robbery thro-
ugh high taxation and deficit financing. The
Economic Times Research Bureau has caleu-
lated that “Contrary to the general impression,
the changes in the indirect levies proposed in
the Budget for 1972-73 are likely to push up
the wholesale commodity prices anything
between five to six per cent.” It appeaved in
the Economic Times, Bombay of March 29,
1972,

Sir, out of about Rs 183.25 crores of
new taxation envisaged in the Budget only
about Rs. 16 or Rs. 20 crores may fall on
rich strata, the rest of the burden actually
will fall on the common people and this
burden of indirect taxes will seriously affect
and aggravate the inflationary pressures.
Again I quote the figures given by the
Economic Times in their review of March
29, 1972. How this is expected to affect
certain commodities and how it has increased
on the basis of percentage of 1971727 In
respect of fuel, power, light and lubricants,
it has gone up by 7.99, in respect of liguor
and tobacco by 7.5%, machinery and trane-
port by 11.1%, manufacturers by 12.9% and
i;; ;leect of all commodities it has gone up

Sir, while the Ruling Congress sheds
crocodile tears for the poor people, they
actually go on increasing the tax burdens on
the people through higher dose of indirect
taxes which will fall on the masses of poor
people, For Instance, the total indixoct taxes
collected by the Central Government in
1963-64 was Rs. 1,079 crores, it increased 10
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Rs. 2,812 crores in 1971-72 and Rs, 3,106,13
crores in the Budget for 1972-73. 1t is
shocking that precisely during the last two
years when the Government has been parad-
ing the *‘Garibi Hatao” and “Athlk Swaraj"
slogans, the heavy burdien on the people in
the form of crushing taxes have been introd-
uced, While indirect taxes increased by Rs.
294 crores from Rs, 2,812 crores in 1971-72
to Rs. 3,106.13 crores in 1972-73, direct taxes
showed only a small increase of Rs. 88
crores from Rs. 1,034 crores in 1971-72 to
Rs. 1,122 crores in 1972-73,

Sir, according to the admission of the
Hon’ble Finance Minister here in this House
on 2nd April, 1971, he stated that ‘‘the per
capita tax burden increased by 9.7% bstween
1963-69 and 1969-70". The most funny thing
is this that as a result of this exeessive incre-
ase in taxes on essential commodities over a
period of a year, the total realisation during
1972-73 to the Government on account of
taxes on sugar, tea, cigarettes and kerosene
textiles, tobacco, soap and matches alone
would amount to Rs 940 crores while the
total collection from the corporate taxes
would amount only to Rs. 480 crores.

What is the net result of continuously
increasing tax burdens on the common
people 7 It adds untold sufferings on the
people on top of the mounting poverty and
unemployment, rising prices, ctc.

Sir, according to the Hindustan Times
(New Dethi) dated 4th January, 1972. *“The
price of sugar in the open market has gone
up from Rs. 2.35 P a kilogram in the first
week of December to nearly Rs. 3.00 per
killogram today.” Similarly, the prices of
gram have gone up from Rs, 1.05 to Rs. 1.10
per kilogram......” You know that the
increase in the prices of grains in India affect
very badly. 38% of the people in the rural
arcas and 229 of the poople in the urban
aress who earn less than 50 Paise per day.
A have 60 per cent of their total earnings are
spent on grains and subatitutes.

14.45 brs,
[SHRY SEZHIYAN in the Chair]

As if to add insult to injury, the Central
Government is adding further pressures on
the price situation by heavy dose of deficit
financing which transfers value from the
working people to the owners of property,
the big oapitelists and monopolics, The
deficit finanoing of the Central and State
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Governments is expected to increase by
about Rs 242 crores during the coming year,
pushing up the total for the first four years
of the Plan period to Rs. 1131 crores. In-
stead of taking any effective steps to stop
the price hike and taking and effective steps
against blackmarketeer and speculators, the
Congress Governments both at the Centre
and 1n the States are protecting them.,

Only in December last, I read something
in the National Herald from which it will
appear how V.LP. treatment is given to
blackmarketeers if they are by chance arrested.

Coming to the question of “self-reliance”
while Shrimatl Indira Gandhi makes tali
claims of *“self-reliance™, India’s dependence
on foreign capitalist countries for aid con-
tinues unabated. It was a matter of shame
that immediately after the American inter-
ference in our effort to help Bangladesh
and the blatant anti-India tirades of Mr.
Nixon against India, the Government of
India gave a red-carpet reception to the arch-
enemy of India, Mr. Mc Namara who was
formerly the Secretary of Defence of the U.S.
Government and now heading the pre-
American World Bank.

Similarly, immediately after the last
General Elections, the Indian Government
entered into a shameless deal with the
British Iadustrial Mission headed by Sir
Norman Kipling to allow majority partici-
pation for the British private investors even
in fields which were reserved for Indians till
the other day. Such is the hoax of *self-

reliance",
The Government of India has been
fooling the people by saying that their

dependence on PL 480 funds from America
is being progressively reduced. Who does
not know that the reduction in PL 480 aid
is a result not of the Indian Government's
intentions but the decision on the part of
the American Government to cut such aid
in view of the lower commodity surpluses in
US.A. 7 In fact, if we look mto the gross
foreign aid, 1t is increasing  The net foreign
aid in declining mainly because of the
mounting repayment obligations and interest
payments. Morever, though PL 4£0 loans
are declining the non-PL 480 loans are in-
creasing.

The tofal debt of India as on 31st March
1972 stood at Rs 6954 crores. 1t will in-



539  Fingnce Bill, 1972

{SHRI DINEN BHATTACHARYYA]

crease to Rs. 7328 crores on 3lst March,
1973. The Government in the meantime
granted 221 foreign collaborations during
the last one year only. The licences are
being given not only to foreign monopolists
but also to indigenous monopolies, like,
Tatas and Birlas. They are also being en-
couraged and licences being given even for
medium-sector industries which were pre-
viously not given to them.

Something very revealing has come out
in the report of the Direct Taxation En-
quiry Committee headed by Mr, Wanchoo,
The most important thing that this Com-
mittee has brought out is with regard to
the evasion of taxes. In 1968-69, the total
income concealed to evade taxes was around
Rs. 1400 crores and the taxes to the extent
of Rs. 470 crores were denied to the
exchequer,

Another very important aspect has been
revesled in the report of the Wanchoo
Committee. The tax arrears in 1969 70
stood around Rs. 590 crores (as against a
collection of income-tax of Rs 787 crores).

This does not include the arrears in the
States . . .

MR. CHAIRMAN : There is. another
speaker in the hon. Member’s Party. He
may, therefore, conclude.

SHRI DINEN BHATTACHARYYA: 1
am just concluding.

‘Gharibi Hatao® and many big propa.
gundas are going on day in and day out re-
garding unemployment, but in spite of tall
talks, the unemployment figare is going up.
In 1969-70, employment in the organized
sector in creased to the extent of 2.5 per
cent, In 1970-71, it increased to the extent
of only 2.2 per cent, This isa clear in-
dication of the mounting economic crisis,
resulting in elosure of factories, large scalé
displacement of workers, etc. The number
of work-seekers on the live register of Em.
ployment Exchanges continued to increase
from 34.5 lakhs in March 1970 to 42.2 lakhs
in March 1971—a rise of 222 per cent.
According to the Annual Report of the
Labour Department, there has been an in-
oromse of 20 per cent in the number of edu-
cuted unemployed last year—from 18.22 lakhy

MAY 15, 1972

240

to 22.96 lakhs. And West Bengal tops the
list. Unemployment schemes have not yet
been conceived as an integral part of the
organisation of production in our country,
A real and strict control of capital-intensive
industries and rapid development of labour-
intensive industries and cultivation through-
out the country can be helpful in the matter.
But the Government would not do it as it
would hurt the big business interests,
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No re¢al land reforms will be done in
spite of tall talks, Just a few days ago
Government surrendered to the wheat lobby.
They did not allow any reduction in the
prices of the wheat, In the same way on the
question of land ceiling and fixation of ceil-
ing on urban properties, the Government
will succumb to the interests of kulaks and
jotedars and urban vested interests. Here
1 would quote two or three lines from an
article written by Shri Ranjit Roy Young
India. **One year back in the Consultative
Committee of West Bengal, the Land Reform
Bill was passed. After one year, Mr. Sid-
dhartha Shankar Ray comes forward with a
statement that no record is there, every-
thing is in chaos.” He was given charge by
Shrimati Indira Gandhi to Took after West
Bengal. What happened ? All topsy-tur-
vied! Nothing has been done. They are
coming now again with false promises.
Not only in West Bengal, everywhere this is
the same situation. Here again I am quot-
ing from that article :

“If the British-created zamindars
were & potitical prop of British rule, the
rich farmers and jotedars (as they are
called in West Bengal) who have mana-
ged to corner land have become the
main prop of the Congress in the
countryside after Independence.”

So, real land reforms will not come. You

~ chn take it for granted,

Before I finish, I would say something
ab.out black money, Committees after com~
mittees have been set up. The wanchoo
Comumittee has come forward with a repart,
They have given certain figures regarding
moncy. They have also meationed the bisck
methods adopted by big business to cvade
taxes. What steps bave boen taken by the
Goverament 7 1 kaow agother committes
will be set up to 1 go into those reports and
there will be no ochange In the situation,
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Similar is the case with regard to land ceil-
ing. What shonid be the standard acre ?
To assess that another committee has been
set up. In this way committees will be set
up and crores of rupees will be spent but no
material change will be brought about in
the country in any respect.

Finance Bill, 1972

The Government know and Shrimati
Indira Gandhi knows that the poor people
and the masses will not wait for these
changes eternally. That is why she managed
to pass here a legislation (M. 1 S. A) to put
without trial thousands of persons who way
rise against their policy under arrest withount
trinl and put them in jail year after year.

AN HON MEMBER : Where ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : In West Bengal.

SHR! DINEN BHATTACHARYYA :
Not only that, every year the Police budget
in all the States is going up and here also
there is a police under the Central Govern-
ment which we call CRP whose expenditure
is going up every year. Now, a special
wing has been set up called Research and
Analysis Wing. What this wing does ? They
bring reporfs on the States. They report on
the moods of the different sections of our
people and as to how they are reacting. This
wing also organisc gangsters ; and not ouly
that, they organise murders and killings
which are now actually taking place in West
Bengal. Even after the so-called popular
Ministry coming into power, murders have
not stopped. These very people who give
the slogan ‘Indiraji Jug Jug Jio® are now
asking their Anti social friends belonging to
their own Party to surrender the arms. They
are now fighting with one another,

Sir, this machipation is being conducted
under the direct leardership of Shrimati
Indira Gandhi and the Finance Minister is
ssking mopey for that wing which I totally
oppose,

Garibt Hatega Nahi, Amiri Badega
Nothing will happen, There will be no pro-
gress. Though some friends who go by
the name of leftists are also searching for
the progrossive actions of Shrimati Indira
Gandhi, T can assure them that they will be
oaly fooled. 1 can also tell it here that you
can fool some persons for some time but
pot si persons all the time. People will
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rise against those who only do tall talks but
no action,

With these words, I conclude recording
my emphatic protest against the provisions
of this Bill.

DR, V. K. R. YARADARAJA RAO
(Bellary) : Mr. Chairman, Sir, I should like
to begin first by expressing my surprise, may
be I should not really have been surprised at
the concluding portion of the speech made
by the hon. leader of the Commumist (Mar-
xist) Party. I was prepared for all the dia-
tribes indulged in regarding indirect taxation
and direct taxation, because indirect taxation
has increased much more than direct taxa-
tion during the last three years for reasons
which are obvious for the students of Indian
Econmics,

When he accused the Prime Minister and
spoke about Research and Analysis wing
for the purpose of organising intelligence and
mass murder, I was wondering whether he
was heing serious, whether he just wanted to
a make speech, because, after all the Commu-
nist Party (Marxist) has got to make a strong
speech, because there is no other way in
which they can survive. The Iast people in
world, the last political party in this country ,
that could talk of mass murders should have
been they party to which the hon, Member
belongs.

15. hrs.

I don't want to induige in politics ; nor-
mally I do not ; but I really was shocked
by the wvery easy way in which the hon
Member talked of murders, CRP, Research
and Analysis Wing and somehow also
brought in the name of the Prime Minister,
1 don't think my friend Mr. Jyotirmoy Bosu
who is a very intelligent person,—not that his
colleagne is not intelligent by himself,—
would induige in this kind of expression of
hia party's views,

I would like to support the Finance
Bill. Naturally I support it being a Member
of the party. I say myself that even if I had
not been member of Congress party I would
have happily supported it. If the hoa,
Members opposite are really serious, I would
have thought, they would either abstain or
absent theraselves from the House, because
Finance Bill has to be passed in any case;
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it is just a formality, it gives opportunity to
us to draw the attention of the Govern-
ment and the country at large to some of
the major problcms that we are confronted
with in the economic field.

1 will not go into details. I hope my
hon. friend Mr. Salve who, I think, is going
to follow me, will speak in great detail.
After all, the Finance Bill is a major instru-
ment of Government for implementing its
socio-economic policies. We should not look
at it from the point of view of whether
therc is bigger tax on kerosene or smaller
tax on petrol. It is very important that
whilc we are descussing the Finance Bill we
should ask how far the Finance Bill has
succeeded in implementing the social and
economic polcies to which we as a party in
power are committed, and for which we have
been returned with such overwhelming
majorily not only in the Centre but also in
most of the States,

Without going into details, I would say
that better distribution and more production
are the two essential points of our socio-
economic policies. It it not a re-distribution
of poverty which we want. I think I am
correct in making this statement. I am not
a Member of the Government; butl am
member of the parly which runs the
Government and I would say that our
economic policy and socialist policy can only
succeed when there is maximisation of pro-
duction and equitable distribution. It is our
thesis that maximisation of production is
only possible through maximisation of social
justice. this is an important point. We say
that they are not two separate parailel paths
or even converging paths. We say that
maximisation of production is possible only
on the basis of maximisation of social justice,
I think it is from that point of view that |
would like the Finance Minister, when he
replies to the debate, not merely to deal with
tax measures and 50 on, but to tell us—after
all, the Finance Minister is the most impor-
tant economic minister in Government—in
what way the Finance Bill'and the Budget
itself and the policies he has in mind are
going to result in maximisation of pro-
duction through maximisation of social
Justice.

In this connection, 1 would like to ask
him if Government are clear in their mind—
1 would not blame him if they are not be-
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cause the subject is much too complex and
complicated to from snap judgments about
the role of the private sector in the Indian
cconomy ? Have the Government given
attention to the faiiure or lack of failure of
mixed economy ? Have the Government
thought it fit to undertake an evaluation
of the working of the policy of mixed
economy in the light of the newly—
emphasised social and economic goals we
have set before this country 7 I ask theso
question because I am sure the Finance
Minister knows as well as I do that when
we examine all the details of the action
Government are taking, it does appear—not
that there are too many voices in Govern-
ment, but it is always possible even in an
individual to have many voices ~that there
has not yet been an integration of these
various voices and the evolution of a
co-ordinated policy regarding what is the
role of the private sector. If we say the
private sector has a role, then what are the
fiscal instruments which are bieng used for
the purpose of promoting the efficiency of
the private sector ? I for one would be quite
prepared to agree with him if he says there
is no role for the private sector. As a matter
of fact, more than ten years ago, in a paper
submitted to the AICC on socialism, 1 had
expressed my personal view that there is no
place for the private sector as far as the
Indian economy is concerned if we really
wanted socialism, This is on record, in
print ; it is known and available to almost
everyone.

SHRI INDRAJIT GUPTA (Alipo‘e): It
was taken as an academic thesis.

DR, V. K. R. VARADARAJA RAO:
Acadamecians can alyo be effective in many
ways.

SHRI INDRAJIT GUPTA : 1 agree,
put his party does not,

DR. V. K. R. VARADARAIJA RAO : I
think this is a question on which thereis a
great deal of misunderstanding in the coun»
try. It the feeling is created that Govern-
ment do not know their own mind or if
Government say * All right, we are prepared
to attack everybody if he is producing, il
the production is accompanied by income,
If the production Is accompanied by pro-
pery’, then wiihout the Government knowing
where they are, they will suddenly find them-
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selves taken to a position where they have
policies which they do not want to imple-
ment. Therefore, I am asking this question.
Let us know what the role of the private
sector is.

Then I want to ask another question.
My hon. friend,—Shri Bhattacharyya—he
has left ; I hope I did not make him leave--
talked about land reforms. As if he knows
or any party or any body in this country
today knows what precisely should be the
criteria that should govern land reforms,
especially ceilings. Before 1 go on to that,
1 should like to say that land reforms do not
only mean ceilings. All along, we have been
talking as if land reforms only mean ceiling.
But much more important than ceilings--1 will
not say much more important because then
I may be called a reactionary, not that it
matters, but still one does not like to be called
names unless one deserves it—are some ques-
tions I should like to ask. What is the
position of tenants ? I know that the State the
hon. Finance Minister comes from has a
good record of tenancy legislation, 1 would
like to know what is the position of tenants
in other States., What is the position in
Bengal, what is the position of sharecroppers
in Bihar, in Bengal ? What is the status of
oral tenancies ? What is the status of record
of rights today ? For many years, we have
been insisting on having a proper record of
rights, with regard to ownership, tenancy
and so on. I know it is not there. Without
that, how can we have land reforms ? What
is the position regarding tenants ? What
is the position regarding land records, oral
tenancies, banami transactions in land hold-
ings ? Also in the midst of this, what is
the position of agricultural labour ? Where
do they figure in these land reforms 7 Some
people say they are going to get a lot of
land by ceiling and restribution. Others say,
*“No, no ; you cannot give it. They do not
know anythings, about agriculture ; We
must give it to uneconomic holdings, those
who have one to two acres.” So, nobody
knows who are the better farmers ; agricul-
tural labourers or other farmers. There is a
good deal of controversy. 1 would like to
know what the thinking of the Government
is In land reforms in respect of agricultural
labourers.

Then, coming to the basic problem of
the ceiling itself. Why do we want a ceiling ?
Tho other day, this simple question was
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asked of me, and I was stunned for a mo-
ment, because we are taking it for granted
that there should be ceiling. Somebody
asked, why. As faras I am concerned, 1
am clear in my answer. Some friends who
belonged to the party of Shri Jagannathrao
Joshi, have tried to say that ceilings will
have to be connected with income; Rs. 1,500
a month should be the income that one
should get from land. I want to be very
clear, because as a social scientist and an
economist. I want to make it clear that ceil-
ings are not connected uniquely with income.
Land does not belong to any private ndi-
vidual. I am quoting Shri Vinoba Bhave.
He is not a Communist; perhaps he may be
greater than a Communist. That is a diffe-
rent matter. But land is a natural resource.
Land is also a status symbol. Land is also
something which is the only means of giving
some livelihood for the masses of people
who are living in the rural countryside.
What is the point of mixing up agricultural
ceiling or land ceiling with income ceiling ?

I must congratulate the Jeader of the Jan
Sangh party on the astuteness he has shown;
very clever. If it is Rs. 1, 500 a moath, auto-
matically, the ceiling will be 30 to 40 acres,
and then he also says, “Look here, In the
urban areas, people get Rs. 1,500 or more.
The Ministers get Rs. 2.250 a month and
even Members of Parliament are getting
quite a lot of money. Therefore, I feel it
is not a helpful suggestion at all. Itis a
suggestion which is not intended to help the
problem of land reforms. I think all this
has arisen because the Government them-
selves are not quite clear in their mind. I
think it is very important to tell the country
categorically that land belongs to the nation.
1t is very important to tell the country cate-
gorically that all water below the land be-
longs to the nation This controversy of irri-
gated land, tube-wells, this and that is ua-
necessary. 1 am not saying that you should
not give compensation. I do not dwell on
it. I do not want to be a buli in a China
shop; 1 am aot prepared to say you must give
compensation or no compensation, because
it is not my business to do that, I do not
have that responsibility. But I do want to
say that we must make the position crysta]
clear to the country at farge. Otherwise,
what do we see ? Miserable figures came out
of the Chief Ministers’ Conference. 1 was
not present there nor could I really find out,
but I heard people telling me that asa
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result of the entire big conference that they
had, the figure of one million acre or so
came out as the land that would be avail-
able for redistribution. How is it going to
solve the land problem ?

If we want to solve the land problem,
we must have 40 million or 50 million acres
of land. Even that is not going to fully
solve the problem, because the problem is so
big. Of course, it is going to give a lot of
trouble and difficulty; it is going to obstruct
production for the time being. But if we
want to have a major dent on land reforms,
we will have to do a lot of things, a lot of
follow-up action. For example, we failed
to take follow-up action on devaluation, and
8o, if we do not take a lot of follow-up
action on land reforms we will be worse off,
and there will be no land reforms.

I do not want to give an answer, But I do
want to suggest to the hon Finance Minister
that it is not only the business of the Chief
Ministers, and with all due respect, it is not
cnly the business of the members of the
Central Government or the VIPs of the
Congress organisation; it is a matter in
which we all, Members of Parliament, are
equally concerned. This Parliament has taken
a very great interest in land reforms. 1
would like to suggest that before any deci-
sions ure taken, before the Chief Ministers
give their decision, or commit themselves to
a particular position, before the AIIC com-
mits itself to a particular position, during
the current session of Parliament I request
the hon. Finance Minister to request his
leader, the head of the Government, to see
that at least one full day is allctted in this
House, so that we will know, and everyone
will come out with bis views, all parties,
without any inhibition. Let us all know
what we mean by land reform, why do we
want ceilings, what are the problems that
will emerge from land reforms and how do
you propose to tackle them. 1 want to refer
to the urban ceilings—a pledge which we
have given  We are good in giving pledges?
we have got into that habit; that habit was
already there before 1967. After all it was
taken for granted that it was a way of talk-
ing. My friend the Minister of ParHament-
ary Affairs says that whon we get angry we
say something but we do not mean it; after-
wards we give each other coffee or tea or coca-
cola. But the position has now changed. Before
1967 we could make promises sand not
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bother too much if we do not keep them.
Now we have come into power because we
bave told the country that we shall imple-
ment what we promised. The Prime Mini-
ster has gone on record more than once,
and most recently too, saying that we shall
not allow anything to come in the way of
implementing the pledges we have made.

Having made this pledge about ceiling,
what does it mean? Is it a ceiling onhouse or
property or does it include the land on which
the house is built? It is an important question.
A big house in Connaught Place or Bara-
kamba road may be valued at Rs, 2 lakhs
or 1.5 lakhs but the value of the site or the
land may be Rs. 50 lakhs. What exactly
have you got in mind ? To whom does this
land value belong ? Again I want to suggest
as a student of socialist doctrine and as aper-
son who believes in socialism that there can
be no private property in urban land values.
Urban land values have to be nationalised.
Whether you pay compensation or not, itis a
different matter. But they have to be nationa-
lised if you want to have effective ceiling
on urban property. I want to pose this
challenge to the Government, that inspite of
all the expertise that they have at their
command, all the lawyers at their command
and also the lawyers at the command of
others who are not with them, that unless
you nationalise urban land values, not only
unoccupied urban land but also urbaa land
on which houses are built today, uniess they
are nationalised, I do not think that they
are going to find it possible to implement
any kind of suggestion on ceiling on urban
property.

1 am not saying anything about mono-
poly houses. There are my friends who
talk about nationalisation of the twenty
monopoly houses, Obviousty, 1 am not
against nationalisation. But I should like
to ask this question : what are we doing to
sce that nationalisation works? Otherwise,
nationlisation has become another phrase,
another slogan. Taking of my friends on
this side, my friesds who are m the
Opposition and who believe in sockalfst
doctrines.........

PROF. MADHU DANDAVATE: (Raja~
pur) Both sides have mixed,

I_)R. V. K, R. VARADARAJA RAO:
1 beliove very soon we shall welcome lifm
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into our party. I know the ground is ready
and it will not be too long or too far off
when we shall also have him. Our party
has very wide arms and we welcome every-
body who subscribes to our creed and we do
not enquire too closely in the inner working
of other’s minds. Mr, Dandavate has quite
an hon. place if he wants to join our party.

PROF. MADHU DANDAVATE :
not believe in betrayal,

DR. V. K. R. VARADARAJA RAO :
1f the hon. Member has me in mind, I have
never betrayed. 1 joined the political party
only three days before 1 stood for elections.
Before that I was friendly not only with
the congress party with his party and his
leaders and so many other leaders. I did not
belong (o any party. Unlike so many of his

friends who crossed and recrossed, consistently
I have been a democratic socialist, not a
communist. 1t is on record ; he knows it.

I do

Now coming to the question of a nationa-
lisation, a big case is being built for nationa-
lisation in our country. The point is:
what are we doing to see that nationalisation
works. Let us take the nationalisation of
banking. [ thought tbe hon. Finance
Minister would give us a white paper on the
subject, when he gave his Economic Survey,
showing what has been the effect of nationa-
lisation of banking. Has the big industry
got more loans, or has the medium or the
small industry got more loans ? Have the
big farmers got more loans or did the small
farmers get more loan ? A few cases such as
a rehriwaia or a rickshawala or somebody like
that may be there for the purpose of politi-
cal propaganda, But when we are discus-
sing an issue seriously in this House, namely,
the latest and the biggest nationalisation, it
is important for us to know how it has
worked. What about State undertakings ?
What are we doing to see that they arc
much more efficient than private undertak-
ings, that the sense of participation and
sense of identity is much greater in public
undertakings than in private undertakings ?
If 1 may indulge in distant prognosis—not
sstrology—f think we have started on a
particular road and therc is no escape ;
wo are going to proceed on the road, 1
think there is no escape from having more
and more of socialisation. mwwe and more
of nativnalisation, mtore and more of public
westorc Byt whether we do it efficieatty or
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inefficiently, whether we do it in sucha
way that it sustains and supports socialism
or in such a way that it does not, is the
bdig question facing the government. 1
should like to know from the Finance
Minister what he has to say to the House on
what is being dome. Pirst, let us have an
analysis of the working of the existing public
sector undertakings, of the newly nationa-
lised undertakings and the undertakings that
are still to be nationalised. It is no good
having party meetings where we get up and
say ‘‘Bureaucrats must be thrwon in jail
or murdered.” Anybody who becomes a
Government servant it a bureaucrat. It is
not aclass ; itis a functional description.
Nobody can do without bureaucrats. RBven
this Parliament caanot work without bureau-
crats. None of us can function without
burcaucrats. Therefore, mere sentiment will
not take us very far. The Finance Minister
should tell us how much they are seized of
this question, what is the thinking they are
doing on this subject for making nationa-
lisation work, instead of merely talking of
nationalisation,

Coming to the question of Centre-—State
relations, certain fears have been expressed.
I do not say fears always legitimate, but
whea fears are held sincerely, whether they
are legitimate or not, they have to be taken
into account. My friend from the CPM
quoted figures of indirect taxation, etc, If I
wanted, I could give the Finance Minister —
1 think he has himself got it—a statement
from 1947 up to date about the increasing
manner in which State Governments are
becoming the pensioners of the Central
Government, It takes a particular political
view. 1 want to affirm it with all the
streagth of my convication, of my knowledge
of Indian history, that this country can
survive as a united nation only a:d only as
a federal polity. It can never be a Unitary
State, We are too large, and we have
much too diverse a heritage of culture,
which we appreciate mutually. Therefore,
if you look at it from the point of view
of just of financial relations over the last
25 years, bow much expenditure incurred
by the State Governments is done from
State revenues and how much comes from
the Centre acting as an agent. Ceatre acting
a¢ moneylender, Centre acting as a donor,
you will find that the loans have become
so large. We talk of net loans and grosy
Joans in our dealings with foreign countries,
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but I know a number of States where the in-
terest they have to pay to the Central Govern-
nment exceeds what they get as a allocation
from Central Government. This again is
a question which has to be considered be-
cause sentiments are involved. The new States
you have brought into existence are not like
the old British Indian Provinces. They have
a life of their own. They are not to statues.
They have got their own feelings and ambi-
tions, which we knows. The Minister know
himself too  Therefore, it is very important
that the Central Government should conduct
a thorough review of this particular question
of Centre-Siate relations, not in terms of
the Constitution, Rajamannar Committes,
etc., but in terms of what has been happen-
ing over the last 25 years and to what extent
you are promoting creativity and self-re-
liance on the part of the State Government.
I have been myself in the Central Govern-
ment and I always used to object to this,
There is a fecling that we should come to
Delhi and by the very fact you have come
to Delhi, you know much more than what
you would know if you are in Bangalore or
Madras or Lucknow or Chandigarh. I
think it is very important to encourage and
promote self-reliance on the part of the
States, make them much more responsible
for development, make them much more
responsibe for their mistakes, make them
much niore responsible for the gocd things
they do. Therefore, this again is a subject
which needs the careful attention of the
Government,

1 have traversed very wide field. 1am
most greatful to you, Sir, and the House for
Having heard me. 1 joined the Congress
Party after 1964 when the Bhubaneswar
resolution made the establishment of a
democratic socialist society the creed of the
Congress. 1 joined the Congress when it
was in trouble. 1 stood for election when
it was in trouble and 1 won the election
when it was trouble. Now the Congress
Party is in very good condition.

SHRI YESHWANTRAO CHAVAN :
Don't leave it now.

SHRIV. K. R. VARADARAJA RAO; Oh!
No; 1 will not leave it. I would like to
assure the Finance Minister that though 1 am
not orthodox in many ways, I may orthedox
in terms of political marriage. I am express
dissatisfaction in the domestic house, but 1
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do no believe in leaving the party. If the
hon. Minister wants to drive me out, that
is a different matter ; 1 have no choice. As
far as 1 am concerned, I do not believe in
leaving the party. After 40 years I joined
a political party. I do not have another
40 years ; may be another ten years.

SHRI YESHWANTRAO CHAVAN:
I talked only in a humorus vein.

DR. V. K. R. VARADARAJA RAO:
As a member of the Congress Party, while
supporting the Finance Bill, I do not hope
that there will be some hard and serious
thinking done in government on the various
problems confronting them We do not
need gimmicks any more ; we do not need
to pamper the sentiments and suscepti-
bilitics of important classes of people any
more, We are powerful by the popular
mandate received during the etections. So,
I think it is necessary we should implemeat
the polices. I must tell the Finance Minis-
ter that though I support the Finance Bill,
it is not going to do all that we expect the
government to do in the field to take the
country forward in its march towards socia-
lism.

SHRI INDRAJT GUPTA (Alipore):
MR. Chairman, this debate on the Finance
Bill has come at a time when the Fifth
Five Year Plan is on the anvil in the
process of being shaped. Just as my hon,
friend, Dr. Rao, has correctly said, the
Finance Bill should essentially be the instru-
ment for advancing along the path towards
the goals which we have set for ouveselves,
So, we would like to know whether the
Fifth Plan, which is in the process of being
drafted, will or will not really put before
the country a new look in planning, & new
look which will be comprchensive and integ-
rated, and will not shirk whatever bold
institutional and structuralchanges may be
necessary  If the Fifth Plan falls on these
grounds, then I am afraid the future of the
country is indeed dark.

We want to achieve the minimum tar-
gets of the war on poverty which everybody
is 80 anxious to carry out. I am not talke
ing in terms of socialism and all those
things like my hon. friend, Dr. Reso. 1am
much more practical because 1 have never
had the good fortune to be professor, Of

course, | respect him very much sad }
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agree with most of what he was saying,
hundred per cent. But I set very limited
objectives because I see whom I am taking
to; they have to carry out these things. The
provision of essential commodities to con-
sumers at cheap or reasonable prices—by
essential commodities I mean cloth, sugar,
foodgrains, edible oils, kersenes oil and
medicines ; I do not go beyond this...

AN HON. MEMBER : Paper and text-
books,

SHRI INDRAJIT GUPTA: You can
add to the list. There was a furore in this
House in the question hour today, and
quite rightly, over the question of sugar,
which cut across the party lines. The way
the sugar price goes on rising is a big
scandal. So, I say, the Fifth plan will
stand or fall by its capacity to implement
these targets. That is one thing I have
mentioned. The second is the creation of
employment opportunites on massive scale
and the third which follows from that is the
generation of greater purchasing power
in the hands of the common people.

Now, the cffect of the Budget which
the Finance Minister presented to us,
roughly, two months ago, is already visible,
1 think, in higher prices. If he has got the
latest figures available, I hope, he will give
them to us at the time of his reply. But
already the economic journals have been
pointing out that the prices have been
pushed up by the Budget and that, even by
the end of March or beginning of April,
the price index was as much as 5.8 per cent
higher than what it was, at the same time,
last year, when the index was spiralling up
as compared to 1570. This is nothing sur-
prising. That is our experience after every
Budget,

What I am concerned with is about
these monopolies which my lon friend.
Dr. Rao, did not discuss very much and he
sald that, in general, he agreed that mono-
polies should have no place. Are we going
to consider at least the question of breaking
the hold of monopolies in these essential
commodities which make up the common
man's Budget 7 1 am trying to project a new
idea for your planners. We have done
aationalisation here and there. Not a single
consumer goods industry has been touched
¥p tii now, One thopsands and one typss
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of controls may be imposed by order, price
control, this control or that control,—notifi-
cations galore. But no control can work
when the commodity which you need to
control is in the possession of somebody
else. Therefore, I suggest, that the takeover
by the State of the wholesale trade in food-
grains and its distribution through a State
machinery 50 as to ensure reasonable prices
and some measure of holding the price-line
has got to be the next target.

1 am not for the moment going into that
controversy as to whether auything taken
over in the public sector works efficiently or
inefficiently. 1 do not have the luxury of
time which Dr. Rao had. 1 have much less
time at my disposal. 1 have to finish with-
in the allotted time. Without that, I say,
there is no possibility of holding the price-
line on essential commodities, like, food and
clothing. Can anybody explain why, after
S0 many years, coming to the oldest, priemer
and major industry of this country, the tex-
tile industry, every day, in season and out
of season, we have to discuss here the phe-
nomenon of closed textile units 7 This was
never there in the carlier periods. About
¢0 to 70 or even 80 textile units are lying
closed throughout the country, Something is
wrong.

You cennot get in the macrket even the
soarse cloth at the price which has been
ordered to be stamped on it, and is stamped
on it. Even the coarse cloth cannot reach
the common man at that stamped price.
Even that cloth with the stamped price on
it is being sold in the market at a price
higher than the stamped price. How can
you control anything ? You have to take
over the industry, There is no way out, If
you want the poor man to get food, sugar,
cloth, edible oil, kerosene and essential
drugs, the industries connected with the pro-
duction of all these have got to be taken
over. Are these going to be any of your tar-
gets during the Fifth Plan at least or not ?
I do not kaow. Please tell us.

Now, in the name of what Dr. Rao re-
ferred to as maximising the production and
in the name of self-reliance, I am sorry to
ses that the Government of India is onmly
feeding the monopolists with new licences,
for new units or for expansion of existing
units. The argument is that the production
must e maximised and, therefore, whoever
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can maximise the production should be
helped to do so.

We are told about a new theory which
has recently been talked about and that is,
just an absolute increase in GNP is no good
and that it should be GNP combined with
social justice, etc. etc. But what is actuallv
happening is that, unless you are serious
about breaking up the concentration of eco-
nomic wealth in a few hands, simply by en-
couraging these monopolies to increase their
production, we are not going to get any-
where. They are very wise and very self-
confident about the Government's attitude,
as it still exists, in spite of all the talk which
is going on. There is a rising wave of public
opinion in this country; nobody can deny
it; it is being expressed every day in diff-
erent forms. It was expressed only yesterday
in the Capital city itself-it has come in the
papers today-by eminent people belonging to
all political fronts and walks of life that
the monopolies must be curbed, the mono-
polies must be taken over. Thatis true,
But the monopolies themselves are saying
that, in the name of maximising production
and in the name of promoting sclf-reliance,
they are still in a position to get more and
more licences out of the Government De-
spite what the MRTP Act might say, in
spite of what the MRTP Commission might
do, in spite of what the Licences Inquiry
Commission has recommended, the old way
of giving licences to the monopolies is going
on. If Mr. Chavan dismisses this once again
as he has often done in the past by saying
that the speaker is only clouded by his old
ideology, 1 have nothing to say, but 1 would
like to sec what other ideolory comes in its
place. I want to give him two examples of
what therr attitude towards monopolies is
encouraging them to do; one example |
shall give of foreign monopoly and one ex-
ample of domestic monopoly. They were
raised in this House only recently. 1 am
not saying anything new.

One is this company, Union Carbide,
a foreign firm manufacturing at present 9.3
million Eveready torches per year, This
Union Carbide has been allowed to expand
beyond its capacity of six million torches;
that also, as far as | have been able to
ascertain, is not a licensed capacity but
what is known as registered capacity. When
the company was originally started, its
yogistered capacity was six  milljon togches,
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Subsequently, after 1970, it was incumbent
on this company to come and secure a
licence if they wanted to expand their capa-
city further, My information is that no
such licence has been procured. But the
production has been raised to 9 million
torches without any licence, Not only is
this a violation of the Industrial (Develop-
ment & Regulations) Act, but when a
question was asked in the House the other
day, how this has been permitted, the reply
given by the Minister of Industrial Develop-
ment was as follows :

“The increase of production
effected is within the spirit of a decision
that had peen circulated by Government
to the effect on 13-12-1960 that with a
view to securing increase in production,
manufacturing units might be permitted
to increase their production beyond
their licensed capacity provided they
could do so without import of additional
machinery and out of their foreign ex-
change allocation.”

So many untruths are contained in this
statement. Really I am horrified. First
of all, there is no licensed capacity; there
is only a registecred capacity. Secondly.
this spirit of the decision of 13-12-60 is ex-
plicitly stated—I looked up-—as applying only
to Indian companies. Foreign companies are
not permitted to do this. Yet, this is quoted,
put forward, here as an explanation on the
floor of the House. After the Licensing
Committee had given its report, it had
become incumbent on this company to corne
and apply for proper licence to have the
production regularised, But it has not
done so. The capacity has gone up to 9
million. You will say, ‘What is wrong ?
We are getting more torches’, But it is
a foreign company, a huge company, which
is remitting so much of foreign exchange
out of the country, and it is also putting
the domestic, indigenous manufacturers of
the same commaodity into serious difficulties—
they cannot compete with gaints of this size.

Another example that I shall give you
is of the domestic monopoly—nearer home,
our old friend, Mr. Birla’s concern, Hind
Aluminlum  Company—HINDALCO., I
bad made an allegation in this House a few
days ago that this company which was
licensed tg instal only two machines of a
particulas  kisd which are kaowa as,
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‘*Properzi® rods’ alumiaium rods bad in
fact installed a third machine for which
it has no licence, and the production of
that third machine is never shown in its
returns to the DGTD. It has concealed it
and that production on the third machine
is sold outside in the black market to unau-
thorised customers and, Sir, the reply I got
was ~ it is in the record—that ‘We have no
knowledge of this, but we will look into it.’
This is the kind of thing which is going on.
Therefore, production is being maximised
‘whether by ilicgal means or unauthorised
means or by selling in the black market-that
is a different matter. But this kind of
maximising production is not going to take
us where we want to go in this country.

Not only that, Mr Chavan is also losing
excise revenue,

He should know that if proccssed alumi-
nium rods are sold illegally and unauthori-
sedly, he is \osing quite a big chunk of excise
revenue. At least he should be interested in
finding out that,

Then, Sir, on the question of ceilings, I
do not have much time or inclination to go
into a detailed discussion. All I would like
to say is that the recent are gquite stormy,
the events of the last few days have revea-
led--1 hope nobody will take any offence’even-
ts that this Central Land Retorms Committee
is just another name for the ‘Kulak® 1obby,
for the lobby of rich farmers. What is it
that is achieved in the last 2-3 weeks ?
While this terrific controvessy is geing on
inside the ruling Party is has absolved the
Minister and the Minister of State of the
Agriculture Minisity of charges of misinter-
preding the recommendations that is had
made previously regarding ceilings. It has
absolved them of that. That is one big achi-
evement. The second achievement is whether
the ceiling should or should not apply to
the privately irrizated land. On that
thorny question, this Central Land reforms
Committee has preferred to remain silent
and said that is should be decided at the
next meeting of the National Development
Council where all the Chief Ministers meet.
Well, it has absolved itself of that respon-
sibility,

As far as we can make out, the eclection
manifesto of the Congress Party was quite
¢lear and uniquivocal on this point, that all
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perennially irrigated land, all Jand capable
of growing two crops should be covered by
the suggested 10-18 acre ceiling aad these
words which were smuggled in, ‘that land
under assured irrigation from the Govern-
ment sources only,” this was done by some-
body's connivance, somebody at high-up
places connived at it. Tt shows and this is
a mattet of alarm to us, the great strenght
and capacity for mischief of the ‘Xulak®
lobdy. I say matters will not end here. The
battle for ceiling will go on, of course, bmt,
it is a portent. What is happening is a por-
tent of someihing which will come again in
future. That is when K N Raj Committee
ultimately produces its report and another
battle begins on the question of how to
draw the affluent rural incomes into his net,
Mr Chavan’s net. There will be another
very big upheavai inside the country, inside
vour. Party and so many places. Of course,
as Dr Rao said, we welcome it, We welcome
it because these things must be thrashed
out, cleared up sometime or the other. Even
your Party cannot g» on carrying inside ali
its all-embracing fold all these people who
are either for or against the basic democratic
reforms which are required.

Lastly, because [ have not time and I
have to leave time for my colleague also,
the last point [ with to point out is some-
thing which is proposed in your manifesto
and which certainlv the planaers and the
Planning Commission talk about quite a lot
that is. the administrative reforms. I am
only referring to the role of this, what Dr.
Rao called, “much-maligned’ bureaucracy.
Of course, bureaucracy 18 not a class. I
agree with it. Nevertheless, in our present
set-up, I want to pin point attention on the
role of the bureaucracy in--that does not
mean all the burcaucrats naturally--the role
of the bureacracy in sabotaging production
—that is what the Finance Minister is inters-
ted in, in maximising production--in sabotag-
ing production and inflicting losses amount-
ing to crores on the community. Are you
or are you not going to do something about
it in those cases where the guilt of such
bureaucrats is palpably evident ? Nothing
is done. Take one current example, The
papers bring it out everyday. Will some-
body bother to tracc it 7 What is going on
this crisis which has gripped maay parts of
the country, Maharashtra, Gujarat, Eastern
Region, West Bengal, Bihar, that is the
¢lose-down of produstion waits 7 Wiy
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sheuld this lead to loss of production, loss
of employment ? The factories say, they
have no electricity; the power plants say
there is no power to generate electricity,
they say, they are not getting coal, they have
to close down part of their generating sets.
Why is there no coal ?  Because, therc are
no wagons, Why are there no wagons ?
The Railway people say, no, no, theie are
plenty of wagons, but the wagons are not
moving fast enough; there are ecrtain people,
consumers, customers, etc. wheo are not
clearing the wagons ; they are lying in the
siding. So, they go round and round in
this merry go-round Irip like this and no-
body is caught, nothing is found out, and
the country loses crores of rupees every day,
I see at the back of all this theie is a big
conspirary between ceifain bureaucrats of
the Railway establishment and certain uwnsc-
rupulous businessmen and merchants, This
slow-down of turn-round of wagons is a man
made problem. This is bcing done so that
big compensation can be claimed from the
Railways and that claim mosey 1s split bet-
ween the interested parties Coal is pilling
up at the pit-head on the one hand; there is
no coal to feed the electricity producing
units on the other Why should this happen?
What are you going to do about this ? It
is a serious problem.

There is one more example which would
like to give. Here is our Public Undertak-
ing Committee which has jast produced a
report. It s not even printed. It is only
in a cyclostyled form I hopc some Members
who are interested  will bother to read it.
This is about the oil and Natural Gas Com-
mission, What a revelation of a scandalous
thing it has brought out ! It is proved in
the Puclic Undertakings committee’s report
that the Rustam crude,-for which we secu-
red the right, to get 6 millions or 7 millions
of rustam crude, for refining in our public
sector refinezies because we could not depend
upon foreign refineries who were going on
pushing up prices,~was not lifted, there
were people interested in seeing that Rustam
crude was not lifted, was not brought here,
was not used in our public sector refineries.
2 years were wasted in  this, 62 percent of
the rustam crude to which we are entitled
has mot beem lifted aod brought to this
cintry at all. The Barauni refinery has

got onc wmiftion tons refining capacity lying
ifio and for 4 years we have had to import
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Rs. 120 crores worth of petroleum products
from abroad which could have been made
inour own country. What was being done?
There was one Chairman of the 10C, thank
God, he is no longer there, belonging to
that heavenly tribe of ICS, Mr, N. N. Kash-
yap, who said that before we can bring the
Rustam crude, it must be properly analysed
in the Institute at Dehra Dun whether its
lube content is proper or not, whether it
would be suitable and all that, Two years
were spent on that and the report was given
that it is perfectly alf right, it can be used,
but Barauni refinery wil irequire a little re-
designing of some of its mechinery but no-
thing of that sort was done, nor Rustam
crude is brought and used. What are you
going to do  about it 2 If we attack such
bureaucrats we are told that it is unfair, you
should not attack them who arc not in the
House to defend themselves, that they will
be demoralised etc. etc. You must find out
what is the link-up and what is the collusion
with them due to which they are making
money. You cannot nmplement anv plan
unless this system s changed In any
democratic set-up, parliamentary committees
and people’s representatives are associated
in these matters. I hope when Mr. Chavan
replies to the Debate, he will at least tell
us something about the future plan, whether
there is going to be any new line, any break
through, because, on that depends whether
the country will stand or fall,

SHRI N.K.P. SALVE (Betal) : Mr,
Chairman, ont long ago in this House when
we were discussing the budget proposails, we
considered various monetary and fiscal prob-
lems which face our country. We tried to
consider several measures to iyvigorate and
intensify our struggle and our attack on
poverty and inequality. In this debate,
speaking for mysel”, I have not the sligh-
test intention of venturing into the dizzy
heights of macro-economics which my ostee-
med colleague, Dr. Rao. has touched; 1
will merely confine my observations to fiscal
legislation connected with dicect taxation,
with special reference to the enactment un-
der contemplation in the Finanoe Bill, 1972,

1 also consider this the opportune time
when hon. members an make their comm-
ents on the Wanchoo Commission Report
because this is the most important document
presently before the Rimauce Minisiry for
its implementation, aud it deals with u»
oxtromely {mportant wnd debivgte Wty
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namely tax evasion and fax avoidance, a
malaise; a scourge which seems to have pro-
liferated evtensively into every walk of In-
dian society. While hon. members will do
well to make their comments. I only hope
they would not confine themselves to doing
what Shri Bhattacharyya did by merely
narrating some figures and to critcise the
Government the Members would do well to
make some constructive suggestions and give
some guidance to the Finance Minister as
to how best he could implement some of the
recommendations so that we may effectively
be able to incorporate those recommenda-
tions in the statute book and be able to
arrest to some degree tax evasion and tax
avoidance.

The Finance Bill, 1972. has made a sign-
ificant departure for which the Finance
Minister has come infor a very scathing
indictment, namely, that the rate structure
of the direct taxes has kept untouched and
untinkered except for a minor change by
which the surcharge is increased from 2.5 to
5 per cent.  Also there are some structural
changes in the law of direct taxes contem-
plated in the Finance Bill—1 should like to
deal with sume of the important changes a
little later. But now I should like to deal
with this scathing criticism which has been
flaunted on the Finance Minister for his have
ing left direct taxes untouched and untin-
kered. If I may analysc it, the gravamen of
the charge against him levelled by the leftist
parties was that while he raised massive
amounts by way of indirect taxes, he has
almost pandered to the wishes and dictates
of the money bags by not raising the direct
taxes. Particufarly, Shri Indrajit Gupta was
extremely vocal at the time of his budget
speech. and asked : Why did you not raise
the rates of tax on the coruporate sector ?
¥ submit this criticism is extremely unchari-
table and completely disregards the disqueting
harsh realities of the Indian economy which
existed in the period just preceding the
budget. At the outset, I wish to make it
absolutely clear that I am in entire agreement
with Shri Indragit Gupta when he says that
there is still scope for enhancement of tax
rates so far as the corporate sector is conce-
toed, At the same time it has aiso to be
stated that no one posscssed of his rational
faculties and who understands tax laws
woeuld ever suggest that direct taxation of
thn non.corporate sector has any scope for
etthaficoment, & sector wheee the highest
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marginal rate of taxation, is 97.75 per cent.
Therefore, the charge ultimately is reduced
to this that the rate of taxation of the
corporate sector has not been increased. Yes,
there .8 scope, notwithstanding the peennial
lament by the vested interests that the
corporate sector is overburdened with direct
taxes and that it has adversely affected indus~
trial growth. I do not for a moment believe
that, T do concede that there is scope for
enhancement of taxes on Corporate sector.
The only question I would like to ask is
whether in view of the disquieting position
in the growth of industrial production, in the
prebudget months, whether this was the
right time for Shri Chavan to increase the
rate of taxes on the corporate sector, I
think he has done very well in desisting from
the same, He has given what T call an
extremely inexpensive fiscal stimulus and
incentive to boost industrial production, and
I must congratulate him that this inexpen-
sive boost, fisccal stimulus and this inexpen-
sive incentive have paid dividends to him,
In the preceding two months, there has been
a marked improvement in the industrial
production of the country. I have called it
an inexpensive stimulate because such fiscal
stimulus and incentives are sometimes given
by giving out massive concessions as they
have been given recently in the United King-
dom. The Chancellor of the Excheguer
there has announced the slashing of taxes to
an extent of £1,200 million sterling He bad
to frankly concede that the people are comp-
laining that the taxes are too heavy to leave
any incentive for hard work, Be that as it
may. in the United kingdom, they do not
have the twin objectives to achieve which
we have. We have twin objectives to serve :
that it is not enough that we think only of
growth. It is certainly not enough. Along
with, growth, we have to take care of social
justice. So, the inexpensive stimulus is that
Shri Chavaa did not give any concession in
tax, but he did not raise any rate, and that
has really paid dividends to him,

If one were to see the structural changes’
there are a few important structual changes
contemplated in the Direct Tax Law. The
first one is inclusion for taxation of casual
gains, windfalls, and subjecting them tog
charge of income-tax. Hercafter, if yoa were
to win a lottery, crossword puzzle, race or
card games, and win in gambling, you wili
have to pay a tax. Well, this is a major

Change he has done, which not merely plug
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a loophole, but it repairs a large crack in the
direct tax law, However, I am unable to
und erstand the differential concessional terms
which the Finance Minister has given for
the taxation of lotteries. So far as the
other windfalls arc concerned, the casual
gains other than lotteries, such as crosswords
puzzles, races or card games. etc., the exem-
ption limit is fixed at Rs. 1,000,

But so far as winnings from lotteries are
concerned, they will be taxed at *n immen-
sely concessional rate; that is to say, if one
were to win up to Rs.5,000, there is no
texation at all. If the total income is less
than Rs. 10,000 winnings sre not to he taxed
and then when total income excceds Rs.
10,000, the entire winnings arc not to be
taxed the first Rs. 5,000 are to be deducted
outright. Out of the balance, only 50 per
cent is to be taxed, This is a discrimination
which is wholly unwarranted. 1 know there
mright have been some unconscious pressures
from the States, because the States are the
biggest lottery-runners these days., But it
would be sacrificing a very sound principle
of legislation if the lottery winnings are
taxed concessionally. After all, races, gam-
bling, lotteries. etc., belong to the same genus,
species, and their taxation must be uniform.

The second change sought to be made
is the taxtaion of capital gains on the sale
of jewellery. It is a change which was long
overdue. However, in his also, the Finance
Minister has shown a concession which 1
am unable to understand. If you sell the
old jeweliery, and make capital gains and
then out of such capital gains if you pur.
chese new jewellery, the value of purchase
of new jewellery is exempt from being taxe,
1 am unable to understand the rationadle
of this exemption when we are not wanting
to encourage any type of vulgar display of
opulence and when we oppose ostentatious
ways of living. I cannot understaud why
the purchase of new jewellety should be
encouraged in this manner,

Today, we read in the newspapers that
the Prime Ministcr has observed somewhere
that people have an undue bias in favour
of purchasing gold. which is not at all desir-
able. Therefore, I do hope that the Finance
Minister will withdraw this concession of
exemption on purchase of new jewellery.

16 hrs
The next change seeks to iatroduce s
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new section, 295 (MM) in the Income-tax
Act, 1961. When this section becomes law,
it will empower the Central Board of Direct
Taxes to make rules prescribing certain
conditions under which the Appeliate Assis-
tant Commissioners of Income-tax may
admit fresh evidence in appeal, not produ-
ced before the ITo. This sort of legislation

is highly ill-conceived and improper. In the
Consultative Committee to which I do not
want to refer very extensively. The Finance
Minister had himself rejected such suggestion.
The role of the appellate assistant commi-
ssioner of income-tax in the income-tax
hierarchy is much different from the role of
an appellate court under the civil procedure
code. He has not merely the power of an
ITO but much mure. The legislature has
given him many more powers. It is in fact
an administrative review which is done in
the appeal the assessmeni is completed.
This is how the Supreme Court has descri-
bed the power of the Assistant appeliate
commissioner of income-tax : ‘‘his powers
are wider than thuse of the appellate court
under the code of civil procedure. His
competence is not restricted to dealing with
the subject matter of appeal : he may exa-
mine all matters covered by the assessment
order and correct the assessment in respect
of such matters even to the preudice of the

assessee and may remit the case to the income-
tax officer for enquiring into items which
were not even the subject matter of appeal; if
a receipt has been assessed under one head, the
Appeliate Assistant Commissioner may hold

it to be assessable under another.” That
is what the Supreme Court says, He is so
powerful and rightly so because at this
stage for the first time a proper review of
the assessment is made in appeal. Where is
the need for these people in the Board
sitting in the cosy chambers of the Secret-
ariat to make rules to guide this authority
as to when fresh evidence be allowed to be
taken. Why do they not trust his wisdom
and sense of justice that this man exercising
appellate jurisdicion vested with so much

power will exercise his authority judicislly,

justly and fairly and will admit fresh evid-
eace only in consonance with the principles
of patural justice. Fresh evidence is not
admissible as a matter of right at the appel-
late stage but fresh evidence is always atlo-
wed to be introduced in appeal under spocial
circumstances. In terms of section 119 the
Central Boards of Taxes is precluded specl-
fically by the legislature from interfering in
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the appellate jurisdiction of the Appellate
Assistast Commissioner of income tax. But
the Board is now going to make a rule under
the new section. If and when such rule is
made and, if it is not to be wltra vires, it
will have to be within the postulates of
section 119. I do not know what sort of
rule Board will make keeping in view the
restriction imposed by lesgistation in section
119. ‘Therefore, 1 fervently implore the
Finance Minister not to press this type of
provision, but to trust the Appellate Commi-
ssioners of income-tax. Besides, why do
they not send them departmental instructi-
ons ? Nothing prevents them from sending
departmental instructions enumerating the
circumstances in which they are going to
admit fresh evidence in the first appeal.

What is worse, it is not the rich and
affluent who can afford expensive income-tax
advice who will be every worried about pro-
ducing evidence. If at all the rich suffer,
they do not suffer because they have prode-
ced inadequate evidence; thep only suffer
because they have produced some evidence
in which something increminatory is found
out. It is the poorman who does not
understand what to produce before the ITO
who suffers. Onlyto day in the partys, stand-
ing committee meeting we were discussing
how complicated the law is; not one out of
520 Members of Parliament, I dare say, in-
cluding myself, would be able to fili his
return correctly. Law is so complicated and
things are so difficult for a poorman. Ifa
person who is assessed at Rs, 10,000 or
12,000 has a grievance on some matter and
he has some evidence to produce which he
could not produce before the ITO, why
should he be precluded ? Therefore I request
Mr. Chavan not to press with this provision.

1 immensely welcome the introduction
of a permanent account number, It i»
now contemplated that every assessee will be
given an acoount number and this will pro-
vide an efficient method of croas checking
various transactions. J am sure this would
be an effective deterrent to tax evasion. I
only hope that bureaucrats do mot, with
their bias for red tape, bring in impediments
and obstacles because this measure means
streamlining the administration. You are
proceeding towards sophisticated methods.
Even if it costs a littte extra, 1 am sure the
Finance Minister will make finance readily
available for this,
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1 shall now make some observations on
the Wanchoo Commission Report. This
Commission was appointed mainly to suggest
ways and means to check the scourge of tax
evasion and avoidance. The terms of this
commission were : (1) recommending effe-
ctive measures to unearth money and prevent
its proliferation and to suggest ways of check-
ing avoidance of tax and to produce arrears;
(2) to examine various exemptions allowed
by the tax laws with a view to their modi-
fications, curtailment or withdrawal and (3)
indicated the manner in which tax assess-
ments and administration should be impro-
ved to give effect to the recommendations,
In a sense the terms of reference werc not
wide. The report has been with us for quite
sometime and I have very carefuliy gone
through the entire report. Before I make
my comments, I have to apologise for having
used somewhat intemperate language when I
was speaking on the report in my budget
speech, My friends and the Members of
the Commission, felt offended at what 1 said.
unwritingly I have no hesitation in expre-
ssing regrets for using language that I did
in my last speech on the budget to describe
the report.  But I do maintain, having stu-
died the report extensively, very carefully
and objectively, not with a view to picking
holes, but to finding out practical ways and
means if we could really put an end to this
curse of tax evasions and black money which
seems to be degrading, debasing and corro-
ing the very moral, and legal norms of the
entire society, enabling people to pay bribes,
and indulge in other vicious corrupt practices
degarding and debasing the whole structure
of Indian society. I have tried to work
hard and go through the report very exten-
sively not once or twice but as many time ass
fcould. Now I find that there are certain
very serious drawbacks of a general nature
in this report and I must mention them to
start with. The first drawback is that the
implemeantation of some of the important
recommendations will necessitate, if not re-
versal, at least a major review of certain
fiscal and monetary policies of the Congress
Party. It can, therefore, be taken lor gran-
ted that such recommendations which require
a major review of policy will bc kept in
cold storage for eternity. Terms reference
strictly do not justify recommendation re.
quiring reversal of major fiscal policies.

The second drawback is. the recommen-
dations are spread over fairly wide range of
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direct taxation beyond the problems of eva-
sion or avoidance of tax. And, on tax ad-
ministration, the recommendations are very
far reaching. The recommendations have
got s0 mixed up that a further scrutiny,
seminars and other process will be required
to sort out the recommendations which have
an immediate nexus with the malaise of tax
evasion and avoidance, which can be imple-
mented, as against other recommendations
which are not directly related to the prob-
lems of tax evasion,

The third drawback is that the various
recommendations are more expressions in
favour of one opinion against another, with-
out there being sufficient and authentic data,
figures facts and statistics to support each
opinion. One would have expected that
the repoit was more factual than argumentas
tive The report is a synthesis of the reports
of the various commissions on taxation, the
reports of the Public Account Committee,
the report of the Administrative Reforms
Commissions and well-know n opinions voiced
by the representatives of trade and comme-
rce on the one side and by the representa-
tives of the department on the other. The
weight of the repoet would have been enti-
rely diffurent if the report, instead of condens-
ing the opinions of these various commissions
Committees and persons, was very factual and
realistic, relying on information from the
assessment and other relevant records of
Income tax proceedings for evaluation of the
problems and for suggesting remedies.

Finally, the recommendations can neither
be accepted in their entirety nor be rejected
in their entirely, with the result that the
Msnistry has been given a very long rope to
do whatever it wishes to do with this report.
This is a luxury we can hardly afford at a
cost of Rs. 11 lakhs, which is the expendi-
ture on this Commission.

However, 1 do concede that some of the
suggestions made by the Commission are
indeed very bold. I will just consider a few
important suggestions and make my observa-
tions regarding the important recommenda-
tions made by the Wanchoo Committee.
Their main recommendation is that high
rates of taxation are one of the main causes
of the widely prevalent malaise of tax eva-
sion and avoidaace in our country, That
appears to be the very basis on which they
bave proceeded in this report. That is why
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they have suggested a revised schedule of
taxation, in which the highest marginal rate
is recommended at 74.75 per cent, as against
the present rate of 97.75 per cent.

About high rates of taxation I will quote
only a few lines, because I know time is ex-
tremely limited. They themselves feel very
strongly and this is what they say :

‘Among the causes which have
contributed to the spread of tax evasion
aad build up of black money in our
country, we had listed the prevalence of
high tax rates as an important factor.”

Further, they observe -

“At the end of our enquiry, we
were left with little doubt in our minds
that such high rates of taxation are tole-
rable or are tolerated mainly because of
the widespread evasion and avoidance
that take place.”

This is the philosophy on which they pro-
ceed.

“To many, they provide adequate
justification for resisting the attemps of
the State to Snatch away almost the
entire fruits of their labour.”

In their final observation they are demoli-
shing the basic theory which we have been
cherishing all these years :

] “‘One reason often given for adopt-
ing high tax rates in our country is that
they would narrow down inequalities of
income and wealth,”

They are completely in disagreement with
our philosophy on this point and this is
what they say :

“In theory, this might bs 2 valid
proposition. but in practice, high rates
of taxation are apt to make the rich
ri_chera.nd the poor poorer, thereby wide-
ning the gap between the two clnsses.”

Thus they have virtually gone to the extent
of saying that the high rates of taxations
are responsible for iocreasing the diaparities
that we sce in our society. They say ¢

“Today & person in the income
bracket of over Res. 2 fakhs, who
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earns an extra Rs. 1,000 and dec-
lares it honestly in his return of
income, is worse off under our tax
system than and unscrupulous per-
son who evades tax on only Rs, 30.
In such a situation, honesty be-
comes the first casualty and not
many would find it easy to resist
the temptation."

Whether to check such temptation we
should liberalise the law or we should so
tighten the law thal a person pays a very
heavy price for falling a prey to such temp-
tation is a matter of opinion. Whether for
purposes of accelerating to economic growth
lesser tax rates are requited or not, is a
matter on which I have nothing to say at
the moment, 1 am not discussing that. But,
in my opinion, it is the single largest seif-
deception the Commission seems to have
practised on itsell if it sincerely believed that
by Government revising the rates of income
taxation, as assuggested by the Commission,
there would be even the slightest qualitative
or quantitative improvement in the attitude
of those tax-payers who are dishonest today
and can successfully evade taxation without
being imprisoned or penalised. And the
dishonest tax-payets of tomorrow are no
different from their tribes of dishonest tax-
payers today. There are honest tax-payers
who pay their full taxes even if they are
bled white by the high rates of taxation.
There are dishonest tax-payers who will
evade payment of full taxation even if they
can easily afford it. The class of tax-payers
who become dishonest merely because the
present rates of taxes are higher than those
recommended by the Wanchoo Commission,
in my opinion, just does not exist, and I
shall prove it,

1 will prove it by drawing attention of
the House to the rates which were prevalent
in the fifties. Yesterday I was glancing thro-
ugh the Finance Act, 1956 and I found that
in the Fifties when the purchasing power of
the rupee was very much more than what it
is today. [n the fifties the rate of taxation
for iacome between Rs. 40,000 and Rs.
1,50,000 was vory less than what is suggested
in the schedule by the Commission, and
above JRs. 1,50,000 the rates was 93 annas
super-tax, 4 anuas income-tax, near about the
rates which the Commission itself is suggest-
ing, The Commission has sot given any
data, it has got oyade any factual study of
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what was the position of tax evasion in ths
fifties with tax rates as rational as suggested
by them. As a persoa who has been very
humbly connected with tax administration
and has been arguing tax cases in courts [
am in a position to say that in sixties the
tax evasion was much less than what it was
in the fifties. In the fifties we had several
neo-rich, several multi-millionaires and billi-
onairs who resorted to tax evasion and than
subsequently availed of the various dis-
closure schemes and came to settlement
under section 27! (4) (A). As compared to
that, in the sixties there were fewer crorepa-
this, andl esser now.

If the revised rates are accepted, accor-
ding to Commissions calculation Shri Chavan
will have to forego Rs. 45 crores. Yet, not
one assessee will come to the path of recti-
tude. Will it be signs of wisdom on our
part to then pay such a price ? Where is
the proof to say that the rates of taxation
have ever mattered with people who take
to path of dishonesty? There is proof to the
Contrary. So, the reduction of rates to curb
evasion and avoidence is the single biggest
self-deception that is being suggested. How-
ever unrelated to evasion, if to rationalise
taxation you wish to reduce the rates, 1 have
nothing to say.

I only hope, Sir, whatever else would be
accepted this would not be accepted in the
name of preventing tax evasion. They have
stated that through various avenues, the
black money has proliferated and they have
demarcated three avenues in which it is
actually proliferated, surreptitious and clan-
destine business which iacludes purchase
and sale of licences and payment of secret
commission, secondly smuggling of gold and
luxury goods and thirdly they have stated
in the political field black money has proli-
ferated. That is, however, a matter which
the Finance Minister will look into. I am
confining myself to more basic matters which
they have referred.

So far as taxation on individuals is con-
cerned, they have suggested a schedule.
Now my very serious grievance is this They
are suggesting in the schedule 23% roduction
to a man who gets Rs, 2 lakhs and above
and a person who really deserves relief and
immediate refief bocause of ever incveasing
spitat of price risc hes boen given B0 Toliel
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whatsoever in the suggested rates, A person
who has the misfortune of earing Rs. 10.000
according to the revised schedule, gets no re-
life. A man who earns Rs, 15,000/- gets a
relief of (66% and a person who earns
Rs. 20000/- gets a magnanimous relief of
1.25% and one who carns above Rs 20,000/-
gets a bounteous relief of 2%, and one who
eains Rs. 2 lakhs and above gets 23%. I
cannot understand and how are they building
a pyramid with upside down, In fact, I would
plead with the Finance Minister to consider
the lot of the people who are earning Rs.
1.000/* or Rs. 1,500/-a month, who have
to bring up their children, there is not
enough for them to clothe them, to feed
them educate them and if they evade tax, 1
think, they have very justification to do so.
There should be no tax upto Rs. 10,000/-
and upto Rs. 25,000/- there should be revi-
sion of rates. If Finance Minister wants
the rate above Rs 25,000/- to be redued. it
is for him to judge whether it is profitable
or unprofitable but relief to peoples earning
upto 25,000 in a year is due at once.

MR. CHAIRMAN :

now.

Please finish

SHRI N.K.P. SALVE ; I will just finish,
Sir. Glve me two more minutes.

Regarding ceiling on business expendi-
ture Commission has stated that the Guest
House expenses and the entertainment
expenses shruld be allowed because accor-
ding to them in these disallowances as now
contemplate in our tax laws, it is only the
honest assessee who is grieved and suffers
and the well advised and some what crafty
assessee manages to escape the rigours
completely.

Sir, 1 would have agreed with the Com-
missions recommendtaion on this point
much more, if they had only coms out,
with some more data on the point because
it is to my knowledge that with a slight re-
adjustment and rearrangement of affairs and
with a sklilful narration in the vouchers these
entertainment expenses, become sales promo-
tion expenses, advertisements expenses, messing
expenses, boarding expenses, employees lunch
expensses, Diroctor’s travelliug and liaison
expenses and the Tribunal has been holding
in oontper cent cases that these expenses are
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allowable. Therefore, if one were to see the
entetrainment expenses claimed in large com-
panies after ceilling was imposed by the
Parliament on its allowablity the claims
have doclined very much under this head
though not the real expenses. Therefore, it
is the honest who are really put to difficulty.
I wish the Commission had examined
bundred cases and brought on record the
declive in claims under this head. After all
how much is the gain to the revenue as a
result of the ceiling. Let the dithonest be
penalised on this matter for a very small
gain in the revenue.

The i1ecommendations about the pen-
alties are extremely important. The Com-
mission has recommended that the levies of
penalties for the concealment of income-tax
shopld be related to the income tax
and wealth-tax rcspectively sought to be
evaded and not on the basis of income and
wealth sought to be concealed, In other
words, if Rs. 30,000/- income is sought no
be concealed, the penalty should be relatted
to the tax of Rs 6,000/- andn ot be related
to the concealed income of Rs, 30,000/-
Presently on the Rs, 6,000/- being the tax
sought to be evaded on concealed income
of Rs. 30,000/- the minimum penalty is Rs.
30000/-, maximum Rs. 60.000. Likewise for
wealth-tax assessee, the wealth tax sough to
be evaded may not even be Rs. 1,000/- but
the minimum penalty is Rs. 30,000 and
maximum Rs. 60,000/, Thus, jointly for
income-tax and wealth-tax the penalty can
be Rs. 60,000/- minimum and Rs. 1,20,000/-
maximum. Therefore, the Commission has
suggested that these penalties are hoplessly
out of proportion and they have dealt with
them and they have suggested that these
penalties are so heavy that when yon levy
the penalty, no one is interested in paying the
penalty. lhave very good one more impore
tant reason to give to the Finance Minister-
why the recommendations should be accepted,
and he can verify this.

Therefore, in hundred out of hundred
case wherethe penalties are so heavy as in the
cases | have taken /e, ; on Rs. 6000 tax,
cvasions penality of Rs. 45,000 to 60,000 is Ia-
vied that is, one and a half times to two
times income sought to be concealed, The
matter goes before the tribunal and (ropells
the courts to take g sirict view pecaul
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of the hardness of the penalty. When you
levy a heavy penalty out of all proportion,
the appeliate courts are going to call upon
the Revenue Department to discharge
the burden of proof strictly giving no
quarters for any doubt. And in hundred
out of hundred cases, the Department fails
with the result that heavy penalties embell-
ish only our statute book. In reality, they
do not work.

I hope, Shri Chavan will examine and
call for the records of tribunals where
heavy penalties were Ievied and find out
what has happened. If the penalty is
Rs, 5000 or Rs. (0,000, on a tax liability of
Rs. 6000 that a different thing. Butifit a
heavy penalty, then the appellate courts
will want a foolproof case for sustaining
such harsh punishment,

Lastly, about raids and searches, the
Commission has mentioned that more
searches and said be made to uncarth the
black money. Fantastic figures of evasion
and the avoidince of tax and black money
are given by the Commission. According
to their calculation—of course, thev have
apologised and said that the method of
their calculation is at bost a guess-cum-esti-
mate.—in 1961-62, the income which has
escaped assessmen{ is Rs. 811 crores; in
1965-66—Rs 1216 crores aad in 1968-69 —
Rs. 1400 crores and the tax evaded in 1968-69
is Rs. 430 crores, The black money tran-
saction is to the tune of Rs, 7000 crores.
If these figures are anywhere near reality,
then, I submit, this parallel economy, black
money economy bits fair to bdecome the
paramouns economy one day and therefore
this scourge of colovred money must be
eradicated lock stock and barrel in tune even
by eradicating the entire private sector if
necessary. 1 will go to that extent even.
But 1 just do n»t accept there figures, as
anywhere wear reality.

What they have said here is that the
method of raids and searches is an extremely
important expedient in department’s hands
to unearth hedden black wealth. In sevey
years time, 1961 to 1968 the Income-Tax
Department bave had 1447 raids out of
which, department says, 1418 raids were
successful and out of several thousands of
crores of rupess income evaded in these 7
years an amount, acoording to department,
of Rs, 699 lakhs, that is, roughly, Rs. 7
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crores has been seized, The anatomy of
“raids and searches” is not at all understood,
it appears by this Commission They have
not analysed how much amount out of this
is refunded. How much penalty levied,
How many sent to jail on the basis of raids
and searches. There are very many cases
where the Department has given refunds of
seized money, saying, “It is disclosed and
shown™ and the money is refunded. They
have not analysed it. What is successful as
against unsuccessfu! in raids is not discussed,
While we want the Department to act strictly
where necessary and the method of raids and
searches may be increacingly used, where
worthwhile it should not be used to humilate
and insult people as they have done recently
in Bombay. The department carried out
huge raids and, I am told, that in most of
the places raided by them and ssarches
carried out at the place of Film artistes,
nothing incriminating was found. If this is

correct. 1 am sure, the Department will some

day have to answer this House for this type

of raids, insulting the innocent Film artistes.

Let it be knowa clearly a3 our policy that

raids and searches are not to be used as

media to terrorise or insult people. And if
an assessment claims of Bombay Commis.

stoner are not found to bz correct, he will

have to answer us.

SHRI VIRENDRA AGARWAL (Morad-
abad) - Mr Chairman, Sir, while replying to
the Union Budget dsbate, the Finance
Minister had defined the objective of the
Government’s economic policy as the im-
provemsnt of the quality of man, What
sort of a man our economic policies have
produced during the last 25 years ? Has
the quality of man improvel or deteriorated
materially and spiritually ?

It is not correct to say that the economic
policics have made the common man cor-
rupt. dishonest and ineficient ? We all
know that, materially, more than 225 million
people in the country, the half of !ndh's
population still live below the subsistence
jevel. Begarry is growing every day. of
course, it would be unfair not to concode
that an insignificant percentage of popula-
tion has certainly improved their living
standard. But the soaring prices and puai-
tive tax structive have robbed him of what-
ever little he has acquired. I he stitl looks
bstter off, it is because he has acquired

proficiency in coreupt practioes,
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Sir, the primary and the basic function of
the Government is to produce clean admin-
istration and, so long as we are not able to
produce a clean administration, we can uever
improve the quality of man in this country.
Democratic functioning should always lay
the greatest possible emphasis on to enrich
human personality  But human individual
has been forgotten in the present scheme of
things. The dignity of the human indivi-
dual is a central principle of democracy.
But, unfortunately, the spirtt of individual
liberty scems to be oa the decline What
we need today is to gun o objectives with-
out encroaching on indistdual Nhbarties,

Sir, poverty has bcen given an ultima-
tum by all political groups and parties in
this couatry. Fhe most crucial question
to day is—muay be, 2 64 mullion dollar ques-
tion—how long will 1t take to hatav raribi.
This is the question which 1s being asked.
Different estimates have becen made. The
Planning Minister has suggested that poverty
would be banished by the end of the Sixth
Plan, while the¢ other estimates are that it
will still take a longer time  But I feel that
we may not be able to provide a national
minimum, what (0 say of 12 years, even in
a period of 150 years At the moment one
gets the impression that the present Govern-
ment is not interested in learning from the
past but is in a mood to cover its failures
of its economic policies by evolving new
theories. One has recently been borrowed
from one Pakistani economist. We all know
what this theory was and what harm it has
done to the develop nent of this and other
countries. Garibi who has been the real
patient is not to be blamed because he is
confused and is rapidly losing his faith in
the wholc process of Parliamentary democ-
racy. We are all talking of one or other diag-
nosis, what sort of policies can help in ban-
ishing poverty. Many of us suggest extreme
radicalism ; another sct of people suggest
extreme liberalism. According to me, it is
neither radicalism nor liberalism which can
banish poverty in this country. I, here,
think of late Pandit Jawahar Lal Nehru who
had talked a great deal about the applica-
tion of science and technology to banish
poverty. But, unfortunately, in our country
today the scientists are required to commit
suicides, My head hangs in shame, [ do
not think whatever Pandit Nehru had sug-
gested to this country will ever be worked
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out. It is only the application of scisnce
and technology which can ultimitely help in
banishing poverty, and neither radicalism
nor liberalism of any order can ever succeed
in eradicating poverty People who are living
below subsistence level must bel ooked alter
first. This is very elementary for all of us to
understand. The fruits of developmentmut
be percolated to the poorest, It is nolonger
necessary fort he Government or Government
leaders just to pay lip sympathy to the poor,
but what is required is to deliver the goods
to the poorest sections of the community.

Sir, the population is growing at a faster
rate. Todav our population has reached 547
million to which we add 13 million every
year., We arc having 50,000 babics every
day, practically a baby every other second.
The World Bank. in one of its reports, has
said that India will have 1402 mill:on people
by 2075 A D and a possible maximum of
2799 million 1n 2155. Ancther estimate of
population rise is that we will have round
about 100 crore pcople by 19)5, 200 crore
people by 2017, may be 400 crore people by
2038. You can well imagine the extent of
poverty which we are required t> face in the
country. Poverty would remain monumen-
tal if it is not tackled in a big way. It
is easy for the Finance Minuster to feel happy
that his budget has succeeded in shouldering
the strains of the last year, but that is not
enough We have got a big task and big
responsibility while there is a growing popu-
lation. Our economic policies must be
attuned in such a way that we could really
eradicate poverty in the shortest possible
time Both the public and private sectors
as they are working to-day, provide addi-
tional employment only to about 30,000
people every year and if al) the schemes that
the Government has sponsored during the
last three years are worked out well and
implemented well, they will not be able to
provide more than 200,000 jobs. In this
way, we would be able to provide jobs only
to 500.(00 people a year and at this rate
you can very wcll imagine that the rate of
unemployment will grow from the present
14 million to about 40 million by the end of
1980. This is the extent of the problem
and this is the extent of poverty we are
facing in this country and that we have to
formulate our policies in a big way if we are
really keen to tackle the problem.

We all know thal rapid industrialisation

holds the key to the economic prospetitcy
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While we talk of industrialisation, it is
natural that we have to evolve a Strategy in
which a Jarge percentage of our population
are shifted from agriculture to industry. A
large number of economists have made a
study and they have come to the conclusion
that if you really want to have prosperity,
then we should not have more than % of
the people to depend upon agricul-
ture. That means that a large percentage of
our people must be shifted to industries if
you really want to build an affluent society
in this country and for that it has been
worked out that we must have a very bigh
growth rate, that is not less than 10°% a
year if we really want that our people sho-
uld have a national minimun, say, by 1980
and that necessarily implies that because
agriculture has got its own limitations, the
industrial growth rate will have to increase
at the rate of 25°, a year. This faster gro-
wth rate can only generate more employ-
ment and providc surplus which can be
distributed in favour of the poor. If we do
not have a fast growth rate, then I can tell
you that we will continue having slogans in
this country for all time to come and the
poor will continue to remain poorer. If we
really want industries 10 grow, we have to
launch bold and imaginative plans to
step up our industrial production, say in the
case of steel, to not less than 100 million
tonnes and in the case of 0il-200 million
tonnes and similarly, in the case of electri-
city 200 millon Kilowatts by 1980. That is
the only solution by which we can meet the
chalienges which face us to-day.

The Common man in the country has
tremendous faithin the Prime Minister. The
common man is looking towards the Govern-
ment for evolving a policy which will banish
poverty. But what do we see ? We see that
the quality of man is deteriorating rather
than improving. The policies which 1 have
mentioned, if followed, can certainly usher
in a new era of economic prosperity but
surprisingly they are being ignored altoge-
ther,

During the last one year, we all know
about the industrial growth rate. It was
hardly 2% a yeat. In 1969-70 the prime Minis-
ter had presented the Union Budget which
was acclaimed as growth-oriented because
she had granted a large number of fiscal
incentives which accelerated the industrial
growth rate in the country. We had a 7%
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industrial growth rate in 1969-70 but in
the last two years it seems to me that the
present fiscal policy has sabotaged every-
thing that the Prime Minister had done in
1969-70. How the withdrawal of fiscal sincen-
tives have sabotaged the growth rate ? They
are the withdrawal of the development
rebate, then the concession to priority
industries has been withdrawn and conce-
ssion in surcharge has been increased from
23% to 5% and the personal incometax
raised from 929 to 98% leaving practically
no incentive and the wealth-tax concessions
on new industries granted for five years have
also been withdrawn, These are all the
incentives which have been recently with-
drawn and the Government expects our
industrial growth rate to go up ; I think the
Government is just having dreams., Indus-
trial growth rate cannot increase with this
fiscal policy and the corporate tax which was
hardly 40% in 1960-61 has now gone up to
58%—an increase of 45%. A study conducted
of 141 countries reveals that more than 131
countries have a ceiling on company tax rate
at 50°,. If Government is not interested in
terms of giving tax concessions to the corpo-
ratc institutions then I can assure the Govern-
ment that out industrial rate will go down
further and further. We will only make pove-
rty to spread further in this country and
nothing else. We are merely shouting slogans.
That is all. The common man will retuse to
believe in such slogans in future. This is the

situation just now.

What have the British Government
done ? They have granted fiscal concessions
to the industries of the order of 1,211 milli-
on pounds, that is round about Rs, 2308
crores which is practically half of our total
budget The result is, the British industries
will be able to write off hundred per cent
initial capital of plant and machinery in the
first year of operation and still they bave
been described too latter and too late,
Such fiscal concessions have been granted in
West Germany Japan and united Stats. In
odr country we remain where we were beca-
use these are not given in our country.

1 have heard so much about Wanchoo
Committee's report. Mr, Salve, is just intere-
sted to flourish at the bar, with the growing
black money.

Does he know that ours is the highest
taxed country w the whole world ? The
Wanchoo Committee report may or may not
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be accepted by the Government. One of
their major recommendation is that personal
income-tax rate must be reduced to 75 per
cent, That is, there should be a ceiling at
75%. 1 hope we are going to have detailed
discussion on Wanchoo committee’s report
here as well as at the Consultative Commi-
ttee. 1 need not therefore elaborate on this
point, here.

1 now come to agriculture, Agriculture
is the only bright spot on the economic
horizon of the country The country will
produce 130 to 1!0 millions of tonnes of
foodgrains in 4 ycars time from the current
year's production of 112 million tonnes. The
farmer has worked very hard. The prosperity
that comes from hard work should go to the
farmer. Government has been feeling
jealous of their economic prosperity. First
they thought about agricultural income-tax.
Then there was the Chief Ministers, Confer-
ence to shelve it and then it started with
procurement prices. They could not succeed.
Now they talk about land ceilings It may
create a situation that the Green Revolution
of which we are talking so much may turn
into a red revolution, This is the request
and the warning that I would wish to place
before the Government. What ever you
may do with land ceiling or procurement
prices, in no case should agricultural produ-
ctivity in this country be allowed to be
lowered or reduced in any way. If agricu-
Itural productivity is to be reduced, in that
case, we may even be in need of importing
wheat as we had been doing for the last 25
years.

That day will not come, Sir, if we con-
tinue to support the farmer in every possible
manner. Let his position be stabilised for 3
or 4 years. When the position gets stabili-
sed, the farmer may be in a position to pay
a little for economic development. No
policy of the Government, no statistics, of
any kinds or politics should be allowed to
stand in the interst of the farmer.

There is a lot of talk and controversy
going on in the matter of land ceiling and
there is a Tot of uncertainty prevailing In the
country today. One does not know what
wi.ll happen. There is a lurking fear in the
mind of the farming community that the
Government are moving towards collect visa-
qu This sort of fear must be removed,
fi we really want the farmer tp raise his
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production. We have not yet provided any
incentive what so ever to the farmer for his
agricultural productivity while we have put
all possible burdens on the farmer to raise
his productivity. This is what will not work.

The Budget which was presented and the
Finanee Bill which we are discussing today
have placed additional burdens on the kisans
by taxing fertilisers, power-driven pumps,
lubricants and a tax on tractor prices. All
these taxes on modern agricultural inputs
have helped to raise the cost of production.
1If you continue to place heavy burdens on
the farmer and if you also expect him to
pay more in the form of taxes or in the
form of less wheat prices, T am sure he will
have no incentive left to raise his produc-
tion.

What are the objectives of the Budget ?
We have heard a great deal and have been
talking a great deal about economic policies.
There are four main objectives of this policy:
growth, stability, social justice and self-
reliance. Unfortunately, the growth rate
has been so poor during the last 21 years
that it has all been neutralised by the popul-
ation growth rate, and we still do not exactly
know what is happening to our economy.

Coming to stability of prices, the Prime
Minister is determined to hold the price
line. She has made it absolutely clear that
prices in this country must be stabilised. But
from whatever little I see, I do not think
this Government will ever be able to hold
the price line, It would be better for
Government to make it absolutely clear to
the nation that prices connot be stabilised.
What the Government can immediately do is
to hold the price line in respect of essential
items of consumption, if it is serious and
sincere in respect of its policies, 1f monkey-
ing with policies continues, nothing good
will ever come out of it and prices will
continue to rise,

I have no time to deal with soclal
justice, But I want to say a word about
unemployment. I would plead with Govern-
ment to undertake a large roral works
programme with a provision of Rs. 15,00
crores during the next two years and have &
network of rural works so that our veral
people gain usefu! employment. In this
way, wo can bylld up our ryral aress,
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There is a lot to say about self-reliance,
but as 1 do not have the time, I will just
say this. We as a nation do not have a
short-cut solution or a magic wand that we
might banish poverty overnight. The most
crucial question today is to what extent we
are helpful in raising the rate of savings ?
This is the crux of the entire economic pro-
blem. If the rate of savings continue to be
solved down as it has been during the last
three years—it has gone down from 11.1 to
8.3 per cent—you can very well imagine
that you are not going to have a growth-
oriented situation. What we need today is
at least a growth of 18-20 per cent in the
rate of saving so as to be able to have a
self generating economy.

The Prime Minister is determined to
take all resolute steps which are sure to
have their impact on the eradication of
poverty within a period of three years. She
has also made it clear the other day—and I
think these are the words of wisdom which
Congressmen should appreciate —that we are
a democratic society and not a dictatorial
one. Where is the organisational structural
and the administrative set-up to implement
the radical programme ?—the Prime Minis-
ter asked the Congress Party. This is what
we should all ask ourselves ?  Exactly
where do we stand in terms of our commit-
ment to the nation 2 At the moment, there
is an atmosphere of indecision, inaction and,
above all, stupidity in the whole country
and it is a challenge to the present leader-
ship to act and lead the people to economic
prosperity.

Sir destructive negativism must be dis-
carded, if we went the trade unions to ob-
serve industrial discipline, farmers to pay
taxes, industrialists to accept Government
partnership. Fiscal incentives are vow the
need of the hour to meet the new demands
for maximisation of growth rate which is the
surest strategy (o banish poverty, to stabilise
the prices and to ensure social justice, and
above all, to improve the quality of man.

SHRI 8 N. MISRA (Kannauj): Mr,
Chairman, Sir, I consider it my proud pri-
vilege to support the Finaace Bill in the
hope that a few practical suggestions of mine
will be kindly considered by the Finunce
Minister and that he shall not permit him-
self to be guided by buresucratic advisers
only As most of the points have already
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been considered, I shall only confine myaelf
to some valuable suggestions.

India has its own peculiar socio-econo-
mic factors which are not considered by the
Ministry, and if they are considered, I am
sure a much lower rate of taxation and a
much lower share of ecxemption would be
allowed.

Nobody will doubt that as opposcd to
other countries our family consists of five
or 6 members, and the head of the family
18 the only earning member of the family in
India. whereas in other advanced countrics,
after a person attains majority, he isin a
position to earn and he is no more depen-
dent on the single earning member of the
family as in our country. Secondly, earning
opportunities in India are very limited. In
this country, the average of employment can
be considered as from 16 to 65 years includ-
ing the judges of high courts and of the Sup-
reme Court; a major portion, about 30 10 35
years are spent in education and then in search
of employment. Therefore, only a small
span of life is left when a person isina
position to earn. When he is earning, he
has to make provision for saving for use in
old age. Unfortunately, in this country, no
provision has been made for old age, such
as old as pensions. Other types of facilities
have not also bcen provided for old age,
with the result that it becomes inevitable for
everybody to make a provision for the
future also.

1 am conscious of the fact that even for
highly paid Government officers, when they
retire, in some cases, the interim pension is
not fixed. They are in difficulty, and if they
do not have any other person who is in a
pomtion carn, they are in imense difficulty,
as has been mentioned, These are the rea-
sons why a person is bcnt upon making a
provision for the future and he is not having
a clear picture before him of his old, age,
and therefore, the provision is to be made.

Now, nobody, would be able to dispute,
in these days, that Indis is the highest-
taxed country after the legislation in 1961,
(Laughter)  There is no question of laugh-
ing. These arc facts, A few figures given
by the Foderation of Indian Chambers of
Commerce in its publication known as the
Direct Taxes~ an inernational comparison,
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show that on a meagre income of Rs, 20,000,
an individual is taxed in Australia at Rs.
2,500; inthe United Kingdom, Rs. 3,250;
and in India, Re. 4,200, The higher level
of income-tax rates in India are almost
double that of the rates at many stages;
and at the final siage, as has been mentioned,
there is a taxatiou of 97.75 per cent.

It is, therefore, inevitable that the rates
of duty lead to an honest or dishonest
avoidance of taxation, It is therefore, desir-
able to take stock of the entire situation,
unbiassed by the slogan as has been given
by my learned friend ever here. We have
to consider the realities of every situation,
and when we talk of realities, we must con-
sider the realities that we face; and therefore,
it is necessary that the hmit of exemption in
the tax-structure should be made higher
up In 1939, you will remember, the ex-
emption limit was Rs. 2,000. Since then
prices have gone up by ten times therefore
inevitably the minimum exemption should
have been Rs 20,000. [ submit that in any
case the limit of exemption should be placed
at Rs, 15,000. We can take advantage of
the experience of other countries. In Eng-
land they have raised the exemption limit
(Interruptions). They have thus allowed four
lakhs of people to be exempted and taken
off the register of assessees, [If we raise this
limit to Rs 15,000, it would leave a fair
income to everybody. The needs of the
people cannot be covered with Rs, 3,000.
By the method, we shall be taking away
about three lakhs of people off the register.
It would allow the income-tox officers to be
carefull about the big tax payets, They will
find it easier to see those who ase evading
taxes and not indulging in petty cases of
catching small fish while allowing the sharks
to go; it is they who kmow how to avoid.
It is these persons who are able to corrupt
the officers. There is need for the income-
tax cfficers confining their energies for the
evaluation of people who pay more than
Rs. 15,000 as tax.

Secondly, 1 want to suggest that the
income-tax rates should be such as to give
inducement and encouragement to people to
earn. In our country the rate of taxation
is s0 high. The necessity for saving for to-
morrow is very much there, It is these
conditions that have brought into existence
the black money. The tax dodgers with the
bolp of biaek money had creatod a bigger
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market ; they corrupt officials. Black money
is increasing as the figures indicate. There-
fore I suggest that the tax rate should be a
sort of a curvature. This suggestion has
not been made or considered by anybody.
Tax rate should be in curvature. In the
spectrum, in the curvature should come
people with one lakh of rupees. At the
curve, with people who have two lakhs of
income, there should be & reduction so that
there will be a lesser rate of tax on Rs. 2
lakhs ; the maximum rate at Rs. 2 lakhs
will be lower than the rate of tax on one
lakh. You can do it in the curvature form,
5o that it will give impetus to the people
to get into the taxation structurc and dis-
close their real income ; in order to have
lower rates they may disclose the lugher rate
of income.

Nobody is prepared to part with black
money. Whatever methods you may adopt,
people who have black money will not part
with 1t. There should bc a basic change m
the policy. Since you have not succecded
with tax dodgers and persons with black
money, yos have to adopt another policy
and tell those people : we give you three
years time to deposit all your black money
1n the nationalised banks and you will not
be questioned where from you got this
money. If for three years you allow people
to invest their money in industrial develop-
ment. Without enquiring their source,
people would come forward and invest in
industrics and deposit in the banks. You
will be able to get some 1evenue in rcspect
of the money that has been deposited. Now,
according to the report, it is Rs 7 crores.

SHRI JYOTIRMOY BOSU: They
would not do it.

SHRI 8. N. MISRA : You wanted to
take away the major part of the black money.
They are not fools, therefore, to come for-
ward with their money. If you do not ask
from which source they have got it, then
you will be able to get that money for
investment. This has been done success-
fully in various other countries of the world.
I am c?nlcioun that the practical aspect of
th.cs is ususlly ignored in Parliament. It
18 given & burial because we are used to
talking more than acting practically. Sio-
8ans have beon raised but that will not belp
us. The difficalty is, you have a vety big,
fat budget. But what you have actually
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done is, for the purpose of employment,
you had budgeted Rs. 75 crores. But
actually only Rs. 3 crores and odd have
been utilised. The same is the case with
education road-building, etc. You bring
in mobilisation of money but you do not
utilise it correctly.

In the public sector, we have invested
thousands of crores But what is the type
of people you send there ? The hard-earned
money of the tax-payers is being pumped
into these undertakings, but nobody takes
any interest to see that they function cor-
rectly and properly, There is excess of
expenditure, waste of money, clc., but no-
body cares for it. It is, therefore, necessary
that before we have the mobilisation of re-
sources, we should sce that it is properly
utilised, If by mobilising the money you
can get the fruits of investment, it is good.
But it is no good continuing to have losses
in the public sector. 1 am not against
public sector ; I am in favour of it. But
I must say that it is necessary that there
must be a correct and proper assessment of
the publi: sector and to give them the people
who know how to run them., [.C, S, or
I. A. S or retired people are not the proper
persons who can head these public under-
takings. There must be interests created
in respect of the public undertakiasgs. | am
of opiniou that 50 per cent of the directors
in every public undertaking must be from
the public. All of them must not be
Government servants. | can cite the exam-
ple of the Shipping Corporation and other
undertakings where directors from the public
have been taken and they have been working
very well, making profits. So, my sugges-
tion is, before the mobilisation of funds is
made, it must be ensured that the money
that has been budgeted and taken out for
particular purposes must be properly uti-
lised. If they are not properly utilised, it
is no good taking money out of the pockets
of the poor people and taxing them and
making them bleed out with the money.

B With these words, [ support the Finance
ill,

SHRI P. K. DEO (Kalabandi): Mr
Chairman, if we have an impartial look at
the Finanee Bill, there is not a single item
of relief. On the contrary, jevies have been
imposed to the tupe of Rs. 183 crores, in
addition to an annual levy of nearly Rs, 500
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crores which have been put in the two mini-
budgets of October and December, 1971

17 hrs,

When you put the value of the Finance
Bill to the acid test. certain pertinent ques-
tions arise, Firstly, has the government
utilized this momentous opportunity it has
got today with absolute political stability and
tremendous upsurge in national morale after
the victory ? Secondly, is this Bill going
to achieve the short-term objective of the
Planning Commission ?  Thirdly, will it
achieve the long-term goal, i.e. growth with
social justice ? The answer to all these
questions is a big “No”.

In such an unprecedented year of happy
glory, when the nation’s eye has been natu-
rally lifted to new horizons and to new goals
of prosperity, the Finance Minister has
missed the bus and belied all expectations,
He has chosen to tread the same old unima-
ginative path, following the samc old poli-
cies without any moderation.

As pointed out by the previous speakers,
the burden of income-tax and the wealth-tax
compined together is the highest in the
World, It amouats to viriual confiscation
and yet 1t has been continued without any
abatement in this Finance Bill, In spite of
thesc rigorous measures, it is still possible
to be wealthy in this country, not by ability,
industry or enterprise but by joiring a new
class of maharajas, who are the tax evaders,
the black marketeers and professional politi-
cians who feather their nests by official
patronage under the licence, permit quota
raj.

17:02 hrs.
[MR. SPEAKER in the chair.|

In spite of the pious wish, in spite of
the promises made and the recommendations
of the Administrative Reforms Commission,
since 1968 that we should going for the Lok-
pal and Lokayukt Bill to give into the
various administrative improprieties griev~
ances and complaints, no action has been
taken in this regard. The Lokayukt and
Lokpal! Bill has been kept in cold storage.

The Finance Minister has refused to
learn that direct taxes achieve little to bring
up the standard of the poor. He should
take a lcaf from the latest budget of the
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British Government, which constitutes an
jateresting exercise in the act of generating
growth through tax cuts. This scheme was
recommended by the Trade Union Congress,
which is the apex body of the entire working
class in Britain, It recommended a cut of
£ 1,500/- million, which is equivalent to
Rs, 2,885 crores, and the Chancellor of Ex -
chequer effected a cut in the tax structure
of £ 1,200/- million which is equivalent to
Rs. 2,308 crores, which is more than half of
our entire revenue With these tax cuts
U. K. expects to double its rate of economic
growth and reduce substantially the num-
ber of unemploved. Our unemployment
figure stands at the staggering figure of 14
million. According to the most conserva-
tive estimate it is expected to go up to 37
million or 40 million by 1980. Social justice
demands at least a job for every unemployed
person. Yet, it is a moonshine in this
country.

Much has been said about the Wanchoo
Committee report. I fully endorse the
various recommendations, It says that
vigorous steps should be taken to prevent
tax evasion. At the same time, the Wanchoo
Committee recommended that the maximum
marginal rate of income-tax should be
brought down to 75 per cent with a reduc-
tion in the lower slabs. But nothing has
been done to give effect to it. As pomted
out by Mr. S. N. Mishra, I fully endorse
that the exemption limit should be raised to
Rs 15,000 at least All the recommenda-~
tions of the Wanchoo Committee have been
put in the waste paper basket. Even though
the problem of unemployment and economic
stagnation is more acute and dangerous for
a poor country like India than U. K., we
bave chosen to go in the contrary direction.

As pointed out by my hon, friend, the
rate of saving has gone down from 11 to 8
per cent.  When I say India is poor, India
is not potentially poor. India has abundant
natural resources, man-power, ample skill
sud enterprise to create national wealth, It
is all avallable. Rather, I say, India has
been made poor by persistent pursuit of
wrong fiscal policies.

It has been calculated that if the income
of everyone above an annual income of Rs,
25,000 is distributed equally in the entire
country, the per capiia income will increase
by 40 paise. I have not calculated how
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much benefit will accrue by the distribution
of privy purses. The social justice should
not be confused with mere equality. Social
justice demands adequate differentials. I
emphasize on differentials of ability and
hard work. No economic growth is possi-
ble without these differentials. Simply chant-
ing the mamra of socialism and garibi hatao
which has been much denuded of its true
content, by constant rubbing, and which has
appeared in different brands according to
one’s own interpretation has had disastrous
effect in countries, like, Burma or in Sukar-
no’s Indonesia,

Our country’s devclopment can be
brought about by increase in its G, N. P,,
availability of work, distribution of its in-
come and quality of life. The Part I of the
Budget Speech of the Finance Minister is a
marvellous document. But the Part 1l isa
contradiction of the Part 1 and the negation
of the basic objectives which have been men-
tioned in the Part 1 of his Bucget Speech.

Against the background of deficit financ-
ing of Rs. 242 crores, while casting his net of
indirect taxation on all conceivable items
used by the poor the Finance Minister
inside his velvet gloves of garib: hatao has
exposed proverbial Bagnahh of Shivaji to
strangulate the poor with its claws, It is
corroborated by an unprecedented rise in
prices even though Mr. Suabramaniam has
been chanting on the mantra of “‘stability in
prbes".

So far as the industrial fibre is concern-
ed, it has gone up by 11'8 per cent ; raw
cotton—22'3 per cent; electrical machinery—
81 per cent; non-electrical machinery—
9 per cent ; fuel and lubricant- 5§ 3 per cent;
textiles—12 9 per ceat ; aluminium utensils—
57 per cent.  So far as the food articles are
concerned, in the case of sugar, it has gone
up by 21'S per cent as against a fall of 87
per cent last year. Sugar is being sold at
Rs. 75 per Kilo. There is some political
hanky-panky about it. The artificial deficit
of sugar has been created by the potitical
collusion of the party in power with sugar
maguates. The prices of fish, meat and
eges have also gone up by 10'4 per cent.
The price index of all commodities has
reached its peak at 192 in 1971 as against
the base 100 in 1960, Sir, the fresh impost
of indirect taxation will be the last straw
onthe camel’s back. I most respectfully
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submit that the Finance Minister may ro-
consider these proposals.

Nothing has been said about agricultural
labourers. Regarding monopolies, we are
against all monopolies, whether it is mono-
poly of a private house or it is Goverament
monopoly. I would be failing in my duty
if 1 do not express my eoncern regarding
overdrafts of States. When the question of
overdrafts to States comes, the State Centre
relationship always comes in the picture. In
this regard 1 congratulate the Tamil Nadu
Government for having published the scho-
larly and well-documented Rajamannar
Committee’s Report highlighting the cons-
tant encroachment of the Centre on State
matters and suggesting certain remedies,
establishment of Inter-State Council as envi-
saged in the Constitution and giving more
powers to States. 1 am surprised to read
the latest statement of Prime Minister that
she is against giving more powers to the
States as she believes that only the affluent
States would be benefited by that. I can
cite several instances of political persecution
meted out to non-Congress States, whether
in the location of steel plant or new railway
line or giving industrial licence or setting up
of public sector undertaking. Even though
the expert committee has given the report
that the cheapest steel could be produced in
the State of Orissa, the country has been
denied of cheqp steel because of the partisan
attitude of the Government,

Coming to the talk of affiuent States, a
study of the last 20 years reveals that there
is no relevance between the precept and the
practice of the Prime Minister. She has been
talking of affluent States. So for as Orissa
State is conéerned, because of this type of
Centralised planning, in  the sixties Orissa’s
per capita income stood at Rs, 278.80 as
against the national per capita income of
Rs. 481,50, a discrepancy of more than Rs.
200, compared to the difference of only Rs.
100 in the last fifties. The gulf of difference
has been widening. la this regard I would
like to point out that, if there is a voice of
protest or popular resentment against Cen-
tre’s highhandedness, they need not be sur-
prised. The writings on the wall are very
clear, Bangla Desb has shown the way.
Even Autangazeb, at his height of glory;
saw the cracks in the Moghul Empire. In this
vegard I will most respectfully submit that
the Goverament of India should shed its

VAISAKHA 25, 1894 (SAKA)

Flaance Bill, 1972 290
megalomaniac attitude and should realise
the realities,

SHRI AMRIT NAHATA (Barmer): Mr.
Speaker, Sir, for some people in this coun-
try, the word of the World Bank is sacred
and final. Till a few years back, the World
Bank used to say that, in the developing
countries, the most important thing is gro-
wth; once there is growth, prosperity will
percolate down. But experience has shown
that large amounts were invested and sole
priority was given to growth, and yet in
these developing countries tensions have

grown, soical inequalities have grown
and prosperity has not percolated down
to the poor people, Now this World

Bank has suddenly jumped to the other ext-
reme. Now it says that growth, by itself, is
not important; what is important is social
justice; if you ensure social justice, growth
will take care of itself; once there is social
justice, once there is equality, once there is
equality of opportunity, growth will take its
own care, people’s creative energies will be
liberated, and there will be increase in na-
tional wealth. So, some of our policy-makers
say that there is no need for investment,
there is no need for public sector growth,
there is no need for more production; social
justice is enough; we will ensure social jus-
tice, and we will have growth. Sir, this jum.
ping from one extreme to another is very
dangerous, Two years ago our Prime Mini-
ster gave a very correct direction and a spi-
rited lead for our country — ‘Growth with
Justice’. That is the only correct strategy
for India and for that matter, for any deve-
loping country, Justice must be ensured,
distributive justice must be ensured, oppor-
tunity jostice must be ensured and to achieve
that, more and more investments in public
sector, investments in essential sectors and
investment in creating the infra-structure and
jobs to the people is equally important.

Simitary, T am happy that the Govern-
ment of India has not shakn off the Keyn-
sian docirine which all these years obsessed
the official thinking in this country and has
been consciously and unconsciously voiced
right to-day in this House. The Keynsian
doctrine says: the greater the Disparity and
greater the inequality, the greater shall be
the capital formation because the poor man
cannot save and because the poor man
cannot save, thers would be no imvestmeat
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and as only a handful of rich people will
be able to save, they will save more because
they cannot consume all that they earn. So,
there will be greater saving and there will
be greater investment. So, let there be
greater inequalities Luckily, this doctrine,
has now been rejected by the Government
of India in the report that I read and also
in the speech of the Finance Minister it
seems that this doctrine has been rejected.

All these atguments for reducing the
maximum limit for taxation and for mcrea-
sing the exemption limit emanate from this
basic thinking that greater the inequality,
the greater shall te the capital formation.
This Keynsian doctrine is in the background
of those hon. Members who say that intro-
duction of ceiling on land shall lead to re-
duction in production. T am not mouthing
a slogan. 1 am not placing before you any
ileological consideration but pure scientific
practical compulsions of economic growth
in the agricultural field which demand impo-
sition of ceiling. People say, ‘What will
happen to our tractors if 18 acre is the ceil-
ing 7 What will we do with them ?” They
will br.ng the tractors to Delhi and have a
parade’ of tractors at 1. Safdarjang Road,
and they will say, ‘What shall we do with
these tractors 7.

This Green Revolution, this new farm
technology we have borrowed not from
America and Russia, the two countries which
are most backward in agriculture, My hon
friend there was saying that there is an
apprehension that this ceiling would ulti-
mately lead (o collectivisation. Sir, India 18
not suitable for collectivisation. India is
not suitable even for State farming and for
that matter, even co-operative farming. We
have borrowed this new farm technology
from Japan, from Taiwan, from Mexico,
countries where land-man ratio is very small,
and where big tractors are unknown. India
is & small country and this new farm tech-
nology is ideally suited to small scale, inten-
sive farming It has been experimented that
under laboratory conditions, if proper in-
puts are available and they are applied in a
scientific manner, the optimum size of a
holding shall be five acres and it has been
amply proved by all the studies made by
various Universities that if you reduce the
size of the holding, production will increase,
It will not go down. I know laboratory
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conditions do not operate in practical life
and, therefore, five acres would not be a
practical proposition. But there is always
an optimum point and after a certain limit
the law of marginal diminishing returns ope-
rates. Therefore redistribution of land will
increase production. Sir, 1 congratulate the
progressive farmers of the country for their
tremendous contribution for uchieving self-
sufficiency in food and the nation is grate-
ful to them. RBut the time has come that
these benefits of the Green Revolution
should percolate down to the millions of
farm labour and millions of the landiess
farmers.

SHRI K. N. TIWARY (Bettiah). Do
you do cultivation ?
SHRI AMRIT NAHATA: We know

your point very well. You have piojected
your view point very ably at various formus.
Let me have my say.

There are millions of landiess jabourers,
millions of farmers and farm labourers, If
they are given a small plot and all the inputs
made available to them, agricultural pro-
duction in this country will increase by leaps
and bounds. [ am convinced that this
reduction of ceiling must be effected rctros-
pectively, There are legal lumnarics who
say it cannot be done. I entirely agree with
Prof. V. K R. Y. Rao when he says that
the enure land vests in the States 1t 1s the
nature's gift to man  No private ownership
of land should remain and once we accept
this principle that all land vests in the State,
the State must redistribute the land so as to
have a floor and ceiling which aloge will not
only ensure an egalitatian social order in
our country, mot oaly ensure social justice
in our country, but which will aiso fulfil the
requirements of maximum agricultural pro-
duction.

SHRI K. N, TIWARY : Neither you
nor Prof, V. K. R, V. Rao has got any land.
You are depending upon the film produc-
tion and he depends upon his professorial
work.

SHRI AMRIT NAHATA: 1 don%
have any land. Now Sir, before I proceed
with my chain of thoughts I want to clarify
one point, The Kulaks always charge me
that I am a film man and have no right to
speak about lamd ceiling. Sir, I am a maker
of films, I congratulate the Finauce Minis,
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try for launching raids on a large number
of film people, to unearth the black money
and the hidden money of the film people.
But this is no solution 1 have been repea-
tedly saying this. This powerful weapon of
films, this powerful medium of films, which
could be used to transform the entire gene-
ration of today which could be used to
make life more purposeful, more idealistic,
more beautiftl, is now left in the hands of
speculators, commercial manipulators un-
sctupulous people playing with the morals of
our young generation, corrupting the souls
of our young people. Like Broadcasting,
like Railways, this should aiso not be left
in the private hands. The whole film indus-
try must be nationalised. The State must
take it over and utilisc it for the regenera-
tion of the whole country. Thic is my
point and } hope my Xulak friends will not
again and again repeat the argument that 1
am a film maker. I stand for complete taking
over of the film industry by the State. This
is one industry where the State will not be
called upon to pay a single penny, as com-
pensation, because the film producers do not
own any asset. Film producers are propo-
sal makers, they make a proposal, they sell
it, and films are madc. These are the films
which cater to the beastly instincts, which
provide crime, sex and violence leading to
de-humanisation and brutalisation and cor-
ruption of human soul. Therefore, 1 stand
for nationalisation of film industry.

It has been asked, why punish the
farmer only. Now, I don’t understand what
they mean. The determining and overrid-
ing factor for all land reforms should be to
ensure land to the actual, physical tiller of
the soil, 1f that is the guiding principle of
land reforms, we shall be fulfilling the
dreams of Mahatma Gaadhi. It has been
said, why have a ceiling on land only, when
there is no ceiling on wrban income and
urbaa property. Yes, we stand for ceiling on
urban property. But the two things are
different. The purpose of ceiling n land
is to have more production in agriculture
whereas the purpose of ceilmg op urban
property is only to prevent two things, first,
to prevent the racket going on in land trans-
actions, to crub the role of black money in
these transactions, to crub conspicuous con-
sumption and partly to check rentier income.
But here also, if & middie class man who
saves some money and builds a houes for
bis own purpose, if people like him are axed,
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and if big sharks and big corporate sector
and big business houses who build palatial
buildings under the name of their company
or who build palatial offices, go scotfree, then
the purpose of ceiling on urban property shall
be completely defeated.

I agree with Mr. V. K. R, V. Rao’s
suggestion. All urban lands—whether houses
have been constructea thereon or whether
they are lying upon,— must be nationalised
and then a proper apportioning of urban
land must also be channalised for solving
the housing problem of the urban popu-
lation,

Sir, regarding black money, itis a paral-
lel currency playing have with our economy.
Prices are rising, conspicious consumption is
rising, the inflationary trends are increasing,
and corruption in every walk of Jife-—political,
economic and social,—is being encouraged
by this vice of black money. We have been
demanding this and 1 wiil again repeat that
demonetisation is the only solution of black
money. 1 know, our Finance Minister does
not like the idea. He has been rejecting it
again and again. Once upon a time when
we took up the idea of bank nationalisation,
it took us years and years before we could
get that implemented. All progressive
opinion in this country has been demanding
and shall continue to demand again and
again, demonetisation which will freeze
black money, or illegalise it.........

AN HON. MEMBER : Wanchoo Com-
mittee has said about it.

SHRI AMRIT NAHATA : I don’t know;
that has not been circulated. I agrec with one
of the suggestions made by my hon. friend
Shri Mishra. If you announce a tax holiday,
nothing will come out, but if simultancously
you announce demonetisation of currencies
after a certain date from Rs. 100 upwards.
I would not go below that, it will have eifect.

SARI JYOTIRMOY BOSU: The
Wanchoo Committee recommended Rs. 10
any above.

SHRI AMRIT NAHATA : The cur-
rency will have to be changed by a certain
date. Duriog that period if you say that if
the money is invested in some corporation
floated by Government, say, for eradicating
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desert, you will not ask for the source of it,
it will be put to good use, and black money
may be put to productive purpose But if
you announce only the first, black money
will never come out Demonetisation is the
first pre-requisite for freezing black money.

SHRI JYOTIRMOY BOSU: Heisin
favour of opening the floud gate.

SHRI AMRIT NAHATA - Simulta-
neously with demonetisation, if the money
is used to eradicate desert, it will serve a
productive purpose. So now Sir, I come
to the desert. Garini hatao, Anyay hatao,
arc very great slogans. But I am vitally
interested, my people are vitally mterested,
in eradicating the desert. 'Two-third of Raj-
asthan is arid zone. 1 am sorry to say
that a'l these vears this region has been
totally neglected. 1 have one concrete
proposal. The Government of India must
set up a statutory authority which is auto-
nomous, which has powers to raisc its
own resources for the purpose of eradicating
the desert. It may be called the Indian
Desert Eradication Authority.

Talking of Centre-State relations, I am
surprised when people talk of neglect of
therr respective States, they forget that there
is Rajasthan which has been given a treat-
ment which 1 will relate by means of quoting
the allocation for developmental purposes.
In the Fourth Plan for continuing schemes
under the Ministries of Steel, Heavy Engi-
neering and Industrial Development, out of
a total investment of Rs. 774.47 crore..
Rajasthan gets Rs. 9 41 crores, Rs, 6,21 for
the expansion of machine tools and Rs 3 10
for the expansion of Instrumentation
Ltd. But for the new schemes, under the
departments of Steel, Heavy Engineering
and Industrial Development, out of a total
of Rs. 560.61 crores, Rajasthan does not get
a single paisa. Under the Department of
Mines and Metals, for continuing schemes,
out of a total investment of Rs, 29753
crores, Rajasthan gets Rs. 78 70 crores, that
is 26 per cent, but for the new schemes
under the Fourth Pian, out of a total alio-
cation of Rs. 21229 crores, Rajasthan gets
only Rs. 27'32 crores. Under the Depart-
ment of Chemicals, out of Rs. 261 crores for
continuing schemes, Rajasthan gets nothing ;
for new schemes, out of Rs. 328 crores,
nothing. Under Fetroleum out of conti-
nuing schemes Rs. 302 crores, nothing, for
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new schemes out of Rs. 90 crores again
nothing, Under the Department of Foreign
Trade, out of continuing schemes, Re. 11
crores, Rajasthan gets nothing; out of
new schemes for Rs, 28 crores, again nil.
Under the Ministry of Transport and Ship-
ping, out of Rs, 41 crores, Rajasthan gets
nothing. Under the Department of Atomic
Energy. out of Rs. 64 crores, Rajasthan gets
nothing.

This 18 surprising. When you come to
the brasstacks, this 1s the position. This
shows that Rajasthan has been ucglected.
It has demanded that the new oil refinery
proposed to be <«et up in north-west India
be located in Rajasthan. This refinery  will
refine crude piped from Kandla If located
in Raajsthan, it will be neatest to that port.
We have a most suitahle site approved by
experts, Sawai Madhopur. If we are silent,
if we are calm, if we are bachward, it does
not mean that we should be treated like this.
Rajasthan has a right to more shre of in-
vestment in the public sector. This oil
refinery must be given to Rajasthan, and
the total neglect with which Rajasthan has
been treated must be ended.

SHRI SUBODH HANSDA (Midna-
pore) :  Sir, while I risc to support the
Finance Bill, 1 would like to make a few
observations. Much is said about socialism,
cconomic development, industrial develop-
ment, land reforms, etc. But I feel it is
very difficult to achieve these objectives if
the entire administrative system is not chang-
ed This bureaucratic system of adminis-
tration must be made accountable. The
Members of Parliament or the legislatures
are accountable to the public after five years,
but the bureaucratic government is not
accountable to anyl ody, They are account-
able only to their own officialdom. There-
fore, they know that while governments may
come and governments may go, they can
remain for ever. This is one of the main
reasons why 1t is more difficult to achieve
the objectives. Therefore, if we have to ach.
teve the objectives, I feel that the system of
administration should be changed, and the
bureaucracy must be made accountable to
the public representatives of the area.

I would like to say something about
taxation, The Finance Minister has imposed
a tax on kerosene. Much criticism has been
made of it on the floor of the Houso, and
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he has givea certain concessions in the duty
on kerosene : I do not know whether its
impact is very bad on the urban people, But
T am sure that its impact, the impact of
enhanced duty on kerosene, is very bad on
the rural people. Therefore, there is a de-
mand from all quarters that the duly on
kerosene must be removed. I hope that the
Government will take note of this.

The new duty on iron and steel is also
not very much appreciated by the rural
people. The cost of building materials has
gone up, and the cost of building houses
has gone up. | feel that certain concessions
must be given to the raral people, parti-
cularlv in respect of the building materials,
that is, iron and steel especially, which are
used for building construction. While the
concession may not be given (o the urban
people, I feel that the concession must be
given to the rural areas so that the people
can build cheap houscs,

We talk of the industrizlly backward
areas, and some concession is given to the
industrialists who want to set up industries
in the backward areas. But I am afraid
whether in respect of the industries which
are based on iron and stecl, the industrialists
will come up to set up these industries in
the backward areas. Therefore, if we are
to encourage the industrialists to set up the
new industries in the backward areas, a con-
cession on the prices of 1ron and steel must
be given to the industrialists.

Coming to my next point, which is about
Bangladesh, I wish to sav that since the
creation of Bangladesh, smuggling has very
much ntensified in the eastern region.
There are a large number of smugglers who
are smuggling Indian goods into Bangladesh
and selling them at & very high price, some-
times four to five times more than the cost
that is prevailing in this country. This has
created a very bad impression on the people
of Bangladesh, Not only are we losing a
huge amount of tax by this process, but the
impreasion croated in the minds of the
people of Bangladesh is bad, politically.
‘The people of Bangladesh are thinking, and
there is a public feeling outside, that the
Indian people are exploiting thc Bangladesh
people. Therefore, I think this is & very
sctious issue, and the Gowernment should
take steps to check such smuggimg of goods
joto Bangladesh, 1 think a number of check-
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posts should be established all along our
border areas so that the Indian goods cannot
make a free entry into Bangladesh.

The agricultural price commission has
recommended support prices for the agri-
cultural products in the couatry but the
Government has not implemented the re-
commendations in so for as jute is concer-
ned, The price of wheat has been enhanced
due to the pressure of big agriculturists,
But in West Bengal the price of jute is
slowly coming down and the Chief Minister
has requested the Governmeut of India to
increase the jute price. He has sent a strong
note saying that unless the jute price is in-
increased, just cultivators may take to
paddy cultivation I resquest the hon.
Minister to take steps to increase the price
of jute, so that the area under jute culti-
vation may not come down,

The House is aware that our country is
short of medical practitioners and a large
vumber of health centres are going with-
out doctors. Today morning a question was
answered in our House in which it was said
that there were fourteen private medical
colleges and eight of them are recognised by
the indian Medical Council and the rest
were affiliated to universities, Students are
oot admitted to those medical colleges on
merits but on payment of huge sums as
donations, with the result poor boys could
not get admitted to these colleges. T suggest
that either these colleges be nationaliesd or
more medical institutions be opened in the
country to cater to the needs of the have-
nots.

In West Bengal there are seven medical
colleges and there is much pressure on
admission to these colleges. More than
10,000 apply for admission whereas only
600-700 students could be admitted. The
irony of fate is that students coming from
the rural asoas do not get admission, More
medical institutions should be set up in West
Bengal where there is a cry for medical
education,

I come from a district with a population
of nearly sixty lakhs. There is persistent
demand for a medical college to serve that
area and its sixty lakh population, in addi-
tion to Bagkura and Purulia districts, which
togethot with my district has a populatioa of
almoat & ¢rore of poople, Thero js persistent
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demand for not only a medical college but
for a university alse. 1 am sorry this pro-
gramme has uot been included in the Fourth
Plan, 1 suggest that these demands
should be considered by the Government at
least for the Fifth Plan so that West Bengal,
especially Midnapore could have a medical
college and university. We are in the last
stagc of the Fourth Plan and the Fifth
Plan is cn the anvil, In these Plans the
Govcenment’s stress is on economic, social
and industrial development of the couniry,
Except in  the field of food, Government
will agree that no marked improvement
has been made. Even in the public sector
undertakings every year the Government is
losing huge sums at the cost the poor tax-
payer. How long will the Government
tolerate these things. 1 do not know. It
must stop. Have the Government anv machi-
nery to check these things ? They should
think over it. In West Bengal, we are all
the time facing shortage of electric power.
Most of the industrial units are not working
to their full capacity due to this. This has
not only stopped the expansion pro-
gramme of the industrial units tut seetting
up of new units also has completely stopped.
There is actue unemyloyment problem in
West Bengal and if things go on like this,
it cannot not be solved.

This year West Benga! has entered into
the era of green revolution by adopting
new methods of paddy cultivation, But this
is going to be spoiled because there is short-
age of irrigation and power. There is so
much shortage of water that most of the
paddy crops are going to be dried up.
It is high time Government sunk tube-wells
to save the crops. There are reports that
people are dying because there is shortage
of drinking water. The Government has
exhausted its funds, particularly in relief
work, I would request the Centere to
advance more money to West Bengal so that
relief work can be done and the situation,

which is going from had to worse can be saved,

Government have said much about the
concessions being given to the tribal people
in the recruitment of military and police
personnel. But the regulations are such
and the standards are fixed iu such mananer
that very few people come up to that
standard. The hill people have been given
certain congessions, I urge upon Goverg-
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ment that the same concessions should be
given to the tribal peonle also, so that large
numbers of them can be taken into the
police and military service. With these
words. I support the Finance Bill.

SHRI B, R. SHUKLA (Bahraich) :
Sir, I extend my support to the provisions
of the Finance Bill. It Combines a sense
of realism with a sense of idealism of social
justice which we have adopted in our pro-
gramme at the time of the parliamentary
elections 1971 and State Assembly elections
this year. The Finance Bill has been criti-
cised from different angles. The Marxists
have criticised the budget saying it is an
empty budpet which does not hold out
any promise of eradication of proverty and
the slogan of garibi hato was a mere vote
catching device of the ruling party, which
can be never fulfilled. The same view has
been expressed by another hon member
belonging to Jan Sangh. Even some members
from this side of the House have gone out
of their way and departed from the accepted
policy on the basis of which they happen to
be here.

I submit that the Finance Bill and the
whole scheme of the budget should be
viewed in proper perspective. The Congress
Party, which is now the ruling party, is not
committeed to the eradication of private
property in all its shape and from and in
its entire extent. Under our constitution,
we do not stand for a communist type of
Government ; nor do we stand for a form
of government or a form of society in which
the rich persons would have their unfettered
way to chalk out their destiny, to rule
over the country, to exploit the millions of
people in this country in any way they
like We have adopted constitution which
is based on dcmocratic socialism. It also
postulates that the economic system of the
country shall be operated in such a way the
it shall not end in the concentration of wealth
ina few hands to the detriment of the
common people, If you view the budget
in this way, then you will have to admit
that Government has gone a long way to
implement the promises for eradication of
poverty, to provide the necessities of life
something has been done. But much more
needs to be done in future,

Last year we started on the scheme of
social transformatisn but we were overtakeq



301 Finance Bill, 1972

by an unprecedented tragedy, by the influx of
milliors of refuges to this country, and the
economy of this country was put to serious
strain. [t certainly redund, to the crekdit of
the Finance Minister and his colleagues
that the prices did not soar so high, as
happened during the British times during the
second world war, when the prices went so
high and a class of blackmarketeers came into
existence that a number of persons had
be put in the jails. Thanks to the patrio-
tism of the people of this country, including
the members of the business community,
the prices were keot in their proper trim,

Now we are chalking out certain pro-
prammes, a ceiling on land is being imposed
and the himit of ceiling is being cut down.
It 1s too late in the day for the members of
this part of the House to go back on the
promises which we have solemnly made to
the electorate. The resolution on ceiling
on land was adopted as early as August
1971 when it was said that the ceiling would
be somewhere between 10 and 18 acres.
Now the State Icgisiatures, most of which
are controiled bv the ruling party, have
given a direction that the ceiling should be
fixed in between these to himits,

It is but natural that thc landed
interests sp firmly entrenched in so many
legislatures should try to seek ways and
means to scattle the accepted programme
policy of the Central Government. It is
but natural becausc when self-interest comes
into play, idcalism is given a go by. That
is manifested n the various statements
coming from the various people. This
ceiling on land has to be imposed because
of the necessity to remove the desparity
between two classes of people.

But that is not the only point. Ceiling
on land may not be desirable in America
where the population is very meagee In
Australia the ceiling on land may not be
desirable. In Soviet Russia there is no
question of ceiling on land because there is
collectivisation of farms. But in India,
where millions of people are without any
work and have no land to till, where people
are suffering from poverty since time imme-
morial, why should there be such hullabalon,
such hue aud cry, if they are promised a few
acres of Iand so that they may have a modi-
cum of meals a day ? So, the ceiling has
to be jmpoged. What should be the precise
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provision, what should be the exemptions,
they are not the concern of this House be-
cause it is a State subject. Certainly, the
Central Land Reforms Committee can give
guidelines to the State Legislatures.

In the Bill which has been introduced,
already a number of exemptions arc sought
to be made in favour of mechanised farms,
for religious endowments which hive come
into existence which have usurped as much
cultivated 1and as possible and s0o on  We
have to see that these forms of excmptions
that are liberally given only in order to
deprive millions of tillers and cultivators of
land are not allowed. We have to be very
vigilant about it.

Then, Sir, my hon. friend, Dr, V.K.R.V.
Rao who is a senior Professor of Fconomics
and who has also been associated with the
administration of the Central Government
by occupying a berth in the Central Cabinet
has posed certain questions FHe asked :
What is the direction of the Govcrnment's
policy ? What is the economic policy of
Government ? 1 think, the econontic policy
of the Goverament is well-known. It is
democratic socialism. Probably, he also
advocated that there should be a complete
abolition of private industries. 1 would
respectfully differ from him. 1 sav it because
in the case of a few industries which have
been taken over under the public sector,
either because of our fault or because of
some inherent defects which we are haviog
from the past, we have not been able to
manage them well. Therefore, it is a rather
very hasty step to suggest that all the private
industries, by one stroke of pen, should be
nationalised.

He also advocated that the land belongs
to nobody, that it belongs to the State It
was said by Manu that the land belongs to
the persons who first shot the deer and
cleared the forest. But since the time of
Manu, much water has flown down the river
Ganges. Now, the land cannot be said to
belong to the State in its entirety because
some persons have invested money in order
to acquire some landed property. Now, you
say, if a certain person has put in his eara.
jngs in the bank, it is not going to be
nationalised, but, if a certain person, under
the existing order, has chosen to invest his
honest earnings in acquiring a pisce of land,
you are going to acquire if. 8o, therg
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should not be an omnibus statement regard-
ing the nature of land.

Then, Sir, this black money is the crea-
tion of the crores of rupees of allocations
made by the Central Government for the
implementation of the Plan. I would dare
say without any fear of contradiction that
huge allocation of money, when it goes to
the level of State or it goes to the level of
district, is diluted and it goes into the
pockets of commission agents, into the
pockets of contractors, and by way of bribery
into the hands of officials. Therefore, there
is an increasing dominion of parailel black
economy. Unless the plans are implemented
properly, unless the Central Government
gees to it that the money allocated is pro-
perly and purposely employed, there will be
no end of black money and all our slogans
of garibs hatao will be bogged down at the
State level and at the district level. So,
unless the implementation is done in all 1ts
seriousness, this state of affairs will continue.
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AMA X A sna 1 Afw a3 TEa QAT
arfed, ag @Y a9 FTAT 9T

weow WA : WIT WIS AT
WISW qATT FE, J1 FA NAAT ITEN |

st ¥o wao famdt: & wa A
STAT ATZAT |

MR. SPEAKER : The House
adjourned till 11,00 A. M. tomorrow.
1800 hrs.

stand

1he Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 16, 1972/
Vaisahha 26, 1894 (Saka)
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